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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 28, 1990/Chaitra 7, 

1912(Saka)

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS 

[English]

Central Legislation for Unorganised 

Labour

*227. PROF. P.J. KURIEN*

SHRIMATI USHA SINHA:

Will the Minister of LABOUR be pleased 
to state:

(a) whether Government propose to 
enact a central legislation for the welfare of 
the unorganised labour in the country; and

(b) if so, the main features thereof? 

[Translation]

JHE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The Central Government is 
considering various suggestions received

by it for enacting Central Legislation for 
various categories of unorganised labour.

PROF. P.J. KURIEN: Will mere consid
ering the suggestions bear any fruit?

[English]

Sir, 1 seek your protection.

MR. SPEAKER: I do not think you are 
unprotected. Prof. Kurien.

PROF. P.J. KURIEN: We are always 

under your protection.

Sir, I have asked for the main features of 
the legislation to be enacted by me Central 
Government for the welfare of unorganised 
labour. But I am sorry that those details are 
not given in the reply.

I hope, the hon. Minister will enlighten 
me on this as to what are the categories of 
workers he intends to include in the pro

posed legislation.

Secondly, what are the welfare meas
ures he proposes to enact for this labour? 

Thirdly, by what time, he proposes to bring 
forward this legislation?

[Translation]

f
ŜHRI RAM VILAS PASWAN;  Mr. 

Speaker. Sir, the hon. Member knows that 

there are various categories of unorganised 
labour. These include the constructbn la- 
bouV and the agricultural labour and the 
problems of both are different from each 
other. Hence the question posed by the hon. 
Member is regarding the .unorganised la
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bour. it is not clear whether he wants infor> 
mation with regard to unorganised labour as 
a whole or any particular category of unor

ganised labour. Secondly, I said that a pro
posal to enact a legislation to this effect is 
under active consideration of the Govern

ment, and that will be brought in the House 

itself. Therefore, I don’t think it proper to say 
anything regarding that beforehand, I can 
reply to a specific question of the hon. 
Member.

[English]

PROF. P.J. KURIEN: The hon. Minister 

IS evading the answer. This is the attitude of 
our Minister.

SHRI P.R. KUMARAMANGALAM; This 
is the attitude of the Government, not of the 

Minister.

PROF. P.J. KURIEN; The Minister is a 
good man. Only Government is in trouble. 
You are in the bad company, good man is m 
the bad company. The agricultural labourers 
are the most neglected unorganised labour
ers and their numberis maximum perhaps of 
ail the labourers. Government of Kerala has 
earlier enacted a legislation by which pen
sion is given to these agricultural labourers. 

Agricultural labourers are getting pension 
after 65 years when they are not able to 
work. I would like to ask a specific question 
from the Government whether Government 

is prepared to bring forward such a legisla
tion whereby the agricultural labourers when 

they are not able to work at the old age are 

given pension throughout the country and 
foi that, Central Government will give assis
tance to the State Government.

[ Translation]

SHRI RAM VILAS PASWAN:  Mr.
Speaker. Sir, shall I elaborate my reply or 
give it in one line*̂ I seek your permission in 
this regard. I can reply in detail as well. Mr. 
Speaker, Sir, in one line, I can only say that 
the Go\/prnment is considering it very seri- 

ous'v l.D !jir as a detailed explanation is 
concorr 9d, I would like to say that the Gov

ernment has, from the very beginning, been 
advancing the cause of the agricuitural la
bourers and their hardships within and out

side the House. But I always insist on one 
thing that you can’t do anything unless you 
lack in politk:al will. There has been a lack of 

political will till now. You see that in 1971, a 

Central Committee on Rural and Unorgan* 
ised labour had been set up. This committee 
appointed a sub-committee. That committee 
drafted a bill. It was said by their members 
that it was based on the Kerala Agriculture 
Workers Act. In 1981, a conference of the 
Labour Minister was convened which could 
not arrive at any unanimous decision. In 

1982, the State Gover nments were informed 
in writing. In 1983, a discussion was held in 
the Cabinet that ended without any fruitful 
results. Then in 1986, a Parliamentary 
Consultative Committee was constituted that 

appointed a sub committee.... {Interrup
tions).,.. That sub committee submitted its 
report in 1987. In 1988, a Labour Minister’s 

Conference was convened which summed 
up that there was no need of enacting a 
central legislation on it because the present 
provisions were sufficient. Then the National 

Commission on Rural Labour was formed. 
With the advent of the new Government at 

the Centre, a seminar on this was held on 8- 
9 January, which was inaugurated by the 
Pnme Minister of India. In that seminar, it 
was asserted that the Government are going 
to enact a central legislation in this regard. A 
serious consideration is being given to the 

suggestions given in the sem inar. Whether it 
IS the case of guaranteeing emptoyment or 

provident fund or any other welfare-oriented 

matter, the Government is considering vari
ous suggestions received in this regard.

SHRI BASUDEB ACHARIA:  Mr.
Speaker, Sir. lakhs of labourers are unor

ganised in our country. Among these unor

ganised Iatx3urers are the agrk:ultural la
bourers, the constructbn labourers and beedi 
workers etc. and each category has its own 

problems different from that of the others. 
The agricultural labourers have different 
problems. Likewise, the problems faced by 
construction labourers are different from 
those working in beedi manufacturing units.
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The laws regarding unorganised labourers 
can’t solve their problems. There are differ
ent types of labourers with their different 
kinds of problems. There are agriculture 
labourers, Beedi workers, construction la> 
bour and their problems differ from one 
another. Is the Government going to bring 

forward a comprehensive bill or is it consid* 
ering a proposal to enact separate laws for 
the solutbn of the different problems of dif> 
ferent types of labourers.

SHRI RAM VILAS PAS WAN; Itisafact, 

as has been said by the hon. Member, that 

different types of labourers have their own 

different types of problems and there are 
separate laws for them. Some of these Acts 
are Minimum Wages Act, 1948, Contract 
Labour (Regulation and Abolition) Act, 1970, 
Inter State Migrant Act, 1979, Beedi and 
Cigar Workers (Condition of Employment) 
Act, 1966, Cine Workers Welfare Cess Act, 
1981, Limestone and Dolomite Mines La
bour Welfare Fund Act, 1972, Iron Ore Mines, 
Manganese Ore Mines and chrome ore Mines 
Labour Welfare Fund Act, 1976, Mica La
bour Welfare Fund Act, 1976. There is no 
dearth of laws. There are separate laws for 
each of them. But the most important thing is 
that these laws have not been Implemented. 
For that matter, as I have already told the 
hon. Member that attention will be paid to 
this aspect of non‘implementation of Acts. I 
am constrained to say one thing that if there 
has been the utmost negligence in respect of 

any Ministry so far, it is the Ministry of Labour 
which has all along been neglected. I assure 

the hon. Member that we will take care of the 
implementation of the existing laws. As re

gards enacting a new law for the construc
tion labourers, I had said that we had con

vened a round table conference at Vigyan 
Bhawan and it was decided in the said con

ference that a board similar to that of the 
Central Labour Board would be constituted 

to look into the cases of exploitation of con
struction labourers. Through this Board, we 
are thinking of providing justice to those 
construction labourers who happen to lose 

any of their organs viz. hands, legs etc., or 
die while on duty without any compensation 
for the same. As such, as you said, there is 
no dearth of laws. There are separate laws

for each of them.

SHRi RAM NAIK: The hon. Minister has 
saki that though a number of laws are there, 
yet these have not been implemented. It is a 

fact. I wouW like to know from the hon. 
Minister if the Government will constitute a 

parliamentary committee comprising of 
Members from both the Houses of Parlia
ment to supervise the implementation as
pect of each law and ensure that laws en
acted by the Parliament are implemented 
properly.

SHRI RAM VILAS PASWAN: There is 

already a Parliamentary Consultative Com
mittee. Constitution of more committees will 
create more confusion. Every week we hold 
talks With the leaders of the trade unions. 
Government officials also participate in these 
talks. As I have already said some laws are 
yet to be enacted. There are proposals to 
enact laws for the construction labourers 
and agricultural labourers. In this connec
tion, I would like to make it clear that it is the 
responsibility of the Government to see that 
laws which have already been enacted, are 
implemented. I give this assurance on behalf 
of the Government that no matter if we are 
required to take the help of the trade unions 
or to discuss the matter with the Government 
officers or the managements, we will take 
necessary steps in this regard in future.

SHRI DEVENDRA PRASAD YADAV: 
The hon. Minister says that a Central Legis

lation will be enacted for this. If so, will the 
hon. Minister take into account the plight of 

those 11 lakh agricultural labourers from 
Bihar who have migrated to other States.

SHRI RAM VILAS PASWAN: Action is 
being taken to give a guarantee of employ
ment or the Kerala type minimum guarantee. 
Once employment guarantee is made avail

able, the labourers will not try to migrate to 
other states. They are migrating now, be
cause they do not get empteyment there.

[English]

SHRI S. KRISHNA KUMAR: The Bidi 
workers in India are a very important section
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of unorganised sector. As per the existing 

welfare legislation of bidi workers, some 

benefits are available to them. But it is oon> 
fined to the workers who are working under 
proprietary units or under cooperative socie> 

ties. A majority of bidi workers in Kerala are 
self-empbyed and they are working on a 
cottage industry basis in their homes. Will 
the Government be pleased to consider, 

including this category of workers also, for 
the availment of benefit under the existing 
bidi legislation? And this is possible If they 
are declared eligible on the basis of certifi
cates obtained from the District Magistrate 
that they are genuine bidi workers and that 

they are self-employed.

[ Translation]

SHRI RAM VILAS PASWAN: There are 
a number of laws to deal with the problems 
of Bkji workers. I am looking into all those 
laws to see as to which of them is ineffective 
to solve the problems of Bidi workers. If I find 
that the existing laws for Bidi workers are not 
adequate enough to solve their problems,
* we will definite consider this.

[English]

PROF. N.G. RANGA: In view of the fact 
that for all these decades, agricultural labour 
has not been able to organise themselves, 
not only in their own States but also when 

they are utilised for seasonal employment 
and go from State to State. A suggestion had 

been made—I do not know whether it has 
been brought to the notice of my hon. friend, 

the Minister—in the Special Committee that 
we had at the Centre on unorganised labour 
that there should be an honorary labour 
advisor in every mandal who is paid some 

decent enough honorarium as well as out of 
pocket expenses to help these people to 
organise themselves. In the light of that rec
ommendation and suggestk>n. some Gov
ernments like the Gujarat Government and 
the Maharashtra Government have already 
appointed a number of these advisors. Will_ 
my hon. friend study about what has hap
pened till noŵ in the light of those discus
sions of that Committee, and see that in that

directk>n further progress is made in order to 

help the agrksulturai labour as well as other 

unorganised labour, not only to organise 
themselves but also to press their demands 
before the empk>yer from time to time and 

help them?

[Translation]

SHRI RAM VILAS PASWAN:  Mr.
Speaker, Sir, I have already said that the 

biggest problem for the agricultural labour
ers is that they do not get employment 
throughout the year. Until and unless some 
alternative job arrangement is made for them, 

they cannot compel the farmers or the land
lords to pay them the minimum wages. Our 
Government has saki that at the time of 
fixing remunerative prices for agricultural 
produce, Minimum Wages Act will also be 
taken into consideration. In this House we 
had called upon the Trade Union Leaders to 
organise the agriculture labourers. We have 
no objectbn to conferring some rights on 
agriculture labourers as are available to the 
members of the trade unions. Ranga Saheb,

I request you to come forward with your 
suggestions at the time when the Legislation 
is introduced in the House. I will welcome 
yqur suggestions.

SHRI HARBHAJAN LAKHA:  Mr.
Speaker. Sir, through you, I would like to 
apprise the hon. Minister of Labour that in 

India the labourers are as good as slaves. 
They are 'lokJ in the markets. Rich people 

purchase young labourer giris from the open 
market; they expbit and rape them. The 

Government does not pay attent ion to it. I am 
a labourer myself and also the son of a 
labourer. No farm organisation is different 

from them. The labourers, whether they are 

construction labourers or industrial workers, 
are not different from one another. The in
dustry owners exploit the women labourers 
working in their industries. They take signa
tures from labourers for a wage of Rs. 1000 
but actually they are paki only Rs. 800. In 
case the labourers raise a demand for rea
sonable wages, the industry owners return 
them with bullets. As such. I request the hon. 
Minister of Labour that in 1948....
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MR. SPEAKER: Hon. Member, please 

put your question.

SHRI HARBHAJAN LAKHA: The Min
istry of Rehabilitation was formed in 1948. 
Today 10 crores distressed labourers who 

have fled the villages have been living in 
towns. I request that a Ministry under the title 
‘Rehabilitation Ministry’ should be formed 

once again and the newly formed Ministry 
should create employment opportunities for 

these people. A lot of hue and cry has been 
raised about the people who are migrating 
from Kashmir and Punjab.

MR. SPEAKER: Hon. Member, please 
take your seat.

SHRI HARBHAJAN LAKHA; That is 

why I would like to say that.....

MR. SPEAKER: Hon. Member, please 
take your seat.

SHRI HARBHAJAN LAKHA: Juggiesof 
labourers are being set ablaze and the la
bourers are being burnt alive. I would like to 
say that the Government should make an ex- 
gratia payment of Rs. 1 lakh to each of the 

labourers so killed.

MR. SPEAKER: Hon. Member, it is 
over. Please take your seat.

SHRI RAM VILAS PASWAN:  Mr.
Speaker. Sir. the Government is taking a 

serious note of the points made by the hon. 
Member. We are thinking of enacting sepa
rate legislations for both construction labour

ers and agricultural labourers.

SHRI MANJAY LAL: Will the hon. 

Minister please state about the steps the 
Government is going to take for the welfare 
of labourers engaged in Hair cutting, wash
ing, hotels and shops.

SHRI RAM VILAS PASWAN: There are 
separate laws for each of them

lEnglish]

SHRI P.R. KUMARAMANGALAM: The 

Government which has announced in the 
last four months nearly 20 committees shouki 
not criticize about the earlier committee. 
Within four months they have done It.

Now there exists a Contract Labour 
Abolition and Regulatk>n Act. It is important 
to realise that this Act provkies only for 

abolition and regulation and not for regulari- 
sation. Today a contract labour cannot be 
regularised. You can only abolish him or you 

can regulate the method of having the con

tract labour. It is a lacuna. There has been a 
demand—not now but for many years—to 
provide for regularisation of the contract 

labour in the Act. The contract labour is one 
major fraction of unorganised labour. Is the 
Government going to bring a Bill to amend 
the law to correct this lacuna in the Act?

[Translation]

SHRI RAM VILAS PASWAN:  Mr.
Speaker. Sir, so far as the Contract Labour
ers are concerned, we fully share the con
cern of the hon. members that they cannot 
be continued as contract labourers for long. 
A large number of them have been regular
ised and many more will be regularised in the 
near future.

[English]

Scheme to Combat Blindness

*229. SHRI ANADI CHARAN DAS: 
SHRI BHAJAMAN BEHERA:

Will the Minister of FOOD AND CIVIL 

SUPPLIES be pleased to state:

(a) whether Government have been 
implementing any scheme to fortify milk with 
vitamin-A to combat blindness; and

(b) if so, the details thereof and how 
such a scheme is being implemented in the 
rural areas where there are no dairies such
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THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) Government have been implementing a 
scheme to fortify dairy milk with Vitamin-Aso 

as to prevent blindness caused by Vitamin- 
A deficiency.

(b) The milk which is supplied by dairies 
loses its Vitamin-A conteni to a great extent 
due to removal of fat or addition of skimmed 
milk powder during processing, in order to 
restore the Vitamin-A content in such milk, it 
is fortified with Vitamin-A, under the scheme.

In rural areas, fresh and unprocessed 
milk is generally available. Vitamin-A con
tent in this milk is not lost. Therefore, the 
need for fortifying milk with Vitamin-A In rural 
areas is not felt.

AN HON. MEMBER: Sir, this question 

is shown against the Health Ministry. How is 
It that the Minister of Food and Civil Supplies 
is answering this question'̂

MR. SPEAKER: It has been trans
ferred. Not it pertains to the Food and Civil 
Supplies Ministry.

SHRI NATHU RAM MIRDHA: This 
question has been transferred to my Ministry 
and therefore I am answering this question.

SHRI ANADI CHARAN DAS: Sir. Part
(b) of the answer reads:

'The milk which is supplied by dairies 
loses its Vitamin-A content to a great 
extent due to removal of fat or addition 

of skimmed milk powder during proc

essing. In order to restore the Vitamin- 
A content in such milk, it is fortified with 
Vitamin-A, under the scheme.”

May I know, Sir, what is the guarantee that 
Vitamin A is available with the processed 
milk or not and how a layman can under
stand that Vitamin A which is available with 
the processed milk is in the required quantity 
and quality*?

SHRI NATHU RAM MIRDHA: A lay> 
man can not verify whether milk contains 
vitamins or not. It is the responsibility of the 
Government to fortify the milk with essential 

vitamins at the dairy for supply in towns and 
villages. Vitamin A is supplied to the dairies 
by the Department of Food and Civil Sup
plies. It is not very expensive. As such as 3 
1/2 litres of milk can be fortified with vitamin 
A at a cost of one paisa only. It costs only Rs. 
32 or Rs. 33 to fortify 33 lakh litres of milk with 

vitamin A which is distributed to Dairies.

[English]

SHRI ANADI CHARAN DAS: May I 
know as to whether any proposal is there 
with the Government to issue orders to the 
dairies or processing units to the effect that 

they should not remove the fat content from 
the milk*? Is there any such proposal with the 

Government?

[Translation]

SHRI NATHU RAM MIRDHA: As such 
Dairies comes under the Ministry of Agricul
ture. It is the task of the dairies to ascertain 
whether the milk contains fat or not or about 

other such matters. Some people prefer fat- 
free milk and that is why fat is removed from 
milk. This processing Is very essential and it 
will not proper scientifically to stop this prac
tice.

[English]

SHRI BHAJAMAN BEHERA:  Mr.
Speaker, Sir. the Minister replied that there 

is no procedure available to ascertain whether 
there is Vitamin A in the milk or not and that 
It cannot be ascertained. So, I request the 
Minister to have a scheme, to have some 
procedure to ascertain whether Vitamin A is 

there or not. There shouW be a procedure to 
ascertain this. If not, then there is no mean
ing in supplying Vitamin A with the milk. I 
would like to know from the hon. Minister as 
to whether he is contemplating to devise a
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scheme to ascertain the content of the Vita

min A in the milk.

Secondly, in the rural areas when milk is 
supplied, they are bringing milk to the chilling 

plant and after chilling is over, they are taking 

out the fat and the only milk is supplied to the 
rural areas. But. nowthe Minister says that in 

the rural areas, unprocessed milk is avail
able. That is not a fact. I wouki like to know 
whether the procedure can be regularised 
and some other mode of supply may be 
devised.

[ Translation]

SHRI NATHU RAM MIRDHA: It is a 
very good procedure. There Is no need to 
revise it. People should have confidence in 
the sincerity of the Government. We fortify 
milk with Vitamin-A at minimum cost. A lay

man cannot ascertain whether the milk 
contains Vitamin-A or not because he does 
not have facilities of a laboratory. But we 
carry out tests regularly. This task is under
taken with complete sincerity in all our Union 

Territory and State dairies.

SHRI MADAN LAL KHURANA: You 
have said that you do not have laboratory 

facilities.

SHRI NATHU RAM MIRDHA: I said 
that laboratory facilities are not available 
with the people but we have it.

•  SHRI MADAN LAL KHURANA: I would 

like to know the number of samples collected 

by the P.F.A., which is the department look

ing after prevention of food adulteration, 
from the D.M.S. and the Mother Dairy during 
the past three years and how many of them 
failed the test carried out for ascertaining the 
quantum of Vitamin A in them.

SHRI NATHU RAM MIRDHA: This 
question Is connected with Shri Devilal’s 
Ministry.

SHRI MADAN LAL KHURANA: My 
submission is as to why milk is not fortified

with Vitamin-A before being sent for proc* 

essing?

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 
LAL): Mr. Speaker, Sir, we are engaged in a 

discussbn with regard to Vitamins. Con
sumers want Vitamin-A whereas milkmen 
want proper price of the milk they sell. There

fore when the milkmen adds water to his 
milk, he gets the necessary vitamins by way 
of additbnal income from his milk. You can 
yourself ascertain as to how much vitamins 
has been added to your milk in the form of 

water because the poor milkman does not 
know as to what is the meaning of the term 
Vitamin? I was trying to imply that this prac
tice of adding water to milk has been prohib
ited.

SHRI MADAN LAL KHURANA: My 
point is that water is added to the skimmed 
milk supplied in Delhi. Are sample tested In 
this respect as well?

SHRI DEVI LAL: I wouki like to clarify 

that milk is tested before its procurement 
from the milkmen. That is why milkmen are 
afraid that the milk which they supply will be 
tested with the result that they supply pure 

milk to the Government dairies. Whatever 

water is added is done in Delhi. Similarly, the 
milkmen shoukl get the permissbn of fortify
ing it with necessary vitamins.

SHRI MADAN LAL KHURANA: This is 
of course what I am trying to know as to 
whether any test Is undertaking in this regard 

or not?

[English]

DR. VENKATESH KABDE: lamafraki 
that we are deviating from the main thrust of 
the questbn. It is a fact that night-blindness 
is rampant in the rural areas. We are talking 
of supplying vitamin 'A' through the milk 
supplied by the dairies. Dairy milk is not 
consumed by the children and other people 
in the rural areas. The real problem is about 
the supply of vitamin 'A* in sufficient quanti
ties to the people in the rural areas which can
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be done by supplying concentrate of vitamin 
'A* and also by giving injections of vitamin *A’. 
I would like to bring it to the notice of the 
Minister that we do not supply dairy milk to 
the poor chikiren in the rural areas to prevent 
night-blindness.

So, what are the measures being taken 
by the Government to supply the concen

trate of vitamin 'A; in adequate quantities to 
the rural areas? There should be surveys to 
find out blindness among the rural folk. Un
less there are surveys, we cannot give the 

concentrate of vitamin ‘A’.

[Translation]

SHRI NATHU RAM MIRDHA: We get 

absolutely pure and natural milk of cows and 
buffaloes from the villages and it contains all 
the essential vitamins. There is no need to 

mix anything at all in it. One of the Depart
ments of our Ministry looks after the nutrition 
aspect. It is necessary to pay attention to the 
fact that the food contains ail the necessary 
vitamins. Units have been set up for this 
purpose. Mobile vans are also there and 
through which all possible assistance Is 
provided to the people.

[English]

High House Rent In Metropolitan Cities

*230. SHRI S. KRISHNA KUMAR: Will 
the Minister ofURBAN DEVELOPMENT be 
pf,leased to state;

(a) whether Gk)vernment are aware that 
the house rent is going up phenomenally in 
the capital and the metropolitan cities;

(b) if so, the reasons thereof; and

(c) the steps Government propose to 
take to curb the high house rent? •

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir.

(b) The rise in rent is attributable to

general shortage of housing especially for 

rental purposes to low/middle incomegroups. 
sharp increase in demand for rental housing, 
and increase in cost of construction and 

land.

(c)  Housing and Rent Control are State 
subjects. Remedial steps need to be taken at 
the State level to contain high rise in rents 

through legal and promotional measures.

SHRI S. KRISHNA KUMAR; Govern
ment have neatly evaded the question. Firstly, 
the rent control and housing policy, to a 

certain extent, are State subjects. But the 
Urban Development Ministry being the nodal 
Ministry on housing policy and allied sub
jects, is expected to have a clear idea on how 

the ever-increasing house rents in Delhi and 
other Metropolitan cities are to be curbed. 
Secondly, the Urban Development Ministry 

has a direct control over the Metropolitan 
cities and the UTs. Therefore, I would like to 
know from the Minister as to what are the 
exact steps or package of measures con
templated by the Government to curb the 

nse in rents, especially for lower and middle 
income groups of Government and private 
employees in the country.

SHRI MURASOLI MARAN; We all know 
that rents in private sector rental housing 
market are high. This is due to the simple 
reason of deficiency in supply in relatk>n to a 
heavy demand. Naturally, we have to in
crease the housing stock as much as pos
sible and at the same time, reduce the pres

sure on demand for private sector rental 

housing. The hon. Member was right while 
saying that this is the nodal Ministry. We are 
evolving a housing policy which is on the 
anvil and it will take care of all these things. 

The situatbn in Delhi is as critical as in other 
Metropolitan cities. One of the reasons for 
this situation is the Rent Control Act. In fact, 
at that time, it was thought that it would solve 
much of the rental housing problem. The 
Delhi Rent Control Act was amended and it 
has given exemption to any house which 
fetches rent beyond Rs. 3500A. But we are 
yet to evaluate the impact of amendment. 
We are taking all these aspects into conskl-
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oration in the housing policy which is in the 
making.

SHRi S. KRISHNA KUMAR: In the 
Metropolitan city of Delhi, the minimum wages 
is around Rs. 700 but the minimum rent of 
even a dilapidated single room, which many 
of the Government and private empbyees 
are renting, is more than that. Will the Gk>v* 
ernment consider a massive scheme for 
rental housing for low-paid Government and 
private employees in Delhi? Does the Gov
ernment have under consideration any such 
scheme and what has been the progress of 

the existing schemes in this regard?

SHRI MURASOLIMARAN: So far and 
at present, there is no programme at all for 
building houses in the rental housing sector. 
It is being done predominantly by private 
enterprises. As far as the middle and lower 
income groups, who are Government ser

vants, are concerned, they are being taken 
care of. The public sector undertakings are 
also induced to construct their own housing 
scheme for their staff.

[ Translation]

SHRI RAMESH CHENNITHALA: Mr. 
Speaker, Sir, the house-owners evict their 

tenants with the result that they have to face 
much hardships. I would like to know from 
the hon. Minister as to what arrangements 
are being made in this respect.

SHRI MURASOLI MARAN: The Rent 

Control Act varies from State to State. We 

have to rationalise the Act. in certain circum
stances the Act is adverse to the tenant and 
in certain other circumstances, it is very 
adverse to the house owner. So, we have to 

strike a balance between the two. For ex
ample, the tenant refuses to vacate for ages. 
This is one aspect. In fact, we had brought to 
statute book an Act with a laudable objective 
during the time of the World War. The Act is 
still there for the last half a century. Has it 
servQd the social purpose? The answer is 
not very dear. Mostly, people say that it has 
done a lot of harm to rental housing. So, we 
have to look into it and strike a balance

between the tenant and the house owner. At 

the same time, there is also the necessity to 
protect the tenant if he bek>ngs to the low 
income group. But why should we protect the 
rich people? Is It necessary to protect them? 
Any way, rental housing has been adversely 
affected.

[Translation]

SHRI RAM KRISHAN YADAV: Mr. 

Speaker, Sir, on one hand a large number of 
houses bebnging to the rich are lying vacant 
and on the other there are large number of 

people who are living in slums and there are 
also large number of poor people who are 
pavement dwellers. Therefore, I would like 
to know whether any scheme is under con- 

sideratbn of the Government to undertake a 
survey of the luxury houses which are lying 
vacant with a view to giving them to the poor.

[English]

SHRI MURASOLI MARAN:  Luxury
housing has become a part of our life. In the 

new Housing Policy, we are looking into the 
aspect of curbing luxury housing in future.

[ Translation]

SHRI TEJ NARAYAN SINGH:  Mr.
Speaker, Sir, has any list been drawn up of 
those who rent out their houses by the 
Government so that action can be taken for 
charging more than the rent fixed by the 
Government?

[English]

SHRI MURASOLI MARAN: There is 
black marketing in the rental housing, which 
is very difficult to detect.

Suggestions about Housing Policy

*231. SHRI K.S. RAO: Will the Minister 
of URBAN DEVELOPMENT be pleased to 
state:

(a) the main suggestbns received from
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various quarters about the housing policy; 
and

(b) the reaction of Government thereon?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). Some of the main suggestions are: 
security of tenure to slum dwellers, special 
attention to rural housing, recognition of the 
special needs of women, expansion of hous
ing finance for different income groups, in
creased supply of land and infrastructure, 
promotion of appropriate technology and 

building materials, promoting greater com
munity participation, control of speculation in 
land and housing, declaration of the right to 
housing etc. The Housing Policy will be 
finalised after considering various sugges
tions and after necessary consultation with 

the State Governments and will then be 
placed before the Parliament.

SHRI K.S. RAO: The surprising aspect 
is that many of the Ministers are not having 
the right concept of the portfolio that they are 

holding. Every time there is a change in the 
Government, i can understand the change in 
policy. But even when there is a change in 
the Ministry, they are saying that they com

ing out with the new policy.

The hon. Minister said that he is coming 
out with a new policy. Fortunately, the hous

ing in this country does not require any 
resources or budgetary support. That must 

be understood by the Ministry. Ail the money 
that is required can be got by way of loans 

from the public through bonds etc. And after 
construction of the houser, the money can 
be collected from the purchasers. That is not 
being understood. Resourcewise everything 

is available indigenously, sand, cement, 
bncks etc. and nothing needs to be got from 
outside. We have the Indian technology. The 
Indian engineers have come to acquire the 
technology and knowhow whereby they can 
construct houses at the cheapest cost. 

Having received so many suggestions from 
the various quarters and enlightened people 

in this field, I would like to know whether the 
hon. Minister can think of promoting more

and more Corporations like HDFC, who can 
come forward and construct thousands of 
houses either in Bombay, Delhi, Calcutta or 
anywhere else where there is dearth of 
housing. Only the Government can altot 
certain land to them. Land is the only con

straint. I would suggest that the Government 
should provide them some land to enable 
them to construct the houses.......(Interrup
tions)

SHRI KHEMCHANDBHAI SOMABHAI 

CHAVDA: He has to put the question, not 
make a speech.... (Interruptions)

[ Translation]

MR. SPEAKER: All are doing the same 
thing, whom should I point out?

(Interruptions)

[English]

SHRI K.S. RAO: These Corporations 
should then give a certain number of flats or 
houses to the Government at a restricted 
price and sell the rest of the houses openly 
in the market as is being done in Maharash
tra. What has the hon. Minister got to say 
this?

SHRI MURASOLI MARAN: Sir, I would 

like to tell the hon. Member that every Gov
ernment has a right to have its own polrcy in 
the light of its manifesto. Hon. Member was 
saying that without any fillip from the Gov
ernment, the housing industry will grow. I 

very much appreciate that. It is true, because 
75 per cent of the housing in this country î 
being done by private individuals by mobilis
ing their own private savings.

Regarding the idea whether the Gov
ernment has come forward with a company 
like HUDCO to build houses, I would like to 
say, Sir, that in every State there is a State 
Housing Board or devebpment agency. It is 
a good suggestion and we will consider it.

SHRI K.S. RAO: Other day the hon. 
Finance Minister was saying that he is coming
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with a proposal to aitow black monay to be 

invest̂ on housing. I would Ilka to know has 
the Minister given a thought to it and is he 
going to prepare a scheme by which he can 
reduce the tenston in the housing sector at 

least in the urban areas if not in the rural 
areas.

SHRIMURASOLIMARAN: We all have 
given a thought to it and that is why it has 
found a place in the Budget. Naturally, we 

will discuss it and go to the Finance Minister 
with a comprehensive plan.

[Translation]

SHRICHHEDIPASWAN: Mr. Speaker, 
Sir, we are talking atx>ut allotting flats to the 

emptoyees and evicting the tenants from the 
houses. As you know, flats have not been 
albtted to some of the elected Members so 
far. Some are staying in hotels and some at 
places like Haryana Bhavan or Bihar Bha- 
wan. A cup of tea is available at Rs. 12 in the 
hotels. We are not able to serve properly the 

people who come from our constituencies. I 
would likêo know from the hon. Minister by 
what time he will be able to allot fiats to hon. 
Members? {Interruptions)

[English]

SHRI MURASOLI MARAN:  Mr.
Speaker, Sir, you know the difficulties which 
we are facing.

[7rans/af/on]

MR. SPbAKER: Your question is not 

related to the original question but the hon. 
Minister will try his best.

{Intenuptions)

[Enĝh]

SHRI MURASOLI MARAN: It is the 

responsibility of the hon. House Committee 
also.

VamarMipur«m Irrigation Project in 
Kerala

*232. SHRI T. BASHEER: Will the 
Minister of WATER RESOURCES be 

pleased to state:

(a) the present positbn of the Vaman- 
apuram lrrigatk>n Project in Kerala;

(b) the amount spent on the project so 
far and how much further expenditure is 
estimated; and

(c) whether the work is proceeding as 
per schedule?

[Translation]

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN̂ 
DUSTRIES (SHRI SHARAD YADAV): (a) 

Pre-construction works have been taken up 
on the project.

(b) Expenditure till March, 1989 is Rs. 

2.23 crores and outlay for the year 1989*90 
is Rs. 0.2 crore. The spill-over cost in the 
Eighth Plan is Rs. 33.97 crores.

(c) This medium project is not moni
tored by the Centre.

[English]

SHRI T. BASHEER: Sir, the problem 

with the construction of projects is that 
Government fails to complete them in the 

stipulated time. In this context I would like to 
know from the hon. Minister what steps 
Government proposes to take to assure that 
these projects will be completed within the 

stipulated time. Vamanapuram Inrigation 
Project is the only hope for the people of my 
constituency which is mainly an agriculturat 

area. We do not have adequate irrigatk>n 
facilities, therefore, people of my constitu
ency wanted this project to be completed as 
early as possible. The prevk>us Government 
assured me that this project will be com
pleted during the Seventh Five Year Plan 
period. Now, I got.a reply that it will be
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completed during the Eighth Five Year Plan 
period. In his reply the hon. Minister has 
stated, “Pre'constructbn works have been 
taken up on the project”. So, my worry is that 
it will take a very long time. I would like to 

Know from the Minister what steps Govern
ment proposes to take to expedite the work 
in this project so that it can be completed 
within the Eighth Five Year Plan period.

[Translation]

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, the apprehension of the Hon. Minister 
about the completion of this project is cor
rect. The schedule for this irrigatbn project 
approval by the Central Government is not 
drawn by the Centre. This project had been 
formulated in 1982 and it is a medium proj

ect. 1 quite appreciate the difficulties and 
problems of the hon. Members. Rs. 2.43 
crores will be spent on this project by the end 
of this month. This amount will be spent on 
buildings and on some pre-construction 
works. Secondly, Kerala Government has 

assured that this project will be completed in 
Eighth Five Year Plan period. However, 
unfortunately Kerala is the only state which 
has not submitted any plans so far in regard 
to irrigation facilities in the Eighth Plan. The 
projects-5 big and 3 medium received were 
sent back with instructions to reformulate 
them as per the norms fixed in this regard 
after making all investigations. A big move
ment is also going on in Kerala for rehabilita
tion and for forests but it depends on the 
Government there to complete it expedi
tiously. We are fully cooperating with them in 

this regard. The hon. Member shouW im
press upon the Kerala Government to send 
that project to us again as early as possible.

[English]

SHRI T. BASHEER: Sir, I thank the 
Minister for his answer. My second supple
mentary is about some projects submitted 
for foreign aid. I would like to know whether 
it is a fact that the State Government has 

submitted some irrigation projects whrch are 
proposed to be taken up under a scheme for 

European Economic Community assistance.

To my knowledge the Kerala Government 
has submitted 7 such projects. So, I woukJ 

like to know whether the Government has 
processed these projects; if so, what steps 
Government has taken to get foreign assis

tance for them.

[Translation]

SHRI SHARAD YADAV: Mr. Speaker, 

Sir. As I submitted earlier, we have no proj
ect under conskieratbn. From Kerala, we 
had received only five big and three medium 
projects whrch we returned due to some 
technrcal diffrculties. We have again asked 

the Kerala Government to review them and 
to send them again to us.

[English]

Crisis in Co-Operative Spinning Mills

*233. SHRI BABANRAO DHAKNE: 
SHRI UTTAM RATHOD:

Will the Minister of TEXTILES be pleased 
to state:

(a) whether several co-operative spin
ning mills in many States have been under 
serious crisis of cbsure;

(b) whether Union Government have 
any proposal to provide assistance for their 
modernisatk>n, rehabilitatbn, term loans from 
financial institutions, etc.;

(c) if so, whether the request of Govern
ment of Maharashtra for assistance from 

financialinstitutbnsfor 11 co-operative spin
ning mills under erection has been consid
ered; and

(d) if so. the details and the reactbn of 
Unk)n Government thereto?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV): (a) to
(d). A statement is \a\d on the Table of the 
House.
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STATEMENT

(a) it is true that a few cooperative 
spinning mills in different States have faced 
financial difficulties.

(b) Cases of 32 cooperative spinning 
mills have been considered by the Nodal 

Agency for sick/closed textile mills. The 
cooperative spinning mills are also eligible 
for special loan assistance under the Textile 
Modernisation Fund Scheme.

(c) and (d). Yes, Sir. Of the 11 coopera
tive spinning mills In Maharashtra under 

erection 3 have been sanctioned financial 
assistance in the form of term loans by the 
' Industrial Development Bank of India and 4 
which were sponsored by the Government 
of Maharashtra for assistance under NCDC/ 
World Bank aided programme have since 
been cleared by Board of Management, 
National Cooperative Development Corpo
ration in its meeting on 06.03.1990. The 
remaining 4 proposals are not being consid
ered for the present.

[Translation]

SHRI UTTAM RATHOD: Mr. Speaker. 
Sir, lam very grateful to the hon. Minister that 

he has cleared 7 projects out of 11.

MR. SPEAKER: It is good that you are 
thanking the hon. Minister.

SHRI UTTAM RATHOD: Hon. Minister 

is a gentlemen.

I would like to know from the hon. Min
ister as to when this assistance will be made 

available to us?

SHRI SHARAD YADAV: Mr. Speaker. 
Sir, the hon. Member has rightly stated that 
32-33 cooperative mills are sbk. 11 are in 
Maharashtra about which there has been 

some dispute for sometime past. Out of them 
3 have been cleared k>y IDBI. Their construct 
tion work will soon be undertaken and they 
will also be provkied assistance by the f inan- 
cial institutbns. The Maharashtra Govern

ment had sent some proposals for the 4 
mills. These have been cleared in the last 
meeting. 4 mills are left. Financial Institu

tions and other such institutions do not come 
under our pun̂iew but all possible assis

tance is being provided to these four mills 
and 7 out of 11 mills have been cleared. The 
remaining four mills will be provkied financial 
assistance by financial institutk>ns, tDBI, 

Node! agencies. Worid Bank and NCDC.

SHRI UTTAM RATHOD: Mr. Speaker. 
Sir, I have already expressed my gratitude 

for this. The name of our Chief Minister is 
Sharad and our hon. Minister is also Sharad. 

That is why he has developed some sympa
thy for him. I would like to know from the hon. 
Minister as to when the sanctioned amount 
will be available to us. My second question is 
on what basis remaining four mills have not 
been provided the amount sanctioned for 
them?

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, I want to tell hon. Member through you 

that financial institutk>ns come under the 
Finance Department and those are also 
independent. I agree that there is delay in 
providing financial assistance to them and it 

should be expedited. There is neither any 
delay from our side nor do we have any 
objection in it. We are ready to provide every 
assistance. Spinning mills are working prop
erly. We are persuading our financial institu
tions for assistance to our Industries. We 
have written to them earlier and we are 
reminding them again. We are trying to 

complete this work.

[English]

DR. ASIM BALA: May I know fix>m the 
hon. Minister whether there is any proposal 
to modemise the spinning mills in West 
Bengal? If so. whether you are going to 
modernise all the spinning mills situated In 
West Bengal or whether there Is any specific 

number to be modernised.

[Translation]

SHRI SHARAD YADAV: Mr. Speaker,
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Sir, we have about Rs. 75 crores in the 

modernisation fund, out of which Rs. 45-47 

crores have been spent. This modernisation 

fund is available with us. We are working 

continuously for assisting and modernising 

the spinning mills and composite mills. I will 

take necessary action on any proposal re

ceived by me.

[English]

SHRI KADAMBUR M.R. JANARDHA- 

NAN: There is no reason for the cooperative 

mills to run under loss for the past two years, 

because the spinning section is making a 

huge profit. I want to request the hon. Minis

ter to identify the efficiency of the coopera

tive mills’ management, and see whether 

both the visible and invisible loss of waste 

material percentage has been taken into 

account. I want to know, further, whether 

there is any cooperative spinning mill with a 

100% export orientation has been con

structed in Maharashtra, and whether it is 

making a profit or not, and whether the loss 

made is due only to mismanagement and 

corruptbn in cotton purchase, during sea

son, by the mills. Does the hon. Minister 

agree with this position, or not?

[Translation]

SHRI SHARAD YADAV: Many of the 

points raised by the hon. Member are quite 

vatki. There are many shortcomings at dif

ferent levels in our system. We are trying to 

overcome them and our Ministry will also 

consider seriously the losses incurred due to 

mismanagement. We will take necessary 

actk>n in regard to corruption and other things 

and try our best to set things right.

WRITTEN ANSWERS TO THE 

QUESTIONS

[English]

Registration and Training Bodies lor 

Paramedioal Staff in Diffsrsnt Systems

*226. SHRIG. S. BASAVARAJ: Will the 

Minister of HEALTH AND FAMILY WEL

FARE be pleased to state;

(a) the details about composition, etc. of 

councils governing the education and regis

tration of paramedical staff working In vari

ous dispensaries and hospitals in the coun

try, system-wise;

(b) whether there is any institutional 

training programme for Homoeopathk; Phar

macists as per provisk)ns of the Pharmacy 

Act. 1948 for registratk>n in due manner; and

(c) if not, whether Government propose 

to provide institutionalised training and reg

istration facilities to Homoeopathic Pharma

cists in the country as per Pharmacy Act, 

1948?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) A statement is given bebw.

(b) No, Sir.

(c) There is no such proposal at present.

STATEMENT

The details about compositbn of ooun- 

cils governing the educatk>n and registration 

of paramedical staff working in vark>us dis

pensaries and hospitals in the country, sys* 

tem-wise are as folbws:

1. Pharmacy Council of India

The Council has been constituted under
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the Pharmacy Act, 1948 for the regulation of 

profession and the practice df pharmacy. 

Under section 3 of the Pharmacy Act. 1948 

the Central Government constitutes a Coun

cil consisting of the following members:

(a) six members, among whom there 

shall be at least one teacher of each of 

subjects, pharmaceutical chemistry, phar> 

macy, pharmacology and pharmacoqnosy 

elected by the University Grants Commis

sion from among persons on the teaching 

staff of an Indian University or a College 

affiliated thereto which grants a degree or 

diploma in pharmacy:

(b) six members, of whom at least four 

shall be persons possessing a degree or 

diploma in, and practising pharmacy or 

pharmaceutical chemistry, nominated by the 

Central Government;

(c) one member elected from amongst 

themselves by the members of the Medical 

Council of India.

(d) the Director General Health Serv

ices, exofficio or if he is unable to attend any 

meeting, a person authorised by him in writ

ing to do so;

(d) the Drugs Controller, India, exofficio 

or if he is unable to attend any meeting, a 

person authorised by him In writing to do so;

(e) the Director of the Central Drugs 

Laboratory, exofficio;

(f) a representative of the University 

Grants Commission and a representative of 

the All India Council for Technical Educa

tion;

(g)  one member to represent each State 

elected from amongst themselves by mem

bers of each State Council, who shall be a 

registered pharmacist;

(h)  one member to represent each State 

nominated by the State Government, who 

shall be a registered pharmacist.

The term of office of each member is 5 

years.

2. Indian Nursing Council

The Council has been set up under the 

Indian Nursing Council Act, 1947 to estab

lish uniform standard of training for Nurses, 

Midwives and Health Visitors and to main

tain a Indian Nurses Register. Under section 

3 of the Act, the Central Government consth 

tutes a Council consisting of the following 

members;

(a) One nurse enrolled in a State regis

ter elected by each State Council;

(b) two members elected from among 

themselves by the heads of Institutions rec

ognised by the Council for the purpose of this 

clause in which training is given:

(i)  for obtaining a University degree in 

nursing; or

(ii) inrespect of a post-certificate 

course in the teaching of nursing 

and in nursing administration;

(c) one member elected from among 

themselves by the heads of institutions in 

which health/visitors are trained;

(d) one member elected by the Medical 

Council of India;

(e) one member elected by the Central 

Council of the Indian Medical Association;

(f) One member elected by the Council 

of the Trained Nurse Association of India;

(g) One midwife or auxiliary nurse-mid- 

wife enrolled in a State register, elected by
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each of the State Councils in the four groups 

of State mentioned below, each group of 

States being taken in rotation in the following 

order namely:-

(i)  Kerala.  Madhya Pradesh, Uttar

Pradesh and Haryana.

(ii)  Andhra Pradesh, Bihar. Maharash- 

tra and Rajasthan.

(ill)  Mysore, Punjab and West Bengal.

(iv)  Assam,  Gujarat, Madras and

Orissa.

(n) four members nominated by the 

Central Government of whom at least two 

shall be nurses, midwives or health visitors 

enrolled in a State register and one shall be 

an experienced educationalist;

(c)  three members elected by Parlia

ment. two by the House of the People from 

among its members and the other by the 

Council of States from among Its meir̂bers.

The term of office of each member is 

five years.

3. Dental Council of India

(h) the Director General of Health 

Services, ex •officio;

(i) the Chief Principal Matron. Medical 

Directorate, Army Headquarters, ex-officio;

(j) the Chief Nursing Suprientendent. 

Office of the Director General of Health 

Services, ex-officio;

(k) the Director of Maternity and Child 

Welfare, Indian Red Cross Society, ex-offi- 

cio;

(I) the Chief Administrative Medrcal 

Officer (by whatever name called) or each 

State otherthan a Union Territory, ex-officio;

(m)the Superintendent of Nursing Serv

ices (by whatever name called) ex-officio 

from each of the States in the two groups 

mentioned below, each group of States being 

taken in rotation in the following order, 

namely;

(i)  Andhra Pradesh, Assam, Mahar

ashtra, Madhya Pradesh, Madras, 

Uttar Pradesh, West Bengal and 

Haryana:

(ii)  Bihar, Gujarat, Kerala, Mysore. 

Orissa, Punjab and Rajasthan;

The Council has been set up under the 

Dentists Act, 1948 to make provisbns for the 

regulation of the profession of Dentistry in

cluding Dental Hyqienists and Dental me

chanics and registratk>n of such persons. 

Under sectton 3 of the Dentists Act, 1948, 

the Central Government constitutes a Coun

cil consisting of the following members, 

namely;

(a) one registered dentist possessing a 

recognised dental qualification elected by 

the dentists registered in part A of each State 

Register;

(b) one member elected from amonst 

themselves by the members of the Medical 

Council of India;

(c) not more than four members elected 

from among themselves by-

(a)  Principals, Deans. Directors 

and Vice-Principals of Dental 

colleges in the States training 

students for recognised dental 

qualificatk>ns;

Provided that not more than 

one member shall be elected 

from the same dental college;



33 Writt0n Answers CHAITRA 7,1912 (SAKA) Written Answers 34

(b)  Heads of dental wings of

medical colleges in the States 

training students for recog> 

nised dental qualifications;

(d)  one member from each Uni

versity established by law in 

the States which grants a rec

ognised dentalqualification, to 

be elected by the members of 

the Senate of the University, 

or in case the University has 

no Senate, by the members of 

the court, from amongst the 

members of the Dental Fac

ulty of the University or in case 

the University has no Dental 

Faculty, from amongst the 

members of the Medical Fac

ulty thereof;

(e)  one member to represent each 

State nominated by the Gov

ernment of each such State 

from among persons regis

tered either in a medical regis

ter or a dental register of the 

State;

(f)  six members nominated by the 

Central Government of whom 

at least one shall be a regis

tered dentist possessing a 

recognised dental qualification 

and practising or holding an 

appointment in an institution 

for the training of dentists in a 

Union Territory, and at least 

two shall be dentists registered 

in Part B of a State Register;

(g)  The Director General of Health 

Services, ex-officio.

The term of the office of each member is 

five years provided that a member nomi

nated under clause (a) or clause (f) of Sec

tion 3 shall hold office during the pleasure of

the authority nominating him.

Food Processing Units

•228. SHRIV. KRISHNA RAO: Will the 

Minister of FOOD PROCESSING INDUS

TRIES be pleased to state:

(a) whether Government have taken a 

decision to set up food processing units in 

different States;

(b) if so. the details thereof; and

(c) if these units are not to be set up in 

all the States; the reasons therefor?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) to

(c). The Ministry of Food Processing Indus

tries have not taken any decisk>n to directly 

set up food processing units in any State. 

Modern Food Industries (India) Limited and 

North Eastern Regk>nal Agricultural Market

ing Corporation Ltd. which are public sector 

undertakings under the administrative con

trol of the Ministry of Food Processing Indus

tries have set up some food processing units 

in different States for manufacturing bread, 

fruit drinks, fruit concentrate, extruded food, 

maida etc. They also have proposals to set 

up some more new units.

Central Scheme to improve Canal 

Irrigation Facilities

•234. SHRI BALASAHEB VIKHE PA- 

TIL: Will the Minister of WATER RE

SOURCES be pleased to state:

(a) whether Union Govemment fiave 

any plan to raise the percentage of canal 
irrigatk>n facilities in States whch have less 
than ten per cent of their crop growing areas 
under canal irrigatk>n; and

(b) if so. the details thereof including the
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State of Maharashtra?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATERRESOURCES (SHRI 

MANUBHAIKOTADIA): (a) and (b). Accord

ing to the least Land Use Statistics available 

(1986-87 provisional), the percentage of 

canal in̂igation facilities to net areas sown is 

less than 10% in some States. To augment 

irrigation by canals, a number of major, 

medium and minor irrigatbn projects have 

been taken up in these States, including 

Maharashtra.

District Consumer Redressal Forum 

and State Commissions

Redressal Forums and State Commissions 

established so far, State-wise;

(c) the new action plan, if any. to get 

going and effectively working of the Distrk̂ 

Consumer Redressal Forums and State 

Commissions, in all the districts and State 

respectively;

(d) which of the Government services 

have been exempted from the purview of the 

Act; and

(e) the reasons for granting each such 

exemption and the resulting effects on the 

consumers?

*235. DR. A.K. PATEL:

SHRI PYARELAL KHANDEL- 

WAL:

Will the Minister of FOOD AND CIVIL 

SUPPLIES be pleased to state;

(a) when did the Consumer Protection 

Act,. 1986 came into force;

(b) the number of District Consumer

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) Chapter I. II and IV of the Ck)nsumer 

Protection Act, 1986 came time into force on 

15-4-1987 and Chapter III came into force on 

1-7-1987.

(b)  and (c). As per the information 

available with the Central Government, the 

position as on 26-3-1990 is as follows:—
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Th(( Commissions/Forums arelunction- 

ing In 14 States/UTs viz. Andhra Pradesh, 

Bihar, Gujarat, Goa, Maharashtra, Orissa, 

Rajasthan, Himachal Pradesh, Uttar 

Pradesh. West Bengal Andaman & Micobar 

Islands, Chandigarh, Delhi and Pondich

erry. Central Government has requested 

State GoVernmentsAJT Administrations to 

take action to meke all the State Commis

sions/District Forums functional. The Hon’We 

Supreme Court has also directed that these 

Commissions/Forums be set up and made 

functional in all the districts.

(d) No service has been exempted from 

the purview of the Act.

(e) Does not arise.

Ban on Advertisement of Tobacco and 
Tobacco Based Products

*236. SHRI P.R.S. VENKATESAN: Will 

the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether Government are planning 

to ban advertisements on tobacco and to> 

bacco based products in newspapers in view 

of mass data involving tobacco with cancer;

(b) whether an anthsmoking tobacco 

campaign is to be launched on TV/AIR; and

(c) whether voluntary health organisâ 

tions working in this field will be involved in 

educational programme and if so, the details 

thereof?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) to (c). A proposal for anti

smoking legislation is under active conskl- 

eration of the Government. One of the items 

in the proposal is prohibition of advertise

ments on cigarettes.

Advertisements on Radk> and TV pro

moting use of tobacco are already banned.

The proposed legislation also includes an 

item for projection of slides depicting harmful 

effects of cigarette smoking before every 

show in cinema halls and also on T.V.

Voluntary health organisatk>ns are in

volved in health educatbn programmes for 

preventbn and early detectk>n of cancer, 

where the ill effects of smoking are also 

highlighted.

[Translation]

Annenities for Jhuggl Dwellers in Delhi

*237. SHRI RAM LAL RAHI: Will the 

Minister of URBAN DEVELOPMENT be 

pleased to state:

(a) the number of jhuggi colonies in 

Delhi;

(b) the number out of them without toilet 

facilities;

(c) whether Government propose to 

provide lavatories etc. in these jhuggi cok>- 

nies; and

(d) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

to (d). According to preliminary estimates of 

Delhi Administration whk:h has taken up 

enumeration of the jhuggis there are about 

2.1 lakh jhuggis in around 688 clusters, 

provisbn of civic amenities in these clusters 

is a continuing process. So far Jan Suvkiha 

complexes have been completed and com- 

missbned in 120 clusters.

Schemen for Welfare of Handieapped 
and Blind

238. SHRI BALESHWAR YADAV: Will 

the Minister of WELFARE be pleased to 

state:
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(a) whether Gk>vernment are formulat
ing a comprehensive scheme for the welfare 

of the handicapped and blind persons;

(b) if so, the outlines of the scheme and 

by what time it is likely to be finalised; and

(c) if not, the steps contemplated by 

Government for the welfare of the handi

capped and blind persons?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) to (c). The primary responsibility for the 

welfare and upliftment of the handicapped 

rests with the State Governments. However, 

in its coordinating and pace setting role, the 

Centre has been assisting the State Govts, 

as well as the voluntary organisations in 

programmes designed for rehabilitation of 

the handicapped. The Central Government 

has set up the following 4 National Institutes 

as apex level organisations in their respec

tive areas of disability:—

1.  National Institute for the Visually 

Handicapped, Dehradun.

2.  National Institute for the Orthopae- 

dically Handicapped. Calcutta.

3.  Ali Yavar Jung National Institute for 

the Hearing Handicapped, Bom

bay.

4.  National Institute for the Mentally 

Handicapped, Secunderabad.

In addition to these the following two 

Institutions have been set up promarily as 

service Institutions for providing general 

services to the handicapped persons:—

1.  Institute for the Physically Handi

capped, New Delhi.

2.  National Institute of Rehabilitation,

Training and Research, Olatpur, 

Orissa.

The salient features of the important 

programmes being implemented by the 

Central Govt, for the education and rehabili

tation of the handicapped including the blind 

are:-

SCHEME OF ASSISTANCE OF ORGANI

SATIONS FOR THE DISABLED PER

SONS

ASSISTANCE TO VOLUNTARY ORGAN 1̂ 

SATIONS FOR THE DISABLED

Voluntary Organisations working in the 

field of education, training and rehabilitation 

of the handicapped are given grants to the 

extent of 90% of the expenditure. In addition 

to this building grant upto a maximum off Rs. 

5 lakhs is given to voluntary organisatbns. 

Under the scheme of organisational assis

tance to voluntary organisations, assistance 

is provided for the salary of the staff and 

maintenance of the office upto a maximum of 

Rs. 50,000/-.

Integrated Education for the Handicapped

Integrated education for the handi

capped aims at placing the handicapped 

children in normal schools. The extra ex̂ n- 

diture on salary and special pay of teachers, 

cost of equipments, cost of books and sta

tionery etc. is met by the Government.

Scheme of Scholarships to Handicapped

The scheme of scholarships to handi

capped students provides scholarships for 

general education from Class IX onwards 

and for technical training at certificate, di- 

pk)ma, and degree level.

Amount of scholarship varies from Rs. 

85/- p.m. to Rs. 240/- per month, depending 

upon the nature of the course.
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Assistance to Disabled persons for purchase 

fitting of Aids/ Appliances.

Scheme of Assistance to Disabled

appliances provides for giving aids and 

appliances which do not cost less than Rs. 

25/- and more than Rs. 3600/- to handi

capped persons. The quantum of assistance

Persons for Purchase/ fitting of aids and is as folbws:-

Total Income Amount of Assistance

(i) Upto Rs. 1200/- Full cost of the akl.

(ii) Rs. 1201 to Rs. 2500/- 50% of the cost of aid.

Fitment charges, if any, of the Centre 

where aid is fitted is also admissible.

Employment

i) 3% reservation of vacancies is given 

to physically handicapped 1% each for the 

visual, hearing and orthopaedically handi

capped in group C and D posts for appoint

ment in Central Government and Public 

Sector Undertakings. Similar reservations 

have been given by some State Govts. The 

handicapped, including the blind, are also 

given the age concession in the upper age 

limit and relaxation in the medical standards 

for entry into Government services in re

spect of Group C and D categories.

ii) 23 Special Employment Exchanges 

and 42 Special Ceils for the handicapped 

persons have been set up exclusively for 

placement of the handicapped, in gainful 

employment. Besides, the normal empby- 

ment exchanges also help the handicapped 

persons in finding suitable employment.

iii) Seventeen vocational rehabilitation 

centres have been set up to assess the 

residual ability of the disabled, arrange their 

training and place them in employment;

iv) Self- employment is promoted 

through the following:—

(a) Allotment of vending stalls, Kiosks

and petty shops;

(b) Loans from Nationalised Banks at 

nominal rates of interest under dif

ferential rate of interest scheme.

(c) Allotment of public telephone 

booths.

(d) Reservation in distribution of petrol 

pumps, kerosene depots etc.

Special Recruitment Drive

During the course of monitoring of the 

3% reservations in Group C and D posts in 

Central Government and Public Sector 

Undertakings, it was observed that a large 

backlog of vacancies reserved for the visu

ally handicapped and hearing handicapped 

remained unfilled. A Special recruitment drive 

was taken up in order to clear this backlog. A 

Special Recruitment Committee was set up 

by the Government of India for this purpose. 

Over 600 visually handicapped and hearing 

handicapped persons have so far been of

fered emptoyment under this drive. The 

process of recruitment is still under-way.

New Schemes

During the year 1990-91 two new 

schemes are proposed to be started for the 

welfare of the handk:apped. Under the 

scheme of Assistance to Voluntary Organ!-
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sations working for the welfare of the handi

capped in rural areas. NGOs working in rural 

areas would be supported to expand their 

activities In the area of early detection, inter

vention, educational and therapeutk:ally 

services. Under the scheme of Economic 

Assistance to Disabled Persons, support will 

be provkled for all handicapped including 

leprosy cured persons for their vocatbnal 

training and employment. Economic reha- 

bilitatk>n for those affected by polio wouki 

also be covered under this scheme. It woukI 

be implemented through the State Govern

ments.

CIVIL SUPPLIES be pleased to state:

(a)  the annual rk:e procurement made 

during 1987-90 yearwise;

(b)  the States whrch contributed the 

most to the Central pool;

(c)  whether Government have any 

schemes/incentives to promote rice procure

ment; and

Legislation for the Handicapped

Government of India had set up a 

Committee under the Chairmanship of Jus

tice Baharul Islam. M.P. to recommend a 

comprehensive legislation for the disabled. 

The report of the Committee is under consid

eration of the Ministry in consultation with 

vark)us concerned Ministries.

[English]

Procurement of Rice

*239. SHRI MULLAPPALLY RAMA- 

CHANDRAN: Will the Minister of F<30D AND

(d) if so. the details thereof?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) and (b). A Statement is given bebw.

(c)  and (d). Procurement price of paddy 

fixed, is expected to give reasonable return 

to the producers and stimulate productk>n. 

Rrce is procured under statutory levy on the 

rice millers/dealers. Paddy is procured under 

price support.
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PriM Hilc* is Essential Commoditiss

*240. SHRIZAINAL ABEDIN:

SHRl BHAGEYGOBARDHAN:

Will the Minister of FOOD AND CIVIL 

SUPPLIES be pleased to state:

(a) whether there has been a price hike 

in respect of essential commodities during 

the months of January and February, 1990;

(b) if so, the reasons therefor;

(c) the trends in wholesale. worKing 

class and consumer price index; and

(d) the steps taken and proposed to be 

taken to control the price hike?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) There has been a mixed trend in the 

behaviors of prices of essential commodities 

in January and February, 1990. The whole

sale Price Index (W.I.P.) of essential com

modities like rice, wheat, jowar, gram, masur, 

urad, potatoes, onions, chillies, sugar and 

vanaspati exhibited a fail; while the WPI of 

items such as bajra, fish, groundnut oil and 

tea exhibited a rising trend.

(b) The rise in prices of some of the 

essential items during January and Febru

ary, 1990 may be attributed to seasonal 

factors, shortfall in production of items like 

tea and groundnuts, and pressure of sus

tained and increased consumer demand.

(c) The wholesale Price Index (Base -

1981-82 «100) exhibited a rising trend since 

April, 1989 till October, 1989 recording an 

overall increase of 7.6%; in the next 4 months 

(November, 1989-February, 1990) it exhib

ited a marginal fall of 0.3%. The Consumer 

Price index (CPI) for Industrial Workers (Base

1982-100) moved up from 166 in' March, 

1989'to 17S in September, 1989 registering

a rise of 6%. After remaining steady at 176 in 

the months of October and November, 1989, 

it fell to 175 In December, 1989 and f urtherto 
174 In January, 1990. It has thus recorded a 
decline of 1.1, during these two months.

(d)  The Government has accorded high

est priority to check the rising trend in prbes 

of essential commodities. Both long term 

and short term measures are being taken for 

the purpose. The measures taken by the 

Government broadly include steps to in

crease production of essential commodities 

like sugar, edible oils and tea etc. whk;h are 

in short supply effective procurement and 

buffer stocking operations of foodgrains, 

strengthening of Public Distribution System, 

monitoring of prices and availability situ

ation, strkrt enforcement of the provisk>ns of 

the Essential Commodities Act and other 

regulatory measures, and augmenting 

domestic supplies through imports wher

ever necessary so as to check any abnormal 

rise in the prices of essential commodities.

Data About Educated Unemployed

*241. SHRI MANORANJAN BHAKTA: 

Will the Minister of LABOUR be pleased to 

state:

(a) whether the accuracy of data about 

the educated unemployed in the country 

provided by the Employment Exchanges 

and released by Government has been dis

puted in any quarter;

(b) if so, the deficiencies pr inaccuracies 

pointed out and whether Government pro

pose to effect any improvement in the meth

ods of collecting these data; and

(c) if so, the steps taken in this regard?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) The data provided by the Empbyment 

Exchanges on the educated̂ relates to job
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seekers on the live register, not all of whom 

are necessarily unemployed. No dispute 

regarding this data on educated job>seekers 

has come to notice.

(b) and (c). Does not arise.

Girl Child Labour

*242. SHRIMADH AVRAO SCINDIA: 

SHRI P. M. SAYEED:

Will the Minister of LABOUR be pleased 

to state:

(a) whether any survey has been made 

about the girl child labour engaged in indus> 

try and mines including cottage industry, 

beedi industry and their conditions of work, 

wages paid etc.

(b) if so, the results of the survey ; and

(c) the steps taken or proposed in the 

matter?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) to (c). No survey has been made specifi- 

cally about girl child labour in industries and 

mines including cottage industry and beedi 

industry.

The Child Labour (Prohlbitbn and 

Regulation) Act, 1986 prohibits the employ- 

ment of children including girl children betow 

fourteen years of age in certain specified 

occupations and processes and seeks to 

regulate their conditions of work in empk>y> 

ments in which child labour is not legally 

prohibited. There are provisions in several 

other labour laws such as the Factories Act. 

1948, the Mines Act. 1952 and the Beedi and 

Cigar Workers (Conditions of Employment) 

Act, 1966. the States Shops and Commer̂ 

dal Establishments Acts which either pro

hibit or regulate the emptoyment of child 

labour (including girl chiM labour) in speci

fied areas. Government have also formu

lated the Natk>nal Polk:y on ChIM Labour* 

1987 whch provkies for a number of welfare 

measures to minimise the expk>itatk)n of 

working chiklren (including girls).

[Translation]

Raein Dam

*243. SHRI RAM SAJIWAN: Will the 

Minister of WATER RESOURCES be 

pleased to state;

(a) whether a proposal for the construc

tion of Rasin Dam in Banda Distrk:t of Uttar 

Pradesh was submitted to Unk>n Govern

ment for clearance;

(b) if so, the reasons for delay in giving 

clearance;

(c) the area involved in the Project whteh 

falls in Madhya Pradesh and whether Gov

ernment of Madhya Pradesh have consented 

to this project; and

(d) the time by whk:h construction of the 

saki dam is likely to be started?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBIWKOTADIA): (a) to (d). The proj

ect report received in October. 1982. involv

ing about 74.5 sq. km. catchment area of 

Madhya Pradesh was returned in July, 1986 

as Uttar Pradesh coukj not obtain the con

currence of Madhya Pradesh Government 

for utilising the yield from the catchment lying 

in Madhya Pradesh.

[English]

Exemption to Hindustan Ineectlcldes 
Ltd. Under the ESI Scheme

*244. PROF. K.V. THOMAS: Will the 

Minister of LABOUR be pleased to state:



65 Writt0n Answers CHAITRA 7,1912 (SAKA) Written Answers 66

(a) whether the employees unions in 

Hindustan insecticides Ltd. have requested 

for exemption from the ESI scheme; and

(b) if so, the decision tal̂en thereon and 

the reasons therefor?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) Yes. Sir.

(b)  It has not been found possible to 

accede to their request, as the benefits pro

vided by the management have been found 

inferior to the benefits available under the 

ESI Scheme.

Purchase of Drugs Under ESI Schenfie

245.  SHRI BASUDEB ACHARIA: 

PROF.  SUDARSHAN 

RAYCHAUDHURI:

Will the Minister of LABOUR be pleased 

to state;

(a)  the precise role of the ESIC in the 

purchase of drugs under the scheme vis-a- 

vis State Government;

respective State Governments/ Union Terri

tory Administration, except in Delhi where 

the Corporation itself is administering the 

medical care. The purchases of drugs under 

the scheme are made by the respective 

State Governments direct. However, with a 

view to assist them in their task, the ESI 

Corporation enters into a central rate con

tract with manuf acturers of some of the drugs 

for supplies to the ESI institutions and passes 

on these contracts to the State Govern

ments to operate, if they so desire.

2.  One case of alleged racket in pur> 

chase of drugs under the ESI Scheme in 

Karnataka had come to the notk:e of the 

Corporation through press reports in March,

1988. The matter was immediately taken up 

with the State Government for investigation 

and report. According to the State Govern

ment, they have referred the case to 

Lokayukta for detailed investigation. The 

report of the Lokayukta is awaited. The 

question of taking necessary remedial as 

well as preventive steps, will be considered 

by the State Government in the light of the 

report of the Lokayukta.

[Translation]

(b) whether the corporation has come to 

know of any racket or bungling in the method 

of purchase of drugs;

(c) if so, the details of these cases and 

their effect on the viability of the scheme and 

the quality of service to the beneficiaries; 

and

(d) the remedial as well as preventive 

steps taken or contemplated by the Corpora

tion?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) to (d). The administration of medical care 

under the Employees' State Insurance 

Scheme is the statutory responsibility of the

Role of D.D.A Officials In Government 
Land Encroachment In Delhi

*246.  SHRI RAMASHRAY PRASAD 

SINGH:

SHRI JANAK RAJ GUPTA;

Will the Minister of URBAN DEVELOP

MENT be pleased to state:

(a) whether Government are aware of 

the role of the officials of the Delhi Devek>p- 

ment Authority in the encroachment of 

Government land going on in a large scale In

the capital;

(b) if so, whether an enquiry about the 

encroachments and the role of DDA officials
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in this regard has been cx)nducted; and

(c) if so, the outcome thereof?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLi MARAN): (a) 

to (c). Only isolated cases of connivance of 

the staff have come to notice. Strict action is 

taken in all such cases and an enquiry of a 

general nature is not considered necessary.

[English]

Crimes Against Scheduled Castes/ 

Scheduled Tribes

2393. SHRI HET RAM;

SHRI RAMLAL RAHI:

Will the Minister of WELFARE be 

pleased to state;

(a) the details of cases of atrocities, 

murder, rape and other offences committed 

on persons belonging to Scheduled Castes 

and Scheduled Tribes communities, sepa

rately during the last six months, State-wise; 

and

(b) the steps being taken by Govern

ment to prevent such atrocities to ensure 

their security?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):(a) 

Informatbn made available by StatesAJTs 

are given in the Statements I & II bek>w.

(b)  Comprehensive guidelines in this 

regard in the nature of precautionary, pre

ventive, punitive and rehabilKative meas

ures have been issued to the State Govern

ments and U.T. Administrations, to prevent 

atrocities, punish the perpetrators of atroci

ties, and for providing relief and rehabilitâ 

tion to the victims.

The Government of India have recently 

enacted a new legislation called “The Sched

uled Castes and Scheduled Tribes (Preven

tion of Atrocities) Act, 1989”. It has come into 

force w.e.f. 30.1.1990. The Act provkies for 

effective machinery to quickly deal with such 

cases such as Special Courts and Special 

Public Prosecutors. Speedy trial of offences 

and awarding stringent punishments to per

sons committing atrocities and public ser

vants who neglect their duties are expected 

to curb atrocities against SCs & STs in 

future. State Governments are being ad

vised to provide exclusive Courts wherever 

needed, conduct day to day trial, and take 

speedy decisions sothat atrocities on sched

uled Castes and Scheduled Tribes are pre

vented.
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Multi-Fibre Agreement

2394.  SHRISANAT KUMAR MANDAL: 

Will the Minister of TEXTILES be pleased to 

state:

(a) whether India submitted any pro- 

posal to negotiations group on textile and 

clothing to review the present Multi-Fibre 

Agreement (MFA) at Geneva in October, 

1989: and

(b) if so, the revision of the developing 

countries to Indian proposal?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

Yes, Sir.

(b)  There was overwhelming support for 

Indian proposal from developing countries.

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) and (b). While blending of 

monovalent poliotitres of Type 1,2 and 3 to 

make Trivalent Oral Polio Vaccine is under

taken in India, the entire process of produc

tion from the beginning is yet not under

taken. in order to meet our requirement, we 

have to depend partly on import of finished 

product In the shape of Trivalent OPV and 

the balance is procured from Indian manu

facturers who import such monovalent titres 

for blending and vialling. Department of Bio

technology have taken steps to set up pro

duction unit for oral polio vaccine from basic 

stage and the plant is under construction.

(c)  and (d). No specific complaint in this 

regard has come to notice. All oral polio 

vaccine in use in the country conforms to 

standards and protocols approved by World 

Health Organisation.

Production of Anti Polio Drugs Homeopathic consignments

2395.  SHRIPARASRAMBHARDWAJ: 

Will the Minister of HEALTH AND FAMILY 

WELFARE: be pleased to state:

2397.  SHRI BHAGEY GOBARDHAN: 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether country has not achieved 

self-sufficiency in the production of anti-polio 

drugs and the same have to be imported;

(b) whether any research is in progress 

for the manufacture of such drugs in the 

country;

(a) whether a number of homeopathic 

consignments are held up at Bombay Port;

(b) if so, the details thereof; and

(c) the reasons therefor?

(c) whether the doctors and mothers of 

infants feel difficulties in using such drugs 

due to difference of usage in dosage of drugs 

imported from different countries; and

(d) If so, the steps being taken to ensure 

uniformity in this regard?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a)to(c). Listof Homoeopathk: 

medicines consignments imported through 

Bombay Port which have been released 

under letter of guarantee pending test and 

examination is given in the Statement bek>w.
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Name of the Importer Name of the Supplier

1.  Associated Agencies, Delhi

2.  R.K. Import Corporation, Delhi

3. —do-

Dr. Willmar Schwabe, West 

Germany

4. —do-

5. —do-

6.  Jam Homoeopathic Pharma, Amritsar.

7.  Holistic Remedies Ltd., Bombay.

8.  The Jain Homoeopathic & Pharmacy, 

Amritsar.

&

9.  (two imports)

10.  Universal Generics P. Ltd.. Bombay.

Pfiucgar Homeopathic Lab, 

West Germany.

Bioforce AG, Switzerland.

Dr. Rackoweg & Co.,

West Germany.

British God Liver Oil Ltd., U.K.

Irrigation Facilities in Trit>al Sub-Plan 

areas

2398.  SHRIGOPI NATH GAJAPATHI: 

Will the Minister of WELFARE be pleased to 

state:

(a) whether Government are taking 

steps to provide irrigation facilities under the 

tribal sub-plan areas; and

(b) if so, the number of irrigation proj

ects executed under the tribal sub-plan area 

in Orissa, including Baijanal Irrigation Proj

ect?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) The necessity and importance of provid

ing irrigation in Tribal Sub-Plan (TSP) areas

IS being impressed continuously on the State 

Governments concerned.

(b). So far 2 multipurpose projects, 3 

major irrigation projects, and 12 medium 

irrigation projects are under execution in the 

TSP area of Orissa. In addition, 470 minor 

irrigation projects, excluding the Baijanala 

project in Ganjam district have been exe

cuted and 2,339 lift irrigation points have 

been installed in the TSP area of the State. 

The Baijanala minor irrigation'project has 

been identified for execution during the Villth 

Plan period.

Modernisation of Sugar Mills

2399.  SHRI K. PRADHANI: Will the 

Minister of FOOD AND CIVIL SUPPLIES be 

pleased to state:



(a)  the numbor of old and weak sugar 

units identified in the country; State*wise;

103 Written Answers Written Answers 104

(b) the steps taken for the modernisa* 

tion and rehabilitation of such units in the 

country; and

(c) the funds provided for the purpose, 

during 1987 to 1990, State-wise and year- 

wise?

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) Statement I giving the required informa

tion is given bek>w in Statement I.

MARCH 28.1990

(b)and(c). Financial assistance on soft 

terms is given to sugar factories from Sugar 

Devebpment Fund for modemisatbn and 

rehabilitatbn. A statement giving the amount 

of ban sanctbned and disbursed for such 

modernisation of oki and weak sugar mills 

for the years 1886-87 to 1989-90 is given 

bek>w in the Statement tl.THE MINISTER OF FOOD AND CIVIL

STATEMENT-1

Statement giving the number of old and weak sugar units of less than 1250 TCD

SlNo. State No. of Units

1 2 3

1. Punjab 3

2. Uttar Pradesh 25

3. Bihar 21

4. Assam 1

5. Orissa 2

6. Rajasthan 1

7. Madhya Pradesh 3

8. Maharashtra 9

9. Andhra Pradesh 8

10. Tamil Nadu 2

11. Karnataka 2

12. Kerala 3

13. Nagaland 1

81

Note:— Out of 81 units shown above. Letters of Intent have been granted to 25 units for 

expanding their capacity to a minimum econimic level of 2500 TCD
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Dftath of Childr«n following administra
tion of Intravenous fluids

2400.  SHRI KAMAL NATH: Will the 

Minister of HEALTH AND FAMILY WEL

FARE be pleased to state:

(a) whether a large number of new- 

borne babies died between November and 

December last year at the Paediatric Sur> 

gery Ward of Ail India Institute of Medical 

Sciences following administration of intrave

nous fluids;

(b) if so, total number of deaths, month- 

wise;

(c) the name of firms responsible for 

supplymg contaminated fluids; and

(d) the action taken against these firms 

and whether the firms have been asked to 

give adequate compensation to the parents

of the deceased?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANl 

ROUTRAY): (a) The All India Institute of 

Medial Sciences have informed that during 

the month of November and December ,

1989, the death rate amongst babies admit

ted to the Intensive Care Unit of Paediatrk: 

Surgery Department was higher as com

pared to the death rate prevailing in the 

Intensive Care last year during the same 

period. However it is not correct that the 

Intravenous FlukJ administered to the new 

born babies were contaminated.

(b) A statement showing the number of 

deaths that accurred during the perk>d Octo

ber to December in the years 1988 and 1989 

is given below.

(c) and (d). Does not arise in view of 

reply to part (a) above.
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Gov«mifi«nt accommodation to the

ralatlva of ratiring employaaa

2401. SHRI MADAN LAL KHURANA: 

Wiltthe Ministerof URBAN DEVELOPMENT 

be pleased to state:

(a) whether regularisation/ad>hoc allot

ment of Government accommodation in the 

case of retiring employees is given in the 

next bebw type to the entitled type to a son. 

unmarried daughter or wife or husband, as 

the case may be provided the retiring em

ployee or a dependent member of his family 

does not own a house in the place of his/her 

posting;

(b) whether Government propose to 

allow such allotment/regularisation on com

passionate ground to the dependants of 

retiring employees including daughters-in- 

law unconditionally; and

(c) if not, the reasons thereof?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLIMARAN): (a) 

Yes, Sir.

(b)  and (c). In view of the acute shortage 

of the general pool accommodation, there is 

no proposal to extent the facility to other 

dependents of the retinng employees includ

ing daughters-in-law unconditionally or oth

erwise.

[Tr<ans/at/on]

Wages of unorganised labour

2402. SHRIGANGACHARANLODHI: 

Will the Minister of LABOUR be pleased to 

state:

(a)  the steps taken by Government so 

far to ensure payment of wages at pre

scribed rates to unorganised labourers in 

different parts of the country and to solve 
their problems;

(b) whether Government propose to 

increase the minimum wages in view of 

rising prices in the country; and if so, when;

(c) whether there is any Govemment 

scheme for their socio-economic develop

ment; and if so, the details thereof; and

(d) if not, the reason therefor?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) The States are the appropriate Govern

ments for fixing/revising rates of minimum 

wages, as well as their enforcement. The 

Central Government have periodically urged 

the States to revise minimum wages and 

also enforce them more vigorously.

(b) The Government propose to recom

mend to the State Governments an increased 

level of wages below which the minimum 

rates of wages should not be fixed. Guide

lines have also been issued to State Govern

ments to revise the minimum wages once in 

2 years or on arise of 50 points in the Con

sumer Price Index, whichever is earlier.

(c) and (d). Apart from various laix>ur 

laws under which different categories of 

workers in the rural areas are covered, the 

package of poverty alleviation programmes, 

such as integrated Rural Development Pro

gramme and Nehru Rozgar Yojna are aimed 

at giving self-employment and wage em- 

pbyment to the poorest sections of the 

community which substantially includes ru

ral labour.

lEng/ish]

Chambal command area development 
phase-ll

2403.CH.JAGDEEPDHANKHAR: WiH 

the Minister of WATER RESOURCES be 

pleased to state:
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(a) whether any project for Chambal 

Command Area Development, Phase-11 was 

submitted to Union Government by Rajast

han In 1987; and

(b) if so, the action taken by Union 

Gtovernment in this regard?

THE MINISTER OF STATE IN THE 

MINISTRY OF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) and (b). Yes. 

Sir. The Project proposal was examined and 

the Government of Rajasthan were requested 

to send a revised project report indicating 

inter-alia up-to-date cost estimates. The 

revised project report has not been received 

from the State Government.

Shortage of trained Nurses

2404.  SHRI RAJAMOHANA REDDY: 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) the estimated demand of the trained 

nurses in the country at present;

(b) the number of trained nurses work

ing in various Union Government hospitals; 

and

(c) the steps Government propose to 

take to meet the growing shortage of trained 

nurses in the country?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) The estimated demand of 

the Trained Nurses in the country at present 

is 4.09 lakhs as per report of High Power 

Committee on Nursing and Nursing Profes

sion set up by the Central Government.

(b)  The number of trained Nurses work

ing in the Central Government Hospitals 

under the control of this Ministry is 2000 

approximately.

(c)  The State Governments are primar

ily responsible for the training of Nurses. 

Some State Governments have increased 

seas in the Schools of Nursing as per their 

requirement.

Hostel Building for Orissa

2405. SHRI BHAKTA CHARAN DAS: 

Willthe Minister of URBAN DEVELOPMENT 

be pleased to state:

(a) whether the proposal to set up a 

hostel building for Orissa students at Delhi is 

pending since the site has not been allotted 

so far;

(b) if so, the reasons for the delay in the 

allotment of site; and

(c) the steps taken by Government to 
expedite the allotment?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

to (c). The matter is under consideration.

Loan assistance for houses in J.J. 

colonies

2406.  PROF. VIJAY KUMAR 

MALHOTRA: Will the Minister of URBAN 

DEVELOPMENT be pleased to state:

(a) whether Government are contem

plating to enhance the loan assistance for 

construction of houses in J.J. Colonies; and

(b) if so, the details of terms and condi

tions for the same?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

and (b). There is no scheme for loan assis

tance for construction of houses in J.J. cok>- 

nies. However, the Slum Wing of Delhi 

Devebpment Authority has a scheme on a 

pibt basis for organising slum dwellers into
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cooperatives for shelter improvement inter 

alia, with loan assistance from commercial 

banks.

[Translation]

Stipend to I.T.I Trainees

2407. DR. BENGALI SINGH: Will the 

Minister of LABOUR be pleased to state:

(a) whether there is a proposal under 

consideration of Government to increase the 

existing rates of stipend to the apprentices 

during their training period in view of increas

ing prices; and

(b) if so, the details thereof?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) and (b). The Central Apprenticeship 

Council, which is an advisory body, in its 

meeting held on 30.1.1990 discussed in

crease in the rates of stipend for trade, 

Graduate-Engineer, Technicians and Tech

nician (Vocational) Apprentices. After dis- 

cussbns It was decided to constitute a 

Working Group to study the issue and submit 

a report. The report of the Working Group of 

Central Apprenticeship Council will be proc

essed when it is received.

[English]

Afitedkar Avas Yojna

2408. SHRI KALKA DAS:

SHRI RAMJILAL SUMAN:

Will the Minister of  URBAN 

DEVELOPMENT be pleased to state:

(a)  whether the DDA had collected a 

sum of Rs. 200/- towards processing fee 
from each applicant who applied for residen
tial acoommodatbn to the DDA under 
'Ambedkar Avas Yojna’;

(b) if so, the reasons therefor;

(c) whether the draw of bts has since 

been heki; if so. the details thereof and if not, 

the time by which it is likely to be held;

(d) whether it is proposed to refund the 

amount of registration money abngwith inter

est thereon and processing fee to the unsuc

cessful applbants; and

(e) the time by which the money is likely 

to be refunded?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

and (b). Rs. 200/- have been collected as 

processing fee. This has been done for the 

first time for the purpose of streamlining the 

processing of applicatbns though an exter

nal computer agency whbh will not only hob 

the draw but also issue laminated cards to all 

the registrants. This wouki, inter-alia, enable 

quick refund to those who are unsuccessful 

in the draw.

(c) The draw of bts have been stayed 

by the Delhi High Court till further orders.

(d) and (e). Registration money only will 

be refunded to the applbants who are un

successful in the draw to be hekJ subject to 

orders of the Government.

New policy regarding acquisition of 
agricultural land In Delhi

2409.  SHRI H.K.L BHAGAT: Will the 

Minister of URBAN DEVELOPMENT be 

pleased to state:

(a) whether Union Government are 

considering a new policy with regard to 

acquisitbn of agricultural land in Delhi;

(b) if so, the reasons for acquiring huge 

agrbultural fertile lands, whbH is the only
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sources of livelihood of the Delhi farmers; 

and

(c)  the steps proposed to be taken to 

enhance the compensation to farmers whose 

lands have already been acquired?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

to (c). In Delhi land is acquired by the Delhi 

Administration mainly for planned Develop

ment of Delhi. Farmers whose land is ac

quired are entitled to compensation as per 

the award given by the Land Acquisition 

Collector and as per the Land Acquisition 

Act, 1894, as amended from time to time and 

enhancement, if any, as awarded by the 

Courts. Besides, they are allotted alternative 

residential plots in lieu of their acquired land, 

as per the policy on the subject.

Sulabha Shouchalayas In Delhi

2410.  SHRI RAVI NARAYAN PANI: Will 

the Minister of URBAN DEVELOPMENT be 

pleased to state:

(a) the number of Sulabha Shoucha

layas in Delhi built by DDA or Municipal 

Corporation of Delhi in different areas of 

Delhi;

(b) whether some shouchalayas are 

not functioning properly forthe last two years;

(c) if so, the reason therefor; and

(d) the steps taken or proposed by 

Gtovemment in this regard?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

Delhi Devebpment Authority and the Mu

nicipal Corporation of Delhi have constructed 

120 and 153 Jansuvidha Complexes/Su- 

labha Shauchalayas respectively.

(b). No, Sir.

(c) and (d). Do not arise in view of reply

to Part (a) above.

Proposal for Development of Cities in 

Punjab

2411. SHRI KAMALCHAUDHRY: Will 

the Minister of URBAN DEVELOPMENT be 

pleased to state*

(a) whether Government have received 

any proposal from Punjab Government for 

the development of some cities in Punjab 

during Eighth Plan period;

(b) if so, the details thereof; and

(c) the reaction of Union Government 

thereto'?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

and (b). Under the Centrally Sponsored 

Scheme of Integrated Developmental Small 

and Medium Towns, Proposals have k>een 

received for the inclusion of the towns of 

Roper, Patiala, Gobindgarh and Jullundur in 

the Schem e during the current financial year.

(c)  Towns of Ropar, Patiala and Gob

indgarh have been included in the Scheme 

during the current financial year. The town of 

Jullundur has not been included since it was 

already under the Integrated Urban Devel

opment Programme during the Fifth Five 

Year Plan. No decision on proposals for 

inclusion of towns in the Centrally Spon- 

sored Scheme of Integrated Devek>pmentof 

Small and Medium Towns in the Eight Five 

Year Plan can be taken before the finalisa> 

tion of the Eighth Five Year Plan.

Submission of Annual Reports Regard
ing Administration of Sclieduled Aims

2412. SHRI K. RAMAMURTHY: Will 

the Minister of WELFARE t>e pleased to 

state:
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(a) whether annual report regarding 

administration of the scheduled areas are 

being submitted by the concerned States 

regularly;

(b) if no, the defaulting States and the 

particulars of year for which together with the 

reasons therefor; and

(c) the steps being contemplated to 

ensure the compliance of the submission of

, such reports?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN);

(a) and (b). A statement in this regard is 

given below. The main reason for delay in 

submission of the report by the State Gk>v- 

ernments is that they have to collect the 

requisite information from the various de> 

partments.

(c)  Time and again defaulting States 

are reminded about the need for timely 

submission of the reports.

STATEMENT

Statement showing Statewise years for which Annual Report is awaited.

St. No. Name of the State Years for which report is awaited

1. Andhra Pradesh 1985-86, 86-87, 87-88 & 88-89.

2. Bihar 1985-86.86-87,87-88 & 88-89.

3. Gujarat 1988-89.

4. Himachal Pradesh Nil

5. Maharashtra 1987-88 and 1988-89.

6. Madhya Pradesh 1988-89.

7. Rajasthan 1987-88 and 1988-89.

8. Orissa 1987-88, and 1988-89.

Beedi Workers in Tamil Nadu

2413. SHRI R.JEEVARATHINAM: Will 

the Minister of LABOUR be pleased to state;

of the labourers and also to provide financial 

assistance/subsidies to them for construct* 

ing housing accommodation?

(a) the numlDer of beedi workers in THE MINISTER OF LABOUR AND

beedi manufacturing units in Tamil Nadu; 
and

(b) whether the Government have any 

proposal to provide ESI hospital for all classes

WELFARE (SHRI RAM VILAS PASWAN); 

(a) The number of beedi workers in Tamil 

Nadu is 2.12 lacs approximately.

(b) The Govemment have nip proposal
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to provide ESI hospital for all categories of 

workers.

Three Housing Schemes are being 

implementeci under Beedi Workers Welfare 

Fund which provide for loans and subsidies.

OT Scanning Machine of Dr. RML 
Hospital

2414.  SHRI BHOGENDRA JHA: Will 

the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether C.T. Scanning machine on 
Dr. R.M.L. Hospital, New Delhi is not func
tioning for the last several months; and

(b) if so, steps being taken for earliest 

repairing of the same*̂

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) and (b). The C.T. Scanning 

machine remained out of order from 17th 

August, 1989 to 5th January, 1990 because 

the H.T. Generator of the machine went out 

of order and replacement had to be obtained 

from Japan. The machine is now function

ing.

Ill- effects of lipsticks

2415.  SHRI NARSINGRAO SURYA- 

WANSHI: Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:

(a) whether lipsticks contain acid, sof

tened food, castor-oil wax and fish scales 

and after a probnged use it leads to dryness, 

chapping, peeling and cracking of lips; and

(b) if so, whether any measures have 
been taken to manufacture harmless llp> 
stk:k8?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) As per the standard book of 
reference on Cosmetics Lipstick may con> 
tain the folbwing:

Steark:Acid, Spermaceti, Cocoa butter. 

Hydrogenate vegetable oil, Almond Oil, 

Castor Oil, Peach Kernel Oil, Cholestrine 

absorption base, Ceresine, white or red. 

Cetyl akx)hol, corps de Jasmin. Diglycol 

Stearate, Isopropyl Myricinate. Oleyl akx>- 

hol, Stearyl alcohol. Candellia wax. Car- 

nauba wax. Chinese wax. Hard Paraffin, 

Japan wax. Lanolin anhydrous, arol Benzi- 

onated. Liquid paraffin. Moutan wax. Ozok- 

erita, sotparaffin, white bees wax. The pro

longed use of lipsticks which are not properly 

formulated may cause dryness of lips.

(b) Bureau of Indian Standards has laki 
down specifications for lipsticks and steps 
have been initiated to adopt these spedfk:a- 

tions under the Drugs and Cosmetics Rules.

Sirhind Canal Water for Drinking 
Purposes

2416.  SHRI SUCHA SINGH: Will the 
Minister of WATER RESOURCES be 
pleased to state:

(a) whether the water in Sirtiind Canal 

in Bhatinda district has become unfit for 

drinking;

(b) if so. the reasons therefore; and

(c) the steps proposed to be taken to 

make the Canal water fit for drinking?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) No. Sir.

(b) and (c). Do not arise.
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SMing up of ESI Hospital at Haidia 
(West Bengal)

2417.  SHRI SATYAGOPAL MISHRA: 

WIN the Minister of LABOUR be pleased to 

state:

(a) whether Gk)vernment have received 

any request from the Government of West 

Bengal for financial assistance for setting up 

of an E.S.I. Hospital at Haidia. West Bengal;

(b) if so, the details thereof; and

(c) the reaction of the Union Govern

ment thereto?

Minister of WELFARE be pisassd to state:

(a)  the details of the j 
have been given grants for ths 
welfare programmes for the Schsduled 
Castes/ Scheduled Tribes during Ihs last 

three years in Andhra Pradesh alongwihthe 

amount given to each of such institution; and

(b)  the number of persons belonging to 

Scheduled Castes/ Scheduled Trit>es who 

got the benefits through different programme 

in Andhra Pradesh, Programme-wise?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) No. Sir.

(b) and (c). Do not anse.

Grants to Institutions for SCs/STs in 
Andhra Pradesh

2418. SHRIMATi J. JAMUNA: Will the

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) and (b). The information regarding the 

details of institutions which have been given 

grants during the last three years and the 

number of persons belonging to SC/ST who 

have been benefitted is given in the State- 

ment below:
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Misuse of Land by Bharatiya Kala 
Kendra

2419.  SHRIARVIND NETAM: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether Bharatiya Kala Kendra, 
Triveni Kala Sangham and Sangeet Bharati 

are misusing the land allotted to them by 
Land and Development Office, New Delhi;

(b) if so, the details thereof;

(c) whether any charges have been 

demanded from each of the above institu
tions;

(d) if so, the details thereof; and

(e) the further action taken or proposed 
in the matter?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
to (e). The information is being collected and 
will be laid on the Table of the Sabha.

[ Translation]

inclusion of SC/ST in the lists

2420. SHRI RESHAM LAL JANGDE: 
the Minister of WELFARE be pleased to

(a) the names of communities included 
in the lists of scheduled castes in various 

States from 19871111 March, 1980;

(b) the names of communities excluded 
from the lists of scheduled castes in various

MARCH 28,1990 Written Ans¥¥ers 132

States during the aforesaid period;

(c) the reason for inclusion and exclu
sion of communities;

(d) the State-wise estimated population 
of the communities excluded and included in 

the list of scheduled castes during the afore> 
said period?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAM):
(a) and (b). No modification in the lists of 
Scheduled castes has been done during this 
period.

(c) and (d). Do not arise.

Central Fund for Madhya Pradesh 
Schemes

2421.  SHRI SATYNARAVAN JATIYA: 

Will the Minister of WATER RESOURCES 

be pleased to state;

(a) the allocations made for various 

irrigation schemes of Madhya Pradesh by 

Union Government during 1989-90, Scheme- 

wise; and

(b) the other schemes of Madhya 

Pradesh for which funds are likely to be 

allocated during 1990-91 and the amount 

likely to be allocated for each scheme?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) and (b). The 

outlay made for vanous schemes of Madhya 

Pradesh for 1989-90 is as under:

Rs. in crores

(i) Major and Medium Irrigation Projects 285.89

(ii) Minor Irrigation Schemes 90.23

(iil) Command Area Development Programme 23.32

(iv) Ftood Control Projects 0.84
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[English]

Quota to Kerala for Garment Export

2422.  SHRI A. VUAYARAGHAVAN: 

Will the Minister of TEXTILES be pleased to 

state:

(a) whether Union Government have 

received any representation from the State 

Government of Kerala for increasing the 

quota of the State for garments export; and

(b) if so, the steps proposed to be taken 

in this regard*?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV) (a) 

Yes, Sir.

(b)  The Garment Export Entitlement 

Distribution Policy formulated by Govern

ment does not provide for statewise distribu

tion of quotas. However, the state Govern

ment has been informed of the provisions of 

the Policy under which they can apply tor 

allotment of quota.

[Translation]

Agitation by CGHS Employees

2423. SHRI HARISH RAWAT;

SHRI R.N. RAKESH:

SHRI H.C. SRIKANTAIAH:

Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state.

(a) whether Government are aware that 

the employees of CGHS have launched an 

agitation and are on hunger strike in support 

of their demands;

(b) if so. the major demands of the 

employees;

(c) whether any talks have been held 

with Associatk>ns of employees; and

(d) if not, the steps proposed to t>e taken 

by Government to fulfil these demands?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) Yes. Sir.

(b) The major demands of the CGHS 

employees are:—

(i) Promotional avenues for Group 

‘C and ‘D’ employees.

(ii) Grant of Hospital Patient Care 

Allowance.

(c) and (d). As a result of negotiations 

with the All India CGHS Emptoyees’ Asso* 

ciation, a settlement hae been arrived at in 

relation to the demands on 23.3.1990 and 

the agitation has t)een withdrawn.

[English]

Licence for Sugar Mill in Bijapur

2424.  SHRIS.T.PATIL: Will the Minis

ter of FOOD AND CIVIL SUPPLIES be 

pleased to state:

(a) whether Government propose to 

grant licences for setting up of sugar mills in 

cooperative sector in district Bijapur (Kama* 
taka);

(b) if so. the details thereof;

(c) the details of proposals received by 

his Ministry in this regard; and

(d) the reasons for delay, if any in 

granting licences?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) and (b). The Central Government does



not propose/identify specific areas to set up  licensing guidelines, 

new sugar factories in any part of the coun-  (c) and (d) Dunng the Seventh Five

try. Applications for grant of LO l/IL for estab*  Year Plan, two applications for setting up of

lishment of new sugar mills are received  sugar mills in Cooperative Sector in district

through the Deptt of ID which are then  Bijapurwere received the position of which is

considered by the Deptt of Food as per  given in the statement below.
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[Translation]
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Loss to Tribal Co-operative Mariceting 
Development Federation of India

2425.  DR. MAHADEEPAK SINGH 

SHAKYA; Will the Minister of WELFARE be 

pleased to state:

(a) whether the Tribal Co-operative 

Marketing Development Federation of India 

Limited, New Delhi is running in loss; and

(b) If so, the remedial steps being taken 

by Government in this regard and the action 

proposed to be taken against the persons 

responsible for the loss*̂

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) No. Sir.

(b) Question does not arise.

[English]

Procurement of Rice

2426.  SHRI ANAND SINGH:
SHRI MADHAVRAOSCINDIA:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) whetherthe procurement of rice this 

year had been higher than the preceding 

year;

(b) if so, the quantum of rice procured 

so far, State-wise;

(c) the rate at which rice is procured;

(d) whether there is any proposal to 

increase the procurement pnce and issue 

pnce of rice distributed through Public Distri

bution System; and

(e) if so, the details thereof?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) Yes, Sir. A quantity of 101.51 lakh tonnes 
of rice had been procured dunng the current 

kharif marketing season 1989-90 upto 

19.3.1990 as against 65.81 lakh tonnes of 

nee procured during the corresponding pe

riod last year.

(b) Statement I is given below.

(c) Statement II is given below.

(d) and (e). Procurement price of paddy 

IS revised annually. Central issue price of 

nee are also considered for revision conse

quent up>on the revision in the procurement 

price.
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World pank Assistance for Ayacut 
Devalopment

2427. SHRIJ. CHOKKARAO: Will the 

Minister of WATER RESOURCES be 

pleased to state:

(a) whether Government of Andhra 

Pradesh has submitted any scheme to Un

ion Government for according World Bank 

assistance for the development of Ayacut 

under Sriram Sagar Project; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN ^E 

MINISTRY OPyVATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) and (b). Yhe 

Second Andhra Pradesh Irrigation Project is 

being implemented by the Government of 

Andhra Pradesh with credit loan assistance 

from World Bank amounting to US $ 271 

million. The agreement for World Bank as

sistance to this Project was signed on 

28.5.1986. The Project, inter-alia. envisages 

upgradation of irrigation blocks to serve about

165,000 ha. and construction of irrigation 

blocks to serve about 163,000 ha, in the 

Sriram Sagar sub-prdject area, including 

distributories, minors, field channels and 

drains.

Video Films on Health Issues

2428. SHRI P.R. KUMARAMANGA- 

LAM: Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:

(a)  whether a large number of video 

films have been prepared on various health 

issues and if so, the titles of these films 

indicating names of the agencies which 

produced them and whether these video 

films have been dubbed in the main lan

guages of the country;

(b) the total expenditure incurred thereon

so far;

(c) whether these films have been shown 

in National or local TV programmes and if so. 

details thereof;

(d) whether these films would also be 

regularly screened on Railway platforms 

through the internal TV circuits for educating 

the masses; and

(e) if so, when?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) Yes, Sir. A list of films and 

names of the producing agencies is given in 

the statement t>ebw. 29 of the T.V. spots of 

shorter version||iave been dubbed in all the 

14̂ major regional languages. States are 

being encouraged \o dub the remaining in 

the regional languages.

(b) An amount of Rs. 18.15 lakhs ap

proximately has been incurred so far on the 

production of these films. Besides, Rs.

4.52.265.00 has been spent on duplication.

(c) Yes,' Sir. TV spots are being regu

larly telecast over the National Network at

9.00  P.M. and the Low Power Transmitters 

of Doordarshan at 7.30 P.M. The longer 

duration films are also being shown on 

Doordarshan.  ^

(d) and (e). Yes, Sir. The Railway 

Ministry have agreed to show Family Wel

fare films free of charge on the Close Circuit 

TV of all Railway Stations where Cbse Cir

cuit TV facilities are available. The total 

screening time allotted to F.ŴxProgramme 

is ten per cent of the time alk>tted to the 

Railways under the contract for running the 

CCTV system. Accordingly, video spots are 

being shown at the Railway Stations day and 

night. Copies of films of long and short dura

tion are sent to the Railways for screening in 

their own Railway colonies F.W. Centres 

and the Railway Stations.



159 Written Answers MARCH 28.1990 Written Answers 160

STATEMENT 23. Mala

Video Programme Produced Department 24. Mala

tally

25. Dai (Proper Cord Cutting)

1, Tetanus-1

26. Malaria

2. Tetanus-ll

27. Malaria

3. Immunization 3 diseases

28. T.B.

4. Polio

29. T.B.

5. D.P.T. Whooping Cough

30. T.B.

6. D.P.T.

31. T.B.

7. Immunisation

32. T.B.

8. DRT

33. Mala Muslim

9. Eye Care (Conjectivities)

34. Immunization (New)

10. Eye Care (Cataract)

35. O.R.T.

11. Anaemia

36. M.T.P.

12. Diet during Pregnancy

37. Nirodh

13. Preparation dunng Pregnancy

38. Mala-I

14. Gunwanti

39. Mala-ll

15. Female Child (Diet)

40. Copper-T

16. Hun Aur Birna (Boy or Girl)

Longer Programme
17 Mdiki Kyon Phooti

18. Kudrat Ki Den 1. Anaemia

19. Syani To Hone Do 2 Breast Feeding

20. Breast Feeding 3. Safe Motherhood-Jeevan

21. Breast Feeding 4. Safe Motherhood-Suhani

22. Mala Hindu 5. Maa Ka Kahana Maan
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Drinking Water 3. Age of Marriage

7. Maa Ka Kahana Maan*it 4. Age of Marriage

Video Spots Produced by Government 

agencies

5. Age of Marriage

(a) ISRO (b) DAVP

1. Kanoon Ka Nahin Dhyan 1. Spacing-Conservation India

2. Inter space communication 2. Age or Marriage-Harish Chawla

(c) FT&T

1. Bacho Ko Lagavo Tikey (Longer Duration)

2. Hame Bataya Mamu Ne —do—

3. Sab Jan Gayi Mem

(d) VHAI (Voluntary Organisation)

1. Shishu Ahar —do—

2. Aaj Ki Na Samjhi Ki Pareshani —do

Video Films produced by C.H.E.B. 

(Through DA VP)

Short films

2. Goitre-1

3. Goitre-II

1. Diarrhoea Video Spots through private producers

2. Goitre M.T.V

3. T.B. 1. Juro

4. Blindness 2. Bhawishya Banayo

5. AIDS-II 3. Ujjwal Bhawishya

Longer Films 4  Social Worker

1. Diarrhoea 5. Jara Si Sawdhani 1
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6. Jara Si Sawdhani II

7. Koi Zhanghat nahin

8. Maen Ne Suna Hai

9. Khatra Kyon Lon

10. SunoJi

11. Laproscopy

12. Sex Education 

P.T.L TM

1. Samajik Apradh

2. Spacing (farmer)

3. Construction Worker

4. Spacing Child one after other

5. Dadaji

6. O.R.T.

7. Low birth weight

8. Early Marriage (2 child not be

fore 18)

9. Early Marriage (Bachon Ki 

Shadhi)

10. Early Marriage

Opening of Medical Colleges In Hilly 
Region of U.P.

2429.  SHRIM.S.PAL: Will the Minister 

of HEALTH AND FAMILY WELFARE be 

pleased to state;

(a)  whether there is a demand for 

n̂ening of a Medical College in the hilly 

region of Uttar Pradesh;

MARCH 28.1990 Written Answers 164

(b) If so. the reaction of Union Govern

ment thereto; and

(c) whether Union Government pro

pose to open Medical College in hilly areas 

of Uttar Pradesh during VIII Five Year Plan 

and if so, the details thereof?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) Yes, Sir. A request was 

received from Weeker Sectbn (Slum Dwell

ers) Welfare Committee, Dehradun to set up 

a medical College in Garwal District of U.P.

(b) The Central Council of Health and 

Family Welfare has passed resolution that 

no medical college should be permitted to be 

established without the prior approval of the 

State Government, Medical Council of India 

and the Central Government.

(c) No, Sir.

Priority to Tribal Areas

2430.  SHRI KARIA MUNDA; Will the 

Minister of WELFARE be pleased to state;

(a) whether Government propose to 

give top priority in allocation of plan expendi

ture for rpads development in tribal areas 

and to provide marketing facilities to tribal 

handicrafts; and

(b) if so, the details thereof?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) and (b). The Eighth Plan is not yet 

formulated, and so interse priorities are yet 

to be spelt. However, as a part of Tribal sub- 

Plan strategy, roads in tribal areas will con

tinue to receive special attention and under 

the Minimum Needs Programme, employ

ment generation programmes like Jawahar 

Rozgar Yojana, Special Central Assistance 

given by Government of India would con
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tinue withthefunds available with and granted 

to the focal self-governing institutions such 

as Granr> Panchayats/Samities/Zila Par- 

ishads.

have asked all the State Government to 

prepare a concrete policy schemes to pro

vide more assistance to Scheduled Castes 

and Scheduled Tribes; and

Formarketing of tribal handicrafts, seven 

(7) marketing and Service Extension Centres 

are being exclusively set up in tribal areas by 

the Government of India. Assistance and 

support will, however, also be provided in 

marketing of tribal handicrafts by some of the 

remaining 40 centres, which though located 

in non-tribal areas will also serve the tribal 

areas.

Policy Schemes to Assist SCs and STs

2431. SHRI DHARMESH PRASAD 

VARMA:

SHRI  SHANTILAL  PU- 

RUSHOTTAM  DAS 

PATEL:

Will the Minister of WELFARE be 

pleased to state:

(a) whether the Union Government

(b)  if so, the details of progress achieved 

so far in this regard?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) Yes, Sir. The Prime Minister has asked 

Chief Ministers of all the States and Union 

Territory Administrations to prepare suitable 

schemes for development of SCs and STs. 

it has been suggested that the schemes 

should be selective and relevant to the re

quirements of these groups. Adequate out

lays shoukJ be provkled under Special 

Component Plan and Tribal Sub Plan. The 

outlays should be atleast in proportion to the 

percentage of SC and ST population to the 

total population of the State/Unbn Territory.

(b)  A statement showing the replies 

received so far from State Governments/ 

Union Territories is given bebw.
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lndo*Japan Joint V«ntur» for aidod 
Marine Products

2432. SHRIMATI BASAVA RAJES- 

WARI: Will the Minister of FOOD PROC

ESSING INDUSTRIES be pleased to state:

(a) whether joint ventures between 

India and Japan for marketing marine prod

ucts IS proposed to be set up;

(b) if so. the details thereof;

(c) whether any agreement has been 

reached thereon; and

(d) if so, the details thereof?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRISHARAD YADAV): (a) to

(d). Two joint venture projects between 

Indian and Japanese companies namely (i) 

M/s. K.S.K. Fishenes Ltd. Calcutta with M/s. 

Shimizu and Company Ltd. and M/s. Ka- 

washo Corporation, Japan and (ii) M/s. Baby 

Marine Group, Kerala with M/s. Cosmos 

Foods Co. Ltd. Japan for the manufacture of 

marine products have been permitted

M/s. K.S.K. Fishenes Ltd. entered into 

an agreement on 10.1.1986 with their Japa

nese collaborator for fishing in Indian Exclu

sive Economic Zone, export of marine prod

ucts to overseas markets and other activities 

as are incidentdl to and necessary for ihe 

above activities. M/s. Baby Marine Group 

entered into an agreement with their Japa

nese collaborator on 26.7.1988 for the pur

pose of processing, packing and exporting 

marine products and acquaculture.

[Translation]

Satting up of Medical Coliaga in 
Baraiiiy

2433. SHRISANTOSHKUMARGANG- 

WAR: Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state;

(a) whether there Is any proposal to set 

up a medical college at Bareilly; and

(b) if so,.the details thereof and k)y when 

it is likely to start?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) The Ministry of Health and 

Family Welfare, Government of India, have 

no such proposal.

(b) Does not arise.

[English]

Cost of Cultivation

2434.  SHRI M. BAGA REDDY: Will the 

Minister of WATER RESOURCES be 

pleased to state:

(a) whether the cost of cultivation under 

the lift irrigation scheme Is comparatively 

higher than under flow irrigation scheme; 

and

(b) if so, the facilities and the conces

sions proposed to be provided to minimise 

the difference in the cost of cultivation of 

these two schemes?

THE MINISTER OF STATE IN THE 

MINISTRY OF WATERRESOURCES (SHRI 

MANUBHAI KOTADIA): (a) and (b). The 

gross cost of cultivation by lift irrigation 

scheme vis-a-vis flow irrigation schemes 

differs according to the lift involved, electri

cal charges for pumping, length of canals 

and the cost of storage. The actual water 

rates levied however are deckJed by the 

State Governments. The National Water 

Policy has recommended rationali8atk>n of 

water rates for both surface and ground 

water.
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Revised Cost of Taraka Project in 
Karnataka

2435.  SHRI SRIKANTHA DATTA 

NARASIM̂ ARAJA WADIYAR: Will the

Minister of WATER RESOURCES be 

pleased to state:

(a) whether the cost of the Taraka 

Project in Mysore district of Karnataka has 

been revised;

(b) if so, the revised estimated cost of 

that project; and

(c) the progress made in the completion 

of that project so far?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) and (b). Re

vised estimate of the project has not been 

received at the Centre for appraisal. Annual 

Plan 1990-91 of the State Government Indi

cates the latest estimated cost to be Rs. 13 

crores.

(c)  The project is scheduled for comple

tion by March, 1990.

Children Suffering from Cancer

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) While there Is no exact 

statlstrcs available about the number of chil

dren developing cancer every year. Inci

dence of chikJhood cancer (0->l4 years) 

varies from 20.6 to 30.1 peri lakh population 

in males and 12.3 to 20.6 per one lakh 

populatbn In females.

(b)  For early detectk>n and treatment of 

cancer, Gk>vemment have recognised 10 

Regbnal Cancer Centres in the country whk:h 

provide modern facilities for detection, arKl 

treatment of cancer, including the cancers of 

children. In addition to this, a number of 

medical colleges/hospitals/voluntary institu

tions in different parts of the country have 

been providing facilities for detection and 

treatment of cancer. Further, various health 

education measures are being taken to 

educate the people to create awareness 

amongst them about the likely causes of 

cancer and the need for early detection.

Samples Lifted during the Years 1988 

and 1989

2437.  SHRI V.SREENIVASAPRASAD: 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

2436.  SHRI BANWARI LAL PURO- 

HIT:

SHRI P.M. SAYEED:

SHRI SANTOSH KUMAR 

GANGWAR:

SHRI BHAKTA CHARAN DAS:

Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:

(a) the number of children reported to 

have been cancer victims in the country 

annually; and

(b) the steps taken or proposed to save 

the children from this dreaded disease?

(a) the number of routine rakis con

ducted and number of raids conducted on 

complaint basis by the Department of Pre

vention of Food Adulteration. Delhi during 

the years 1988 and 1989; and

(b) the number of samples lifted by the 

Department of Prevention of Food Adultera

tion, Delhi against complaints and against 

routine sampling during the years 1988 and 

1989?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): As per the Informatbn re-
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ceived from Delhi Administration, the posi

tion is as given îebw:

ducted and the number of raids conducted 

on complaint basis by the Department of 

Prevention of Food Adulteration, Delhi dur-

(a)The number of routine raids con- ing the year 1988 and 1989 is as under:—

Year No. of raids conducted on 

routine sampling

No. of raids conducted 

on the t)asis of complaints

1 2 3

1988 490 7B

1989 460 57

(b) The number of samples lifted by the 

Department Prevention of Food Adultera

tion, Delhi during the years 1988 and 1989

on the basis of complaints and on routine 

sampling is as under:

Year No. of samples lifted 

against complaints

No. of sample lifted 

on routine sampling

1 2 3

1988 90 145

1989 57 507

Hoarding of Raw Jute by de-hoarding operatbns?

2438.  SHRI INDRAJIT GUPTA: Will 

the Minister of TEXTILES be pleased to 

state:

(a) whether he held a high level meeting 

on 9 January, 1990 with representatives of 

various Jute interests;

(b) whether it was disclosed at the 

meeting that raw jute is being hoarded by a 

section of millowners and traders far specu

lative purpose; and

(c) if so, whether the consequent artifi

cial rise in jute prices is going to be checked

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

Yes, Sir.

(b) Yes, Sir.

(c) At the intervention of the Central 

Government dehoarding operations were 

undertal̂en by the Government of West 

Bengal from the early part of January, 1990. 

The State Governments of Assam. Bihar, 

Orissa, Tripura, Uttar Pradesh and Andhra 

Pradesh were also requested to undertake 

similar dehoarding operations in their re
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spective States. As a result of the Gk>vern- 

merit’s timely Intervention steep increases in 

prices of raw jute were considerably ar

rested.

[Translation]

Capacity to Process Potato

2439.  SHRIHARISHRAWAT: Will the 

Minister of FOOD PROCESSING INDUS

TRIES be pleased to state:

(a) the percentage of total production of 

potatoes in the country being used in the 

manufacture of processed food;

(b) whether a time bound scheme has 

been formulated to increase the present 

manufacturing capacity; and

(c) If so, the details thereof?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

While total production of potatoes during 

1988-89 is estimated at 14.8 million tonnes, 

no information is available about the actual 

quantity of potatoes being processed.

(b) The Ministry of Food Processing 

Industries has not formulated any scheme 

for the purpose.

(c) Does not arise.

[English]

Liquor Consunription in Delhi

2440.  SHRIA.K. ROY: Will the Minister 

of WELFARE be pleased to state:

(a)  the quantity of liquor consumed in 

the Union Territory of Delhi during the last 

three years, year-wise;

(b) revenue collected therefrom during 

the period, year-wise;

(c) whether the liquor consumption is 

on the increase violating the Directive Prin

ciple of the Constitution: and

(d) if so, the steps taken to prevent 

liquor consumption?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) and (b). The quantity of liquor sold in 

Delhi during the last three years of 1986-87,

1987-88 and 1988-89 was 422.5,493.5 and 

550.8 lakh bottles respectively. This includes 

different types of liquor such as I.M.F.L., 

Beer, country liquor and 50 Rum. The reve

nue collected on account of the sale of liquor 

during these three years amount to Rupees 

112.11, 130.64 and 158.60 crores respec

tively.

(c)  and (d). It is presumed that the liquor 

sold IS consumed by people. Growth in 

consumption can be attributed to increases 

in population, number of people consuming 

liquor, and quantity consumed by the indi

viduals, as well as to effective enforcement 

measures taken by Delhi Administration 

against illicit distillation and sale of illicit 

liquor. In accordance with the Directive Prin

ciples of the Constitution, Delhi Administra

tion has taken a number of steps to discour

age consumption of intoxicating drugs and 

liquors by way of educating the public about 

the evils of drinking through varbus mass 

media-television, radio, cinema, newspapers 

etc., and incorporating appropriate meas

ures in the Excise Policy.

Diversion of Surplus Water of West 
Flowing Rivers to Tamil Nadu

2441.  SHRI B. RAJARAVI VERMA: 

Will the Minister of WATER RESOURCES 

be pleased to state:
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(a) whathtr Gov»mment proposa to 
hold taSinB with Kerala regarding diversion of 

suipltis waters of west flowing rivers to the 
dry pockets of Tamil Nadu;

(b) ̂ whether any action plan Is likely to 
be ptepared in this regard; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINfSTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA):(a)to(c). A prelimi

nary feasibility report for linking of rivers in 
Kerala viz. Pamba and Achankovil to the 
Vaigai river in Tamil Nadu has been pre
pared. It is to be sent to the concerned State 
Governments for comments and thereafter 
discussed in the Technk̂al Advisor Commit
tee of the Natbnal Water Devebpment 

Agency.

Wages to NTC Emptoyees

2442.  SHRIMATI SUBHASHINI ALI: 
Will the Minister of TEXTILES be pleased to 

state:

Cotton TextUe Mills or their Assodalion wUfi 
the concerned Trade Unbn̂ or their Co

ordinating Joint Committee of Trade Unions 
or State level Fedentbns or Branches of 

Central Trade OrganisalkKi on bipartite basis 
or before Labour Commissbner of the con

cerned State Government on tripartite basis. 
But only in respect of workmen of mllls In 

Punjab, such matters are determined by 

Govemment of Punjab in exercise of their 
powers under Minimum Wages Act, 1948.

Tekigu-Ganga Project

2443. SHRI EDUARDO FALEIRO: 
SHRI CHIRANJILALSHARMA: 
SHRIMATI T. MANEMMA:

Will the Minister of WATER RE
SOURCES be pleased to state:

(a) the progress made so far under the 
Telugu-Ganga Project;

(b) whether the Project was reviewed 
recently by the Chief Ministers of Tamil Nadu 
and Andhra Pradesh; and

(a) whether the workers and employ
ees of NTC mills are entitled to get their 

wages, DA etc. as the employees of other 
pubHc sector organisattons;

(b) if so. the details thereof: and

(c) if not, the reasons therefor"̂

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 
No. Sir.

(b) Does not arise.

(c) The wages, D. A. etc. of textile work
men. including those in NTC Mills, are peri- 

odk̂atly negotiated on the principle of "Re- 
gbn-cum-lndustry* between empbyer of

(c)  the steps proposed to be taken by 
Unk>n Govemment to expedite the Project?

THE MINISTER OF STATE IN THE 
MINISTRYOFWATERRESOURCES(SHRI 
MANUBHAI KOTADIA): (a) This pipject Is 
not monitored by the Centre.

(b) TheStateGovernmenthaslnfoniiad 

that the Chief Ministers of Andhra Pradash 
and Tamil Nadu heki discusskms on 
4.2.1990.

(c) Apart from completk>n of techno- 
economic appraisal, the project has been 

cleared from environment and forest angles 
In September and October, 1988 respec

tively. A meeting of the Chief MNslefa has 
been convaned on 5.4.1990 to oonskler In
ter-State issues.
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[Translation]

Assistance from Private Sector in
Containing Population Growth

2444.  SHRI HARSH VARDHAN: Will 

the Minister of HEALTH AND FAMILY 

WELPARE be pleased to state;

(a) whether Government propose to 

seek the coK>peration of private sector to 

reduce the population growth rate from 2.5 

per cent to 1.5 per cent in the country;

(b) if so. the details in this regard; and

(c) if not, the reasons therefor?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) to (c). It is the conscious 

policy of the Central Government/State 

Governments to involve PrivateA/oluntary/ 

Organised Sector (Broadly known as Non- 

Governmental Sectors) in the implementa

tion of the Family Welfare Programme. Steps 

taken in this regard under the various Sec> 

tors, are indicated below:

A. Involvement of Private Medical Practi

tioners

(i) Private Medical Practitioners of the 

modern and integrated systems of 

msdcine with necessary expertise, 

and who are members of and are 

duly recommended by the Indian 

Medical Association (I.M.A.) and 

National integrated Medical Asso

ciation (NIMA), respectively, are 

albwed to conduct sterilisation 

operations (vasectomy, tubectomy) 

and lUD insertions in their Nursing 

Homes/ Hospitals/ Clinics.

As regards the tubectomy operations by 

NIMA doctors, these are restrkited to mini

lap method ak>ne. These doctors are given

suitablecompensatbnsforcanyingoutthese 

operations/IUD insertbns.

(ii) IMA members who are involved in 

carrying out tut̂ectomy operatnns 

are given suitable training in lapa

roscopic methods. On completk>n 

of their training, they are also given 

50% subsidy for the purchase of 

laparoscopes for conducting these 

operations.

(iii) Financial assistance is also pro

vided to the I.M.A. and its different 

branches, for holding seminars and 

workshops etc. to sensKise its 

members and to ensure their effec

tive involvement in the Family 

Welfare Programme.

B. Involvement of Private Sector Compa

nies in Social Marketing of Contracep

tives

Under the Social Marketing Programme, 

marketing companies both In public sector 

and private sector have been involved in the 

sale of contraceptives viz. Nirodh and Oral 

Pill through their retail outlets. Some of the 

major Private sector companies involved in 

this programme are I.T.C. Ltd., Hindustan 

Lever Ltd., Brooke Bond (India) Ltd., Tata Oil 

Mills Ltd., etc. The social marketing of Nirodh 

was launched in 1968 and that of oral pills In 

November, 1987.

C. Involvement of the Organised Sector

In order to give a fcx>ost to the family 

welfare programme in Organised Sector, 

Government of India have constituted a high 

level Tripartite National Committee compris

ing representatives from the Government, 

Empbyers Organisation and Trade Unk>ns. 

The functions of the Committee are:

(i) to evolve appropriate polbies, for

mulate specific programmes, kien-
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tify areas of weakness and suggest 

corrective measures and evaluate 

the process of the FamMy Welfare 

Planning Programme activities in 

the Organised sector;

(li) to enlist the support and coopera

tion of trade unions and manage

ment in the field of education and 

motivation of workers; and

(iii) to give expert advice to the Gov

ernment on the implementation of 

the schemes in the Organised 

sector.

D. Involvement of Voluntary Organisation

(i) Implementation of Family Welfare 

ProQfamme under the Voluntary 

sector through the State Govern̂ 

ments

Financial assistance is provided to the 

State Governments for implementation of 

the family welfare programme through the 

voluntary organisations. As against as as

sistance of Rs. 6.83 crores during the 6th 

Five Year Plan period, a sum of Rs. 22.14 

crores has been sanctioned during the 7th 

Five Year Plan.

(ii) Assistance to small voluntary or

ganisations

Under this scheme, a revolving fund of 

Rs. 5 lakhs has been placed at the disposal 

of Family Planning Association of India with 

the authority to sandk>n family welfare 

schemes costing upto Rs. 1 lakh to small 

voluntary organisations in different parts of 

the country.

(iii) Constitution of Standing Commit̂ 

tee on Voluntary Action

A high powered Standing Committee on 

Voluntary Actk>n (SCOVA) has been set up

in the Mihistry during 1988-89. This Commit

tee acts as a 'Clearance House* for family 

welfare projects of voluntary organisatbns. 

37 projects have been cleared by this Com

mittee so far.

[English]

New Item Captioned **Tetanu8 Infection 
In N.D.iyLC. Hoepltar

2445.  SHRI RAM SAGAR (Sakipur): 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether attentbn of Government 

has been drawn to the news item captnned 

'Tetanus infectk>n in NDMC Hospital” ap

pearing in the Hindustan Times dated 30 

September, 1989;

(b) if so. whether newly born babies had 

died because of tetanus infection in the 

Palika Maternity Hospitals in Lodhi Cotony, 

New Delhi;

(c) if so. the details thereof;

(d) the details of steps taken to check 

the recunence thereof in N.D.M.C. hospitals 

as also in the other hospitals in the Capital; 

and

(e) the details of infectk)n deaths that 

have taken place in other Unk>n Govern

ment hospitals in Delhi during the last 12 

months, hospital-wise?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) Yes. Sir.

(b)  and (c). A new born baby in Palika 

Maternity Hospital. Lodhi Colony devek>ped 

symptoms of tetanus on 22.9.89 and was 

referred to Safdarjang Hospital management.

(d) Immediately after the case of teta
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nus was detected, the wards and O.T. of 
NDMC Hospital was closed. All the meas

ures to prevent further occurence of tetanus 
like scraping of walls, scrubbing of floors, 
sterilization, fumigation etc. were undertaken 
at NDMC Hospital under the guklance of 
Bacteriok>gistof Safdarjang Hospital. Wards 
and Operation Theatres were reopened on 

29.9.89. To be sure of sterilisation, samples 
of dust or room walls and other articles were 
collected and sent to Bacterk)k>gy Depart

ment of Safdarjang Hospital for culliifeofthe 
causative organism and it was found lo be 

negative for tetanus organism.

(e)  Safdarjang HospitalistheonlyUnbn 
Government Hospital where infectk>n deaths 
occured during the last 12 months. A month- 

wise statement showing the total number of 
death during the last 12 months Safdarjang 
Hospital due to infectbn is given bekiw.

STATEMENT

Month-wise Statement shotting the total-number of deaths during the last 12 months in

Safdarjang Hospital due to infectbn

Month Total No. of death

March. 1989 3

April. 1989 1

May. 1989 2

June. 1989 4

July. 1989 8

August. 1989 10

September, 1989 15

October. 1989 3

November. 1989 3

December. 1989 3

January, 1990 7

February. 1990 5

[Translation] (a) whether laser treatment for arthirits
is available in India;

Laser Treatnient

2446. SHRIRAJVEERSINGH: Willthe (b) if so. whether Union Government
Minister of HEALTH AND FAMILY WEL propose to provkto laser treatment facility in
FARE be pleased to state: Bareilly Hoîal in Uttar Pradesh;'
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(c) if so, by what timo; and

(d) if not, the reasons therefor?

(d) the time by which the Project is likaly 

to be completed?
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THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) to (d). The provision of 

medicare facilities incldding laser treatment 

facility is the responsibility of the State 

Gkivemment.

Rajghat Dam Pro|ect Workera

2447. SHRIRAJENDRAAGNIHOTRI: 

Will the Minister of WATER RESOURCES 

be pleased to state:

(a) whether the workers engaged in 

Rajghat Dam Project under Betwa River 

Board are proposed to be engaged in other 

projects after the completion of the said 

project; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAIKOTADIA): (a) and (b). Cases 

relating to employment of workers engaged 

on construction projects are dealt with ac> 

cording to the provisions of the Industrial 

Disputes Act.

Executton of Harlharjar Irrigation 

Project In Orissa

2448. SHRIBALGOPALMISHRA: Will 

the Minister of WATER RESOURCES be 

pleased to state:

(a) whether Government have taken up 

the executk>n of Hariharjar Irrigation Project 

in Bolangir district of Orissa;

(b) if so, when the work was started;

(c) the amount allocated for that project 

so far; and

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) and (b). State 

Govemment started work on this project in 

1981-82.

(c) An expenditure of Rs. 23.20 crores 

has been incurred by the State Govemment 

till March, 1989 and anticipated expenditure 

during 1989-90 is Rs. 2.60 crores.

(d) Project is scheduled for completion 

m VIII Plan.

Adverse Effect of Analgin

2449. SHRI  SHANKERSINH 

VAGHELA:

SHRI L.K. ADVANI:

Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:

(a) whether the Adverse Drug Reaction 

Monitoring Cell of SDM Hospital, Jaipur and 

the Christian Medical College, Vellore in a 

study have found that in many cases Analgin 

has adverse reactions including fatal ones in 

some cases;

(b) whether the dmg is banned in sev

eral countries induding USA, Japan, Nepal, 

Pakistan, etc.;

(c) whether the Voluntary Health Asso- 

ciatbn of India has urged upon Govemment 

to ban the use of Analgin ,in India;

(d) is so, the reactton of Union Govem

ment thereon; and

(e) the name of other such medkines 

which have been found k> have similar ad

verse reactions but are still not banned?
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THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRt NILAMANI 

ROLTTRAY): (a) As per the information 

received from the Christian Medical College, 

Vellore, it conducts a programme on ad

verse drug monitoring involving about 700 

doctors ail over the country. The information 

received is collected routinely and is in

cluded in the form of a news letter which is 

circulated to doctors every month. This is not 

a study but only a sharing of available infor- 

matbn through the network of doctors on 

adverse drug reactions. No specific study on 

Analgin has been conducted on which 

meaningful conclusion could be based.

(b) As per United National Compilation 

List, 1987, while countries lii<e Sweden, USA, 

Denmark, Jordan, Singapore, Soudi Arabia, 

Norway, Bangladesh and Greece have with

drawn Analgin from the market, the drug 

continues to be marketed in many countries 

including the developed ones.

(c) Yes, Sir.

(d) Reportof Boston lnternatk>nal Study 

on Analgin was discussed by the experts of 

Drugs Technk̂al Advisory Board and it did 

not recommend banning of drug.

(e)  Out of 44 drugs reported by W.H.O. 

to be withdrawn in some countries, 26 drugs 

were not approved for marketing in India, 11 

drugs have been withdrawn from the Indian 

market and in respect of remaining 7 drugs, 

namely, Nitrofuran compounds, Phenformin, 

Hydroxyquinoline group of drugs, Lynestre- 

nol.  Piperazine,  Phenylbutazone/ 

Oxyphenbutaxone and Analgin, which were 

reported to be withdrawn in some countries, 

are altowed for continued marketing in the 

country in consultation with the experts 

subject to a cautk>nary statement and con

tra-indications being given on the label̂pack- 

age insert in some cases.

Regularlsatlon of Casual Woitors

2450. SHRI R.N. RAKESH: Wi the 

Minister of LABOUR be pleased to state:

(a) whether it is a fact that large number 

of empk>yees in the capital are working in 

Govemment offk̂s and Public Undertak

ings on daily wages;

(b) if so, the numk>er of such workers;

(c) whether there is any proposal to 

regularise the servrces of such empk>yees; 

and

(d) if so, the details thereof?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) and (b). The informatk>n is not being 

maintained by Ministry of Labour.

(c)  and (d). The policy regarding daily 

pakJ workers/casual labourers in Central 

Government officers is governed by the 

guidelines issued by the Department of 

Personnel from time to time. As regards 

casual labour in departmental undertakings, 

the Ministry of Labour, had, in 1971, issued 

a set of model standing orders expected to 

be adopted by various departmental under

takings. These model standing orders inter- 

alia provide for regularisatbn of casual la

bour.

National Policy on Flood Control

2451.  SHRI KUSUMA KRISHNA 

MURTHY: Will the Minister of WATER 

RESOURCES be pleased to state:

(a) whether there is a Natbnal Polk̂ on 

Fkxxi Control;

(b) if so, the details thereof; and

(c) if not, comprehensive methods
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adopted to oorvtroi the floods and the regular 

loss of life and property?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA)r.(a) to (c). Natbnal 

water policy adopted in September, 1987, 

white dealing with flood management states 

that there should be a master plan for flood 

management for each flood prone basin. 

Further, it states that while physical flood 

protection works, like, flood control reser> 

voirs, embankments and dikes will continue 

to be necessary, emphasis should be on 

non>structural measures, like, establishment 

of fk)od forecasting network and fk>od plain 

zoning to regulate settlement and economic 

activity so as to minimise loss of life and 

property and to reduce recurring expendi* 

ture on fkx>d relief. A suitable mix of these 

measures is adopted according to the re< 

quirements of the individual basin.

Hm M Accommodation to Government 

Employees

2462. SHRI C. SRINIVASAN: Will the

Minister of URBAN DEVELOPMENT be 
pleased to state;

(a) whether Govemment propose to 

provkle hostel accommodation on prtorMy 

basis to all Government servants whose 

servces are frequently transferable;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the details of hostel facilities avail- 

able fro them in class *A’ and class '8' cities 

at present?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN):(a)

No, Sir.

(b)  and (c). In view of the acute shortage 

of General Pool Accommodation It is not 

possible to give any prbrity to all the trans- 

ferrable officers.

(d)  The details of hostel facilities avail

able is as follows:

C/ass A’cities

Delhi — 1914 suites

Bombay — 138 suites

Madras — 42 suites

Cak̂utta — 84 suites

Bangalore 45 suites

Class ‘B’city

Lucknow  — 44 suites
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Opening of CQHS Dlspsnsartos in Delhi

2453. SHRIKAILASH MEGHWAL: Will 

th« Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether Government propose to 

open CGHS Dispensaries in some parts of 

Delhi; and

(b) if so. the details thereof and by when 

these will start functioning?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) and (b). CGHS dispensa

ries are already functioning in all parts of 

Delhi. A new CGHS dispensary has been 

sanctioned in Sundar Vihar which will start 

functioning shortly.

Production of Drugs as per ‘Essential 

Drugs’ List of UNO/WHO

2454. SHRI ANIL BASU: Will the

Minister of HEALTH AND FAMILY WEL

FARE be pleased to state:

(a) whether any direction was issued to 

the Drug Manufacturers to produce drugs as 

per 'Essential Drug’ list published by the 

UNO/WHO; and

(b) if not, the steps being taken to see 

that the Drugs are manufactured as per 

'Essential Drugs’ List?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) No. Sir.

(b) W.H.O’s Essential Drug List enlists 

essential drugs under different therapeutic 

categories. This, however, is a model list and 

is a guideline for the National authorities. 

Most of these drugs are manufactured and 

marketed in India.

Procurement Achievement of J.C.L.

2455.  SHRI HANNAN MOLLAH: WHI 

the Minister of TEXTILES be pleased to 

state:

(a) the steps taken to improve the 

position of the jute industry ;

(b) the steps initiated to reopen the 

cbsed/kx̂kedout Jute Mills; and

(c) the achievement of Jute Corpora

tion of India in jute procurement during the 

last three years?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

The Government have initiated vark>us steps 

for improving the position of the jute industry 

of which the foltowing are the most impor

tant:

(i) Creatk)n of the Jute Modernisatk>n 

Fund Scheme.

(ii) Creslion of the Special Jute Devel

opment Fund.

(iii) Enactment of the Jute Packaging 

Materials (Compulsory Use of 

Packing Commodities) Act, 1987.

(iv) Introduction of the Internal Market 

Assistance Scheme for diversified 

products within the country.

(v) Introdudion of the External Market 

Assistance Scheme on the export 

of diversified products.

(b)  In addition to the major steps as 

described at (a) above the Government have 

placed large orders for the supply of B. Twill 

bagstothefoodgrainssector. Thishashelped 

in the reopening of a large number of ck>sed/ 

k)cked out jute mills.
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(c)  Raw jute priots have ruled well 

above Minimum Support Price during the 

last three years and as a result no large- 

scale price support operatbn was required 

to be undertaken by the Jute Corporation of 

India The Jute Corporation’s operations were 

restricted to commercial buying on behalf of 

the Public Sector. National Jute Manufac

tures Corporation, only.

Smoking anriongst Women

2456.  SHRICHIRANJILALSHARMA: 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether smoking amongst women 

in the country is on increase; and

(b) if so, the steps Government propose 

to take to check this trend?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) and (b). This Ministry do not 

have any information about the increase in 

smoking amongst women in the country. 

However, an anti'Smoking, legislation is 
under active consideration of this Ministry 

which propose to take various measures for 

ciiecking the trend of smoking.

Incentives to Fruit Processing

2457.  SHRI A. CHARLES: Will the 

Minister of FOOD PROCESSING INDUS

TRIES t>e pleased to state;

(a) whether a large quantity of fruits 

produced in the country is being damaged 

due to lack of fruit processing facilities;

(b) if so. the steps taken by Union 

Government for encouraging Food Process

ing Industries; and

(C)whether Government propose to

give any special incentive to the small indus

trial units engaged in Food Processing In

dustry, solely run by women?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

and (b). While no authentic informatk>n is 

available, it is estimated that fruits and vege

tables valued at Rs. 3,000 crores are wasted 

every year due to inadequate post harvest 

handling as well as absence of linkage with 

the processors and fresh fruits and vege

tables market.

Govemment have taken several meas

ures for the devebpment of food processing 

industries. These measures include broad- 

banding, inclusion of food processing indus

tries in Appendix I of the Industrial Policy 

Statement, granting of fiscal concessbns, 

placing of certain items of machinery and 

equipment under Open General Licence, 

etc.

(c)  Women entrepreneurs are entitled 

to the same incentives as other small scale 

entrepreneurs. However, the Natbnal Small 

Industries Corporation provides machinery 

to women entrepreneurs on hire-purchase 

at a concessbnal rate of interest i.e. 1 % (one 

per cent) less than other small scale entre

preneurs.

Textile Prk:e

2458.  SHRI SHIKIHO SEMA: Will the 

Minister of TEXTILES be pleased to state:

(a) whether the prrce of cotton/Woollen 

cbth is higher t>ecause of heavy taxes levied 

thereon; and

(b) the amount of taxes levied on each 

metre of cloth produced by the smail/laige 

scale industries and its effect on the prices of 

these cbthes?
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THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

and ̂). The prices of cx>tton/Wollen cloths 

are dependent upon factors such as de- 

mand*suppiy position, cost of production 

and taxes levied thereon. The incidence of 

taxes per metre of cloth depends upon the 

duty at fabric stage and duty at fibre yarn 

stage.

[Translation]

Post Sterilisation Deaths

2459.  SHRI SHOPAT SINGH 

MAKKASAR: Will the Minister of HEALTH 

AND FAMILY WELFARE be pleased tostate:

(a) the number of males and females 

who died due to failure of sterilisation opera

tions during last three years. State-wise and 

the reasons therefor;

(b) the amount of compensation paid by 

the Stale Government and Union Govern

ment to the next of the kins of deceased; and

(c) the preventive measures adopted in 

this regard?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) The number of males and 

females who died due to failure of sterilisa

tion operations during the years 1986-87 to

1988-89 in States/U.Ts are furnished in the 

statement below. The cause of deaths are as 

under:

1. Septicaemia, peritonitis, and para

lytic illious.

2. Surgical shock.

3. AnaphyletkvNeurogenk: shock.

4. Cardie Embolism.

5. Tetanus Infection.

6. Meningitis and Encaphalltis.

7. Injury to the Bowel and Arteriss.

8. Cardb-respiratory Arrest.

9. Hyperpyrexia.

(b) An amount of Rs. 10,000/- is paid to 

the next kin of those who die due to sterilisa

tion operation as compensatbn as per the 

polrcy laid down by GOI. Complete informa

tion is being collected from State/U.T. Gov

ernment.

(c) A number of guidelines and instruc

tions are being issued by the Government of 

India to StateAJ.T. Governments for their 

strict compliance at the peripheral/service 

centres to prevent death and complicatbns 

developed due to sterilisation. These are as 

follows:

(1) Establishment of Centres of 

Excellence at Bombay, Cal

cutta. Delhi and Madras for 

imparting training to doctors in 

standards for male and female 

sterilisatk>n to bring about 

quality control and assurance 

to the acceptors of the family 

welfare methods;

(2) Constitution of District/State 

Level Committees to oversee 

the complications and mortal

ity occurred due to sterilisa- 

tion/MTP/IUD and to investi

gate into the causes of death 

for their prevention to the ex

tent possible.

(3) Central Laparoscope Training 

Centres are functk>ning in 

leading medbaloolleges/insti- 

tuttons to impart training to
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doctors m laparoscopic sterili> 

sation techniques to bring 

about quality control and as

surance in the National Family 

Welfare Programme.

(4) Supply/introduction of the best 

of laparoscopes and tubal rings 

for administration under the 

National Family Welfare Pro

gramme to prevent complica

tions and deaths after sterili

sation.

(5) Holding of meetings of the 

Directors of Heafth Services/ 

State Family Welfare Officers 

and senior gynaecologists 

working in States/UTs to evalu

ate the working of the sterilisa

tion programme in States/ 

U.Ts. as per the guidelines/ 

instructions issued by the 

Government of India for their 

strict compliance in the Serv

ice Centres and at camp sites.
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Irrigation Projects of Bihar Awaiting 
Cantrai Clearance

213 Written Answers

2460. SHRIÎ ATI USHA SINHA; Will 

the Minister of WATER RESOURCES be 

pleased to state;

CHAITRA 7.1912 {SAKA)  Written Answers 214

3. Siktia Barrage Project.

4. Repair of Kosi Barrage.

5. Sone Canal Modernisation.

(a) the names of irrigation projects of 

Bihar pending with Union Government for 

approval;

(b) the reasons for delay in according 

approval to these projects; and

(c) the steps being taken for early 

clearance to these projects?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) and (b). Three 

medium irrigation projects namely Suait, 

Bamni Nallah and Amanat, received from 

February to October, 1989, are under scru

tiny of Central Water Commission. For two 

major projects, namely, Konar Irrigation and 

Tilaiya Dhadhar, inter-State issues are not 

resolved. In additk>n, techno-economic 

appraisal of 6 major and 9 medium projects 

has been completed and comments on 3 

major and 9 medium projects has been sent 

to the State Government as per the state

ment given below.

(c)  Discussbns are held with the project 

officers to clear the issues involved.

STATEIMENT

Projects Techno-Economically Ap

praised

A. Major

1. Punasi Reservoir Scheme.

2. Subernarekha Multipurpose Proj

ect.

6. North Koel Reservoir Scheme. 

Medium

1. Salaya Res. Scheme.

2. Ramrekha Res. Scheme.

3. Dhansinghtoli Res. Scheme.

4. Satpotka Res. Scheme.

5. Katri Res. Scheme.

6. Kundghat Res. Scheme.

7. Kesho Res. Scheme.

8. Bhairwa Res. Scheme.

9. Panchkhero Res. Scheme.

Projects on which comments have been 

sent to the State Government

B. Major

1. Sukhsenaghat Pump Canal.

2. Gandak Project Phase 11

3. Kosi Project Phase II 

Medium

1. Bishunpur Res. Scheme.

2. Irga Res. Scheme.

3. Palemura Res. Scheme.

4. Tajna Res. Scheme.
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5. Barnala Res. Scheme.

6. Raru Res. Scheme.

7. Sarjamhatu Res. Scheme.

8. liligara Res. Scheme.

9. Gorkho Res. Scheme.

Encephalitis Victims In Rajasthan

2461. SHRIGULABCHANDKATARIA; 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) the number of people suffered from 

encephalitis in Rajasthan during the last six 

months alongwith details thereof; and

(b) the steps taken by Government to 

control the disease?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) No case of Japanese En

cephalitis has been reported from Rajasthan 

during the past six months.

(b) Does not arise.

[English]

Mental Cases and Inadequate Psychia

trists

2462. SHRI SHANTI LALPURUSHOT- 

TAM DAS PATEL: Will the Minister of 

HEALTH AND FAMILY WELFARE be 

pleased to state:

(a) whether the Indian Psychiatrists 

have expressed serious concern over the 

rate of mental sickness and the inadequancy 

of trained Psychiatrists to deal with the mental 

cases;

(b) whether there has been unprece

dented increase in the mental illness cases 

in India; and

(c)  if so, the reasons therefor and the 

steps being taken to check the increase of 

mental cases?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) Yes. During last two to 

three decades various epidemiologk:al stud* 

ies/surveys conducted in India in different 

parts have indicated that incidence and 

prevalence of mental disorders is quite high. 

To meet the basic mental health needs, the 

existing manpower is not adequate. The 

State Government are primarily responsible 

for making provision for basic health needs 

including Psychiatrists according to their 

requirement.

(b)  and (c). No. However, due to greater 

awareness and the diagnostic facilities, the 

problem has become visible. The National 

Mental Health Programme has been devel

oped to train the staff engaged in delivery of 

primary health care service in the field of 

mental health.

[ Translation]

World Bank Assistance for Sone 
Canals

2463.  SHRI TEJ NARAYAN SINGH: 

Will the Minister of WATER RESOURCES 

be pleased to state:

(a) whether irrigational problems have 

arisen due to deteriorating conditions of the 

canals of Sone River;

(b) whether the World Bank has agreed 

for providing financial assistance for the 

development of Sone Canals;

(c) whether a proposal to include the 

development scheme of Sone Canals In the
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Eighth Five Year Plan is under the consid

eration of Government; and

(d)  the tinne by which assistance from 

the World Bank is likely to be made available 

and the scheme Included in the Eighth Five 

Year Plan?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAIKOTADIA): (a) The Sone Canal 

System was constructed in 1874 to irrigate 

an area of 3.6 lakhs ha. The system was 

remodelled during 1985-86 which has re

sulted in change in water use upstream and 

also in the irrigation demands downstream 

of the command. As a result the demand of 

irrigation has far exceeded the irrigation 

potential estimated at the time of remodel

ling of the Sone Canal System,

(b) and (d). No such project has been 

posed to the World Bank for assistance.

(c) A scheme entitled 'Sone Modernisa

tion's is under execution in the State of Bihar. 

An outlay of Rs. 5 crores has been proposed 

by the State Government for 1990-91.

[English]

'Cigarette* MS Special

2464.  SHRIMATI GEETA MUKHER- 

JEE: Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state;

(a) Governmenfs attentbn has been 

drawn into the recent advertisement cam

paign of a cigarette “Ms Special Filters as a 

lady’s privilege”frequently appearing in many 

dailies; and

(b) if so, Government's reactbn thereto 

about impact of such advertisements on girls 

and the steps Government propose to take 

to check such advertisement?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) Yes. Sir.

(b)  A proposal for anti-smoking legisla

tion is under conskieration of the Govern

ment. One of the items in the proposal is 

prohibitk>n of advertisements on Cigarettes.

Cotton Export

2465.  SHRI A.R. ANTULAY; Will the 

Minister of TEXTILES be pleased to state:

(a) whether cotton production in the 

country during the year 1989-90 has in

creased to the extent of 10 percent com

pared to the previous year;

(b) if so, whether Government have 

made any arrangements to export the sur

plus cotton; and

(c) whether Union Government pro

pose to procure surplus cotton for export 

purposes so that remunerative prrce is given 

to the growers?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

fhe production of cotton has been estimated 

by the Cotton Advisory Board to have in

creased from the level of 106 lakh balesy
during the 1988-89 cotton season to 122 

lakh bales during the 1989-90 cotton sea

son.

(b)  and (c). Government have already 

released quotas for the export of 12.85 lakh 

bales of cotton of various varieties 50,000 

bales of Soft Cotton Waste and 1 lakh Kgs. 

of Hard Cotton waste during the 1989-90 

season, in order to provide farmers with the 

benefit of higher international prices.
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Irrigation Projects of Rajasthan pend
ing witli Union Government

2466.  SHRi GIRDHARI LAL BHAR- 

GAVA: Will the Minister of WATER RE

SOURCES l:>6 pleased to state;

(a) the period since when the irrigation 

projects of Rajasthan are pending with Un

ion Government;

(b) whether financial assistance is yet 

to be provided for some of the projects which 

have already been approved;

(c) if so, the details thereof and the time 

by which the financial assistance is likely to 

be provided; and

(d) whether Government propose to 

chalk out any time-bound programme to get 

these projects completed*̂

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAIKOTADIA): (a) Three major irri

gation projects received during the period 

April, 1989 to July, 1989 and two medium 

irrigation projects received during Novem

ber. 1988 and August, 1989.

(b)  and (c). Central assistance is given 

in the form of block loans and grants and is 

not tied to any project or sector of develop

ment. In addition as a special case, Rs. 

125.7 crores Central Assistance was given 

to indira Gandhi Nahar Project under Border 

area devebpment, (Rs. 60-70 crores) Ad

vance Plan assistance, (Rs. 45.00 crores) 

Drought relief assistance (Rs. 20.0 crores). 

during VII Plan. Also apart from 50 percent 

matching grants for watercourses. Rs. 28.60 

crores outlay has been provided as Border 

area devebpment grant in 1990-91.

(d) Eight Plan Proposals have not been

[English]

Sugar Miii in Hoshiarpur

2467.  SHRI KIRPAL SINGH: Will the 

Minister of FOOD AND CIVIL SUPPLIES be 

pleased to state;

(a)  whether Government propose to set 

up sugar mills in Dasuia, District Hoshiarpur, 

Punjab;

(b) if so. by when it is likely to be set up;

and

(c) if not, the reason therefor?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) to (c). An application for setting up a 

sugar mill at Teh. Dasuya, District Hoshiar

pur in Punjab in the joint sector was received 

duly recommended by the Government of 

Punjab for grant of industrial licence in Octo

ber 1989. The proposal is under considera

tion of this Government.

Tin pacidng of edible oils

2468.  SHRI BABUBHAI MEGHJI 

SHAH: Will the Minister of FOOD AND 

CIVIL SUPPLIES be pleased to state:

(a) whether packing/tinning work of 

imported edible oils was stopped at Kandia 

recently;

(b) if so, the reasons therefor; and

(c) which type of packing work facilities 

is now available at Kandia and Gandhidham 

in Kutch, and what type of packing work is 

being done by Government agency through 

tinners of this area?
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THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) and (b). STC has entered into contract 

with various private tinners in Kandia for 

tinning imported refined oils for distribution 

under PDS allocations as per instructions of 

the Government. With the Government’s 

decision to stop import of Palm Oil, the 

tinning work was restricted to Palmolein in 

15 kg and 2 kg tins.

During the period Nov. ’88 to Aug. ’89, 

owing to easy availability of indigenous ed

ible oils at competitive prices, imports of 

Palmolein and its distribution under PDS 

was drastically reduced resulting in no re

quirement of tinning imported edible oil from 

November ’88 to August ’89 in 15kg tins and 

2 kg tins.

(c)  Since September, 1989 Palmolein 

imports are being arranged on a regular 

basis by STC and based on monthly alloca

tions, tinning work in 15kg/2kg tins is being 

done by private tinners in Kandia, who have 

capacities for tinning imported edible oils in 

15 kg/2kg tins.

[ Translation]

Regularisation of Jhuggi Jhonpari 

Bastles

2469.  SHRI KESHARI LAL: Will the 

Minister of URBAN DEVELOPMENT be 

pleased to state;

(a)  whether Government propose to 

regularise Jhuggi-Jhonpari basties in Delhi; 

if so, the details thereof; and

and not to demolish oki existing Jhuggis 

without provkiing alternative.

[English]

Handloom Exports

2470.  SHRI Y.S. RAJA SEKHAR 

REDDY: Will the Minister of TEXTILES be 

pleased to state:

(a) the quantum of handloom goods 

exported during the last three years; and

(b) the steps proposed to be taken to 

step up the exports?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

Exports of handloom garments, fabrics and 

made-ups (both cotton and non-cotton) 

during the last three years and the first 10 

months of the current year have been as 

follows:—

Year Value 

(in Rs crores)

1986-87 447.39

1987-88 516.20

1988-89 630.79

1989-90 654.69

April-January, 1990

Source: HEPC

(b)  the number of Jhuggi-Jhonparies 

allotted so far?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

and (b). Government’s policy is to upgrade 

the living conditions In existing JJ clusters

(b)  The Government have a number of 

steps to boost handloom exports such as 

sending trade delegations, conducting mar

ket studies and market researches, releas

ing advertisements in foreign trade maga

zines and distributions of publicity material, 

participation in exhibitions abroad and qual
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ity improvement of handloom products. 

World Bank aid for Swarnrekha Project

2471.  SHRI MANDHATA SINGH: Will 

the Minister of WATER RESOURCES be 

pleased to state;

(a) whether the World Bank aid was 

made available for the construction of the 

Swarnrekha Multi-purpose project;

(b) if so, the details thereof;

(c) whether the Central Design Organi

sation for the Bihar Sector of the project has 

been functioning properly; and

(d) the time by which the project was 

scheduled to be completed?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATERRESOURCES (SHRI 

MANUBHAI KOTAUIA): (a) and (b). The 

World Bank credit assistance for an amount 

of SD Rs. 116.30 million was made available 

for the Subernarekha Irrigation Project dur

ing 1982-89. The credit has been fully util

ised.

(c) The Design Organisation of the 

Irrigation Department, Government of Bihar 

is functioning under the Chief Engineer 

(Design), State Irrigation Department.

(d) The credit agreement forthe Suber

narekha Irrigation Project that was being 

implemented with World Bank assistance 

was closed on 31.3.89. However, as per the 

draft annual plan 1990-91 documents sub- 

m itted by the Government of Bihar, th%Project 

is scheduled to be completed by the year 

1994-95.

RIm In Public DIstributton Systam 
Benaficlarlaa

2472. SHRI TARIF SINGH:

SHRI  SHANTILAL  PU- 

RUSHOTTAMDAS 

PATEL:

Will the Minister of FOOD AND CIVIL 

SUPPLIES be pleased to state:

(a) the percentage rise of beneficiaries 

of the Public Distribution System from the 

weaker sections particularly from the rural 

poor during the years 1987 to 1989, year- 

wise;

(b) the total food subsidy borne by 

Government during 1987 to 1989 year-wise;

(c) whether Government have made 

any study to know the extent of diversion of 

foodgrains meant for Public Distribution 

System to the open market in Delhi;

(d) if so, the details thereof; and

(e) the manner in which Government 

propose to check it and extend the benefits 

of the Public Distribution System to the agri

cultural workers and the rural poor to the

maximum?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) Public Distributbn System is of universal 

nature. No separate data regarding cover

age of weaker sections, rural poor etc. is 

maintained. According to the information 

made available by States/UTs with whom 

the administration of Public Distribution 

System rests, the population covered by 

ration cards as on 31.12.88 would be over 71 

crores.

(b)  Food subsidy released to the F.C.I. 

during 1986-87 to 1988-89 is given below:
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Year Amount of Food Subsidy 

(f?s. in crores)

1986-87

1987-88

1988-89

2000

2000

2200

(c)  and (d). Delhi Administration has 

stated that no specific study on the subject 

has been undertaken. Some of the meas

ures taken by the Administration to check 

possible diversion of foodgrains from PDS 

include supply of PDS foodgrains at the door 

step of the fair price shops, periodical in

spection by the enforcement branch etc

(e)  Some of the steps adopted by 

States/UTs to check diversion of foodgrains 

and other irregularities are frequent inspec

tion of fair price shops, taking appropriate 

action against erring fair price shop holders 

under the terms of the licence, strict enforce

ment of the provisions of Essential Com

modities Act. setting up of Consumer Advi

sory A/igilance Committees at various levels 

etc.

To extend the benefit of PDS to rural 

people, StatesAJTs have been advised to 

issue ration cards to all the families in rural 

areas. Introduce mobile fair price shops to 

cover people residing in far-flung, remote, 

tribal, hilly and desert areas, open sale 

centres for PDS items at heats in rural and 

tribal areas etc.

[Translation]

E.P.F. Outstanding against NTC Miils, 
Madhya Pradesh

2473.  SHRIIV1ATISUf\4ITRAMAHAJAN: 

Will the Minister of LABOUR be pleased to 

state:

(a) the amount of Empk>yees Provident 

Fund outstanding against nationalised tex> 

tile mills in Madhya Pradesh; and

(b) the action taken to recover the 

outstanding E.P.F. amount from the man

agement of the mills?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN): 

(a) According to available information, there 

is no amount of Employees Provident Fund 

dues outstanding against the nationalised 

mills in Madhya Pradesh.

(b) Does not arise.

[English]

Proposal to Augment Facilities at Dr. 
R.P. Centre

2474.  SHRI PRATAPRAO B. 

BHOSALE: Will the Minister of HEALTH 

AND FAMILY WELFARE be pleased to state:

(a) whether Government propose to 

augment existing facilities at Dr. Rajendra 

Prasad Centre for Opthalmic Sciences, New 

Delhi to make it one of the best centres of the 

world;

(b) if so, the details thereof;

(c) whether Government propose to 

make other Ophthalmic Centres of the coun

try at par with Dr. Rajendra Prasad Centre 

for Ophthalmic Sciences in the Eighth Plan 

period to reduce over-crowding at Dr. R.P. 

Centre:

(d) if so, the details thereof; and

(e) if not. the reasons thereof?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) and (b). Dr. Rajendra Prasad
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Centre for Ophthalmic Sciences, New Delhi 

is premier Centre for Ophthalmic Sciences 

at the National level. Under the National 

Programmes for Control of Blindness, a sum 

of Rs. 12 lakhs during the current financial 

year is proposed for establishing a Central 

Ophthalmic instrument repair workshop.

(c)  to (e). Under the National Pro

gramme for Control of Blindness, there are 

nine regional institutes of Ophthalmology to 

cater to the needs of people of different 

zones. Ophthalmic care facilities are aug

mented in these institutes in a phased 

manner. A list of these institutes is given in 

the statement below.

STATEMENT

ITrans/ation]

(Tamil Nadu).

Regional Institute of 

Ophthalmology, Patna 

(Bihar).

Regional Institute of 

Ophthalmology, Bhopal 

(Madhya Pradesh).

Supply of Foodgrains in Madhya 
Pradesh

2475.  SHRI YAMUNA PRASAD SHAS- 

TRI: Will the Minister of FOOD AND CIVIL 

SUPPLIES be pleased to state:

List of Regional InsVtutes of Ophthalmol

ogy

1.

2.

3.

4.

Regional Institute of 

Ophthalmology, Hydera

bad (Andhra Pradesh).

Regional Institute of 

Ophthalmology, Sitapur 

(Uttar Pradesh).

Regional Institute of 

Ophthalmology, Ahme- 

dabad (Gujarat).

Regional Institute of 

Ophthalmology, Banga

lore (Karnataka).

(a)  whether sufficient quantity of 

foodgrains is being made available to Madhya 

Pradesh Government;

(b) if not, the reasons therefor;

(c) whether Government propose to 

supply adequate quantity of foodgrains to 

the State for onward transmission to the 

people of Rewa, Sidhi and Panna districts of 

Madhya Pradesh;

(d) if not, the reasons therefor; and

(e) whether Government propose to 

supply 20 Kg. of foodgrains per head every 

month to poor people of these districts; and 

if not, the reasons therefor?

6.

7.

Regional Institute of 

Ophthalmology, Calcutta 

(West Bengal).

Regional Institute of 

Ophthalmology. Gauhati 

(Assam).

Regional Institute of 

Ophthalmology, Madras

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) to (e). Allocations of foodgrains (Rice 

and wheat) for the Public Distribution Sys

tem are made to States/UTs, including 

Madhya Pradesh, on a month to month basis 

taking into account the stock position in the 

Central Pool, market availability, past offtake 

and other related factors. The allocation of 

foodgrains for PDS is only supplemental in
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nature and not intended to meet the entire 

denfiandof the State. Albcationsof foodgralns 

from the Central Pool to the States/UTs are 

allotted for the State as a whole, and the 

distribution within the State, including scales 

of issue to the consumers, is decided by the 

State Government/UT Administration con

cerned.

Gandak Canal Project

2476.  SHRI RAJ MANGAL MISHRA: 

Will the Minister of WATER RESOURCES 

be pleased to state:

(a) the estimated irrigation capacity of 

Gandak Canal Project in Bihar and the ac

tual area being irrigated therefor;

(b) whether Gandak Canal Project is 

still incomplete;

(c) If so, th© reasons therefor;

(d) whether water-logging in the area 

has increased due to construction of Gan

dak Canal Project; and

(e) if so, the time by which the problem 

of water-logging is likely to be solved there'?

(d) Among other reasons, intensive 

irrigation has also contributed to water-log- 

ging.

(e) Apart from improvement of natural 

drainage, drainage improvement schemes 

have been techno-economically apprised as 

pik)t projects in the commamd areas of the 

Gandak Canals for inclusion in the VIII Plan 

proposals.

Supply of Essential Items

2477.  SHRI RAGHAVJI: Will the Min

ister of FOOD AND CIVIL SUPPLIES be 

pleased to state:

(a) the quantity of sugar, edible oils, 

wheat and rice issued per unit at present 

through Public Distribution System in vari

ous States;

(b) whether there is any disparity in the 

quantity of essential items distributed, if so, 

the reasons therefor; and

(c) whether there is any disparity in the 

distribution in urban and rural areas also, if 

so, the reasons therefor?

THE MINISTER OF STATE IN THE 

MINISTRYOFWATERRESOURCES(SHRI 

MANUBHAI KOTADIA): (a) Against an ulti

mate irrigation potential of 1151 thousand 

hectares, 987 thousand hectares potential 

had been created by the end of September 

1989. The area irrigated during Kharif 89 and 

Rabi 88-89 are about 409 thousand hec

tares and 216 thousand hectares respec

tively.

(b)  and (c). While Gandak Project 

Phase-1 has been completed, Gandak Proj

ect Phase-ll is scheduled for completion in 

VIII Plan, depending upon the availability of 

the funds.

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) to (c). Wheat, rice, imported edible oils, 

levy sugar are allocated from the Central 

Pool to States/UTs for supply through the 

Publb Distribution System. The allocation is 

made to the StateAJTs as a whole. Internal 

distribution including the scales of issue to 

consumers is decided by the State Govern- 

ments/UT Administrations concerned. In 

terms allocations as between Urban/Rural 

areas are also decided upon by State Gov- 

ernments/UT Administratrans from time to 

time. Changes are made in the scale of issue 

of these items by the State/UTs as and when 

found necessary depending upon the Cen

tral allocation and other relevant factors.
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Study on Blindness by Rajendra Prasad 
Centre for Ophthalmology

2479. SHRI P.A. ANTONY: Will the 

Minister of HEALTH AND FAMILY WEL

FARE be pleased to state;

(a) whetherthe Rajendra Prasad Centre 

for Ophthalmic Sciences. New Delhi, has 

conducted any study on blindness in the 

country; and

(b) if so, the findings of the study?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) Yes, Sir.

(b)  Salient findings of the Survey con

ducted by Dr. R.P. Centre for Ophthalmic 

Sciences are given below:

It has been estimated that there are

11.92 million blind persons in the country.

The predominant cause of blindness 

found in this Survey is Cataract accounting 

for nearly 81%.

Refractive errors have been found as 

second reading cause of blindness (7.35%).

The third leading cause found is Glau

coma (9.7%).

Schemes for Providing Water to Muvat- 
tupuzha In Kerala

2480. SHRI P.C. THOMAS: Will the 

Minister of URBAN DEVELOPMENT be 

pleased to state:

(a)  whether any schemes for providing 

drinking water and water for other purposes 

to Muvattupuzha in Kerala are being financed 

by Union Government;

(c) whether any such scheme is already 
under implementation;

(d) if so, the details thereof;

(e) whether the work for completion of 

the pending projects is being expedited; and

(f) if so, the details thereof?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a)

No, Sir.

(b)  to (f). Do not arise. However, ac

cording to the Government of Kerala, an 

urban water supply scheme in Muvattupuzha 

Municipality was commissioned in 1974 with 

assistance from the Life Insurance Corpora

tion of India. The State Government has also 

reported that investigation work is in prog

ress to augment the water supply to Muvat

tupuzha Municipality.

Price of Cotton Yarn

2481.  SHRI MULLAPPALLY RAMA- 

CHANDRAN: Will the Minister of TEXTILES 

be pleased to state:

(aj whether the price of cottor; yarn irj 

the domestic market had been raised during 

the last two years, if so, the details of changes 

affected;

(b) whether the rate of cotton yarn in the 

domestic market is proposed to be further 

increased; and

(c) the total quantity and value of cotton 

yarn exported during 1989?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN- 

DUSTRIES (SHRI SHARAD YADAV): (a) 

and (b). The prices of cotton yarn are not
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fixed by Government but are determined by 

market forces.

(c)  52.8a million Kgs. of cotton yarn 

valued at Rs. 313.8 crores was exported 

during 1989.

Import of Homoeopathic Ointments and 
Injections

2482.  SHRI BHAGEY GOBARDHAN: 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether homoeopathic ointments 

and injections are allowed to be imported in 

the country; and

(b) if so. the details of imports made 

dunng last three years, year-wise

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) and (b). The information is 

being collected and will be laid on the Table 

of Sabha.

Development of Homoeopathic Combi
nations

Sabha.

(b) Rule 2 (dd) of the Drugs and Cos

metics Rules permit the manufacture of 

Homoeopathic combinatbns. subject to the 

various provisions under the Drugs and 

Cosmetics Act and Rules there-under. 

However the Homoeopathic Pharmacopoeia 

of India have, so far, not prescribed any 

standards for such Homoeopathic combina

tion preparations.

(c) The Homoeopathic Pharmacopoeia 

of India is presently in the process of finalis

ing the standards for single drugs.

Modernisation of Hirakud Dam in 
Orissa

2484.  SHRI BHAGEY GOBARDHAN: 

Will the Minister of WATER RESOURCES 

be pleased to refer to reply given on 5th May,

1989 to USQ No. 8188 regarding moderni

sation of Hirakud Dam and state:

(a)  whether Government of Onssa has 

submitted a modified project report for 

modernisation of Hirakud Dam in Orissa; 

and

2483.  SHRI BHAGEY GOBARDHAN: 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) the number of companies engaged 

in the manufacture of homoeopathic combi

nations in the country;

(b) whether homoeopathic combina

tions have been fully developed in the coun

try; and

(c) if not, by when it is likely to be done'̂

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) The Information is being 

collected and will be laid on the Table of the

(b)  if so, the time by which this scheme 

is likely to be cleared?

THE MINISTER OF STATE IN THE 

MINISTRY OF WATERRESOURCES (SHRI 

MANUBHAI KOTADIA): (a) No, Sir.

(b) Does not arise.

Generation of Additional Irrigation 
Capacity

2485.  SHRI K. PRADHANI: Will the 

Minister of WATER RESOURCES be 

pleased to state:

(a) whether any target for generating
additional irrigation facilities during the Eighth
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Five-Year-Plan have been fixed;

(c) whether schemes to augment the 

utilisation of irrigation during this period have 

also been prepared; and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE 

MINISTRYOFWATERRESOURCr/'. iSHRI 

MANUBHAI KOTADIA): (a) Proposals for 

VIII Five Year Plan have not been finalised.

(b) Does not arise.

(c) and (d). Targets of Command Area 

Development Programme for VIII Plan have 

not been finalised.

Industrial Training Institute for Women

2486.  SHRI MULLAPPALLY RAMA- 

CHANDRAN: Will the Minister of LABOUR 

be pleased to state:

(a)  whether Government propose to set 

up more Industrial Training Institutes (I.T.I.) 

for Women;
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(b) the states where the new IT! for 

women are proposed to be set up and time 

by which they are likely to be set up;

(c) whether there is any women’s IT! in 

Kerala; and

(d) whether there is any proposal for 

setting up more women’s ITI in Kerala in 

view of the growing literacy there?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) Yes, Sir.

(b) A scheme under the World Bank 

Project has been drawn up for providing 

financial assistance to State Governments 

to set up new Women ITIs/Wings in various 

states during the period from 1989-90 to 

1994-95. A list of states where these 

Women’s ITIs/Wings are proposed to be set 

up is given in the statement below.

(c) There are 3 Women’s ITIs in Kerala.

(d) As stated in Para (b) it is proposed 

to set up five more Women’s ITIs/Wings in 

Kerala.

STATEMENT

Opening of New ITIsA/Vings for Women-Statewise

SI. No. Name of the State No. of ITIs

1 2 3

1. Andhra Pradesh 13

2. Assam 3

3. Gujarat 4

4. Haryana 5

5. Kerala 5
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S/. A/0. Name of the State No. of ITIs

1 2 3

6. Madhya Pradesh 10

7. Uttar Pradesh 9

8. West Bengal 4

9. Maharashtra 9

10. Bihar 8

11. Karnataka 10

12. Tamil Nadu 5

13 Rajasthan 4

14. Orissa 6

15. Punjab 5

Total: 100

Enforcement of Provisions of New 
Labelling

2487.  SHRISANAT KUMAR MANDAL 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to referto reply given 

on 21 April, 1988 to Unstarred Question No. 

7828 regarding use of synthetic food cx3lours 

and flavours and state:

(a) whether the new labelling provi

sions have since been strictly enforced;

(b) what machinery has been devised 

both at the Central and State level to check 

this;

(c) whether artificial colours and fla

vours have no nutritive value;

(d) if so, the reasons for not discontinu

ing their use; particularly in food articles 

generally consumed by children; and

(e) the details of other measures which 

aie being taken to reduce the present maxi

mum limit of some of these synthetic colours 

in some of the food artrcles?

THE MiNiSTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) and (b). The new labelling 

provisions have already become effective 

since 29th April, 1989. The Food Health 

Authorities of States/Union Territories have 

been advised to give due publicity to the 

provisions of the amended rule in regbnal 

languages and ensure that these provisbns 

are complied with by the manufacturers/ 

packers.
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(c)  and (d). Colour and flavour make the 

food appealing and thus help In the digestion 

and absorption of nutrients from food stuff. 

The Government, therefore, on the advice of 

the Experts has decided not to discontinue 

use of colour and flavour in selective food 

items, including confectionery.

(e)  The list of permitted synthetic col> 

ours is being reduced from 11 to 8 and the 

quantum of permitted food colour from the 

existing limit of 200 mg/kg. is also proposed 

to be reduced to 100 mg/kg. in certain speci

fied Items of food.

Out of Turn Allotment of DDA Flats 

Under HUDCO Scheme, 1979

2488.  SHRISANATKUMAR MANDAL: 

Will the Minister of URBAN DEVELOPMENT 

be pleased to state:

(a) the numberof persons registered for 

the allotment of LIG flats under the 

HUDCO-New Pattern Scheme-1979, who 

were sanctioned by (I) the Chairman, Delhi

(ii) Vice-Chairman, Delhi Development Au

thority, out of turn allotment on compassion

ate grounds, in the category of widows, 

physically handicapped and infirm due to old 

age and have not yet been issued the de

mand letters/possession letters;

(b) the reasons for delay; and

(c) the time by whk:h the flats will be 

allotted to these afflicted persons?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a)

27.

(b)  and (c). Possession of flats »s given 

only after the allottee completes the neces

sary formalities and makes payment. In the 

aforementioned 27 cases, the delay in issue 
of possession letters is due to non-comple

tion of necessary formalities by the allottees 

in 24 cases, request for change of flat in one

case and requests for change of area in two 

cases.

PosMlatrlc Scholarship

2489.  SHRI HET RAM: Will the Minis

ter of WELFARE be pleased to state:

(a) whether Government have under

taken any study of economk: conditk>ns of 

families of Scheduled Caste/Scheduled Tribe 

students studying in post-matrk: classes in 

the country;

(b) if so, the number of Scheduled 

Castes and Scheduled Tribe students study

ing in post-matric classes. State-wise and 

how many of them come from families hav

ing income of less than Rs. 12,000/- per 

annum;

(c) the amount spent by Government 

during the last three years on post-matric 

scholarship to Scheduled Castes and Sched

uled Tribes students and the number of 

beneficiaries State-wise with details of 

amount disbursed, per student for various 

post-matric courses; and

(d) whether Government piopose to 

increase the rates of scholarships in view of 

rise in price index and increased cost of 

books etc.?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) No, Sir.

(b) Does not arise.

(c) A Statement is given below.

(d) Rates of Maintenance alk)wance 

and income ceiling under the Centrally 

Sponsored Scheme of Post-Matric Scholar

ship for SC/ST Students have been en

hanced and made applicable w.e.f. 1.7.1989, 

and in view of this recent revision in the 

maintenance and income ceiling there Is no 

proposal at present for further revlsbn.
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▼- r>- 00 P 00 o

cd 1  in y— in
CD 1  in

!?
1— CM

o r— o O) in CM CD
in o in CD 00 CM

o rf ■*— in
cm' in <y> go' oo' CD

CD CM CO cô
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Post Matric Scholarship to SC/ST 
Studsnts

2490.  SHRIHETRAM: Wiit the Minis

ter of WELFARE be pleased to state:

(a) the amount spent by Government 

on post-Matric Scholarship for the children 

of those engaged in unclean occupations 

during the last three years and the number of 

students covered under the scheme under 

various groups;

(b) whether Government conducted 

any study/census of such families in the 

country and if so. the details thereof, the 

number of children studying in Classes VI to 

X and whether alt such children are covered 

under the scheme; and

(c) the steps taken to increase the 

coverage of all such eligible children under 

the scheme and to increase the rate of 

scholarships?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) The Centrally Sponsored Scheme of 

Post Matric Scholarship for students belong

ing to the Scheduled Castes and Scheduled 

Tribes covers all the eligible students irre

spective of any occupation of their parents. 

The Scheme is not intended in particular for 

the children of those engaged In unclean 

occupations. Collection of information on the 

no. of students covered by the scheme of 

children from parents/families engaged in 

specificoccupatbns therefore, does not arise.

(b) No, Sir.

(c) Prior to the year 1986-87, the schol

arship rate under the Centrally Sponsored 

Scheme of Pre-Matric Scholarship to chil

dren of those engaged in unclean occupa

tions for all students in Classes VI to X, was 

Rs. 145/- per month, and the Income ceiling 

of the families was Rs. 500/- per month. 

However, the scholarship rates and income

celling limits were revised from the year 

1986-87 onwards, to Rs. 200/- per month for 

Classes VI-VIII, and Rs. 250/- per month for 

Classes IX-X. The income ceiling was also 

raised to Rs. 1000/- per month. The en

hancement of scholarship rates and income 

ceiling have helped in Increasing the cover

age of students amongst the children from 

these families.

Girls Hostels for Scheduled Castes

2491. SHRIHETRAM: Will the Minis

ter of WELFARE be pleased to state:

(a) the details of the capacity of girls 

Hostels f  ̂S'-heduled Castes constructed in 

the country uptii March 1989 and the number 

of Scheduled Castes girl students as on 

31.3.1989 hostel-wise, State-wise;

(b) whether Government have under

taken any census of Scheduled Castes girl 

students studying in post matric classes 

requiring hostel accommodation; and

(c) if so, the details thereof and the 

steps taken for alkx:atk)n of funds in this 

regard for the year 1990-91 and in the Eighth 

five year plan?

THE MINISTER OF LaBOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) The informatk>n is t>eing collected and 

will be lakl on the Table of the House.

(b) No, Sir.

(c) Does not arise.

Statutory Pries of Sugarcsns

2492. SHRI GANGA CHARAN

LODHI:

PROF. P.J. KURIEN:

SHRI K. PRADHANI:

Will the Minister of fjgOD AND CIVIL 

SUPPLIES be pleased to state:
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(a) whether Government propose to 

review and raise the minimum statutory price 

of sugarcane;

(b) if so, the details thereof; and

(c) what will be sugar price in open 

market as a result thereof?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) and (b). For 1989-90 season, the Central 

Government has already raised the statu

tory minimum price of sugarcane, payable 

by sugar factories, to Rs. 22.00 per quintal, 

linked to a recovery of 8.5% with proportion

ate premium for higher recoveries. For 1988- 

89 the minimum price was Rs. 19.50 per 

quintal, linked to a recovery of 8.5%. There 

is no proposal to increase it further.

(c) Does not arise.

Addttion/Deietlon of Certain Castes from 
Scheduled Caste/Scheduled Tribe List

2494.  SHRIUTTAMRATHOD: Willthe 

Minister of WELFARE be pleased to state:

(a) whether Government have decided 

to add and delete certain categories of castes 

from the list of Scheduled Castes and Sched

uled Tribes; and

(b) if so. the details thereof?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) and (b). A Cabinet note on the compre

hensive revision of the lists of Scheduled 

Castes and Scheduled Triîes was prepared 

and submitted to the Cabinet of the previous 

Government for their consideration. The 

Cabinet in their meeting heki on 26.12.88 

had deferred the matter. The present Gov

ernment is examining afresh ail the propos

als. recommendatbns, suggestions, etc..

received In this regard. Further, any amend

ments to the existing lists of Scheduled 

Castes and Scheduled Tribes have to be 

made only through an Act of Parliament, in 

view of Artkiles 341 (2) and 342 (2) of the 

Constitution.

Inclusion of More Towns of Kerala Undsr 
Integrated Developnnent of Msdlum 

Towns and Cities Scheme

2495.  SHRI S. KRISHNA KUMAR: Will 

the Minister of URBAN DEVELOPMENT be 

pleased to state:

(a) whether there is a proposal to in

clude more towns of Kerala in Eighth Five 

Year Plan for development under the scheme 

of Integrated Development of small and 

medium towns and cities; and

(b) if so, the details thereof?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

and (b). No decision on proposals for inclu- 

sbn of towns in the Centrally Sponsored 

Schemeof Integrated Development of Small 

and Medium Towns in the Eighth Five Year 

Plan can be taken before the finalisatbn of 

the Eighth Five Year Plan.

Export of Coir Goods

2496.  SHRI S. KRISHNA KUMAR: Will 

the Minister of TEXTILES be pleased to

state:

(a) whether there has been a decline in 

export of coir goods during last three years;

(b) if so, the details thereof;

(c) whether any steps are being taken 

to boost the export of coir goods; and

(d) if so. the details thereof?
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THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

No, Sir. The exports of coir and ooir products 

have increased from Rs. 31.44 crores in 

1986-87 to Rs. 33.32 crores in 1988-89.

(b) Does not arise.

(c) and (d). The various steps taken to 

boost coir exports from India include send

ing trade delegations, conducting market 

studies and market research, releasing 

advertisements in foreign trade magazines 

and distribution of publicity material, partici

pation in fairs in major markets, quality im

provement of coir products, and thrust on 

more value added products.

Land Damaged by Sea Erosion In 
Orissa Coast

2497.  SHRI GOPI NATH GAJAPATHI: 

Will the Minister of WATER RESOURCES 

be pleased to state;

(a) whether Government have made 

any assessment of the extent of land dam

aged or affected by sea erosion in Orissa 

coast every year;

(b) the extent of damage caused to land 

by sea erosion in other coastal States; and

(c) the steps taken by Government to 

check sea erosion in Orissa coast and other 

coastal States in this regard?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) The Orissa 

Coast is experiencing erosion in isolated 

patches like areas North of Paradeep Port, 

Hukitola Island, Gopalpur and Pentha Sa- 

tabhaya.

(b)  Nearly, 85% of coast line in Kerala 

and 26% in Karnataka is reported to be

affected by sea erosion. The problem In 

other coastal States is not appreciable and Is 

experienced only in isolated patches.

(c)  Beach Erosion Board advises State 

Governments in formulation of coastal pro

tection works. In additbn, a special centrally 

assisted scheme for coastal protection was 

implemented for the critical lengths of the 

Kerala beaches.

Major and medium irrigation Projects of 
Maharasiitra

2498.  SHRIUTTAMRATHOD: Willthe 

Minister of WATER RESOURCES be 

pleased to state:

(a)  the details of plans for the major and 

medium irrigatbn projects submitted by 

Government of Maharashtra to Union Gov

ernment for clearance during the last two 

years;

(b) the details of their irrigation poten

tial;

(c) the details of the projects among 

those which have been cleared; and

(d) the programmes drawn up for the 

implementation of the approved projects and 

the progress made in this regard so far?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) Three major 

projects namely. Bawanthadi, Punand and 

Lower Wunna and two medium projects, 

namely, Bordehgaon and Bori were received 

during 1988 and 1989.

(b)  Irrigatbn benefits envisaged from 

these projects in terms of thousand hectares 

are Bawanthadi (57.12), Punand (10.85), 

Lower Wunna (28.82), Bordehgaon (1.79) 

and Bori (8.01).
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(c) Techno-economic appraisal of the 

three major projects has been completed.

(d) Anticipated expenditure on these 5 

projects to end of Seventh Plan period is Rs. 

22.69 crores, 1.60 crores, 30.50 crores, 1.5 

and 0.28 crores respectively. VIII Plan pro

posals are not yet finalised.

Industrial Training Institutes for Women

2499.  SHRI P.l̂. SAYEED: Will the 

Minister of LABOUR be pleased to state:

(a) whether a workshop on Women’s 

Employment and Training was held in Delhi 

in the third week of February. 1990;

(b) if so. the main points which formed 

the subject matter for discussbn; and

(c) the reaction of Government thereto?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VltAS PASWAN):

(a) Yes, Sir.

A Natbnal Workshop on Diversifbation 

of Women's Training and Empbyment was 

organised jointly by ILO/Governmentof India. 

* Ministry of Labour, Directorate General of 

Empbyment and Training, underran ILO 

funded Project.

(b)  The main points covered under the 

Workshop objectives were:

(1) Present situatbn, Government

polbles and NGOs oontrlbu- 

tbn for Empby ment and Train

ing of Women,

(2) Suggestbns for improving the 

empbyment and training op

portunities for women.
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(c)  The recommendations of the Work

shop will be processed by the Government, 

as and when received from the ILO.

[Transfation]

Sugarcane Arrears

2500.  DR. MAHADEEPAK SINGH 

SHAKYA; WtU the Minister of FOOD AND 

CIVIL SUPPLIES be pleased to state:

(a) the arrears of sugarcane dues to be 

pab to sugarcane farmers by varbus sugar 

mills of Uttar Pradesh during the perbd

1988-90; year-wise;

(b) the outstanding amount thereof, 

mill-wise; and

(c)  the action taken to ik)Uidate the 

arrears?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU PAM MIRDHA):

(a) The positbn of cane prbe arrears due to 

cane growers from the sugar mills in Uttar 

Pradesh as on 15th February, has been as 

under:—

(Rs. in crores)

Sugar

Season

Totaf cane price 

payable during 

the season

Cane price arrears 

due for the season

Cane price arrears 

due tor eartier seasons

1 2 3 4

1988-89 355.38 8 64 4.53

1989-90 569.84 1,. ' 4.29
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(b) The mill-wise details of total cane  ily responsible for ensuring timely payment

price arears due as on 15.2.90, are given in  of cane price to growers. However. Central

the statement below. Government monitors the position in this

regard and takes up the matter with the State

(c) The State Governments are primar-  Governments wherever required.

STATEMENT

Statement showing the mill'Wise details of total cane price arrears due, as on 15.2.1990

{Rs. in lakh)

SI. No. Name of Mill Arrear due Arrears due for 

eartier seasons

U) (2) (5) (-0

WEST UIIAR PRADESH

1. Sakothitanda 19.10 —

2. Bulandshahr 116.02 —

3. Rohanakalan Nil —

4. Mohiuddinpur 98.37 1.65

5. Doiwaia Nil  DkJ not work —

6. Meerut 38.80 —

7. Saharanpur Nil —

8. Bagpat Nil —

9. Anoopshahr 33.83 —

10. Sarsawa Nil —

11. Nanauta 14.23 —

12. Ramala Nil 0.86

13. Morna 70.46 —

14. Mawana 52.40 —

15. Deoband 26.49
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SI. No, Name of Mill Arreardue Anrears due for 

earlier seasons

(1) {2) (3)

16. Iqbaipur Nil —

17. Lhaksar 31.83 —

18. Mansurpur 31.61 —

19. Shamii Nil —

20. Mod inagar 10.25 —

21. Simbholi Nil —

22. Daurala Nil —

23. Khatauli 20.31 —

CENTRAL Ul lAR PRADESH

24. Amroha 105.91 —

25. KIchha Nil —

26. Bareilly 60.10 —

27. Bijnor Nil —

26. Hardoi 6.45 177.00

29. Moholi 47.84 —

30. Rampur Nil 9.72

31. Chhata 10.36 —

32. Chandpur Nil —

33. Experimental Nil —

34. Semikhera Nil —

35. Gajraula 131.11 T-------
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SI. No Name of Mill Arrear due Arrears due for 

earlier seasons

(1) (2) (5)

36. Bilaspur 21.30 —

37. Nadehi Nil —

38. Majhola 97.26 —

39. Kaimganj Nil —

40. Badaun Nil —

41. Powayan 33.69 —

42. Belrayan Nil —

43. Bazpur Nil —

44. Sitarganj 27.98 —

45. Tilhar Nil —

46. Gadarpur Nil —

47. Puranpur 32.32 —

48. Sampurannagar Nil 0.76

49. Bisalpur 39.04 —

50. Seohara Nil —

51. Raja-ka-sahaspur Nil —

52. Kashipur 13.30 —

53. Pilibhit 89.46 —

54. Ghatampur 50.25 —

55. Gola Nil —

56. Baherj Nil —
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SLNo. Name of Mill Arreardue Arrears due for 

earlier seasons

(1) (2) (3)

57. Neoli 52.78 —

58. Dhampur Nil —

59. Hargaon Nil —

60. Rosa Nil —

60. (a) Harduaganj Nil —

61. Aira Nil —

62. Paliakalan Nil —

EAST UTTAR PRADESH

63. Burhwal Nil —

64. Pipraich 40.52 —

65. Gughii 35.55 —

66. Lakshmiganj Nil —

67. Daryapur 40.84 —

68. Jarwal Nil 7.82

69. Chitauni 3.40 —

70. Khadda Nil —

71. Munderwa 0.88 —

72. Ramkola (Coip) 0.99 —

73. Nandganj 18.34  (31.1.90) 0.02

74. Barabanki 5.72 —

75. Siswabazar Nil  (7.2.90)
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SLNo.  Name of Mill ArrMrdue Arrears due for 

earlier seasons

(1) I2i (3)

76. Bhatni 0.98 —

77. Nanpara 23.11 —

78. Kashi 21.62 —

79. Ghosi 40.95 —

80. Sethian 11.21 —

81. Rasra Nil  (31.1.90) —

82. Suitanpur 17.76 —

83. Mahmudabad Nil —

84. Anandnagar 0.03 —

85. Sardarnagar 81.79 0.08

86. Ramkoia 18.29 —

87. Baitalpur 0.02 —

88. Basti Nil —

89. Khaiilabad Nil —

90. K.M. Sugar Nil —

91. Nawabganj 0.65 140.40

92. Balrampur Nil —

93. Tulsipur Nil —

94. Deoria 58.41 —

95. Babhnan 6.55  (15.01.90) 66.35

96. Biswan Nil
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$1. No,  Name of Mill Arrear due Arrears due for 

earlier seasons

(1) (2) (3) i4)

97. Captainganj 101.28 —

98. Padrauna Nil (31.1.90)  —

99. Kathkuiyan 39.84 —

100. Seorahi Nil (30.11.89)  —

101. Pratappur Nil —

102. Walterganj Nil —

103. Ratna Nil 24.04

104. Gauri bazar 2.03 —

Total Uttar Pradesh 1952.91 428.70

[English]

Quality and Packing of Ayurvedic and 
Unani Medicines

2501.  SHRI G.S. BASAVARAJ: Will 

the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) to (c). All steps are taken to 

ensure quality and avoid waste in purchase 

as well as dispensing of Ayurvedic and Unani 

medicines in CGHS dispensaries. Medicines 

of standard quality are being supplied to 

CGHS beneficiaries.

(a)  the specific steps taken by Govern

ment to ensure quality and avoid waste in 

purchase as well as dispensing of ayurvedic 

and unani medicines from CGHS dispensa

ries;

Homoeopathic and Unani Hospitals in 
Delhi

2502.  SHRI G.S. BASAVARAJ: Will 

the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(b) whether there is a proposal to intro

duce modern packing and standardisation in 

respect of those medicines as obtain in re

spect of albpathic medicines; and

(c) if so, the details thereof?

(a) the number of allopathic and ayurve

dic hospitals fuctioning in Delhi and New 

Delhi for CGHS beneficiaries;

(b) whether Homoeopathic and Unani 

hospitals have also been opened for CGHS 

beneficiaries;



277 Written Answers CHAITRA 7,1912 (SAKA) Written Answers 278

(c) If not, the reasons therefor; and

(d) whether Government propose to 

open Unani and Homoeopathic hospitals 

during the Eighth Plan period*?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY); (a) A list of hospitals providing

service to CGHS beneficiaries in Delhi/New 

Delhi is given below in the statement.

(b)  and (c). No, Sir. Due to paucity of 

funds no Homoeopathic or Unani hospital 

has been opened so far.

(d) No, Sir.
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Promotional Avenues for Pharmacists 
of Indian System of Msdicine

2503.  SHRI G.S, BASAVARAJ: Will 

the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) the promotional avenues for phar

macists of the Indian system of medicine and 

Homoeopathy and modern system of medi

cine in CHGS; and

(b) the steps taken to remove stagna

tion of pharmacists in CGHS'?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) and (b). The matter relating 

to promotional avenues to the pharmacists 

in Indian Systems of Medicine and Homoe

opathy and Modern system of Medicine in 

CGHS is being examined in consultation 

with Deptt. of Personnel/Deptt. of Expendi

ture.

New Godowns for Kerala

2504.  PROF. P.J. KURIEN: Will the 

Minister of FOOD AND CIVIL SUPPLIES be 

pleaŝ to state:

(a) whether the Food Corporation of 

India has any proposal to construct godowns 

in Kerala during the year 1990-91; and

(b) if so. the details thereof?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) and (b). Yes, Sir. In order to augment the 

present foodgrains storage capacity of 5.20 

lakh tonnes in Kerala, the Food Corporation 

of India has taken up construction of godowns 

at three Centres for a total capacity of 25,000 

tonnes as per details given below:

SI. No. Centrff Capacity

(tonnes)

Likely year of completion

1.

2.

3.

Karunagapalli

Thikkodi

Mavelikara

Total

10,000

5,000

10,000

25,000

1990-91

1990-91

1990-91

Problems of Indian Workers In Gulf 

Countries

2505.  PROF. P.J. KURIEN: Will the 

Minister of LABOUR be pleased to state:

(a)  whether Government propose to 

formulate a comprehensive scheme to deal 

with the various problems of Indian workers

working in Gulf-Countries; and

(b) if so, the details thereof?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) and (b). No, Sir. However Government is 

considering to hold a seminar on the prob

lems of Indian workers working In Gulf 

Countries.
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2606. SHRIV. KRISHNA RAO: Will the 
Minister of HEALTH AND FAMILY WEL

FARE be pleased to state:

(a) the guidelines issued to Family 

Welfare Centres for sterilisation operations;

(b) whether Government propose to 

make it compulsory for every married couple 

with one child to undergo sterilisation opera

tion;

(c) if not, the reasons thereof, and

(d) the other steps proposed or contem

plated by Government to control the rapidly 

growing population'̂

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) Yes, Sir. We have been 

issuing necessary guidelines to State/UT 

Governments for their follow up action rigidly 

at peripheral/service centres to improve the 

quality of service in National Family Welfare 

Programme

(b)  and (c). No, Sir. The Family Welfare 

Programme m India is being promoted on a 

voluntary basis as a people’s movement in 

keeping with the democratic traditions of the 

country.

(d) Toksepthe population growth inthe 

country within the manageable limits, a well 
defined strategy has been evolved which 

lays emphasis on improving quality of health 

sen/bes, strengthening health infrastructure, 

enhancing child survical rates intensifying 

population education, enhancing commu

nity participation, adopting improved com

munication approaches and involving volun

tary organisations. Besides, the scheme of 

reinforcement of training and retraining of 

personnel at the grass-root level, establish

ing and strengthening linkages with the 

development programmes like female liter

acy Improvsmsnt of woman's status and 
area intensivs approach are being imple

mented whteh will control rapkily growing
population.

Central Assistance to Karnataka for 
Development of Small and Medium 

Towns

2507. SHRI V. KRISHNA RAO:

SHRI MUDALAGIRIYAPPA:

Will the Minister of URBAN DEVELOP

MENT be pleased to state:

(a) the amount of central assistance 

given for development of small and medium 

towns in the country during Seventh Plan 

period under the scheme of Integrated 

Development of Small and Medium Towns;

(b) if so, the towns developed under the 

said scheme in Karnataka; and

(c) the amount of central assistance 

provided to Karnataka dunng the above 

penod, town-wise'?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

A sum of Rs. 64.32 crores has been released 

as central assistance during Seventh Five 

Year Plan under IDSMT programme,

(b) During Seventh Five Year Plan, 7 

towns of Karnataka namely, Chikaballapur, 

Ramanagaram, Sirsi, Harihar, Sindhanpur, 

Kollegal and Gokak have been covered under 

IDSMT programme.

(c) During Seventh Plan, a sum of Rs. 

4.32 crores has been released under IDSMT 

for the seven towns (including *LCS) and for 

the spill ever 6th Five Year Plan Plan IDSMT 

towns as per details given below in the 

statement.

*LCS—Low Cost Sanitation
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Facilities to SCs/STs Converted to 
Christianity

2508. SHRIV. KRISHNA RAO: Will the 

Minister of WELFARE be pleased to state:

(a) whether Government propose to 

include converted Christians in the list of 

Scheduled Castes; and

(b) if not, the reasons thereof?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) and (b). Some representations in this 

regard have been received by the Govern

ment and we are examining these in details.

Mosquito Menace

2509. SHRI ANADI CHARAN DAS: 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether Government of India have 

been Implementing any schenr\e or assisting 

the States in preventive and punitive meas

ures to eradicate malaria and whether there 

is any contemplation to completely eradicate 

malaria from the country;

(b) whether Government are aware that 

there is acute mosquito menace in Cuttack 

city and entire Jajgur sub-division of Orissa 

due to water logging and flood water logging 

in past never implemented any preventive 

measures; and

(c) if so, the details of action plan to 

eradicate malaria in Orissa?

(b) The mosquito density has been 

reported high from Cuttack as well as Jajpur 

town. The State Government is undertaking 

regular anti larval measures through Urban 

Malaria Scheme in 3 towns namely, Ber- 

hampur, Sambalpur and Rourkela and 

through Natranal Filaria Control Programme 

in 15 towns viz. Balasore, Bhadrak, Bargarh, 

Bhubaneswar, Chatrapur, Cuttack, Ch> 

oudwar, Dhenkanal, Jajpur, Kendrapara, 

Khurda, Parlakhendi, Paradip, Puri and 

Baripada. The State health authorities have 

intensified the control measures to check the 

mosquito menace.

(c) The action plan for control of malaria 

and mosquito menace include:

—  Insecticidal spray In the ap

propriate insecticide.

—  Fortnightly surveillance to 

detect malaria cases and 

institute fortnightly treatment.

—  Reg ular anti-larval operations 

with larvicides to eliminate 

mosquito breading.

Irrigation Projects with World Bank 
Assistance

2510.  SHRI S. KRISHNA KUMAR: Will 

the Minister of WATER RESOURCES be 

pleased to state:

(a)  the names of irrigatk>n projects 

which are being implemented with the Work! 

Bank assistance;

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) Yes. Government is imple

menting the National Malaria Eradication 

Programme for effective control of the dis

ease. Total Eradk̂ation of malaria is not 

feasible.

(b) whether the World Bank has refused 

further aki;

(c) If so, the reasons therefor; and

(d) the time by which these projects are 

likely to be completed?



THE MINISTER OF STATE IN THE  (b) No. Sir

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAIKOTADIA): (a) and (d) A State

ment IS given below (c) Does not arise.
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■g

I
o
0>

I

CO

CM

r—
C7> s o>

O) to

6 T—
CO CO s

CO
o>
I o>
T-  CO

CO CO

9
0.

(0
.c>

c
.Q
■<0
Mc
h.
0)

?m
CO

B
a>

dl
c
O
13
.5>

8

ao>c
<s
to
o

e
a.
Ic
.S
(6
.S>

COcx:
CO

s
CL
0)

c
2
o
oO
c
.i
CO

.5>
t:

3
Q.

CM CO tf) CO



311 Written Answers MARCH 28, 1990 Written Ana¥fBrs 312

Garment Export Entltloment Policy

2511. SHRIK.S. RAO:

SHRIYASH WANTRAO PATIL:

Willthe Ministerof TEXTILES be pleased 

to state:

(a) whether Government propose to 

fornfiulate a new Garment Export Entitle

ment Policy for 1991-93;

(b) whether Government propose to set 

up a task force to work out the new policy;

(c) if so, the main thrust of the new 

policy; and

(d) when the new policy is likely to be 

announced?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

Yes, Sir.

(b) Government has already set up a 

Task Force.

(c) The main thrust of the new policy 

would be to achieve full utilisation of quotas 

and to obtain higher unit value realisation.

(d) The new policy is likely to be an

nounced by the last quarter of 1990.-

Seminar on Housing and Urban Plan

ning

2512. SHRI K.S. RAO:

SHRI D.M. PUTTE GOWDA: 

SHRI  SHANTILAL  PU- 

RUSHOTTAMDAS 

PATEL:

Will the Minister of URBAN DEVELOP

MENT be pleased to state:

(a) whether a seminar on Housing and 

Urban Planning organised as a part of the 

Festival of France in India was held in New 

Delhi in January, 1990 in collaboration with 

the Housing and Urban Development Cor> 

poration;

(b) if so, the outcome thereof;

(c) whether there is any proposal for a 

collaboratbn with France on research and 

demonstratbn projects in housing and ur

ban planning; and

(d) if so, the details thereof?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

Yes, Sir.

(b)to(d). The Seminar was attended by 

over 50 professionals from India and France. 

It has helped in creating an awareness about 

Indo-French experience in housing and urban 

sector.

There is no specific proposal for col

laboration at present.

Jute De-hoarding Drive

2513.  SHRI K.S. RAO: Willthe Minister 

of TEXTILES be pleased to state:

(a) whether the jute de-hoarding drive 

launched recently by State Government of 

West Bengal in coordination with the Jute 

Commissioner’s office and the Jute Corpo

ration of India has yielded positive results;

(b) if so. the quantity of jute de-hoarded 

in West Bengal so far;

(c) whether the de-hoarding drive has 

helped in checking the fluctuation in fibre 

prices and increasing daily arrivals;

(d) if so, the details thereof;
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((() whether the Jute Commissbner of 

India has urged upon the other Jute-growing 

states also to undertake de-hoarding opera

tions; and

(f)  if so, the names of the States where 

the States where the de-hoarding of jute 

operation is likely to be launched?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRISHARAD YADAN'): (a) to

(f). Concerned with the sharp rise in the 

prices of raw jute from December 1989 

onward, the Central Government requested 

the Government of West Bengal to under

take de-hoarding operations and effectively 

deal with the unscrupulous traders and 

speculators. As part of the de-hoarding dnve 

a notification was issued by the State Gov

ernment on 12.1.1990 directing all traders 

and dealers of baled jute in West Bengal 

holding stocks in excess of 500 quintal to 

declare their stocks. State Government off i

cials were authonsed to conduct inspectbn, 

search and seizure of stocks in excess of the 

permissible limit. These steps were initiated 

under the provisions of the Jute (Licencing 

and Control) Order. 1961. in addition. Jute 

Commissioner had also requested the Gov

ernments of ail other jute growing States viz., 

Assam, Bihar, Orissa, Tripura, Andhra 

Pradesh and Uttar Pradesh for undertaking 

similar de-hoarding operatbns through their 

Enforcement machinery, information avail

able with the Office of the Jute Commis

sbner indicates that a total of 80,000 quin

tals of jute has been de-hoarded in West 

Bengal tilt date. As a result of the Govern

ment’s timely intervention, steep increases 

in prices of raw jute were considerably ar

rested.

Sale of PepsiCo Products

2514.  SHRI BALASAHEB VIKHE 

PATIL: Will the Minister of FOOD PROC

ESSING INDUSTRIES be pleased to stote:

(a) what percentage of the total PepsiCo 

Project sales wouki be of potato chips and 

other snack foods during 1989-90;

(b) whatpercentagethereofwouldbeof

soft-drinks;

(c) the total quantity of required material 

purchased of rejection and the prbetpaid per 

quintal to the farmers; and

(d) whether these items woub be of any 

help to horticulture and to the farmers and if 

so. in what manner?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) to

(d). M/s. Pepsi Foods Pvt. Ltd. have inti-i 

mated that commercial sales of potato and 

grain-based products commenced in March 

1990 and the quantum of sales in the finan

cial year 1989-90 Is not significant. The 

percentage sale of soft drinks for the year 

89-90 would be nil. The company has so far 

procured about 550 tonnes of potatoes from 

the farmers in Punjab. The price being paid 

at present is Rs. 135 per quintal.

Legislation on Handicappsd

2515.  SHRI BALASAHEB VIKHE 

PATIL: Will the Minister of WELFARE be 

pleased to state:

(a) whether there is a huge backbg of 
jobs for the handicapped in the country;

(b) whether Government propose to 

bring legislation for the welfare of the handi

capped; and

(c) if so, the proposal to be included in 

the proposed legislatbn?

THE MINISTER OF UBOUR AND 
welfare (SHRI RAM VILAS PASWAN);
(a) In Group *C’ and *D* catagoiies 3%
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vacancies have been reserved for the blind, 

deaf and orthopaedicaliy handicapped in the 

Central Government Services and connpa* 

rable posts in Public Undertakings. Accord

ing to the information available there is no 

huge backlog of jobs for the handicapped in 

Central Government Ministries/Deptts. and 

Pubik: Sector Undertakings. The backbg of 

vacancies resen/ed for Visually Handicapped 

and Orthopaedicaliy Handicapped in Cen> 

tral Government Offbes and Pubik; Sector 

Undertakings was reduced by taking up a 

special recruitment drive from time to time.

(b)  and (c). Government of India had set 

up a Committee headed by Justrce Baharul 

Islam to recommend a comprehensive legis

lation for the disabled. The report of the 

Committee is under consideration of the 

Government.

Survey of Cancer Patients

2516. SHRI BALASAHEB VIKHE 

PATIL:

SHRI  SHANTILAL  PU- 

RUSHOTTAM  DAS 

PATEL:

Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state;

(a) whether any survey of cancer pa< 

tients in the country has been conducted by 

Government during 1988 and 1989; and

(b) whether more centres for diagnos

ing cancer cases in district head-quarters in 

Maharashtra are likely to be opened and if 

so, by when and if not, the reasons therefor?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) The Indian Council of 

Medical Research has been conducting 

survey of cancer patients in selected hospi* 

tals under their National Cancer Registry 

Project since 1981-82.

(b)  The Central Government has no 

proposal to open centres for diagnosing 

cancer in district headquarters in Maharash

tra. The State Government of Maharashtra 

has, however, Informed that at present, all 

the Distrk:t Hospitals in the State are cov

ered as Cancer diagnostk: centre.

Autonomous Board for Water Supply 
and Sewage Disposal in Delhi

2517. DR. A.K. PATEL:

SHRI PYARELAL KHANDEL- 

WAL:

Will the Minister of URBAN DEVELOP

MENT be pleased to state:

(a) whether Government propose to set 

up an autonomous statutory board for water 

supply and sewage disposal in Delhi;

(b) if so. the details thereof; and

(c) by when the said board is likely to be 

set up?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

to (c). Committee on the Reor||snisatk>n of 

Delhi Set up has in Its Report recpmmended 

the constitution of an.authonomous body in 

place of Delhi Water Supply ar>d Sewage 

Disposal Undertaking. The recommenda

tion of the Committee is being examined by 

the Government and it is not possible to 

indk:ate a time frame within whk:h decisbn 

may be taken.

Relief to Handioonn Weavers in Tamil 
Nadu

2518.  SHRI P.R.S. VENKATESAN: 

Will the Minister of TEXTILES be pleased to 

state:

(a) whether Government propose to
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give any relief to the handloom weavers of 

Tamil Nadu;

(b) tf so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

and (b). A statement is given bebw.

(c) Does not arise.

STATEMENT

In order to preserve the unique roie of 

handiooms and also to ensure higher earn

ings for the handloom weavers, Central 

Government is implementing a package of 

schemes for the development of handloom 

sector in all the States of the country, includ

ing Tamil Nadu, like (i) share capital assis

tance to handloom weavers to enrol them as 

members of cooperative societies, (ii) assis

tance for modernisation of looms, (iii) finan

cial assistance to State handloom develop

ment corporations and handloom coopera

tive societies for setting up pre-loom and 

post-loom processing facilities, (iv) Market 

Development Assistance Scheme which has 

replaced the erstwhile schemes of special 

rebate, share capital assistance to State 

Apex cooperative societies and handloom 

development corporations and managerial 

subsidy to primary societies, (v) janata cloth 

scheme, (vi) thrift fund scheme, (vii) work- 

shed-cum-housing scheme, (viii) hank yarn 

obligation scheme, (ix) loan assistance to 

the National Cooperative Development 

Corporation for setting up of weavers coop

erative spinning mills and expansion of 

capacity in the existing mills to build up 

captive production for the handloom sector; 

(X) setting up of yarn depots through the

National Handloom Development Corpora* 

tion for supply of yam to handloom weavers 

at mill>gate prices, and (xi) setting up of the 

National Handloom Development Corpora* 

tion with the main aim of supplying yarn to 

the handloom sector. In addition certain fis

cal concessk̂ns are also extended to the 

handloom sector to enable it to compete with 

the products of mills and powerboms. Fur

ther 22 items have been reserved for exclu

sive production in the handbom sector 

through the Handbom (Reservatbn of Ar

ticles for Productbn) Act, 1985. Financial 

assistance under the above schemes which 

are of a continuing nature is provided to all 

States, including Tamil Nadu, on the basis of 

the proposals received from concerned State 

Governments every year.

Paddy Procurement in Tamil Nadu

2519.  SHRI P.R.S. VENKATESAN: 

Will the Minister of FOOD AND CIVIL SUP

PLIES be pleased to state:

(a). whether the Food Corporation of 

India is procuring paddy at support prices in 

all the districts of Tamil Nadu;

(b) if so, the details thereof; and

(c) if not, whether Government propose 

to make arrangements in all the districts for 

the purchase of paddy?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) No, Sir

(b) Does not arise.

(c)  Tamil Nadu State Civil Supplies 

Corporation (TNCSC) nominated by the 

Tamil Nadu Government as their agent pro

cure paddy in the State under price support 

operation.
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[Translation]

Houses to D.D.A. Employsss

2520. SHRI BALESHWAR YADAV: 

Willthe Minister of URBAN DEVELOPMENT 

be pleased to state:

(a) whether the employees of the Delhi 

Devfîpment Authority have demanded al> 

totment of DDA houses to them;

(b) if so. whether Government have 

since cx)nsidered their demand;

(c) if so, the conditions laid down for 

allotment of houses to them and the number 

of D.D.A. employees who have so far been 

allotted houses out of this quota; and

(d) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

and (b). yes. Sir.

(c)  and (d). DDA employees had a 

quota of 5% in the allotment of DDA flats. 

However the Government, acting on the 

recommendations of the Baweja Commit

tee. decided to abolish this quota with effect 

from 2.1.79. The Government do not favour 

revival of such a quota.

[English]

Despatch of Sub-standard Wheat

2521. SHRI MULLAPPALLY RAMA- 

CHANDRAN: Will the Minister of FOOD 

AND CIVIL SUPPLIES be pleased to state:

(a) whether enquiries in the matter of 

despatches of sub-standard wheat for distri

bution through Fair Price Shops over the 

past three years have been completed;

(b) the quatum of reported despatches

of sub-standard wheat during the past three 

years;

(c) the reasons for delay in completing 

the enquiries Into these despatches, if any; 

and

(d) the other measures recommended 

to prevent recurrence of such incidents?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) No serbus complaints about despatch of 

sub-standard wheat for distribution through 

Fair Price Shops were received by FCI re

quiring any investigation, during the lastthree 

years. PDS is the direct responsibility of the 

State Administration/Governments and FCI 

does not generally issue foodgrains directly 

to Fair Price Shops. However all facilities are 

provided to the recipients for pre-inspection 

for stocks before delivery.

(b) to (d). Do not arise.

Survey of Soft-drink Units

2522.  SHRI MULLAPPALLY RAMA- 

CHANDRAN: Will the Minister of FOOD 

PROCESSING INDUSTRIES be pleased to

state:

(a) whether any study/survey has been 

conducted this year into the functioning of 

soft-drinks manufacturing industry;

(b) if so, the findings thereof;

(c) whether the findings of the survey 

have been questioned by representatives of

the industry;

(d) if so, the details thereof;

(e) the number of licenced soft drink 

units functioning in 1985 and 1989 respec

tively; and
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(f)  the number of soft drink units in the 

organised sector functioning in Kerala as on 

31 December. 1989?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

Ministry of Food Processing Industries liave 

not organised any survey this year into the 

functioning of soft drinks manufacturing 

industry.

(b)  to (d). Do not arise in view of (a) 

above.

(e) According to information furnished 

by the DGTD there are 54 soft drink units in 

the organised sector functioning in 1989. 

The information as in 1985 is being collected 

and will be laid on the Table of the House.

(f) Two.

Assistance for Medicines

2523.  SHRI MANORANJAN BHAKTA: 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state the details of 

the programmes under which assistance is 

provided to States/U.Ts. for medicines?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): Health being primarily a State 

sulîect, it is for the States/U.Ts. Govern

ments to provide medicines and Surgical 

equipments in the General Hospital in the 

State/U.T. The main programme under which 

assistance is k>eing provided to States/U.Ts. 

are as follows:—

1. National T.B. Control Programme.

2. National Programme for Control of 

Blindness.

3. National Malaria Eradication Pro

gramme.

4. National Filaria Control Pro

gramme.

5. National Leprosy Control Pro

gramme.

6. Rural Health Services.

7. Maternal ChikI Health.

8. National School Health Servrces.

Purchase of Imported Homoeopathic 

Medicines

2524. SHRI MANORANJAN BHAKTA: 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) the annual purchase plan of Central 

Government for homoeopathic medicines;

(b) whether against this plan imported 

homoeopathic medicines are allowed to be 

purchased; and

(c) if so, details of the medicines pur

chased during the last two years?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) The budget allocation for 

homoeopathk; medk̂nes under the C.G.H.S. 

(Delhi) for the year 1989-90 Is Rs. 22.33 

lakhs. To the extent informatbn is available 

with the Ministry of Health and Family Wel

fare, none of the other Ministries/Depart

ments of the Government of India has drawn 

up such annual purchase plan for homoeo

pathic medicines.

(b) No, Sir.

(c) Does not arise.

Review of Industrial Relations Laws

2525. SHRI MANORANJAN BHAKTA: 

Will the Minister of LABOUR be pleased to 

state:
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(a) whether Gk>vernment are revidwing 

the industrial relations laws;

(b) if so. the reasons therefor; and

(c) the organisations which are pro

posed to be consulted In the matter?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) to (c). The Trade Unions and the Indus

trial Disputes (Amendment) Bill, 1988 seek

ing to amend the Trade Unions Act, 1926 

and the Industrial Disputes Act, 1947, the 

two main Central enactments regulating 

matters relating to industrial relations, had 

been introduced «n the Rajya Sabha on the 

13th May, 1988, The Government now pro

pose to review the said Bill in consultation 

with Workers’ Organisations and other inter

ests concerned.

National Convention of Pharmacists

2526.  SHRI MADHAVRAO SCINDIA: 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether a National Convention of 

Pharmacists was held on on 4-6 March,

1990 in New Delhi;

(b) if so, what specific observations and 

suggestions were made therein for argu

mentation of education and training facilities 

for Pharmacists in the country; and

(c) Government’s reaction thereon?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY); (a) Yes. Sir.

(b)  The Convention has recommended 

the elevation of standard of Pharmacy edu

cation and to make it more patient-oriented, 

keeping in view the expanding role of Phar

macist in the health care services and the

research being undertaken in the field of 

drugs and pharmaceutk:als.

(c)  The Phanmacy Council of India has 

recently recommended revisbn of Educa

tion Regulatk)ns for approval of the Govern

ment.

ITrans/ation]

Greater Gangau Dam Projeet

2527.  SHRI RAM SAJIWAN: Will the 

Minister of WATER RESOURCES be 

pleased to state:

(a)  whether the proposal of Uttar 

Pradesh Government atx)ut the Greater 

Gangau Dam Project to be executed in 

Chhatarpur district of Madhya Pradesh is 

under the consideration of Union Govern

ment;

(b) if so. the time by which a decision is 

likely to be taken in this regard;

(c) the area of land likely to be irrigated 

in Uttar Pradesh and Madhya Pradesh 

thereby;

(d) whether there is any dispute be

tween the two States over this issue;

(e) if so, the steps Union Government 

have taken to resolve this dispute; and

(f) the time by which this project is likely 

to be completed?

THE MINISTER OF STATE IN THE MINIS
TRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (f). After 
examination, the project report received from 
the Government of Madhya Pradesh was 
returned in February, 1987 to modify the 
same after finalisation of hydrok>gk:al stud
ies between the State Governments of 
Madhya Pradesh and Uttar Pradesh. The 
modified report has not been received at the 
Centre.
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Agr—mmt b̂tWMn Uttar Practosh and 
Madhya Pradaah Ragarding tha canal 

Projact in Banda

2528.  SHRI RAM SAJIWAN: Will the 

Minister of WATER RESOURCES be 

pleased to state:

(a) whether an agreement had been 

reached in 1977 between the then Chief 

Ministers of Uttar Pradesh and Madhya 

Pradesh regarding the proposed Canal proj

ect in Banda district of Uttar Pradesh;

(b) If so, whether sufficient water is not 

made available to Uttar Pradesh for the 

constructbn of Dam in accordance with the 

agreement and therefore construction of dam 

is not being taken up;

(c) whether Government propose to 

ask both the State Governments to recon

sider the terms of the agreement to ensure 

the construction of the Dam;

(d) whether a new agreement is likely to 

be reached superseding the 1977 agree

ment in order to make available sufficient 

water for the construction of the Dam; and

(e) if so, the time by which this is likely 

to occur'?

(b) The project formulated by the State 

Government was not in conformity with the 

agreement.

(c)and(d). The State Government was 

requested in 1982to enter into afresh agree

ment with Madhya Pradesh Government. 

The project report was returned to the State 

Gbvemment In August, 1986 to modify it 

accordingly.

(e)  Modified project report has not been 

received at the Centre.

[English]

Expenditure on arrangements lor 

Republic Day Parades

2529.  PROF. K.V. THOMAS: Will the 

Minister of URBAN DEVELOPMENT be 

pleased to state:

(a) the expenditure incurred by the 

Central Public Works Department for ar

rangements made in connectk>n with the 

Republic Day Parades during the last three 

years, year-wise; and

(b) whether contract for this job is 

awarded to private firms on the basis of 

tenders or by negotiations?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAIKOTADIA): (a) In January 1977, 

a bilateral agreement was reached regard

ing Paisuni Canal Project.

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLIMARAN): (a) 

The expenditure incurred dunng the last 

three years was as under:—

1987-88 Rs. 58,07.662/-

1988-89 Rs. 69,69,159/-

1989-90 Rs. 54,89,013/-

(b) These works are earned out partly tractors, specialised in the job on the basis of

departmentally and partly through the con- call of tenders.
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Trichur IMIeal

2530. PROF. K.V. THOMAS: Will the 

Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether Trichur Medical College is 

recognised by Medical Council of India; and

(b) if not, the reasons therefor?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) The Medical Council of 

India have recommended recognition of 

Trichur Medical College, Trichur affiliated to 

Calicut University temporarily for three years 

from the passing out of the first batch. The 

MBBS degree of Calicut University has al

ready been recognised by the Medical 

Council of India and included in the First 

Schedule to the Indian Medical Council Act, 

1958.

[Translation]

Reservation in Central Warehousing 
Corporation godown

2531. SHRI RAMASHRAY PRASAD 

SINGH: Will the Minister of FOOD AND 

CIVIL SUPPLIES be pleased to state:

(a)  whether reservation in Central 

Warehouse godown is done according to 

their capacities only or it is done in excess of 

their capacity;

(b) if the reservation is done in excess 

of the capacity, the reasons therefor and in 

which circumstances and on which terms; 

and

(c) whether the reservation in Dehri- 

On-Sone Central Warehouse during 1983- 

84 was done in excess of its capacity and if 

so, the reasons therefor and the action taken 

if any, against the officers responsible for it?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) and (b). Reservatbn of godowns In the 

Central Waîehouslng Corporation (CWC) 1$ 

done according to their Intake capacity and 

not rated capacity which is determined In 

terms of foodgrains stocks that can be stored 

therein. The fertilizer stocks, for instance, 

occupy lesser space and can be stacked 

higher than the foodgrains and, as such, at 

least 20% more stocks of this comnK>dity 

can be stored in a godown. Reservatbn, in 

the case of fertilizer can therefore k>e given 

upto 120%ofthe rated capacity of agodown.

(c)  In the year 1983-84, the Central 

Warehousing Corporatk>n was operating a 

capacity of 1518 tonnes at Dehri-On-Sone. 

Out of this, the depositors had reserved a 

capacity of 1000 tonnes. As the reservation 

was not in excess of the capacity of the 

godown, the question of holding any one 

responsible or of taking actk>n against any 

officer did not arise

[Engiish]

Plants used in AIDS treatnient

2532.  SHRi BANWARILAL PUROHIT: 

Will the Minister of HEALTH AND FAMILY 

WELFARE b6 pleased to »tate:

(a) whether World Health Organisation 

has affirmed that some of the plants being 

used in AIDS treatment in Africa have shown 

biological activities for anti HIV activity and 

many control AIDS;

(b) if so, whether the medical research- 

ers and All India Institute of Medical Sci

ences have studied the use of plants for anti 

HIV activity to control AIDS; and

(c) if so, the result thereof and the reac

tion of Government thereto?
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THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) Yes.

(b)  and (c). At the Central Drug Re

search Institute tn Lucknow, there has been 

an ongoing programme to screen Indian 

plants for a broad array of biological activi

ties, including antitunrK>ur and antiviral ef

fects. A few active plants have been uncov

ered in this programme, but useful agents 

have not been identified. The basis for plant 

collection was primarily random.

Amount sanctioned for Pepsi Foods 
Project

2533.  SHRI K. PRADHANI: Will the 

Minister of FOOD PR(DCESSING INDUS

TRIES be pleased to state;

(a) the amount sanctioned for the Pepsi 

Food Project by the Project Approval Board 

of Punjab;

(b) the amount of pre-operative ex

penses incurred; and

(c) the items and value on which pre

operative expenses have been incurred?

sent to His Majesty’s Gk)vemmem of Nepal 
in 1981; and

(b)  the specific steps taken for Its early 

execution abngwith those at Pancheshwar 

and Karnali and at Shishapani over river 

Kamla and at Nunsher over river Bagmati?

THE MINISTER OF STATE IN THE 

MINISTRYOFWATERRESOURCES (SHRI 

MANUBHAI KOTADIA): (a) NepaPs re

sponse on the Project Report has not t>een 

received.

(b)  The matter has been taken up at 

Indo-Nepal talks on Water Resources.

Check on induction of Indian Nurses in
U.S.A. and European Countries

2536.  PROF. SUDARSHAN RAYCH- 

OUDHURI: Will the Minister of HEALTH 

AND FAMILY WELFARE be pleased to state:

(a) whether Government are keeping a 

check on the induction of Indian nurses In 

U.S.A. and European countries, with regard 

to their duties; and

(b) if so. how such checks are being 

conducted?

THE MINISTER FOR TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) to

(c). The requisite information is being col

lected and will t>e iakJ on the Table of the 

House.

Multi-purpose Dam over river Kosi

2535.  SHRIBHOGENDRAJHA: Will 

the Minister of WATER RESOURCES be 

pleased to state:

(a)  the latest position with regard to the 

proposed multi-purpose high-dam over river 

Kosi at Barahkeshtra, the project which was

THE MINISTER OF HEALTH AND

FAMILY WELFARE (SHRI NILAMANI

ROUTRAY): (a) No, Sir. It is not possible as

there is no requirement of emigration check

for nurses.
0

(b) Does not arise.

Comprehensive policy for welfare of 
SC/ST

2537.  SHRI HET RAM: Will the Minis

ter of WELFARE be pleased to state:

(a)  whether any new comprehensive 

policy for fulfilling the national commitment
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for ensuring equitable place for members of 

Scheduled Castes and Scheduled Tribes in 

ail spheresof life has i;>een prepared is being 

prepared by Union Government;

(b) if so, the details thereof; and

(c) if not. the reasons therefor?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) to (c). The strategies of Special Compo

nent Plan for Scheduled Castes implemented 

during VI & VII Plan periods and Tribal Sub* 

plan for Scheduled Tribes implemented 

during V, VI and VII Plan periods have been 

found to be sound in the light of the experi

ence gained during these plan periods. These 

strategies will be followed during VIII Five 

Year Plan with modifications, where neces« 

sary.

Closing of stationery depot, Calcutta

2538.  SHRI MADAN LAL KHURANA: 

Will the Minister of URBAN DEVELOPMENT 

be pleased to state;

(a) whether administration and finan

cial impact of the closure of Government of 

India Stationery Depot, Calcutta and its 

regional Depots on purchase of stationery in 

Government of India has been assessed;

(b) if so, the outcome thereof; and

(c) whether it is proposed to revive the 

Stationery Depot, Calcutta and its regional 

depots and to make it obligatory as hereto

fore for the Government offices to arrange its 

supplies from there and on the Stationery 

Depot to procure and supply all items of 

stationery without compromise to quality?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

No. Sir.

(b) Does not arise.

(c) The matter is under consideration of 

the Government.

Construction of flats under HUDCO 

scheme, 1979

2539.  SHRI MADAN LAL KHURANA: 

Willthe Minister of URBAN DEVELOPMENT 

be pleased to state:

(a) the target for construction of DDA 

flats during 1989-90 for allotment to regis

trants under HUDCO Scheme, 1979 and the 

number actually constructed;

(b) the number of flats allotted and the 

number of registrants still in the waiting list, 

category-wise;

(c) the reasons for not constructing the 

flats as per target;

(d) the number of flats category-wise to 

be constructed during 1990-91 for allotment 

to HUDCO registrants; and

(e) the time by which the remaining 

registrants of 1979 Scheme are expected to 

be allotted flats?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

to (c). The target for construction of flats in 

1989-90 was 26,489, but this had to be 

modified due to circumstances beyond DDA’s 

control like non-completion of certain elec

trical works, failure on part of some contrac

tors etc. The revised target is for construc

tion of 21,687 flats and till date the DDA have 

constructed 20,868 flats.

(b)  The positions of allotments and 

balance registrants awaiting allotment is as 

under:—
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Category Allotment made as on 21.3.90 Balance registrants

32,370

LIG 33,433

24,515

MIG 19,314

16,331

JANTA 39,435

92.182 73,216

(d) The target set for construction of  flats during 1990-91 category wise are given

below:—

Category No. of flats to be constructed during 1990-91

EWS/JANTA 5,399

LIG 3,298

MIG 640

SFS 3,263

TOTAL  12,600

(e)  The balance are expected to be 

covered by 1993-94.

Land to Bharat and Merldien Hotels

2540.  SHRI MADAN LAL KHURANA: 

Willthe Minister of URBAN DEVELOPMENT 

be pleased to state:

(a) how much area of land is required 

for the construction of a 5-Stair Hotel in New 

Delhi;

(b) the total area of land given to Bharat 

and Meridlen Hotels;

(c) whether these Hotels are within the 

prescribed area given to them or they have

encroached on Government land; and if so. 

the details thereof;

(d) the total covered arê sanctioned by 

New Delhi Municipal Committee to those 

Hotels on the ground floor and how much is 

the total covered area built by these Hotels; 

and

(e) the details of steps taken for non

conformity to the sanctioned plan by New 

Delhi Municipal Committee?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLIMARAN): (a) 

These are no fixed norms with regard to the 

area for a 5-Star Hotel in Delhi.
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(b) Two sHes one at Barakhamba Road  Bharat Hotel and Meridien Hotel to construct

and one at Windsor Place have been leased  hotels In these sites. Details of the sites are

by Govt, to NDMC who in turn have licenced  as follows:—

Barakhamba Road 

(Ircenced to Bharat Hotel)

Windsor Place 

(licenced to Meridien Hotel)

6.085 acres 

4.29 acres

(c) There is no encroachment on Govt. ground floor and buikj-up area at ground

land. floor in respect of Bharat and Meridien Ho

(d) and (e). Sanctioned covered area at tels is as under:

BHARAT HOTEL

Sanctioned covered area at ground floor 7156.86 Sq.m.

Built-up area at ground floor 7299.52 Sq.m.

MERIDIEN HOTEL

Sanctioned covered area at

ground fk)or 5172.03 Sq.m.

Built-up area at ground floor 5295.52 Sq.m.

As the deviations were within confipound- 

able limits, compounding charges were 

imposed by NDMC for regularising the same.

Commercial blocks by Bharat and 
Meridien Hotels

2541.  SHRI MADAN LAL KHURANA : 

Willthe Minister of URBAN DEVELOPMENT 

be pleased to state:

(a) whether Bharat and meridien Hotels 

have built extensive commercial blocks and 

sub-licensed the same at very high rates;

(b) if so, the details thereof;

(c) whether the NDMC has given per

mission for the conversion of Hotel land into 

commercial bbcks in consultation with 

Government; and

(d) the details of other Five Star Hotels 

which have been given similar permissbn/ 

facilities?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

to (c). The New Delhi Municipal Committee 

has reported that the commercial built up 

area in case of Bharat Hotel is 39.6% and in 

case of Meridien Hotel is 21.58%. Under the 

licence executed by N.D.M.C. with the two
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hoteliers, Bharat Hotel was to construct 500 

guest rooms and Meridian Hotel, 350 guest 

rooms, of the requisite standard. Both were 

permitted use of balance area for commer> 

ciai purposes in accordance with the provi> 

sion in the relevant licence deed. N.D.M.C. 

did not seek permission of the Government 

in this respect.

(d)  According to N.D.M.C. they have 

not given such permission to any other 5-star 

hotel.

Stock of Foodgrains

2542.  SHRI SAN AT KUMAR MANDAL: 

Will the Minister of FOOD AND CIVIL 

SUPPLIES bo pleased to state:

(a) the steps taken to build the stocks of 

foodgrains viz., rice and wheat in the Central 

pool during 1989 as a follow-up of the 1988 

drought which put increased pressure on the 

Public Distribution System;

(b) the present buffer stock held m the 

Central pool;

(c) the antk:ipated procurement of wheat 

during the current season,

(d) whether Government propose to 

allocate sufficient quantity of wheat and rice 

to State of West Bengal during the current 

year for release through the Public Distribu

tion System; and

(e) if so. the anticipated allocation and 

how far it compares with their demand*̂

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) A Statement indicating the required 

information is given bebw.

(b)  The stock position of foodgrains 

(both operational and buffer stock) in Central 

Pool as on 1st March, 1990 is estimated at 

11.18 million tonnes.

(c) The procurement of wheat during

1989-90 marketing season (April-March) is 

at 9.00 million tonnes up to 23.3.1990.

(d) and (e). Alk>catbn of wheat and rice 

from the Central Pool to varbus StatesAJTs. 

for Pubib DistrikHJtbn System is supplemen

tal to open market availability and not in

tended to meet the entire demand of the 

States/Union Territories and is made on 

month to month basis taking into consbera- 

tion the positbn of stocks in Central Pool, 

relative needs of States, off-take trend and 

other related factors. The allotment of wheat 

to West Bengal was raised to 90,000 MT 

from January 1990 compared to 80,000 MT 

in December, 1989 and that of rbe to 69,000 

MT from the same month from 64,000 MT in 

December, 1989.

STATEMENT

in order to replenish the depleted stocks 

the following measures were taken to maxi

mise the procurement of rice and wheat 

during the marketing season 1989-90:—

(a)  W/)eaf (1989-90 Rabi Marketing

Soason)

(I) 50% levy on wheat on traders 

in June 1989 was imposed by 

theU.P. Govt.,fromJune 1989 

to October 1989.

(ii) RBI increased the margin for 

advances to millers during the 

peak procurement season.

(iii) Strbt enforcement of Regula

tory measures adopted by the 

State Governments.

(b) Rice (1989-90 Kharif marketing

season)

(i) The Kharif 1989-90 had been 
advanced by one month in the 

major rice procuring States of
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Punjab, Haryana and Tamil 

Nadu in anticipation of early 

market an̂ivals of grains.

(ii) Procurement price of paddy 

was further increased by Rs.

10 per quintal for all the three 

varieties i.e. common, fine and 

superfine after the commence

ment of the khartf season w.e.f. 

13.10.89, whrch was effective 

from the beginning of the sea> 

son.

(iii) Fixation of State>wise targets 

for procurement of rice for ef

fective monitoring of procure* 

ment.

(b) whether any such case has come to 

the notk» of Government; and

(c) If so, the steps taken to stop recur- 

rence of such matters?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLl MARAN): (a) 

to (c). The contractors are not alk)wed to 

write the measurement books. However, in a 

Division in Bombay, it was notk:ed that rep

resentatives of contractors were allowed to 

record the abstract of cost in a few cases. 

Instructbns have been issued to stop this 

practice forthwith.

Irrigation Projects of Punjab Awafting 
Central Clearance

(iv) State Governments were ad

vised to enforce strict regula

tory measures to ensure that 

the millers/dealers fulfil their 

levy obligatbns, and also to 

plug leakage of levy effectively.

(v) Levy percentage was raised 

from 50% to 75% in case of 

Shri Ganganagar District of 

Rajasthan and from 60% to 

75% in Chandigarh.

2. In addition to the above measures, 

during 1989, a quantity of 5.29 lakh 

tonnes of rice and 3.23 lakh tonnes of 

wheat were imported to replenish the 

depleted stocks.

Measurenient Book of CPWD In Bom
bay

2543.  SHRI HARISH RAWAT: Will the 

Minister of URBAN DEVELOPMENT be 

pleased to state:

(a)  whether in Bombay CPWD authori

ties allow oontractors to write measurement 

book of the Department;

2544. SHRI KAMAL CHAUDHRY: Will 

the Minister of WATER RESOURCES be 

pleased to state:

(a) the details of the irrigatbn projects 

in Punjab awaiting Central clearance; and

(b) the steps proposed to be taken for 

their early clearance?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) Comments on 

the water availability aspects of the SYL Part 

III Irrigation Project have been sent to the 

State Govern ment for compliance. The State 

Government has to get the Dholbaha Dam 

Project cleared from the environment angle.

(b)  Clearance of projects depends on 

the compliance of the State Government to 

the observatk)ns of the Central appraising 

agencies.

Expansion of Urban Coopsratlve Stores

2545. SHRI GOPI NATH GAJAPATHI: 

Will the Minister of FOOD AND CIVIL SUP

PLIES be pleased to state:
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(a) whether Government propose to

I 'develo|3 and expand consumer cooperative

outlet in urban areas in different States so 

that the consumers gat maximum benefit out 

of these stores: and

(b) if so, the steps taken or proposed to 

be taken m this regard'?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) and (b). In pursuance of the general 

polk:y adopted by the Government from 

second five year plan onwards, the con

sumer cooperatives have been developed 

and promoted to become an integral part of 

the distributive trade in urban areas. The 

total retail sales handled by urban consumer 

cooperatives in 1989>90 is anticipated to be 

around Rs. 2800 crores. The Central Gov

ernment have assisted 2502 urban schemes 

and released a sum of Rs. 55.51 crores upto 

30.1.1990.

The assistance will be continued dunng 

the 8th Five Year Plan in order to further 

strengthen the urban consumer coopera

tives for effectively serving the common man.

Spinning Mills in Orissa

2546.  SHRI GOPI NATH GAJAPATHI: 

Will the Minister of TEXTILES be pleased to 

state:

(a) the number of spinning mills set up 

in Orissa,

(b) whether Government have a pro

posal to set up more spinning mills in that 

State; and

(c) if so. the places where these new 

spinning mills are proposed to be set up*̂

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARADYADAV): (a) 12

spinning mills were set up in Orissa as of 

31.12.1989.

(b) there is no new proposal to set up 

any more spinning mills in Orissa. 7 Letters 

of Intent have, however, been issued for 

setting up new spinning mills in the State.

(c) The 7 Letters of Intent issued are for 

setting up new spinning mills in the foltowing 

Districts viz. Balasore, Bolangir, Dhenkanal, 

Kalahandi, Keonjhar and Phulbani (2 spin- 

ning mills).

Civic Facilities for Ramzan

2547.  SHRI P. M. SAYED: Will the 

Minister of URBAN DEVELOPMENT be 

pleased toetate:

(a) whether Khidmatgar Committee has 

demanded special civk: facilities for the 

Muslims of Delhi/New Delhi during the holy 

month of Ramdaz (Ramzan):

(b) if so, the decisbn taken by Govern

ment in that regard; and

(c) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

to (c). Delhi Water Supply and Sewage Dis

posal Undertaking has reported that request 

for additional water supply during the month 

of Ramzan has been received, and that in 

fact, additional potable water is regularly 

supplied every year during that month from 

2.30 AM to 4 A.M. in the Walled City and 

some areas of Sadar Pahar Ganj Zone dose 

to Idgah. New Delhi Municipal Committee 

has reported that it has not received any 

such request but during the monthof Ramzan, 

it is normally ensured that water is supplied 

during morning and evening hours and wa

ter is also supplied through tankers.

No request for any other addttbnal fa-
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Mews Hem Captioned "Child Dies of 
Tetanus”

2548. SHRI RAM SAGAR (Saidpur):Wiil 

the Minister of HEALTH AND FAMILY 

WELFARE be pleased to stale:

(a) whether Government’s attention 

has been drawn to the news item captioned 

“child dies of Tetanus* appearing in the In

dian Express dated 16 September. 1989;

(b) if so, whether the cause of the death 

of the infant was spurious injection;

(c) if so, the details thereof together with 

action taken in the matter; and

(d) the steps taken to safeguard the 

lives of the patients from administering spu- 

rious injections and medicines etc"̂

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) to (d). The information is 

being collected and wifi be laid on the Table 

of the House.

[Translation]

Shortage of Essential Commodities

2549. SHRI RAJVEER SINGH; Will the 

Minister of FOOD AND CIVIL SUPPLIES be 

pleased to state:

(a) the names ofthe commodities which 

come under the pun/iew of Essential Com

modities Act, 1955;

(b) whether there is a shortage of these 

commodities in the country; and

(c) if so, the steps taken to make avail

able all the articles mentioned in the Act?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MiRDHA):

(a) A list of commodities declared "essential” 

under the Essential Commodities Act, 1955 

is given in the Statement bebw.

(b)  and (c). There has been by and large 

no shortage of foodgrains and most of the 

other essential commodities during the re

cent months.

The Government has, however, been 

reviewing the prices and availability situatk>n 

of essential commodities. Appropriate meas

ures, both short-term and long-term, are 

being taken. These include measures to 

increase production of essential commodi

ties which are in short supply, strengthening 

the Public Distributton System and monitor

ing of prices and availability of essential 

commodities; strict enforcement of the provi

sions of the Essential Commodities Act and 

other regulatory measures; regulatk>n of 

export of essential commodities and if nec

essary, augmenting domestic supplies 

through imports to check abnormal rise in 

the prices of essential commodities due to 

demand and supply gap.

STATEMENT

List of Commodities Declared Essential 

Under the Essential Commodities Act, 1955.

Declared under Clause (a) of Sectk>n 2 

of the Act

1.  Cattle Fodder, including oibakes 

and other concentrates.

2.  Coal, including coke and other 

derivatives.

3.  Component parts and accessories 

of automobiles.

4.  Cotton and wollen textiles.
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5.  Drugs.

6.  foodstuffs, including edible oilseeds 

and oils.

7.  Iron and Steel, including manufac- 

lured products of Iron and Steel.

8.  Paper, including newsprint, paper* 

board and straw board.

9.  Petroleum and Petroleum products.

10.  Raw cotton, whether ginned or 

unginned and cotton seeds.

11.  Raw Jute.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

Declared Under Sub-Clause (xi) of 

Clause (a) of Section 2 of the Act

Jute textiles.
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(ii) Carding engines.

(iii) Draw frames.

(iv) Speed frames.

(v) Ring frames.

(vi) Winding machines.

(vi) Doubling machines.

(vii) Reeling machines.

(ix) Bundling machines.

(X) Power boms.

(xi) Bailing machines.

(xii) Side frames of power looms.

Fertilisers, whether inorganic, or> 

ganic or mixed.

Non-ferrous metals.

Organic heavy chemicals.

Inorganic heavy chemicals.

Cinema films (raw).

Press Mud.

Cement.

Manufactures and semi-manufac

tures of non-ferrous metals.

Soap.

Cinema Cait>on.

Textile machinery :—

(i)  Blow room machinery.

(xiii) Spare parts of power looms and 

ring frames.

(xiv) Woîlcombing machinery.

(XV) Wollen:—

(i) rag washing machines.

(ii) rag tearing machines.

(iii) rag cutting machine and

(iv) garnoting machine.

(xvi) Warp knitting machines including 

Rashel knitting machines worked 

by power;

(xvii) embroidery machines, other than 

sewing type embroklery machines 

\̂rked by power and used for 

decorating the textile fabrcs with 

designs formed with any type of 
thread by the help of needles;
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(xviii) lace making machines worked by 

power and used for production of 

fabrics of open mesh or net formed 

by crossing and intertwisting thread ; 

and

(xix) machines worked by power and

used for printing of cloth by means 

of engraved rollers or screens.

24.  Textiles made from silk.

25.  Textiles made wholly or in part from 

man-made cellulosic and non<cei* 

lulosic spun fibre.

26.  Textiles made wholly or in part from 

cellulosic and non-cel lulosic fila

ment yarn.

27.  Matches.

28.  Cycle tyres and tubes (including 

cycle rickshaw tyres and tubes).

29.  Ferro-silicon.

30.  Silico-manganese.

31.  Ferro-chrome.

32.  Ferro-molybdenum.

33.  Ferro-tungsten.

34.  Ferro-manganese.

35.  Ferro-vanadium.

36.  Ferro-phosphorus.

37.  Ferro-titanium.

38.  Ferrous scrap/containing more 

than:—

(i) 0.50 Per cent Nckel or

(ii) 0.20 Percent Molybdenum, or

39.

40.

41.
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(iii) 1.00 Percent Tungsten, or

(iv) 0.20 Percent Vanadium, or

(v) 1.00 percent Cobalt.

General Lighting Servrce Lamps. 

Fluorescent tubes.

Soda Ash.

42.  Dry Cells for torches.

43.  Hurricane Lanterns.

44.  Household appliances such as 

electric irons, heater and the like.

45.  Synthetic Rubber.

46.  Rayon TyresA'am/Cord/Fabric.

47.  Carbon black.

48.  Polyvinyl chloride (P.V.C.) resins 

and compounds.

49.  Polystyrene and Polystyrene 

moulding powder.

50.  Plyethyelne and polyethylene 

moulding powder

51.  Tractors.

52.  Tyres and tubes of scooters (in

cluding scooter rk:kshaws and Auto 

rickshaws).

53.  Coconut husk (Raw or retted).

54.  Tyres and tubes of cars, buses, 

jeeps, vans, trucks, automobile of 

any other category whatsoever. 

Tractors and Tractor trollies.

55.  Dry cells and Batteries for Transis

tor Radk)8.
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56.  Tyres and Tubes of Animal Drawn 

Vehicle.

57.  Electric cables and wires.

58.  Man-made cellulosic and non<cel- 

lubsic staple fibre.

59.  Crude Oil.

60.  Yarn made wholly or in part from 

any of the following matenal’s 

namely:—

(i) cotton,

(ii) wool.

(ill) man-dade cellulosic spun fibre,

(iv) man-made non-cellulosic fila

ment spun fibre,

(V) Silk.

61.  (i) Man-made cellulosic and non-

cellulosic filament yarn.

(ii) Nylon Tyre/Cord/Fabric.

62.  Exercise Books.

63.  Coir fibre extracted from coconut 

husks.

64.  Insectrcides Fungicides, Weedi- 

cides and the like.

65.  Tea.

66.  Power Threshers.

67.  (I) seeds of food-crops and seeds

of fruit and vegetables,

(ii) seeds of cattle fodder and

(iii) jute seeds.

To be used for sowing or planting 

(including seedlings and tubers, 

bulbs, rhizomes, roots, cuttings and 

all types of grants and other vege- 

tatively propagated material or 

cattle fodder).

68.  Surgical Implants.

69.  Natural Gas.

70.  Hydraulic Brake Fluid.

[English]

Quota For SC/ST in Private and Govern
ment Aided Establlshnnents

2550. SHRI UTTAM RATHOD:

SHRI PARASRAM BHARD- 

WAJ:

Will the Minister of WELFARE be 

pleased to state:

(a) whether Government proposed to 

get quota for Scheduled Castes and Sched

uled Tribes fixed for employment In private 

and Government akied establishments; and

(b) If so, details of the actton being taken 

in the matter?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VIUS PASWAN):

(a) and (b). The matter is under conskiera* 

tion of the Government.

State Consumer Protection Councils

2551. SHRI UTTAM RATHOD:

SHRI ARVIND NETAM:

Will the Minister of FOOD AND CIVIL 

SUPPLIES be pleased to state:
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(a) the States whmSliiiConMimer

Protection Councils have been eel up;

(b) whether Government propose to 

set up such councils in more States;

(c) if so. the details thereof;

(d) the number of cases of hoarding 

and profiteering in respect of essential 

commodities brought to light by these 

councils; and

(e) the action taken on these cases?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) As per information available with the 

Central Giovernment ail the States and Un- 

bn Territories excluding J&K have set upthe 

State Consumer Protection Councils under 

the Consumer Protection Act, 1986. The Act 

does not extend to Jammu & Kashmir.

(b) and (c). Does not arise.

(d)  and (e). The information is being 

collected and will be laid on the Table of the 

House.

Aree Covered by Irrigation Projecte
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255̂ SHRI BHAJMAN BEHERA: WHI 

the Minister of WATER RESOURCES be 

pleased to state:

(a)  the area covered by the major, 

medium and minor (including lift irrigation) 

irrigation project State*wise; and

(b) the per hectare expenditure ratio 

based on capital cost and maintenance cost 

of major and medium irrigation projects State- 

wise?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) Statement is 

given below.

(b)  Per hectare expenditure on capital 

cost and maintenance cost of the major, 

medium irrigation projects varies with to> 

pographical and geographical features of 

individual projects rather than administrative 

tx>undaries.
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[TmnsMon]

Hew SucMir Mill In Barailly

2553.  SHRISANTOSH KUMAR GANG- 

WAR; Will the Minister of FOOD AND CIVIL 

SUPPLIES be pleased to state:

(a) whether there is any proposal under 

the consideration of Union Government to 

open a sugar mill in Nawabganj (Bareilly); 

and

(b) if so, the time by which licence is 

likely to be issued

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) and (b). An application for setting up a 

new sugarfactory of2500 TCD at Nawabganj 

in District Bareilly was received by the Cen

tral Govemment. As the proposal did not 

fulfil the distance criterion of the licensing 

policy guidelines, it was rejected.

[English]

□•sign Defect In Upperjonk Irrigation 

Project In Orissa

2554.  SHRI BALGOPAL MISHRA: Will 

the Minister of WATER RESOURCES be 

pleased to state:

(a)  whether some defect has been 

notksed in design of the Upperjonk Irrigation 

Project in Kalahandi district of Orissa;

(b) if so, the details thereof;

(c) the steps taken/proposed to rectify 

the defect; and

ect?
(d) the present positbn of the saki proj-

THE MINISTER OF STATE IN THE 

MINISTRYOFWATERRESOURCES(SHRI 

MANUBHAI KOTADIA): (a) to (c). A Dis

crepancy in the calculatbn of the capacity of 

the reservoir based on the area capacity 

curve was notbed during execution of the 

project. It has been decided to increase the 

height of the dam by about 4 meters to 

maintain the originally envisaged live stor

age capacity. The dam section has been 

revised accordingly.

(d)  The works are in progress and an 

expenditure of Rs. 15.92 crores has been 

incurred upto February, 1990.

Expansion of Ayurvedic Medical 

Colleges

2555. SHRI BALGOPAL MISHRA: Will 

the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether Government propose to 

expand existing Ayurvedic medbal colleges 

especially Bolangir Ayurvedic Medical Col

lege in Orissa; and

(b) if so, the details thereof?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) No. Sir.

(b) Does not arise.

P.D.S. for People Living below Poverty 

Line

2556. SHRIJANARDHANAPOOJARY: 

Will the Minister of FOOD AND CIVIL SUP

PLIES be pleased to state:

(a) the number of peopi* in the oountry 

who are living betow poverty line; and

(b) the steps taken to oover them under 
the Public Distribution Syaleffl?
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THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) Based on the quick and provisional tabu> 

lation of 43rd round (July, 1987 to June, 

1988) of the National Sample Survey data on 

household consumer expenditure, the num* 

ber of people living below poverty line in the 

country has been estimated at 232.38 mil

lion for the year 1987-88.

(b)  The entitlement under Public Distri

bution System Is of universal nature. The 

State GovernmentsAJ.T. Administrations 

have been advised from time to time to 

strengthen the Public Distribution System 

especially in remote, far-flung areas. Harijan 

Basties, Triba! areas etc., in which the bulk of 

the poor people live. They have also been 

advised to introduce mobile fair price shops 

in such remote areas where setting up regu

lar shops is not feasible. Financial assis

tance is provided to State Govts/UT Admini- 

stratk)ns for purchase of vans under a 

Scheme for the purpose.

[Translation]

Medium Irrigation Projects of Madhya 

Pradesh Pending with Union Government

2557.  SHRI PYARELAL KHANDEL- 

WAL: Will the Minister of WATER RE

SOURCES be pleased to state:

(a) the names of medium irrigation 

schemes in Madhya Pradesh which are under 

the conskieration of Union Government;

(b) the names of medium irrigation 

schemes relating to Rajgarh district there

from; and

(c) the time by which these are likely to 

be approved?

THE MINISTER OF STATE IN THE 

MINISTRYOFWATERRESOURCES (SHRI 

MANUBHAI KOTADIA): (a) Five medium 

irrigatk>n projects are Baha, Sutiapat

Mahuar, Gej and Barchar.

(b) None.

(c) Techno-economk̂ Appraisal of these 

projects has been completed and comments 

sent to the State Government for compli

ance.

Im|x>rt of Sugar

2558. SHRI PYARELAL KHANDEL- 

WAL: Will the Minister of FOOD AND CIVIL 

SUPPLIES be pleased to state:

(a) whether Government propose to 

conduct an inquiry in the alleged bunglings 

made in import of sugar during Octol̂er- 

November, 1989; and

(b) if so. the details thereof?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) and (b). At present certain preliminary 

investigations relating to inriport of sugar 

have been undertaken by the Investigating 

Agencies of the Government.

Contract System In FCI

2559. SHRI PYARELAL KHANDEL- 

WAL: Will the Minister of FOOD AND CIVIL 

SUPPLIES be pleased to state:

(a) whether contract system is still 

continuing in the Food Corporatbn of India, 

if so, the reasons therefor;

(b) whether Food Corporatk>n of India 

have issued instructions to discontinue the 

contract system in the Corporation; and

(c) if so, the details thereof?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) The Food Corporatbn of India Is having
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contract labour system in most of the Food 

Storage depots as the work of food handling 

in FCI is generally sporadic and intermittent 

in nature.

(b)  and (c). Keeping in view adequacy of 

the workload, instructions have been issued 

to prohibit empbyment of contract labour in 

57 depots. For the remaining depots. in> 

structbns have been issued to replace con

tract labour system by forming genuine la

bour cooperative societies or by mate sys

tem where it is not feasible to form such 

societies.

[English]

Labour Cases Pending in Delhi and 
Orissa

disputes and actk>n has been initiated in this 

regard:

(i) Improving and strengthening of the 

Conciliatbn Machinery so that a 

larger number of cases are settled 

at the conciliatbn stage;

(ii) Expeditk>us filling up of vacancies 

in the posts of Presiding -Offbers 

of the Labour Courts and the Indus

trial Tribunals;

(iii) Setting up of additional Labour 

Courts and Industrial Tribunals as 

appropriate;

(iv) Holding of Lok Adaiats where pos

sible.

2560.  SHRI RAVI NARAYAN PANI. Will 

the Minister of LABOUR be pleased to state:

(a) number of cases pending m labour 

courts in Delhi and Orissa;

(b) whether Government propose to set 

up some new schemes to avoki delay in 

disposal of these cases in labour courts; and

(c) if so, the details thereof?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) As on 30th June, 1989 the number of 

industrial disputes pending in Labour Courts 

and Industrial Tribunals set up by Delhi 

Administratk>n and the Government of Orissa 

were as under:

1.  Delhi  15,623

2.  Orissa  352

(b)  and (c). The following measures 

have been identified by the Central Govern

ment for expediting adjudcatbn of industrial

(v) Organising Seminars/Workshops 

and special training programmes 

for Presiding Officers of labour 

courts and Tribunals so as to orient 

them to the functions of the adjudi

cation machinery.

Food Processing Industry in Orissa

2561.  SHRI BHAKTA CHARAN DAS: 

Will the Minister of FOOD PROCESSING 

INDUSTRIES be pleased to state:

(a) whether Government propose to set 

up Food Processing Units in the States;

(b) if so, the details thereof; and

(c) the steps taken by Government to 

set up such units in Orissa?

THE MINISTER FOR TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) to

(c). The Ministry of Food Processing Indus

tries have not taken any decisk>n to directly 

set up food processing units in any State.
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Modern Food Industries (India) Limited and 

North Eastern Regional Agricultural Market

ing Corporation Ltd. which are public sector 

undertakings under the administrative con> 

trolof the Ministry of Food Processing Indus

tries have set up some food processing units 

in different Stats for manufacturing bread, 

fruit drinks, fruit concentrate, extruded food, 

makia etc. None of these units is located in 

the State of Orissa.

(a) whether a notely group of prosti

tutes, leprosy patients, voluntary workers 

and doctor demonstrated outside the build

ing of India Council of Medical Research on 

28th February, 1990;

(b) if so, the demands of the demonstra

tors; and

(c) the reaction of Government thereto?

Demonstration by Leprosy Patients 

Voluntary workers and Doctors at ICMR

2562.  SHRIPARASRAM BHARDWAJ: 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) Yes.

(b)  and (c). The information is given 

below in the Statement.
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Ptopki living In unhyg«nlc conditions (b) if so, the details thereof?

2563.  SHRIPARASRAMBHARDWAJ; 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether 15 lakh children, under 5 

years of age die every year fron̂i Diarrhoea, 

caused by unsafe drinking water and insani

tary environment, partk:ularly in the rural 

areas; and

(b) if so, the steps taken by Government 

in this regard?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) and (b). It has been esti

mated that 1.5 million children die of acute 

diarrhoea every year in the country.

To reduce the mortality due to acute 

diarrhoeal diseases, Government of India 

has launched ORT Programme in the 7th 

Plan which is being expanded to cover the 

entire country. Oral Rehydration Salt (RS) to 

overcome dehydration, are being made 

available to the Primary Health Care delivery 

services in the country. Steps have been 

taken to provide safe drinking water, im

provement of food and personal hygiene, 

chlorination of unsafe drinking water, 

strengthening of health education measures 

and construction of low cost sanitary latrines 

in rural areas.

Cadre review of group *B* Engineers in 
CPWD

2564.  SHRI C. SRINIVASAN: Will the 

Minister of URBAN DEVELOPMENT be 

pleased to state:

(a)  whether Unbn Government are 

considering the proposal regarding cadre 

review of Group ‘B’ Engineers in C.P.W.D.; 

and

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLt MARAN): (a) 

and (b). The Cadre review of Group *B’ 

Engineers in the C.P.W.D. has been taken 

up with the Cadre Review Committee and 

the Ministry of Finance. It is diffrcuH to pro

vide the details at this stage of discussions.

Senior Hpmoeopathic Physicians

2565.  SHRI C. SRINIVASAN: Will the 

Minister of HEALTH AND FAMILY WEL

FARE be pleased to state:

(a) whether CGHS homoeopathic dis- 

pensaries/units are covered by only one 

senior homoeopathic physcian in Delhi/New 

Delhi;-

(b) whether Government are aware that 

many ̂ HS homoeopathk: units are not 

covered by senior homoeopaths physk̂ians 

causing great difficultiec to the beneficiaries;

(c) if so, whether Government propose 

to appoint more such senk)r homoeopathk: 

physrciansto man homoeopathbclink:s; and

(d) if not, the reasons therefor?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) Yes, Sir.

(b) Central Govt. Health Scheme, Delhi 

has 3 Dispensaries and 10 Units under 

Homoeopaths system of Medicine. The 

Sensr Homoeopathic Physician is visiting 

all the three dispensaries on 3 days In a 

week. The 10 Units have been divkied into 3 

nodal centres whsh he visits during the 

remaining days of the week.

(c) and (d). The questk>n of appointing 

more senk>r Homoeopathic Physsians is 

also under oonskleration.
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New Registration by DDA

2566.  SHRl KAILASH MEGH- 

WAL:

PROF. VIJAY KUMAR 

MALHOTRA:

Will the  Minister of URBAN 

DEVELOPMENT be pleased to state:

(a) whether the D.D.A. propose to open 

new registration under its various scheme 

especially for retired/retiring persons;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRl MURASOLI MARAN): (a) 

to (c). Applications are periodically invited 

from retired/retiring public servants who are 

already registered and they are given priority 

in allotment. However, in view of the existing 

backlog there is no proposal at present to 

start a new registration scheme.

List of ̂'Essential Drugs’* publislied by 
UNO/WHO

2561.  SHRl ANIL BASU: Will the 

Minister of HEALTH AND FAMILY WEL

FARE be pleased to state:

(a) whether there is any “Essential 

Drug” list published by UNO/WHO;

(b) whether Indian drugs are conformed 

to said list;

(c) if not, the details of such variations 

and reasons for such variations; and

(d) the action Government propose to 

take to make Indian drugs production re

stricted to 'essential drugs’ list of UNO/WHO?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRl NILAMANI 

ROUTRAY): (a) to (d). Worki Health Or- 

ganisatbn has published a Technical Report 

Series whk:h gives the use of essential drugs. 

This is a model list giving essential drugs 

under different therapeutic categories. 

However, it has been mentioned therein that 

this list shouki be finalised by the Natbnal 

Authorities as per the drug needs, disease 

pattern, availability of substitutes etc. Most 

of the drugs in the WHO’s Essential drug list 

are manufactured and marketed in India. 

There is no proposal to restrict marketing of 

drug formulations which do not figure in the 

WHO’s Essential Drug list.

[ Translation]

Pension Scheme to Industrial Workers

2568. SHRIRAJENDRAAGNIHOTRI: 

Will the Minister of LABOUR be pleased to 

state:

(a) whether Government propose to 

introduce pension scheme for industrial 

workers like Central Government employ

ees; and

(b) if not. the reasons therefor?

THE MINISTER OF LABOUR AND 

WELFARE (SHRl RAM VILAS PASWAN);

(a) The Government is conskiering the 

questbn of providing a pension scheme for 

the industrial workers presently covered by 

the Employees’ Provident Fund Scheme.

(b) Does not arise.

[English]

Fake Medical Degrees

2569. SHRl P.R. KUMARAMANGA- 

LAM: Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:
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(a) whether Government are aware of 

the widespread problems of fake medicai 

degrees in the country as appeared in the 

Statesman dated 29 January, 1990; and

(b) the remedial measures taken by 

Unbn Government m this regard and the 

results thereof?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) and (b). The information is 

being collected and will be placed on the 

Table of the Lok Sabha

Shortage of Doctors, Nurses and other 

Staff In Government Hospitals of Delhi

2570.  PROF. VIJAY KUMAR 

MALHOTRA. Will the Minister of HEALTH 

AND FAMILY WELFARE be pleased to state.

(a) whether Government are aware 

about the shortage of Doctors, Nurses and 

other technical and clerical staff in Union 

Government Hospitals of Delhi; if so, the 

details thereof (Hospital-wise);

(b) what were the reasons for the short

age of such staff and the action taken or 

proposed to be taken thereon;

(c) whether Government have made 

any future plan to recruit the requisite staff 

and Doctors in phased manner to avoid any 

major difficulties; if so, the details of such 

proposed plan; and

(d) if not, the reasons therefor'?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI- NILAMANI 

ROUTRAY): (a) to (d). The information is 

being collected and will be laki down on the 

Table of the House.

Strikes, Agitations and Dhamas in
Government Hospitals in Delhi

2571.  PROF. VIJAY KUMAR 

MALHOTRA; Will the Minister of HEALTH 

AND FAMILY WELFARE be pleased to state:

(a) the number of strikes. agitatk)ns/ 

dharnas which tool place in each Govern

ment Hospital in Delhi for the last three years 

including 1989-90 (so far), Hospital-wise- 

year-wise;

(b) the mam demands of the doctors, 

nurses and other employees of the Hospi

tals, please give details hospital-wise;

(c) what action has been taken on the 

demands of the employees;

(d) whether any commitment/demands 

which were promised by Government; and 

not fulfilled; if so, details thereof; and

(e) the period by which these pending 

demands are likely to be filled*?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) to (e). The information is 

being collected and will be laid on the Table 

of the House.

Deteriorating condition of Government 

Hospitals in Delhi

2572.  PROF. VIJAY KUMAR 

MALHOTRA: Will the Minister of HEALTH 

AND FAMILY WELFARE bepleasedto state:

(a) whether Government are aware 

about the deteriorating conditions of Gov

ernment Hospitals in Delhi;

(b) if so, whether periodical surveys/ 

inspections by any high level team are being 

conducted to see the unhygenic conditions 

of these hospitals and if so, the details of
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such inspections for the last three years; 

Hospital'Wise and year-wise;

(c) whether complaints regarding short

age of medicines, medical equipments etc. 

in Government hospitals have been revived 

if so. details thereof for the last three years 

and also during 1989>90 (hospital-wise and 

year-wise); and

(d)  the remedial measures taken 

thereon?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a). Functioning of Govern

ment Hospitals is reviewed from time to time. 

The Committee headed by Dr. K.P. Mathur 

has also examined the working of 3 Govern

ment Hospitals in Delhi.

(b)  to (d). Steps have been taken to 

streamline the procedure regarding inven

tory control and placement of orders to ensu re 

availability of medicines, including life-sav

ing drugs. Whenever, any essential or life- 

saving drug is not available, arrangements 

are made to procure it from Super Bazar 

utilising imprest money with the Medical 

Superintendent. There is no shortage of 

essential medical equipment in Central 

Government Hospitals.

[Translation]

Amount spent on Indira Gandhi Canal 

Project

2573.  SHRI SHOPAT SINGH 

MAKKASAR: Will the Minister of WATER 

RESOURCES be pleased to state:

(a) the total amount*spent on the first 

phase Indira Gandhi Canal Project by Union 

Government and the State; and

(b) the total amount proposed to spent 

on its second phase and the amount pro

vided by Union Government so far?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) The Indira 

Gandhi Nahar Project Stage-1 was being 

implemented under the State Plan for which 

block grants and loans were provided by the 

Central Government. For Canal works of 

Stage-1 an expenditure of Rs. 261.39 crores 

has been incurred till January, 1990.

(b)  The approved cost of Stage-11 of the 

project is Rs. 931.24 crores including Rs. 

744.24 crores for canal works. An expendi

ture of Rs. 436.92 crores has been incurred 

till January 1990 on canal works of which Rs. 

125.70 crores was Central assistance.

[English]

Setting up of nfiore research centres for 
treatnnent of Cancer

2574.  SHRIMATI USHA SINHA: Will 

the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether in viewof increase in number 

of cancer cases, Government propose to set 

up more specialised research centres for 

treatment of cancer patients in different 

States;

(b) if so, the details thereof; and

(c) whether Government propose to 

provide free treatment to economically 

weaker sections in these research centres?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY):  (a) and (b). There are at

present 10 specialised Cancer Research 

and Treatment Centres located at: Banga- 

bre, Gwalior, Ahmedabad, Madras, Trivan

drum, Cuttack. Guwahati. Calcutta, New 

Delhi and Bombay, recognised by the Gov-
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emment of India. The central Government 

has no proposal at present to set up any 

more such specialised Treatment and Re

search Centres.

(c)  In all the existing 10 Specialised 

Cancer Research and Treatment Centres, 

varbus facilities are provide either free of 

cost or at a subsidised rate.

[English]

Birth of Disabled and sub-normal 
children

2576.  SHRIMATI BASAVA RAJES- 

WAR!: Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:

[Translation]

Irrigation projects of Rajasthan pending 
with Union Government for clearance

2575.  SHRIGULABCHANDKATARIA: 

Will the Minister of WATER RESOURCES 

be pleased to state

(a) the names of irrigation projects of 

Rajasthan pending with Union Government 

for approval;

(b) the reasons for delay, if any, in 

according approval to these projects; and

(c) the time by which these projects are 

likely to be approved

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAIKOTADIA): (a)to(c). Sidhmukh 

and Nohar irrigation project has been ap

praised techno-economically and recom

mended to the Planning Commission for 

investment clearance. For the Jaisamond 

modernisation scheme, the State is yet to 

obtain environmental clearance and comply 

with the Central Water Commission’s com

ments. Compliance of remarks on Gararda 

Irrigation Project has been sent by the State 

only in March, 1990. As regards Gambhiri 

modernisation project, comments communi

cated to the State in 11/89 have not been 

complied with. The clearance of the projects 

depends on the compliance of the prescribed 

requirements by the State Government.

(a) whether disabled and sub-normal 

chiWren are bom in monazite rich belt of 

Kerala;

(b) if so, the details and reasons there-

for;

(c) whether Union Government have 

received a report of survey conducted by 

Kerala based Centre for Industrial Safety 

and Environmental Concerns; and

(d) if so, the details thereof and the 

steps taken to remedy the situation?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) to (d). The information is 

being collected and will be laid on the Tat>le 

of the Sabha.

New Wage Scheme

2577.  SHRIMATI BASAVA RAJES- 

WARI: Will the Minister of LABOUR be 

pleased to state:

(a) whether the National institute of 

Personnel Management, Western Region 

held a conference recently to devise a New 

Wage Scheme;

(b) If so. the details of subjects dis

cussed at the conference;

(c) whether any formula for a New 

Wage Scheme has been evolved; and
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(d)  if so. the stepstaken by Government 

to implement the same?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) Yes, Sir.

(b) The following subjects were dis> 

cussed at the Conference; (1) Wage theo

ries and Judicial decisions; (2) Importance 

of Dearness Allowance as a component in 

wage structure; (3) Wage distortions causes 

and remedies; (4) Wage-structure m se

lected industries in Pune regions and analy

sis; (5) Wage structure in selected indus- 

tries in Bombay region and analysis and (6) 

The abolition of Dearness allowance system 

to avoid wage distortion.

(c) and (d). The Conference has neither 

drawn nor forwarded any conclusions to 

Government.

Soft drink Production

2578.  SHRIMATI BASAVA RAJES- 

WARI: Will the Minister of FOOD PROC

ESSING INDUSTRIES be pleased to state;

(a) whether the production of soft-drinks 

has grown sharply during recent past;

(b) if so, the details thereof; and

(c) the steps being taken to further 

increase the production?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

and (b). On the basis of the information 

furnished by the Directorate General of 

Technical Development the estimated pro

duction of soft drinks in the organised sector 

during the last three years is as folbws;—

1987 2063 million lx>ttles

1988 2250 million bottles

1989 2364 million bottles

(p) Soft drink industry is delbensed for 

Non-mRTP/Non-FERA companies and for 

MRTP/FERA companies it is treated as 

delicensed sufĉ’ect to certain conditbns. 

There is no restriction on creatton of fresh 

capacity for vhe manufacture of soft drinks 

and it is open tb anyone to set up a soft drink 

manufacturing Unit subject to the locational 

policy of the Government.

[Translation]

Irrigation Projects ii\̂the country
pending with Unton Governnnent

2580.  SHRI TEJ NARAYAN SINGH: 

Will the Minister of WATER RESOURCES 

be pleased to state;

(a) the number of major irrigatbn proj

ects pending in the country;

(b) whether Gandak and Kosi irrigation 

projects in Bihar are still incomplete;

(c) whether any scheme for the con

struction of a water reservoir in Kadwan 

under the Sone irrigation project is under 

consideration of Government; and

(d) if so, the time by which these proj

ects are likely to be completed?

THE MINISTER OF STATE IN THE 

MINiSTRYOF WATER RESOURCES (SHRi 

MANUBHAIKOTADIA): (a) There are 199 

major irrlgatton projects under constructk>n 

during the Seventh Plan period.

(b)  Gandak Phase II, Kosi Western 

Canal and Kosi Eastern Canal Phase li are 

among these projects.
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(c) The detaifed project report has not 

been received at the Centre for appraisal.

(d) Out of 199 major projects. 162 

projects will spili<over to the Eighth Plan.

[English]

New Medicines to checic Heart attacic

2581.  SHRI DHARMESH PRASAD 

VARMA: WIH the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:

(a) whether in view of increase in heart 

attack cases, any new drug has since been 

developed anywhere in the world to check 

the same;

(b) whether Government have made 

special arrangements for treatment of heart 

attack cases; and

(c) the funds allotted for the purpose for

1989-90

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) There is no scientifk: data 

available on trends of incidence of heart 

disease in India. An apparent increase in 

heart disease cases may be due to increase 

in awareness amongst doctors and the public 

about the disease and better diagnostic 

facilities available. The new drugs that have 

been approved for treatment of diabetes 

melitis are highly purified insulin injection 

and Glipizkle oral tablets. Newer calcium 

bk>ckers like Nifedipine and Diltiazem and 

newer ACE inhabrters like Enalapril Maleate 

tablets have been approved for the treat

ment of hypertenston.

(b)  and (c). Organised facilities are 

available for treatment of heart disease at 

secondary/tertiary level. A number of Car

diac Centres with facilities for diagnosis and 

treatment on modern lines are available in

the country. Under the Rheumatic Fever/ 

Rheumatic Heart Disease Control Pro

gramme there is a budget allocation of Rs.

5.00 lakhs during 1989-90.

Deaths due to food poisoning in Delhi

2582. SHRI DHARMESH PRASAD 

VARMA: Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:

(a) whether a large number of people 

died/fell sick after a feast due to food poison

ing in Delhi on 19-20 February, 1990;

(b) if so. whether any enquiry has been 

conducted in this case; and

(c) if not, the reasons thereof?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) As per the informatton 

received from Delhi Administration no per

son died after feast on 19th February, 1990. 

However thirty persons were reported to 

have been affected due to food poisoning 

after consuming stale food in a marriage 

party.

(b) Yes, Sir.

(c) Does not arise.

[Translation]

Assistance to Wooi Industry in Rajast
han

2583. SHRI GiRDHARI UL BHAR- 

GAVA: Will the Minister of TEXTILES be 

pleased to state:

(a) the percentage of wooi being pro

duced in Rajasthan, out of the total produc

tion of wool in the country; and

(b) the steps taken for the development
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of wool industry and the assistance given to 

the Government of Rajasthan?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

According to Ministry of Agriculture esti- 

mates for the year 1988<89. the percentage 

of wool produced in Rajasthan amounts to 

around 40% of the total wool production in 

the country.

(b)  Ministry of Agriculture have pro

vided an assistance of Rs. 68 lakhs to the 

Rajasthan State Cooperative Sheep and 

Wool Marketing Federation and to Large 

Sheep Breeding Farm, Fatehpur, Sikar dur

ing the 7th Five Year Plan.

Diverting flood water of Ganga to 

barren areas of Rajasthan

2584.  SHRI GIRDHARI LAL BHAR- 

GAVA; Will the Minister of WATER RE

SOURCES be pleased to state:

(a) whether Ganga Flood Control Board 

have conducted any study on the demand of 

Rajasthan Government for diverting flood 

water of Ganga to barren lands of Rajasthan:

(b) if so, the details thereof: and

(c) the time by which the demand of 

Rajasthan for share from Ganga waters is

likely to be met?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) to (c). The 

expert Committee of Ganga Fkx)d Control 

Board could not reach a consensus on the 

availability of surplus flood waters in the 

Ganga.

Demolition of Illegal construction In 
Delhi

2588.  SHRI KESHARI LAL: Will the 

Minister of URBAN DEVELOPMENT be 

pleased to state:

(a) the total number of cases of illegal 

construction detected in Delhi during the 

year 1989;

(b) the number of illegal constructbn 

out of those demolished so far; and

(c) the steps taken by Government to 

check illegal construction in Delhi?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLIMARAN): (a) 

and (b). The number of cases of illegal 

construction detected and the number of 

cases in which demolition action taken by 

Delhi Devebpment Authority, Munk;ipal 

Corporation of Delhi and New Delhi Munici

pal Committee during 1989 are as under:̂

Number of cases of illegal construction

Detected Demoiisfjed

D.DA

M.C.D.

N.D.M.C,

7387

4371

251

2316

87

25
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(C) As and when cases of illegal con

structions are detected, necessary action as 

per the law Is taken by the authorities con

cerned. The machinery has been activised 

in this regard. Under the instruction of the Lt. 

Governor of Delhi, a Control Room has also 

started functioning to facilitate prompt re

porting of unauthorised construction by the 

public.

[English]

Purchase of Cotton by CCI

2589.  BABA SUCHA SINGH: Will the 

Minister of TEXTILES be pleased to state:

(a) the quantity of cotton purchased oy 

the Cotton Corporation of India this season;

(0)  the quantity of cotton offered for 

purchase and the quantity which could not 

be purchased by the Corporation; and

(c)  the steps proposed by Government 

to purchase all the cotton offered tor sale'̂

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

The Cotton Corporation of India has pur

chased 9.78 lakh bales of cotton till 21.3.90 

during the 1989-90 cotton season.

(b) and (c). The Corporation under

takes price support operations, without any 

quantitative limits, in the eventuality of fail in 

prices of cotton of fair average quantity be

low minimum support levels. There has been 

virtually no need for price support operations 

so far nor have any reports been received of 

distress sale by farmers. However, CCI has 

been directed to step up volume of pur

chases in respect of such varieties of cotton 

whose prices approach support levels. 

Government have also released quotas for 

the export of 12.85 lakh bales of cotton of 

vark>us varieties, 50,000 bales of Soft Cot

ton Waste and 1 lakh Kgs. of Hard Cotton 

Waste so far during the current season to 

provkie farmers with the benefit of higher 

international prices.

Mysore Spinning Mills

2590. SHRI NARSINGRAO SURYA- 

WANSHI: Will the Minister of TEXTILES be 

pleased to state:

(a) whether Union Government have 

received an appeal to take steps to reopen 

the Mysore Spinning and Manufacturing Mills 

(Raja Mills) which was destroyed in fire on 18 

January, 1990; and

(b) if so, the reaction of Union Govern

ment thereto'?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES {SHRI SHARAD YADAV): (a) 

and (b). Government have been receiving 

references from various quarters regarding 

reopening the Mysore Spinning and Manu

facturing Mills (Raja Mills), Bangalore, which 

was destroyed by fire on 18th January, 1990. 

Government/NTC is making all out efforts to 

reopen the Mill at the earliest.

Use of Cineraria IMaritima as Homoeo
pathic Medicine

2591.  SHRI  NARSINGRAO 

SURYAWANSHI * Will the Minister of 

HEALTH AND FAMILY WELFARE be 

pleased to state:

(a)  whether Government are aware that 

scientists of Central Council for Research in 

Homoeopathy have discovered a plant viz. 

Cineraria Maritime, an exotk: of Nilgiri Hills 

whose juicêis extensively used for the 

manufacture of homoeopathic medicines for 

Eye ailments, as reported in ‘National Her- 

aki* dated 15th February, 1990; and
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(b)  if so, the steps taken to popularise 

the cultivation of this plant?

.THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) Survey of Medicinal Plants 

and Collection Unit. Ooty under Central 

Council for Research in Homoeopathy dur

ing a survey tour in 1982*83 was able to 

locate and collect Cineraria Maritima, sup

posed to be an exotic plant in the Nilgiri 

region of Tamil Nadu.

(b)  No specific scheme has been drawn 
up by the Council to popularise cultivation of 

this plant.

[Translation]

News Item Captioned **Shl8hyon Mein 
Phallta Rog Thalassemia*’

in Delhi and 10.4% in Calcutta. This shows 

that the thaiassaemic gene frequency varies 

in different population and regions. Overall 

estimates of Thaiassaemic gene frequency 

in India cannot be made precisely but would 

be in the range of 2-5%. The estimate that 

about 5000 children with thalassaemia ma

jor (homozygous beta-thalassaemia) are 

tx>rn every year, could be realistic.

(c)  The NDMC Hospital in association 

with the Indian Red Crôs Society is provid

ing blood transfusion facility for these pa

tients. for adequate therepy. following meas

ures are necessary:

(i) Regulan blood transfusion 

under specialists, trained for 

management of thalassaemia 

and attached to hospitals where 

diagnostic facilities are avail

able.

2592.  SHRI GANGA CHARAN LODHI 

: Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

. (a) whether Government’s attention 

has been drawn in the news item appearing 

in the Dainik Hindustan dated 20 January. 

1990 under caption “Shishyon Mein Phailta 

Rog Thalassemia”;

(b) if so, the number of children in the 

country affected by this disease; and

(c) the steps taken by Government to 

cure them?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) and (b). Yes. the Govern

ment has seen the news item. A study was 

carried by Indian Council of Medical Re

search on Thalasaemic gene frequency in 

Delhi, Bombay and Calcutta. It was found 

that the incidence of beta-thalassaemia trait 

(heterozygous) was 2.7% in Bombay, 5.5%

(ii) The bbod transfusion should 

be leukocytic-free.

(iii) Maintain H6 at appropriate level.

(tv) Regular chelation using a syr

inge pumps for removal qf ex

cess iron.

[English]

Storage of Rain Water for Useful 

Purposes

2593.  SHRI MANDHATA SINGH: Will 

the Minister of WATER RESOURCES be 

pleased to state:

(a) whether there is any proposal to 

collect and store surplus rain water for useful 

purposes;

(b) if so, the details thereof; and

(c) the time by which it Is likely to be 

implemented?
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THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) to (c). A large 

number of storage schemes on the river in 

India-small and large, are in different phases 

of construction by the States and will be 

progressively completed according to the 

availability of Plan funds.

Suggestion for Linking the Ganga and 
Cauvery

2594.  SHRI MANDHATA SINGH: Will 

the Minister of WATER RESOURCES be 

pleased to state:

(a) whether the Imking of the Ganga 

with the Cauvery through a vast canal as 

proposed by the late Shri K.L. Rao has been 

given up altogether;

(b) if so, the reasons for rejecting this 

suggestions; and

(c) if not, the time by which the project 

is likely to be taken up for implementation'?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) and (b). The 

scheme formulated by Dr. K.L Rao required 

large blocks of power for lifting water and the 

cost was also found to be prohibitive. There

fore, the proposal was not pursued further. 

As an alternative, the Government have 

prepared a national perspective for water 

development, envisaging 17 nver links. 

Studies on 5 of them are planned to be 

completed by end of March, 1990.

(c) Does not arise.

Facilities for patients in AIIMS

2595.  SHRI RAM SAGAR (Saidpur): 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether patients coming from differ

ent parts of the country to get treatment in 

AIIMS, and Safdarjung hospitals In Delhi are 

not only ignored but also humiliated; and

(b) if so, the steps Government propose 

to take to remedy the situation?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) No Sir, Specialised and 

adequate attention is given by the doctors, 

Nurses and other staff to all patients admit- 

ted in the various wards and also to patients 

reporting to the General Out Patient/Depart

ment including the Casualty out Patient 

Department of AIIMS and Safdarjung Hospi

tal, New Delhi.

(b)  Does not arise in view of reply to (a) 

above.

Surplus Water at Tejawala Head Works 
of Yamuna

2596.  CH. JAGDEEP DHANKHAR: 

Will the Minister of WATER RESOURCES 

be pleased to state:

(a)  whether there is any surplus water 

available at the Tejawala Head Works of 

Yamuna; and

(b)  if so, whether there is any plan to 

supply this water for irrigation purposes to 

Jhunjhunu district in Rajasthan?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) Yes. Sir; flood 

waters spill-over the Tajewalla weir.

(b)  No, Sir; there is no such approved 

scheme.
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[Translation]

Board for Construction Workers

2697. SHRI RAM SAGAR (Saidpur): 

Will the Minister of LABOUR be pleased to 

state:

(a) whether Government proper to set 

up a Board for labourers engaged in con

struction work;

(b) if so, the details thereof including the 

facilities proposed to be provided to these 

labourers; and

(c) the time by which the Board is likely 

to be set up?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) to (c). One of the suggestions made at the 

National Seminar for workers in Construc

tion Industry held in New Delhi on 12.2.1990 

was that a piece of legislation be brought 

forward to provide inter-alia for constitution 

of construction labour boards at various 

levels. These and other suggestions are 

being considered by the Government.

Special Plans and Sub Plan for SC/ST 
In U.P.

2598.  SHRI RAM SAGAR (Saidpur): 

Will the Minister of WELFARE be pleased to 

state:

(a) the details of progress achieved 

during the last three years in respect of 

Special Plan and Sub>plans chalked out for 

Scheduled Castes and Scheduled Tribes in 

Uttar Pradesh;

(b) the steps being taken by Govern

ment to monitor these plans; and

(c) the amount earmarked for the pur

pose during each of the last three years?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) and (c). Details of progress achieved 

during the last three years (1986-87, 1987-

88 and 1988-89) in respect of Special 

Component Plans for Scheduled Castes, 

and Tribal Sub-Plan for Scheduled Tribes 

are given below:

Category Financial Progress 

(Rs. in lakhs)

Physical Progress:

No. of families benefitted

Amount

Allocated

SCP of Scheduled 

Castes

Tribal Sub-Plan 

for Scheduled 

Tribes

80463.00

463.73

Amount

Spent

67087.00

397.79

12,04,263

12,522

(d)  The State has set up an elaborate 

mechanism for effective implementation,

monitoring and evaluation of the programmes 

relating to Scheduled Castes and Sched
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uled Tribes. These monitoring arrangements, 

Inter alia Include the setting up of Commit

tees at various levels i.e. District, Divisbn 

and the State levelsforthe Scheduled Castes. 

Similar Committees have been set up from 

the Project level to the State level for Sched

uled Tribes.

Apart from this, there is also a Tribal 

Sun~Plan Committee at the State level, which 

includes the Agriculture Production Com

missioner, which includes the Agriculture 

Production Commissioner, Members of the 

Finance and Planning Department of the 

State, the Director of the Tribal Develop

ment, and the Managing Director of the Tarai 

Anusuchit Jati Vikas Nigam. The Chairman 

of the Tribal Sun~Plan Committee is the 

Secretary of the Department of Harijan and 

Social Welfare.

launched a National Canine-Rabies Control 

Programme during Sixth Five Year Plan. 

Under this programme, 30 Rabies Control 

Units have been set up in different States of 

the country to supplement the control activi

ties undertaken by State Governments and 

Local Civic Bodies. Municipal by -laws 

empower the Municipal Health Authorities to 

catch and destroy stray dogs in Municipal 

areas. Anti-Rabies Vaccines are supplied to 

the patients free of cost by all Government 

Institutions/Hospitals.

Godowns of Central Warehousing Cor

poration in Kumaon ̂ Region of Uttar 

Pradesh

2600.  SHRIM.S.PAL: Will the Minister 

of FOOD AND CIVIL SUPPLIES be pleased 

to state:

[English]

Shortfall in Production of Rabies 

Injections

(a)  whether farmers of Kumaon region 

of Uttar Pradesh are finding difficulty in the 

absence of warehousing facilities in the 

region:

2599.  SHRI PRATAPRAO B. 

BHOSALE: Will the Minister of HEALTH 

AND FAMILY WELFARE be pleased to 

state:

(b)  if so, whether Government propose 

to open godowns/Branches of Central Ware

housing Corporation in the region during the 

year 1990; and

(a)  whether there is a shortfall in pro

duction of rabies injections in the country.

(c) if not, the reasons therefor?

(b) whether the shortfall has been lead

ing to death of 50,000 people every year in 

the country due to rabies; and

(c) the steps Government propose to 

take to check the alarming deaths of people 

in the country on this account'?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) and (b). There is no shortfall 

in production of anti rabies injections.

(c) The Ministry of Agriculture has

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) Central Warehousing Corporation has 

reported that no complaints/representations 

have been received that farmers in Kumaon 

region in Uttar Pradesh are facing any diffi

culty for want of warehousing facilities.

(b)  and (c). The Central Warehousing 

Corporation (CWC) is operating storage 

capacity of 42,969 tonnes in the region. A 

further capacity of 15,000 tonnes is pro

posed for construction by CWC during the 

year 1990-91 in the region.
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The UP. State Warehousing Corpora* 

tion is also operating warehouses in Kumaon 

region with a total capacity of 52,674 tonnes. 

The Corporation is also constructing in the 

region additional capacity of 10,654 tonnes 

which is expected to be completed during 

1990. h is also planning to construct further 

capacity of 16,000 tonnes in the region dur

ing 1990-91.

Supply of Edible Oils to Gu]arat

2601.  SHRI BABUBHAI MEGHJI 

SHAH: Will the Minister of FOOD AND CIVIL 

SUPPLIES be pleased to state:

(a) whether Gujarat Government have 

requested Union Government for supply of 

imported Palm-oil and other edible oils to 

the State; and

(b) if so, the action taken thereon'̂

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) and (b). Yes, Sir. Allotment to states is 

made keeping in view the domestic produc

tion and the level of imports. However the 

allotment to Gujarat has been increased 

from 1600 MT in Feb., 1990\o 2600 MT in 

March, 1990.

Post-Sterilisation Deaths in Punjab

2602. SHRIKAMALCHAUDHRY: Will 

the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) the number of post-sterilisation 

deaths in Punjab during the years 1988-89 

and 1989-90 (till date) and the reasons there

for;

(b) the amount of compensation paid to 

the next of the skin of those who died; and

(c) the preventive measures adopted in 

this regard?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAV):  (a) The  number of

post-sterilisation deaths recorded in Punjab 

State are as follows:

Years Number of deaths 

recorded

1988-89 6

1989-90 Not yet available

Thecauses of deaths are as follows:

1. Septicaemia, peritonitis, and para

lytic illious.

2. Surgical Shock.

3. Anaphylatic/Neuroganic Shock.

4. Cardie Embolism.

5. Tetanus Infection.

6. Meningitis and Encephalitis.

7. Injury to the Bowel and Arteries.

8. Cardio-respiratory Arrest.

9. Hyperpyrexia.

(b) An amount of Rs. 10,000/- is paid to 

the next kin of those who die due to sterilisa

tion operation as compensation as per fX)licy 

laid down by Government of India. Complete 

information is being collected from States.

(c) A number of guidelines and instruc

tion have been issued by the Government of 

India to State/ U.T.Governments including 

that of Punjab for their strict compliance at 

the peripheral/service centres to avoid death 

and compilations developed due to sterili

sation. These are as follows:
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(1) Establishment of Centres of 

Exceilance at Bombay. Calcutta, 

Delhi and Madras for imparting 

training to doctors in standards 

for male and female sterilisation 

to bnng about quality control and 

assurance to the acceptors of 

the family welfare methods,

(2) Constitution of District/State 

Level Committee to oversee the 

complications and mortality oc

curred due to sterilisation/MTP/ 

lUD and to investigate into the 

causes of death for their preven

tion to the extent possible

(3) Central Laparoscopic Training 

Centres are functioning in lead

ing medical colleges/ institutions 

to impart training to doctors in 

laparoscopic sterilisation tech

niques to bring about quality 

control and assurance in be 

National Family Welfare Pro

gramme

(4) Supply/introduction of the best 

of laparoscopes and tubal rings 

for administration under the 

National Family Welfare Pro

gramme to prevent complications 

and deaths after stenlisation, and

(5) Holding of meetings of the state

Directors of Health Services/ 
State Family Welfare Officers and 
senior gynaecologists working in 

States/UTsto evaluate the work

ing of the stenlisation programme 

in States/UTs as per the guide

lines/instructions issued by the 

Government of India for their strict 

compliance and follow up in the 

field

Sericulture in Orissa

2603 SHRIANADICHARAN DAS: Will 

the Minister of TEXTILES be pleased to 

state

(a) the extent of production, export, 

employment generated by Sericulture and 

production of Mulberry, Tasar, Eri and Muga 

etc in Orissa during the last three years; and

(b) the acreage under rainfed and irn- 

gated Mulberry covered and proposed to be 

covered in the near future in Orissa and 

employment potentiality being targetted for 

the said cultivation'?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV); (a) 

The following table shows the production 

(variety-wise) and employment generated 

in Onssa during the last three years:

Year Production in Tonnes

Mulberry  Tasar  En Employment

(in Lakhs persons)

1986-87

1987-88

1988-89

3

1

1

55

45

70 ^

7

8 

6

0.32

0 33

0 40



Muga Silk is not produced in Orissa.  age under rainfed and irrigated Mulberry

Exports are also made from outside Orissa,  covered and proposed to be in near future

as such, data regarding the extend of ex-  and the emptoyment potentiality being

ports is not maintained. targetted for the said cultivation in Orissa:

(b) The following table shows the acre-
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Year Area under mulberry Employment target

{in acres) {in lakh persons)

Irrigated  Rainfed Total

1988-89 52 2589 2641 0.40

1989-90 123 2780 2903 0.44

1990-91 148 2941 3089 0.48

Capital Involvement In Sick Textile 

Units

2604. SHRIR. JEEVARATHINAM: Will 

the Minister of TEXTILES be pleased to 

state;

in these sick textile units?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) A 

statement is given below.

(a) the number of sick textile units, both 

medium and big, State-wise; and

(b) thetotal value of the capital involved

(b) An amount of Rs. 948.23 crores 

Bank credit was outstanding against the 222 

non-SSI Sick textile units as at the end of 

December, 1987.

STATEMENT

SI. No. Name of the State No. of the unit

1 2 3

1. Andhra Pradesh 4

2. Bihar 3

3. Goa 1

4. Gujarat 52

5. Haryana 7

6. Karnataka 10
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SI. No. Name of the State No. of the unit

1 2 3

7. Kerala 4

8. Madhya Pradesh 8

9. Maharashtra 60

10. Orissa 1

11. Punjab 7

12. Rajasthan 14

13. Tamil Nadu 23

14. Uttar Pradesh 9

15. West Bengal 13

16. U.T. of Chandigarh 3

17. U.T. of Delhi 3

222

Sutlej and Beas River Water For canal 
Irrigation

Rajasthan and Chandigarh in terms of quan
tity; and

2605. BABASUCHA SINGH: Will the 

Minister of WATER RESOURCES be 

pleased to state:

(a) the total water available for canal 

irrigation from Sutlej and Beas rivers;

(b) the shares of Punjab, Haryana,

(c) the share of Bhatinda district from 

Sutlej and Beas rivers?

THE MINISTER OF STATE IN THE 

MINISTRYOF WA1 bR RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) The average 
annual flows in nvers Sutlej, Beas and Ravi 
are as under:

Sutlej at Ropar 17003 Mm3

Ravi at Madhopur and Beas 

at Mandi Plain 25350 Mm®
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(b)  Based on Bhakra Nangai Agree* 

ment, 1959 on Sutlej Waters and 1981 inter

state Agreement on Ravi-Beas Waters, the 

shares of Punjab. Haryana and Rajasthan in 

the average river flows are as under:

Sutlej waters Ravi and Beas waters 

(including prêpartition)

.Mm̂

Punjab

Haryana

Rajasthan

9926 

(including 74 for 

Chandigarh)

5314

1763

7645

4316

11972

Besides the above, Punjab has pre

partition use of 395 Mm'̂ from Shah Nahar 

Canal offtaking from the River Beas. The 

actual shares change from year to year 

depending upon the availability of flows.

(c)  1492 Mm̂out of Punjab’s share as 

reported by the State Government.

Textile Mills in Punjab

2606.  BABA SUCHA SINGH: Will the 

Minister of TEXTILES be pleased to state:

(a) the number of Textile Mills in Punjab 

in Public Sector;

(b) whether there is a proposal for 

expansion of any of these mills and if so. the 

details thereof; and

(c) the reasons for the delay in imple

menting the proposal?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRISHARAD YADAV): (a) to

(c). Information Is being collected and will be 

laid on the Table of the House.

Workers in Public Sector Textile Mill In 

Punjab

2607. BABA SUCHA SINGH: Will the 

Minister of TEXTILES be pleased to state:

(a) the total number of skilled and 

unskilled or semi-Skilled workers in public 

sector Textile Mills in Punjab;

(b) the number of such workers from 

local cities and from nearby villages; and

(c) the number of such workers from 

outside the state in Punjab?

THE MINISTER OF TEXTILES AND 

FOOD PROCESSING INDUSTRIES (SHRI 

SHARAD YADAV): (a) to (c). Information is 

being collected and will be laid on the Table 

of the House.

Employment to Rural and Unorganised 

Labour

2608. SHRIK.RAMAMURTHY:Willthe 

Minister of LABOUR be pleased to state:

(a)  whether Government have taken/ 

propose to take steps to provide statutory
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guarantee of minimum conditions of employ* 

ment to tlie rural and other unorganised 

labour;

(b) if so. details thereof ; and

(c) the States that have implemented 

the schemes?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) to (c). Various suggestions have been 

made regarding Central Legislation to pro

tect wages and employment and to provide 

for social security and other protections to 

workers in the unorganised sector including 

in the rural areas. The Government is con- 

sidenng these suggestions

Blind Persons in Andhra Pradesh

2609.  SHRIMATIJ.JAMUNA- Will the 

Minister of WELFARE be pleased to state;

(a) the total number of male and female 

blind persons in Andhra Pradesh.

(b) the number of such persons in the 

age group of 18-35 years.

(c) whether there are separate schemes 

to provide employment to blind males and 

females; and

(d) if so, the details thereof?

and 79 female blind persons in rural areas 

and 81 male and 71 female blind persons in 

urban areas per 1,00,000 of population in the 

age group of 15-39 years in Andhra Pradesh 

in 1981.

(c)  and (d). No. Sir. There is no separate 

scheme of the Central Government for pro

viding employment to blind males and fe

males. Both blind males and females are 

covered under the various existing employ

ment schemes. However, there is 3% reser

vation for the physically handicapped which 

includes the blind, speech and hearing im

paired and the orthopaedically handicapped 

in Group C and D posts in Central Govern

ment Mmistnes/Departments and Central 

Public Sector Undertakings. State Govern

ments/Union Territories have also resen/a- 

tion for the physically handicapped varying 

from 2 to 3 percent.

Coverage Under E.S.I. Scheme

2610.  SHRI H.C. SRIKANTAIAH: Will 

the Minister of LABOUR be pleased to state:

(a) whether the Employees State Insur

ance Corporation has extended the wage 

limit for coverage under Health Insurance 

Scheme to Rs. 3000/- per month;

(b) if so, whether it has caused consid

erable discontentment amongst the workers 

due to poor service of the scheme; and

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) According to a Sample Survey con

ducted in 1981 by National Sample Survey 

Organisation there were 622 male and 920 

female blind persons in rural areas and 323 

male and 534 female blind persons in urban 

areas per 1,00,000 of population In Andhra 

Pradesh.

(b)  The Information for this age group is 

not available. However, there were 104 male

(c)  whether Government will reconsider 

the above scheme and take steps for provid

ing better services to existing meml;>ers 

covered under the scheme only?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) The proposal of ESI Corporatbn to 

enhance the wage limit for coverage of 

employees under the ESIC Scheme from 

Rs. 1600/- to Rs. 3000/- per month is under 

consideration of the Government.
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(b)  and (c). Do not arise. However, It 

has been the constant endeavour of the ESI 

Corporation as well as the State Govern

ment to provide better service to the mem

bers covered under the Scheme.

News Item Captioned “Processed Food 
Cause More Heart Disease’'

2611. SHRIK.S.RAO: Will the Minister 

of HEALTH AND FAMILY WELFARE be 

pleased to state;

(a) whether attention of Government 

has been drawn to the newsitem captioned 

'Processed Foods cause more heart dis

eases’ appearing in the News-Times dated 

14 February, 1990;

(b) whether consumption of processed 

food results in more heart attacks;

(c) if so, whether any study has been 

undertaken in this regard; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY); (a) to (d). The information is 

being collected and will be laid on the Table 

of the Sabha.

I.S.B.T. in Trans-Yamuna Area

2612. SHRI H.K.L BHAGAT: Will the 

Minister of URBAN DEVELOPMENT be 

pleased to state:

(a) whether Government propose to 

construct in ISBT in the trans-Yamuna area 

in Delhi; and

(b) if so, by when it is likely to be 

completed and estimated cost of the proj

ect?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

Delhi Administration has reported that there 

is no such proposal under consideration at 

present.

(b) Does not arise.

Rehabilitation of JhuggI Dwellers

2613. SHRI H.K.L. BHAGAT:

SHRI GANGA CHARAN 

LODHI:

Will the Minister of URBAN DEVELOP

MENT be pleased to state:

(a) whether Union Government have 

taken a decision that the jhuggi jhopri clus

ters will not be demolished until a scheme for 

their relief and rehabilitation is drawn up;

(b) if so, whether the instructions of 

Union Government are being followed prop

erly; and

(c) the details of the areas in which 

demolitions were carried out during the 

months of December, ’89 and January, ’90?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

While it is the policy of the Government not 

to demolish old existing jhuggies without 

providing an alternative and to upgrade liv

ing conditions in such clusters, the Govern

ment is firm that no fresh unauthorised con

struction or encroachment is permitted to 

come up.

(b) Yes, Sir.

(c) The details of the areas in which 

fresh jhuggis were demolished during the 

months of December, 1989 and January, 

1990 are as follows:—
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December, 1989

1. Gail Shatara

2. New Moti Nagar

3 Anand Parbat

4. Jahangirpun

5 R K Puram

6 Shahzadabagh

7 Shalimar Bagh

8 Janak Pun

9 Sarai Rohilla

10 Hyderpur

11 DIZ Area

January, 1990

1 Anand Parbat

2. Jhilmil Colony

3 Sarai Rohiila

Scheme for Jhuggi Dwellers

2614.  SHRI H.K.L BHAGAT; Will the 

Minister of URBAN DEVELOPMENT be 

pleased to state:

(a) the scheme followed by the Union 

Government/Delhi Administration to provide 

relief and rehabilitation to jhuggi-jhopri clus

ters till November, 1989:

(b) whether any change in this regard is 

proposed to be made: and

(c) if so« the details thereof*̂

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

to (c). In order to provide relief to Jhuggi 

Jhompri dwellers, Government have decided 

to issue ration cards to Jhuggi dwellers. 

Implementation of this decision has already 

been started. The following basic amenities 

are provided under the scheme of Environ* 

mental Improvement of Jhuggi Jhompri 

Clusters:

(i) Dnnking water:

(ii) street lighting;

(ill) 'Pay and Use’ toilets and bath

rooms,

(iv) paved pathways in the streets;

(V) drainage and

(vi) garbage bins

This scheme is being continued with 

greater emphasis.

Production Cost of Sugar

2615.  SHRI K. RAMAMURTHY: Will 

the Minister of FOOD AND CIVIL SUPPLIES 

be pleased to state:

(a) the cost of production of sugar 

manufactured by vacuum pan process in 

sugar mills, Statewise;

(b) the agency or agencies that worked 

out the cost;

(c) whether ex-mill cost of production is 

worked out every year and if so, the cost par 

quintal determined during last three years.

year-wise;

(d) the various components taken into 

consideration in the determination of pro

duction cost of sugar and the percentage of
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each to the total cost during last three years, 

year-wise; and

(e)  total production of sugar vacuum 

pan process during the last three years, 

year-wise?

THE MINISTER OF FCX)D AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) to (d). For the purpose of levy price 

determination, the country has been divided 

into 18 sugar pricing zones. The zone-wise 

cost of production of sugar for levy price

purposes during the last 3 years viz., t967- 

88,1988-89 and 1989-90 are shown in the 

statement given below. These prices have 

been calculated on the basis of minimum 

cane prices notified for the respective years 

and the parameters of conversion cost and 

return recommended by Bureau of Industrial 

Costs and Prices in its report of July, 1987.

(e)  The total production of sugar by 

vacuum pan process during the last three 

years namely 1986-87, 1987-88 and 1988- 

89 has been 85.02 lakh tonnes. 91.10 lakh 

tonnes and 87.52 lakh tonnes respectively.
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Recommendations of Central Cement 
Wage Board

2616.  SHRI PRATAPRAO B. 

BHOSALE: Will the Minister of LABOUR be 

pleased to state:

(a) whether the recommendations of 

Central Cement Wage Board have been 

implemented:

(b) if not, the reasons therefor: and

(c) the steps Government propose to 

take in this regard?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) and (b). Government did not monitor the 

implementations of the recom mendations of 

the Central Cement Wage Boaids because 

this was a non-statutory Board and the 

Managements were requested to implement 

the recommendations. The Central Cement 

Wage Board was appointed m 1964. It sub

mitted its recommendations in 1967. Gov- 

ernment accepted its recommendations in 

February, 1968 with some modifications. 

The recommendations were to remain in 

operation for a period of 5 years.

The Government did not monitor the 

implementation of the Board’s recommen> 

dations.

(c)  Union Labour Minister held meet

ings in the year 1968 with representatives of 

trade unions and the concerned Govern

ment departments to ensure smooth imple

mentation of the Wage Board recommenda

tions.

Criteria for Regularlsatlon of Unauthor
ised Colonies

2617. SHRIGANGACHARANLODHI; 

Willthe Minister of URBAN DEVELOPMENT 

be pleased to state the number of unauthor

ised colonies in Delhi and the period fixed for 

their regularlsatlon and the criteria to be 

followed for the same?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): 

According to the existing decision only those 

unauthorised colonies which were in exis

tence as on 30.6.77 were to be regularised. 

607 unauthorised colonies were found to 

have come up before that date. 543 un

authorised colonies which conformed to the 

criteria laid down by the Government (vide 

Annexure) have already been regularised. 

There is no fixed period for regularisation of 

the remaining 64 unauthorised colonies which 

have been found not to fall within the pre

scribed criteria. No survey of the unauthor

ised colonies which might have come up 

after 30.6,77 has been done,

ANNEXURE

No. J~13037/113/74/UDI/UDIIB 

Government of India 

Ministry of Works and Housing 

(Nirman Aur Awas Mantralaya)

New Delhi, the 16th Feb., 77

To

The Lt. Governor,

Delhi.

Subject:—  Unauthorised colonies in 

Delhi-Approval of.

Sir,

Government had appointed a Commit

tee on 26th August, 1974 to make a case by 

case study in respect of all unauthorised 

colonies which have come up in Delhi from 

time to time in particular before 15th June, 

1972 with a view that the Government could 

take a decision in regard to the future of such 

colonies. The Committee submitted its re-
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port on 26th February, 1975.

CHAITRA7.1912(S4/C4)

2. The report of the Committee has been 

examined by Government and it has now 

been decided that various unauthorised 

colonies which have come up in Delhi includ

ing those around villages outside the *lal 

Dora” as also the unauthorised extensions 

of approved colonies from time to time wdl be 

regularised on the terms and conditions set 

out below:—

(i) Both residential and commercial 

structures will be regularised.

(ii) Structures will be regularised af

terfitting them in a layout and after 

keeping clear space for roads and 

other community facilities. To the 

extent land is already available for 

roads and other community facili

ties in the immediate vicinity or 

neighbourhood such land be util

ised for these purposes.

(iii) Development charges as deter

mined by O.D.A/M.C.O. will be 

payable by the owners of the 

properties in such manner as may 

be laid down by these bodies.

(iv) The families which are displaced 

in the process of providing space 

for roads and other community 

facilities will be rehabilitated in the 

foltowing manner:—

(a) Owners of the house, who 

or any of whose family 

members do not own a plot/ 

house in Delhi will be pro

vided alternate land/flat.

(b) The tenents will be allotted 

alternate accommodation 

provided they, or any of their 

dependent members of

family do not own a house/ 

plot in Delhi.
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(v) In the process of regularisation, 

wherever, necessary, change of 

land use will be considered with 

reference to the provisions of the 

Master Plan/Zonal Plans.

(vi) Colonies which have been noti

fied for acquisition will also be 

considered for regularisation and 

wherever necessfiry other conse

quential steps will be taken.

(vii) D.D.A./M.C.D. willtake up the work 

of completing the case by case 

study of all the colonies, which 

could not be done earlier, on atop 

priority basis.

(viii) A high Level Implementation Body 

will be set up to watch the prog

ress of regularisatk>n and devel

opment of unauthorised colonies 

in accordance with the policy laid 

down by Government. The D.D.A. 

and M.C.D. will be implementing 

authorities.

(ix) The civk: services whbh will t>e 

provided in future in the colonies 

to be us regularised, as also those 

which may already exist in these 

colonies, will be maintained by 

M.C.D.

(X) The M.C.D. will take immediate 

steps especially to provkle water 

and electrk; connections in all thd 

unauthorised colonies. Those who 

have already deposited the money 

would be given preference.

3. Constructions already done in areas 

earmarked for roads and other community 

facilities in the colonies whteh had been 
regularised earlier, will also be regularised
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provided land for such facilities is available in 

the immediate vicinity or neighbourhood. 

Otherwise, they witPbe given alternate sites/ 

fiats.

4. While deciding upon the regularisation 

of unauthorised colonies in the manner indi

cated above, it is also to be emphasised that 

Government will not countenance any activ

ity or action on the part of any individual or 

body to put up fresh structures whether in the 

existing unauthorised cobntes or in any other 

areas within or outside the urbanisable limits 

of Delhi. Any attempt in this direction will be 

viewed seriously and defaulters will be dealt 

with severely.

Yours faithfully, 

sd/-

(K. Biswas) 

Director 

T. No. 372854

[Translation]

Supply of poor quality of Foodgralns

2618.  SHRI GOVINDA CHANDRA 

MUNDA: Will the Minister of FOOD AND 

CIVIL SUPPLIES be pleased to state:

(a) whether rice and wheat supplied to 

the Fair Price Shops in Union Territory of 

Delhi is of inferior quality for all areas;

(b) H not, the considerations for which 

different quality of rice and wheat is supplied 

to different areas; and

(c) whether any complaints have been 

received in this regard?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) and (b). No, Sir. The Food Corporation of

India issues wheat and rice of uniform quality 

conforming to the Prevention of Food Adul

teration Act standards for ail areas. How

ever, as procurement is made from various 

producing centres in the country, slight vari

ations within the specified standards in the 

quality of the foodgralns released simultane

ously from different godowns, are not alto

gether ruled out.

(c)  Delhi Administration has stated that 

13 complaints have been received during 

the last six months regarding the quality of 

rice and wheat. Whenever any complaint 

regarding quality is received, the same is 

immediately investigated, and appropriate 

measures, including replacement, are taken.

[English]

Ennergency Ward in San]ay Gandhi 
Hospital, Mangolpurl

2619.  SHRI TARIF SINGH: Will the 

Minister of HEALTH AND FAMILY WEL

FARE be pleased to state:

(a) whether Government are aware that 

Emergency Ward has not yet been started in 

the Sanjay Gandhi Hospital, Mangolpurl, 

New Delhi and emergency cases are not 

being admitted and this causing a great 

difficulty to the people in the surrounding 

areas; and

(b) if so, what steps are being contem

plated by Government to make emergency 

ward functioning in the said hospital and the 

time by when it is likely to be started?

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) Yes, Sir.

(b)  Emergency services in the Sanjay 

Gandhi Memorial Hospital will be com

menced only after obtaining necessary 

approvals for provision of additiqnat funds
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Completion of 100 Bedded Hoepitel, 
Pooth Khurd, Delhi

2620.  SHRI TARIF SINGH: Will the 

Minister of HEALTH AND FAMILY WEL

FARE be pleased to state:

(a) when the construction work of 100 

bedded hospital in Pooth Khurd near Bawana, 

Delhi was started and by what time the 

hospital was to be completed;

(b) the details of the progress made in 

Its completion and the period by which it is 

likely to be completed; and

(c) the reasons for delay in the comple

tion of the said hospital

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): (a) to (c). The construction 

work of 100 beded hospital in Pooth Khurd 

near Bawana, Delhi has not been started as 

yet.

....{Interruptions)....

12.00 hrs.

[Translation]

MR. SPEAKER: I am quite generous in 

giving you time. Please, speak one by one. 

All of you, please, take your seats.

[English]

I have seen all of you. Unless you take your 

seats, I am not going to call you.

....{Interruptions)....

[Translation]

MR. SPEAKER: All of you, please, take

{Interruptions).,,.

MR. SPEAKER: I will call all of you one 

by one. All of you, please take your seats. 

No, no. Those who have already met me, I 

will call them; and then I will take care of 

others.

(Interruptions)

MR. SPEAKER: Please take your seats. 

All of you please take your seats. {Interrup

tions)

MR. SPEAKER:  Mr. Maran, order

please. Mr Chhedi Paswan, what are you 

doing? Please take your seat.

{Inten̂uptions)

MR. SPEAKER: All of you, please take 

your seats. Everybody, take your seats. 

Those who have met me, I an̂ calling them. 

Next, I will also call others.

{Intenruptions)

SHRI JANARDHANA POOJARY 

(Mangalore): Is this the cor\6'̂\ot\7 {Interrup

tions)

MR. SPEAKER: Please take your seats.

SHRI JANARDHANA POOJARY: No, 

no. It is a bad precedent if you say that you 

will first call those who have met you in your 

Chamber. {Interruptions)

MR. SPEAKER: Mr. Poojary, I am not 

permitting you. Please take your seat. I am 

not allowing you.

{Interruptions)

SHRI JANARDHANA POOJARY: No; 

we are not agreeing to it.
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(Interruptions)

SHRIJANARDHANA POOJARY: We 

have given notices, and we should be al- 

bwed to raise it.

MR, SPEAKER: I have not told ‘no’ to 

you. Mr. Poojary, first take your seat.

SHRI JANARDHANA POOJARY: No. 

(interruptions)

MR. SPEAKER: Nothing will go on 

regard.

(Interruptions)

MR. SPEAKER: No. I will call you. 

Please take your seat.

(Interruptions)

•MR. SPEAKER: Pleasetake your seat.

(Interruptions)

SHRIJANARDHANAPOOJARY: You 

said that you will give priority to those who 

have met you in your Chamber. It is a bad 

precedent.

MR. SPEAKER: I said I will call you 

later. Please take your seat.

(tntenuptions)

[Translation]

SHRI DH ARAM PAL SHARMA (Udham- 

pur): Mr. Speaker, Sir, attempts were t>eing 

made, for quite sometime by the anti-na- 

tional elements to destroy the peace and 

amity in the Jammu region and there has 

been infiltration of extremists in this region. 

The Government had the informatbn that 

some Kashmiri extremists had been appre

hended while crossing the border through 
Rajouri and Poonch. Large quantities of arms

and ammunition were recovered from them. 

Earlier also arms and ammunitk>n were 

recovered thrbe R.S. Pura and once at 

Jammu border. But the Government paki 

little attention. A head of a calf was found 

slaughtered on the premises of a religious 

place in the evening of 26th March. The 

polk:e post was in the nearby. The head 

could have been removed. The people came 

out on the street and approached another 

kx:ality where people bebnging to another 

community lived. There was exchange of fire 

from both sides. The Police had to intervene 

and thereafter, firing in the air took place so 

that the situation could be brought under 

control. Curfew was imposed on that bcaltty 

of Janipura on the night of 26th March. The 

unfortunate fact is that the administratbn 

should have visualised the situatk)n in ad> 

vance and curfew should have been im

posed, over the entire town on the 26th 

March. What happened was that a proces

sion was brought out on the very next morn

ing of 27th March. Shops were looted and 4 

persons were injured in the process in Jain 

Bazar in Jammu and one shop had to suffer 

much damage. Thereafter, the processk)n 

reached Talab-Khateeka which is dominated 

by people belonging to another community. 

There was a communal flare-up and as a 

result of which 5 persons were injured and 

one shop was damaged. As such the people 

of Jammu have always lived with peace and 

amity, I woukj like to appeal through the 

House that the nefarbus designs of the anti- 

natk>nal elements and extremists may be 

foiled and peace and harmony may be es

tablished. The administratk>n should extend 

its support to control the situatk>n so that the 

normalcy could be restored.

MR. SPEAKER: Sharmaji, that is all, 

please, conclude your speech.

SHRI DHARAMPALSHARMA: Itisthe 

conspiracy of the anti-nattonal elements to 

maintain this atmosphere. In connectbn with 
the attempts whbh are being made to vitiate
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the atmosphere, it is the duty of all of us to 

assist the Government and the admlnistra- 

tion In improving the situation.

[English]

MR. SPEAKER: Mr. Poojary.

SHRIJANARDHANAPOOJARY: I had 

given a Calling Attention on 16th. This week 

also I have given a Calling Attention. This is 

regarding a serious matter about the Intelli

gence Report submitted to the Government 

of India regarding the biggest scandal of the 

century stating that the West Bengal Gov

ernment has amassed wealth to the tune of 

Rs. 200 crores. We want that Report. It is 

with the Central Government. (Interruptions)

MR. SPEAKER: Order please. I have 

told you that I have asked the Government 

for facts; and I have yet to decide about it. It 

is under my consideration.

SHRIJANARDHANAPOOJARY: How 

long? (Interruptions)

MR. SPEAKER: I have not rejected it.

(Interruptions)

MR. SPEAKER: Mr. Krishna Kumar.

(Interruptions)

CHAITRA 7, 1912 (SAKA)
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MR. SPEAKER: 

Krishna Kumar.

have called Mr.

(Interruptions)

MR. SPEAKER:  Yes, Mr. Krishna

Kumar?

(Interruptbns)

[Translation]

MR. SPEAKER: Ajit Babu what is the

[English]

I have not called you.

(Interruptions)

MR. SPEAKER: What Is this? Please 

hear your friend, Mr. Krishna Kumar.

(Intenuptions)

MR. SPEAKER: Order. Order. Mr. 

Basudeb Acharia, please take your seat. Mr. 

Sivaji Patnaik, take your seat.

(Interruptions)

MR. SPEAKER: The Speaker is on his

legs.

(Interruptions)

MR. SPEAKER: Mr. Somnath Babu, I 

am on my legs.

(Interruptions)

MR. SPEAKER: I have told Mr. Poojary 

that I have asked the Central Government 

for facts. I have not given my final decisk>n. 

It is under my consideration.

Yes, Mr. Krishna Kumar?

(Interruptions)

MR. SPEAKER: 

Krishna Kumar.

I have called Mr.

(Interruptions)

MR. SPEAKER: If you do not want to 

listen to Mr. Krishna Kumar I will proceed 

with the scheduled business.

SHRI S. KRISHNA KUMAR (Qullon): I
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come from a State where the three language 

formula has been faithfully implemented. 

We love Hindi; we are for the promotion of 

Hindi as a national language. But the Chief 

Minister of Uttar Pradesh has banned Eng

lish from all State Government offices and 

threatened that the teaching of English in the 

schools will be stopped.

MR. SPEAKER: No reflection on a 

State Government here.

SHRI KRISHNA KUMAR: This is against 

the interests of the linguistic minorities. They 

are stoking the fires of linguistic fanaticism 

adding to the problems of communalism, 

secession and terrorism. This is against the 

unity and integrity of the country. We want a 

statement from the Government clearly that 

the Government of India stands for the unity 

and integrity of the country and for linguistic 

harmony.

MR. SPEAKER: Pleasetake your seat. 

This is a State matter.

{Interruptions)

MR. SPEAKER: Mr. Basudeb Acharia.

{Interruptions}

SHRI BASUDEB ACHARIA (Bankura): 

Mr. Speaker, Sir, the matter which I am 

raising today will receive the support of the 

whole House. Sir, six thousand families of 

erstwhile East Pakistan have settled in a 

railway land in Maligaon and Pandu of As* 

sam. We met the then Prime Minister and the 

then Railway Minister and both of them 

assured an All̂Party Delegation that these 

families, who have settled in Maligaon and 

Pandu of Assam, would not be evicted till an 

alternate arrangement is made. Now, a 

preparation is being made to evict these 

families because a portion of land is being 

harKled over to Pandu College authorities. 

So, Sir, I want that these hapless families of

erstwhile East Pakistan, who have settled in 

the railway land, shouki not be evk:ted un

less some alternate arrangement is made, 

there is a railway land near that place and 

that land can be given to them. They can 

purchase, they are ready to purchase that 

land at market prk:e. So, some arrangement 

should be made and they should not be 

evicted. (Interruptions)

SHRI AJITPANJA (Calcutta North East): 

We support him fully.

SHRI BASUDEB ACHARIA: So, the 

Railway Minister should send instructions of 

N F railway that they should not evk;t these 

hapless families from that land... {Interrup

tions)

SHRI SOMNATH CHATTERJEE 

(Bolpur): Sir, this is a very Important mat

ter... {Interruptions)

[ Translation]

MR. SPEAKER: Chitta Babu, you shoukJ 

hear to them also who are sitting behind you.

SHRI TEJ NARAYAN SINGH (Buxur): 

A serious crisis of drinking water supply has 

been created in Bhojpur district of Bihar on 

account of power shortage. I wouki like to 

ask the Government to make arrangements 

for ensuring supply of water by installing 

generator there.

SHRI MITRA SEN YADAV (Faizabad): 

25 armed men in uniform, have killed 6 

persons in Lakhawar village under Thana 

Ghosi in district Jahanabad of Bihar State. 

Consequently, terror has spread among the 

people. This is a serk}us incident.

MR. SPEAKER: This matter has al

ready been raised under 377 when you were 

not present in the House.
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[English]

That has already been raised Mr. Yadav.

[Transiation]

SHRI MITRA SEN YADAV: Let It be 

raised under 193.

MR. SPEAKER: Please sit down.

[English]

SHRIMATISUBHASHINIALI (Kanpur): 

Mr. Speaker. Sir, yesterday in Kanpur, the 

police fired upon workers and peasants who 

had collected on the road when one of their 

colleagues, a worker of a factory, had been 

killed, demanding compensation for him. 

And the police fired on this crowd last night 

killing atleast one person I would like to 

bnng to the attention of this House that last 

time also when there was police finng in 

Kanpur, Janata Party was in power.... (Inter- 

ruptions)

[Translation]

MR. SPEAKER. Law and Order is a 

state subject. Please sit down.

[English]

SHRIMATI SUBHASHINI ALI: I wouW 

like to demand that action must be taken by 

the concerned authorities and the next of kin 

must be given adequate compensation... 

(Interruptions)

SHRI SAL GOPAL MISHRA (Bolangir): 

There Is a Bank called Bolangir Anchali 

Grammin Bank in Bolangir District of Orissa. 

This Bank has already sustained a loss of 

Rs. 3.75 crores due to mismanagement. The 

empk)yees of that Bank are on indefinite 

strike from 22nd... (Intenruptions)

MR. SPEAKER: It is a State matter.

SHRI BAL GOPAL MISHRA: No. It is 

under the direct control of the Finance Min

istry. I request the Government to take note 

of it.... (Interruptions)

[Translation]

SHRI SANTOSH KUMAR GANGWAR 

(Bareilly): Sir, only day before yesterday, 

that is on 25th March, there was a bomb- 

explosion in a cinema hall in Kashipur in 

Nainital district of Uttar Pradesh in whk:h 10 

persons died and many were injured. Simi> 

larly, a large haul of most sophisticated 

weapons was seized in Pilibhiton 19th March. 

About 15 days before the said incident, a 

bomb explosion took place at HaMwani in 

district Nainital in which 5 people were killed. 

The occurance of so many incidents of such 

kind in the Terai region is an indk:ation of 

danger. I would like to hon. Minister to make 

a statement m the House on this subject.

....(Interruptions)....

SHRI MADAN LAL KHURANA (South 

Delhi): Mr. Speaker, Sir, I would like to 

submit that the lawyers are on strike in Delhi 

today. Yesterday it was stated in the House 

that the report of the Wadhwa Committee 

which had been constituted to investigate 

into the charges levelled against Shrimati 

Kiran Bedi must be placed here because its 

interim report has already been placed. 

Yesterday, the hon. Minister of Parliamen

tary Affairs stated that the Government would 

place the report. If the report had been 

placed before the House the situatton oouM 

not have been what it is today. Mr. Speaker. 

Sir, my point is that Delhi Administration has 

not yet sent the report to the Government. 1 

would like that the report should be placed 

before the House at the earliest.

MR. SPEAKER: It is enough.

SHRI MADAN LAL KHURANA; Sir, you 

should direct the Government to get the
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Wadhwa Committee Report placed before 

the House. You had said so yesterday.... 

(Interruptions)..,.

SHRI JANAK RAJ GUPTA (Jammu): 

Mr. Speaker, Sir, the situation ir̂ the Kashmir 

valley was already very serbus but during 

the last three days, the situation in Jammu 

also deteriorated very much and there is so 

much tension among the people that it seems 

as If the Government and the administration 

have virtually collapsed. Jammu has always 

been a secular State. It is a very serious 

situation. I want the Government to pay 

attention in this direction.

SHRI NATHU SINGH (Dausa): Mr. 

Speaker, Sir, I woukJ like to draw the atten* 

tion of the House towards a matter which is 

of concern to all. The Government has been 

informed by the Intellegence Agency that 

attempts are being made to create a situ

ation similar to that existing in Punjab and 

Jammu and Kashmir, in the North and North 

Eastern parts of India particularly in the State 

of Nagaland, Mizoram and Assam. The ex

tremist organisations have created such 

organisations as the ULFA in Assam, NSCN 

in Nagaland and PLA in Mizoram which are 

engaged in accelerating their activities col

lectively. Not only this, as per intelligence 

reports, the situation there would be more 

grave than the situation in Punjab and J & K. 

The Government should make a statement 

as to what actk>n has it taken on that report?

[English]

SHRI ERA ANBARASU (Madras Cen

tral): There is an imminent danger for na

tional integration, I am really afraid that the 

country may divide into Hindi speaking States 

and non-Hindi speaking States if you allow 

the Chief Minister of Uttar Pradesh to ban 

English which is a link language. It is very 

dangerous...

MR. SPEAKER: It is a State matter.

SHRI ERA ANBARASU: Therefore, I 

want a full debate in this House. What is the 

polk:y of the Government? Are they follow

ing three-language formula or two-language 

formula? What is the policy of this country? 

They should comeforward with a statement.

MR. SPEAKER: I do not accept it. This 

is a State matter.

SHRI VASANTSATHE(Wardha): Sir, 

the Delhi Pradesh Congress Committee is 

bringing a big representation to meet you 

because... (Interruptions).

MR. SPEAKER: I am interested in you, 

Mr. Sathe.

SHRI VASANT SATHE:  They are

coming under the leadership of Mr. H.K.L. 

Bhagat, an hon. Member. I want to bring it to 

your notice... {Interruptions). You are alsr 

concerned with it. Sir, the cause it the rise ir 

prices of petroleum products and other things 

which is affecting the people in Delhi. The 

milk price has gone up, the water rate has 

gone up... {Interruptions).

[ Translation]

SHRI MADAN LAL KHURANA: The 

water rates, prices of milk and everything are 

going up......(Interruptions)....

[English]

SHRI VASANT SATHE: It is a concern 

of ail sides. They are going to meet you. 

Kindly receive them.

MR. SPEAKER:  Yes, Mr. Hannan

Mollah.

SHRI HANNAN MOLLAH (Ulubeiia): 

Sir, you are aware that after partition, lakhs 

of people came from East Pakistan to India, 

leaving their property there, and only 54.000 

people were able to register their names for
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compensation under the Enemy Property 

Scheme. But the cases have not been 

completed. Thirty-five thousand cases have 

not yet been completed but this Government 

ts going to close the office in Calcutta... 

{Interruptions).

(Translation]

MR. SPEAKER: It is all right. It is cover. 

Please sit down. Shri Maheshwar Singh.

SHRI MAHESHWAR SINGH (Mandi): 

Mr. Speaker, Sir, during the last week i.e. 

from 17th March to 24th March, there was an 

unprecedented and heavy rainfall, hailstorm 

and snowfall in Himachal Pradesh which has 

caused heavy damage worth crores of rupees 

to life, property, roads and drinking water 

projects. Therefore, through you, I would like 

to request the Union Government to provide 

immediate financial assistance to the Hima

chal Pradesh Government to enable it to 

cope up with the critical situatbn. A fact 

finding team should also be sent there by the 

Central Government to assess the damages 

and it should present its report to the Union 

Government, on the basis of which ade

quate amount of compensation should be 

immediately released to the State Govern

ment to make up the loss caused by the 

damages. In this regard, I. alongwith two of 

my colleagues, have given a notice for a 

Calling Attention Motbn. Kindly look into it 

also... {Intê '

SHRI BRIJ BHUSHAN TIWARI (Do- 

mariaganj): Mr. Speaker. Sir, due to persis

tent atrocities and oppression 'm Nepal, 

hundreds of people have fled from Nepal 

and crossed over to my constituency, which 

is on the Indo-Nepal border. I would like you 

to take up the motion, for which I have given 

a notice.... (Intenuptions)....

PAPERS UID ON THE TABLE

Annual Reports and Reviews on the 
working of the Handicrafts and Hadlooms 
Export Corporation of India Ltd., Hew 
Delhi and the Wool and Woollens Export 
Promotion Council, New Delhi for 1988- 

89 alongwith Statements showing rea
sons for delay In laying these Papers

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV; Mr. 

Speaker, Sir I beg to lay on the Table:—

(1) A copy each of the following papers 

(Hindi and English versions)  under 

sub-section (1) of section 619A of the 

Companies Act, 1956:—

(i)  Review by the Government on the 

working of the Handicrafts and 

Handlooms Exports Corporation of 

India Limited, New Delhi, for the 

year 1988-89.

(ii)  Annual Report of the Handicrafts 

and Handtooms Exports Corpora

tion of India Limited, New Delhi, for 

the year 1988-89 along with Au

dited Accounts and comments of 

the comptroller and Auditor Gen

eral thereon.

(2) A statement (Hindi and English ver

sions) showing reasons for delay in 

laying the papers mentioned at (1) 

above. [Placed In Library. See nV LT— 

555/90) ^

(3)(i)  a copy of the Annual Report (Hindi 

and English versions) of the Wool 

and Woollens Export Promotbn 

Council, New Delhi, for the year 

1988-89 ak>ng with Audited Ac

counts.

12.2S hrs.
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(ii)  a copy of the Review (Hindi and 

English versions) by the Govern

ment on the working of the Wool 

and Woollens Export Promotion 

Council, New Delhi, for the year 

1988-89.

(4) A statement (Hindi and English ver

sions) showing reasons for delay in 

laying the papers mentioned at (3) 

above. [Placed in Library. See No. LI— 

556/90].

Central Wakf Council (Amendment 

Rules, 1989)

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN): I 

beg to lay on the Table a copy of the Central 

Wakf Council (Amendment) Rules, 1989 

(Hindi and English versions) published in 

Notification No. G.S.R. 770(E) in Gazette of 

India dated  the 21 st August, 1989 under 

sub-section (3) of section 8 D of the Wakf 

Act, 1954. [Placed in Library. See No. LT— 

557/90)

[English]

Annual Report, Annual Accounts and 
Review on the working of the Indian 
Council of Medical Research, New Delhi 
for 1988-89 alongwlth the Statement 
showing reasons for delay in laying these 

papers

THE . MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI NILAMANI 

ROUTRAY): Sir, I beg to lay on the Table—

(1)  (i)  A copy of the Annual Report

(Hindi and English versions) 

of the Indian Council of Medi

cal Research, New Delhi, for 

the year 1988-89.

(ii)  A copy of the Annual Accounts 

(Hindi and English versions)

of the Indian Council of Medi

cal Research, New Delhi, for 

the year 1988-89together with 

Audited Report thereon.

(iii)  A copy of the Review (Hindi 

and English versions) by the 

Government on the working of 

the Indian Council of Medical 

Research, New Delhi, for the 

year 1988-89.
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(2) A statement (Hindi and English ver

sions) showing reasons for delay in 

laying the papers mentioned at (1) 

above. [Placed in Library. See No. LT— 

558/90].

Notification Under Essential Commodi

ties Act, 1955

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA): I 

beg to lay on the Table a copy of the Pulses, 

Edible Oilseeds and Edible Oils (Storage 

Control) Fifth Amendment Order, 1989 (Hindi 

and English versions) published in Notifica

tion No. S.O. 1035(E) in Gazette of India 

dated the Essential Commodities Act, 1955. 

[Placed in Library. See No. LT—659/90].

Annual Report and Review on the work

ing of the Brahmputra Board for 1988-89 
and a Statement showing reasons for 

delay in laying these Papers

[Translation]

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): On 

behalf of Shri Manubhai Kotadia. I beg to lay 

on the Table:—

(1)  A copy of the Annual Report (Hindi

and English versions) of the Brah

maputra Board for the year 1988-

89 along with Audited Accounts.
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(2)  A statement (Hindi and English 

versions) (a) regarding Review by 

the Government on the working at 

the Brahmaputra Board for the year 

1908-89 (b) showing reasons for 

delay in lying the papers mentioned 

at (1) above. [Placed in Library. 

See No. LT—660/90].

12.29 hrs.

BUSINESS ADVISORY COMMITTEE

Fourth Report

[Translation]

DR. LAXMINARAYAN PANDEYA 

(Mandsaur): Mr. Speaker, Sir. I beg to 

move:—

'That this House do agree with the 

Fourth Report of the Business Advi

sory Committee, presented to the 

House on the 27th March, 1990.”

[English]

MR. SPEAKER: The question is:

"That this House do agree with the 

Fourth Report of the Business Advi

sory Comm ittee presented to the House 

on the 27th March, 1990.”

The motbn was adopted

MR. SPEAKER: Now we shall take up 

Matters under Rule 377.

THE MINISTER OF INFORMATION 

AND BROADCASTING AND MINISTER OF 

PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): One point, Sir. Yesterday also

I said in the House, today also the matter was 

raised by Mr. Madan Lai Khurana about 

Wadhwa Committee Report. The Govern

ment has given an assurance that it will be 

placed very soon in this House.

MR. SPEAKER: Now, matters under 

Rule 377.

12.301/2 hrs.

MATTERS UNDER RULE 377 

[English]

(I)  Need to give recognition to 

the Association of Bharat 

Natyam Artists and concessions 

for Artists in Rail fare and Air 

fare

SHRIMATI VYJAYANTIMALA BALI 

(Madras South): The performing arts are 

being given a lot of importance and the 

Government of India is promoting the culture 

and arts through various incentives and other 

activities like the Festivals of India. But the 

artists are not being given their rightful rec

ognition and the facilities given to them are 

negligible. They need better treatment and 

respect as professionals also.

12.31 hrs.

[MR. DEPUTY-SPEAKER in the Chaî

In this connectbn I wouki like to draw the 

attentbn of the House that the Association of 

Bharatanatyam artists (ABHAT) have re

quested the Government for their recogni

tion since the main object of this Association 

is to look after the welfare activities of these 

artists. The klea was that if this Associatk>n 

is recognised then it couki recommend to the 

Government the eligible artists for various 

concessions in Railways. Also the demand 

of the Associatk>n was that the artists shoukl
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be givdn concessions on the 1st class Rail* 

way and air journeys. I request the Govern- 

ment to consider these requests favourably.

(ii)  Need to declare AraKkonam, 
Tamil Nadu, as ‘drought-prone 
area* and provision of funds for 

exclusion of Rural Water Supply 

Schemes

SHRI R. JEEVARATHINAM (Ar-
akkonann): Sir, Arakkonam, in my constitu

ency, covers mostly rural areas under Sho- 
linghur, Pallipat, Ranipet, Katpadi talukas, 

lakhs of people living there are engaged in 
agricultural work, daily wages earners, 
wavers, tannery workers etc. They are mostly 
backward and belong to weaker sections of 

the society. They have been facing acute 
drinking water problem. They are finding it 
extremely difficult to get drinking water, leave 
alone finding water for other use. The under
ground water table is so scarce that even 
after boring the ground for 250 ft. or 300 ft. 

deep, water source is bleak.

It is, therefore, requested that the Gov
ernment may declare these areas as drought 

prone areas and immediately arrange to 
provide funds for execution of rural water 
supply schemes in these areas on priority 

basis. The rural water supply schemes can 
be taken up and executed by the military 
personnel drawn from the Madras Regiment 

who can complete the work expeditiously.

(lii) Needs to set up, Fisheries Uni
versity in Kerala

SHRI T. BASHEER (Chirayinkil): It is 

learnt that the Government of India pro
poses to set up a University of fisheries. 
Kerala has a strong case for establishment 

of univeisity of fisheries.

Kerala is the leading producer of manne 
products. The State has tho highest popula
tion of fishermen in the country. The State 
have also pioneered several new ventures

as the shrine hatchery at Azhikode and the 
seafann at Malapuzha. A number of Central 
institutes such as Central Marine fisheries 
Research Institute, Central Institute of Fish* 
eries Technology etc. ar̂ located In Kerala.

In view of these facilities already exist

ing, the University will be able to operate 
successfully right from its inceptk)n.

In the light of the aix>ve facts, i request 

the Government to set up a fisheries univer
sity in Kerala.

[ Transfatfon]

(Iv) Need to set up mineral based 
industry in Chhota Nagpur 
(Bihar) to provide employment 
to unemployed youth

SHRI JORAWAR RAM (Palamau): Mr. 
Deputy Speaker. Sir. the Chhota Nagpur 

region which is predominantly inhabited by 
the tribals, Harijans and other backward 
communities, Is an immeasurable strore- 
house of innumerable minerals. Despite this, 
development is a dream for this area be
cause none of the Governments which have 
been hitherto in power, has formulated any 
plans with a specific view for the develop

ment of this area. As  *'p«̂ult thereof, the 
people of this region have been indulging in 
separatist and parachial politk:s in the name 
of Jharkhand and Bananchal movements.

Partrcularly in Palamau, there are vast 

deposits of coal, famercle, Lime stone, Dolo
mite, Magnetite, Graphite. China clay. Baux

ite, Granite, Felspar, and quartz Marble. 
Pata, Lac and Mahua trees are also found in 

large numbers in Palamau. Unemptoyed 
youth could be provided with employment by 
setting up Mineral—based industries in this 
area,

(V) Need to provide Jobs to trained 
apprentices in Ordinance facto
ries

SHRI  BABURAO  PARANJPE 
(Jabalpur): Mr. Deputy Speaker, Sir, for the
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past many years, trade appremices are being 

imparted training and on the successful 
completion of such a training they are ab
sorbed In service by the ordnance factories. 
Till 1985. the trained young trade appren
tices upto 22nd Batch had been absorbed in 

service by the ordnance factories and there
after, a restriction was imposed on the new 

recruitments.

For the last five years, many such trade. 

apprentices are jobless, even after undergo
ing the said training.

During the past few years, a system of 
purchases from the private sector has been 
in vogue in the ordance factories and a major 

portion of their spare parts’ and machineries’ 
requirements are being purchased from the 
private parlies. While on the one hand, this 
has encouraged corruption, on the other, the 

number of unemployed, trained, trade ap
prentices IS also increasing on that account.

I would like to request the hon. Defence 
Minister to stop forthwith the ordnance facto
ries* practice of making purchases from pri

vate factories and also to provide jobs to 
these thousands of trained trade appren
tices, who have remained unemployed.

[English]

(vi)  Need to direct ONQC to explore 
oil potential In Bengal basin

SHRIRUPCHANDPAL(Hooghly): Sir, 

according to experts, the Bengal Basin is 

positively believed to have a very large oil 

reserve. ONGC has also admitted this. A 
section of Geologists, some of them involved 
in exploration work since the days before the 

birth of ONGC maintain that the Bengal 
Basin has actually given indication of nearly 

28.5 billion metric tonnes or 28,500 MMT 
which can put some Middle-Eastern coun
tries in shade. But in spite of this very large 
deposK of 'Oil and gas in Gangetic West 

Bengal, authorities like ONGC have been 
consistently showing a very indifferent atti
tude in the matter of drilling. Only a few 
drillings In the Bengal Basin have so far been

undertaken.

In a recent seminar organised by the 
West Bengal Science Forum heki in the 
Geobgy Department of Calcufla University, 
the matter has been discussed In some 

detail. In a subsequent discussk>n more 
details in the matter have come out. For a 
country like India whose oil import bill is 
about Rs. 5,000/- to Rs. 7,000/- every year, 

no further neglect of this great oil potential of 

the Bengal Basin should be albwed.

1 would urge upon the Government of 
India to immediately ask the ONGC to take 
up the matter in right earnest.

(vii) Need to launch dredging opera
tions for desllting rivers In Sun- 
derbans Area of West Bengal

SHRISANAT KUMAR MANDAL (Joyn- 
agar); Mr. Deputy-Speaker, Sir, while nature 

was bounteous to the Sunderbans area in 
West Bengal by giving it scenic beauty and 
unk̂ue fk>ra and fauna, it remains poverty- 

ridden. Only profession for its inhabitants is 
small-time agrk:ulture and that too on the 
mercy of the rains and rivulets which are fed 
by the high tidal waves from the adjacent 

Bay of Bengal. All these rivulets are highly 
silted and the water does not pass through 
their sluk:e gates to the fields which are 
situated on the lower level. These rivulets 

which are becoming cause of son-ow for 
these small agriculturists—who do not have 
any other means of livelihood pass through 

Canning, Basanti, Ghoshaba, Kultali Police 

stations in the Sundeit̂ans area. Now, Sir, it 

is high time that the Government launch 
upon a drMging scheme for these rivers/ 
rivulets and remove the accumulated silt. 

Sir, as you know, the West Bengal State is 
already In the grip of acute industrial unem
ployment and is unable to spare any sizeatble 
funds for desilting operatbns in these rivu
lets.

I, therefore, request the Central Gov
ernment kindly to come to the rescue of the 
poor inhabitants of these areas and launch 
upon desilting operatk>ns before it is too Tate.
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[Translation]

(vlli) Need for steps to check erosion 
caused by the Gandak river near 
GopaiganJ Sewan and Saran 

districts

SHRI RAJ Î ANGAL MISHRA (Gopal- 

ganj): Mr. Deputy-Speaker, Sir, the Gandak 
river originates from Nepal and passes 
through Uttar Pradesh and Bihar and joins 
the Ganga near Sonepur. The L.R.P. De
partment has constructed a long bridge over 
this river near Dumaria Ghat. On account of 
the construction of this bridge the flow of this 

river has been obstructed although the bridge 
serves to link Champaran, Muzaffarpur and 
Samastipur. Due to the obstruction in the 
flow of the river there is soil erosion in Gopal* 
ganj, Sewan and Saran districts. This is 

causing danger to the bridge also. The soil 
erosion has also ruined the farmers finan
cially.

Therefore. 1 rev 'jst the Government to 
take suitable steps to ̂ eck soil erosion and 
formulate welfare programmes for the af
fected farmers so that they do not face 
problen. j during the coming monsoon.

[English]

12.44 hrs.

GENERAL BUDGET 1990-91--GENERAL 

DISCUSSION;

DEMANDS FOR GRANTS ON ACCOUNT 
(GENERAL). (1990-91)

AND

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL) (1989-90)— 

CONTD.

MR. DEPUTY-SPEAKER: Now we will 
take up discussion on item Nos. 8 to 10—

General Discussion on General Budget.

SHRI iNDRAJIT GUPTA (Mldnapore): 
Mr. Deputy-Speaker, Sir, i would like to 
compliment my old friend and old colleague 
in arms on this side of the House, when we 
were there for many years together, Mr. 
Madhu Dandavate...

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): I am still colleague 
in arms.

SHRIINDRAJITGUPTA:...intheHouse, 
but not on this side.

I would like to compliment him on the 
first Budget which he has presented for
1990-91.

We welcome very much some of the 
objectives of the budgetary policies which he 
has, on behalf of the Government, announced 
in a very kx)ld manner. I should say. Of 

course, those objectives cannot be realised 
overnight nor even in a short pace of three or 
four months. Their objectives which have 
been spelt out in terms of certain schemes 
and plans will take time to fructify, will take 
time to realise. The Government has also 
said that it wants to alter and change the 
whole perspective and outlook of planning 

including the emphasis on agriculture, the 

orientation towards providing more employ
ment opportunities, particularly in the rural 

areas, lessening of the dependence on for
eign loans, decentralisation of planning and 

various other things.

It is my duty also to point out to the 
Finance Minister that there were some other 
features of the budgetary policy during the 
last few years which we consider to be 
retrogade and I am. of course, hoping that 

those features also will be reversed by the 
present Government—though as I said, it 
cannot be done in one day. The process of 
reversion of those retrograde features shouki 

be started. For example, a very welcome 
factor is that he has given up the old habit 

which the previous Government had, of in
troducing steep hikes in the Centrally<ad
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ministered prices, just on the very eve of the 

Budget.

SHRI K.S. RAO (Machilipatnam): What 
about tele-communications?

SHRI INDRAJIT GUPTA: I am talking 
about the Budget. Tele-communicatlon, 
Postal and others are separate from the 
main Budget. To the extent it has been done,
I deplore it.

SHRI NIRMAL KANTI CHATTERJEE 
(Dum Dum): That was done before the Par
liament Session started.

SHRI INDRAJIT GUPTA: In order to 
avoid the Parliament, this was being done for 
the last two or three years on everything, on 
coal, Iron and steel, petroleum products, 

cement and so many things. As far as I can 
make out as a general policy, that policy has 
been given up by the present Government, I 
compliment them for that.

Secondly, I must say that the trend 
which was being followed ail these years 
was to rely more and more on indirect taxes 
and less on direct taxes. It is, in our opinion, 
a retrograde feature because the bulk of 
indirect taxes necessarily imposed a burden 
on the people, the community at large, while 

direct taxes naturally impinge upon those 
people who have sufficiently large incomes 
in order to pay direct taxes. This time I find 
that the total quantum of direct taxes which 
are to be raised remain below 20% of the 

total, whereas the share of indirect taxes 
again is nearly 78%. I think that this process 
has to be reversed and unless it is reversed, 

you have this curious spectacle where the 
consuming public, generally, is apprehen
sive and distressed by the fact that there will 
be inflation, cost-push, due to the type of 

indirect taxes which have been levied. All 
economists and economic journals have 
commented that there is no way of avoiding 
this cost-push which will lead to a cascading 

effect on inflation. On the other hand, gener- 
aHy speaking, the business community, with 

some exceptions, has welcomed this Budget. 
Why? The reason is that they had an appre

hension that in the long-term fiscal policy 
which was adumbrated by the Rajiv Gandhi 
Government soon after it came to power-the 
bng-term fiscal policy, meaning thereby 
something unprecedented happening-an 
assurance was given to the corporate sector 
that for the whole duratbn of the Seventh 
Plan, no new impositbns wouki be levied on 
the corporate sector. This was supposed to 
be a novel way of provkling an incentive to 
them for further investment and expansion 
on production and so on. I know the hon. 
Minister has removed the investment allow
ance which they were enjoying. He has also 
removed the tax on minimum profit whteh 

had been imposed. It had to be imposed 
because big companies, well-known com
panies, well-established companies, were 

showing zero tax liability. The previous st of 
tax, laws were enabling them to cookup their 

accounts in such a way that they ended up by 
showing that they had no tax liability at all 
and, therefore, this tax on the minimum book 
profits was brought into existence; and that 

has been abolished. Why, I do not know.

Secondly, this investment albwance 
which has been removed, of course, will 
perhaps hurtthe Indian domestic companies 
more than the foreign multi-national compa
nies because mutti-natk>nal companies 
operating in our country generally do not go 

in for large expansion at regular intervals, 
but domestic Indian companies try to do it. 
To what extent it will benefit whom, I do not 
know.

Before the Budget, two or three months 
ago, by an executive order, the Government 
has reduced from two years to one year, the 

period required for declaration of bonus 
shares. Previously, bonus shares couki only 
be done once every two years. Now it has 
been made once every year. This means an 

addition to the capital of those companies 
which are able to float bonus shares and on 
the basis of that they earn higher profits, 
higher dividends and so on. So, I am not 

surprised to see that the business circles 
were afraid that the long-term fiscal policy 

was going to be scraped. But we were not 
told anything about that-whether it is going to
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be scrapped or modified or retained or what 
is going to be done to it. So. by and large, the 
business community understand that the 
main benefits which were accruing to them 
by the long-term fiscal policy will continue. 
The only thing they are grumbling about is 

the removal of the investment allowance. 
Further, the tax rate has also been reduced 
on the Corporate Sector from 50 per cent to 
40 per cent. So, that counterebalances the 
removal of the investment allowance. My 
point is that the hon. Minister should care
fully examine whether these changes which 
are being brought about in the structure of 
Corporate Taxation do not put the foreign 
collaborators, the multinational corporations 
in a more advantageous position vis-a-vis 
the Indian companies. This is very impor
tant.

The other thing I want to say is that of 
course there has been a record increase in 
new taxes leaving a still large uncovered 
deficit of Rs. 7206 crores which I am happy 
to say, of course, is much less than the Rs. 
11750 crores which was estimated at the 
end of the year owing to the previous Gov
ernment’s policy. He has brought it down 
from Rs. 11750 crores to Rs. 7206 crores. 
That is not a mean achievement within these 
two months.

SHRI JANARDHANA POOJARY 

(Mangalore); By borrowing more...3 per 
cent

SHRI INDRAJIT GUPTA: No. There is 
no borrowing more.

SHRI JANARDHANA POOJARY: Yes. 

you can see the Budget. You can see Page
2 of the Budget at a Glance... {Interruptions) 

All right, you don’t want to see it. Leave it.

PROF. MADHU DANDAVATE: It can
not be said like that. I will set the record 
straight. 1 want to make one point and it will 
help your argument. Last year, as far as the 

Corporate Sector is concerned, the addi
tional tax i.e. the additional resource mobili

MARCH 28, 1990

sation from Corporate Taxation was Zero. 
This time, it will be Rs. 800 crores.

SHRI INDRAJIT GUPTA: It is Rs. 800 
crores. But that is the direct taxatbn. But the 
burden of Indirect Taxation is something like 
Rs. 4654 crores. I am talking about the ratio, 
the imbalance. I don’t expect that in one year 
or half-year or in a quarter of a year you are 
going to reverse that whole trend which has 
been folbwed over the years. But still this 
trend continues and this ratio requires to be 
carefully gone into because the new tax 

amounts to Rs. 1790 crores. My friends are 
insisting on the postal tariff, telephone 
charges, the railway freight and fares, petro
leum products particularly petrol and high
speed diesel. It will, of course, have a cas

cading effect on prices. There is no doubt 
about it. These things are quite a heavy 

burden. Here, I want to point out one thing. 
Who is the main consumer of petrol in this 
country? It is the Government. It is the 
Government, the Public Sector Undertak
ings, all their institutions, their officers. State 
Transport etc. who are the main consumers 
of petrol. I would like to know whether the 
Government has made any calculation as to 
who gains and who loses on this round 
about. You are increasing the price in order 
to earn more revenue. But the expenditure 
on petrol at the price in order to earn more 
revenue. But the expenditure on petrol at the 
higher rates, at the higher prices is mainly 
coming from the Government consumption. 

Therefore, on the balance, what is it? It is 
taking something out of one pocket and 

putting it in another or what? What is the gain 
or loss on the balance? We would like to 
know about this. I don’t think there will be any 
reduction in petrol consumption as far as the 
Government is concerned or the Public 

Sector is concerned. I think some measures 
of economy should be thought about. I am 

glad that the Prime Minister has issued some 
kind of a directive to the Ministers that when- 
ever he is leaving to a foreign country or 
arriving from a foreign country, the whole 

retinue of Ministers should not necessarily 
go to the Airport to see him off or receive him. 

This has always been done in this country. It 
is essential spending so much petrol to drive
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to Palam and drive back from Palam? The 
whole fleet of Ministers and their cars go to 
the Airport. Why is it necessary to do so? 
Only the other day we went with the Prime 
Minister to Namibia. At Palam, I saw the 
same thing happening. Is it essential that all 
the 25 to 30 Ministers should stand in a line 
to see him off and then again, when he 

comes back? You can save quite a lot of 
petrol. It is one example I am giving you.

According to the Finance Minister’s 
speech. I have just noted and I am quoting 
his words: "The pressure of inflation is closely 
linked to the fiscal imbalance.” Obviously. 
He has also said that the management of 
inflation is one of the priority areas for this 
Government. He has also said that fiscal 
imbalance is the root cause of the problem of 
inflation and the difficult balance of pay
ments position. All this points to the fact that 
we cannot get out of this situation unless we 
see, how this fiscal balance is to be restored 
or at least fiscal imbalance is to be reduced. 

It has to be done by constantly trying to 
reduce the uncovered deficit in the Budget 
and to raise more resources and to step up 
production.

Agricultural community, generally, I 
think, has welcomed this Budget for several 
reasons. One is, there are concessions given. 

The whole budgetary thrust is towards de
velopment of the rural sector, the agricultural 
sector. Of course, this Is raising some corre
sponding apprehensions in the minds of 
those sections who are not concerned so 

much with agriculture but with industry and 
business. They think that it may lead to 
corresponding neglect of their sectors. But, 
anyway, generally speaking, since we are 
living in a country were 75 per cent of the 
people are dependent on agriculture for their 
livelyhood, you see, it is quite correct that the 

worst poverty and the worst unemployment 
are in the rural areas. So, it is necessary that 
the Government should concentrate deploy
ment of its resources in the rural sector in 

order to solve these burning problems.

As far as debt relief question is con
cerned and writing oft of loans up to Rs.

10,000,1 would kindly request the Minister, 
when he replies, to clarify once more, what 
exactly is the modality of doing this writing off 
because great expectatk>ns have been 
roused—he knows, I am sure—in various 
parts of the country. Everybody has taken for 
granted that everybody who has got a k>an of 
up to Rs. 10.000, the whole thing will be 

written off as early as possible. That day, he 
replied to certain supplementary questions. 
The hon. Minister was good enough to qual
ify this general commitment. They cannot go 

back from that commitment. And we wel
come that commitment. But he qualified it by 
saying that ail loans up to Rs. 10,000 taken 
from (a) public sector banks and rural re
gional banks, and (b) those loans which are 
overdue up to the 2nd of October, 1989 

would be written off and all the other loans 
taken from cooperative agencies or coop

erative banks as well as those whose period 
was spilled over beyond 2nd October were 
not being written off at the moment and the 
main burden as far as loans from the coop
erative agencies were concerned were, of 
the State Government. The Centre is willing 

to help them, to assist them. How they will 
assist them that he is going to discuss with 
the Chief Ministers of the various States. But 
the direct burden which the Central Govern

ment wants to bear is only In respect of public 
sector banks and regional rural banks those 
which are well overdue up to 2nd October, 
for which, he has now provided Rs. 1000 
crores in this Budget. Nobody Is clear as to 
what all this means. Only yesterday I was 
being told by some friends who are very 

closely connected with the rural areas that 

the majority of these small loans of small 
farmers are from cooperative banks and 
cooperative credit agencies.

We do not have any data; we do not 
have any statistical data to confirm this. But 

if it means that the net result, at the end, will 
be that the bulk of the loans whrch are up to 
Rs, 10,000, will remain uncovered by this 
scheme because they come from coopera
tive banks and agencies and only a relatively 
small portbn, which come from the public 

sector banks, will be dealt with, the burden 
will be shouldered by the Central Govern-
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ment. then we should know clearly where do 

we stand—not we, but those people who 
have actually taken the loan.

13.00 hrs.

It is not clear to them at all as to what the 
actual implications of this scheme are.

While presenting the Budget the hon. 
Minister has made a remark—irrespective of 
land holdings. He saki this benefit is going to 
all irrespective of their land holdings. Obvi
ously it does mean and it cannot mean by the 
very logic of it that big land holders, those 
who have taken loans of much more than Rs. 
10000 are going to get the benefit. Obviously 
they are not. How can they? It relates only 
loans upto Rs. 10000 even of defaulters 
also. People w|y5 have the capacity to repay 
but are not repaying, obviously should be 
excluded from the benefit of this scheme. 
But for the rest it should be made amply clear 
so that no doubts %#left. It is no use talking 
about something as though it is a pie in the 
sky. Whatever is realistic, practicable, they 
should do. What they cannot do, should be 
explained. There is no use in keeping it 
vague so that people do not understand 
what is going on.

We welcome the Employment Guaran
tee Schemes for the drought prone areas 

and the areas with acute problem of rural 
unemployment. These have got to be worked 
out. They will fructify only in due course. I 
want to know about the non-resident Indi
ans’ contribution to this resource mobilisa
tion. is it or is to not a fact that bulk of the 
money which has come from the non-resi- 
dent Indians abroad is not going into the 
productive investment at all? It is going into 
bank deposits only. It is not being used in 
productive investment. Have they got any 
scheme or any plan by which this money 
which has been earned abroad by these 

non-resident Indians can be utilised for pro
ductive investment in our country and is not 
just put away in banks in order to earn 
interest? I want to know what is, more or less,
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the quantum of the amount whbh has been 
remitted by the non-resident Indians to our 

country.

Obviously the Minister himself realises 
that despite all good intentbns there is going 

to t>e a further inflatk>nary spurt, tt cannot be 

controlled. That is why he has provWed for 
additional dearness altowance to the Central 
Government emptoyees in the coming year. 
That means there is going to be price rise; 

otherwise why should he provide for more 
dearness allowance?

SHRI KALP NATH RAI (Ghosi): Price 

rise has taken place.

l/'SHRI INDRAJIT GUPTA; Yes, this 
always goes on. I don’t remember any 

period In which there was no price rise.

The point is that the Government had 
said that there should be an anti-inflationary 

thrust in the budget.I am afraid, I don't think 
that it is there to the extent which we wouki 
like to see.

For the additional dearness allowance a 
provision of only Rs. 100 crores has been 
made in the Central Budget. The remainder, 
if it is required, is to be absorbed by the 

varbus Ministries and Departments in their 
respective Budgets. I don’t know whether all 
these Ministries and Departments are either 
capable or willing to do this. How will they do 

this?

SHRI JANARDHANA POOJARY: By 
cutting the Plan.
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SHRI INDRAJIT GUPTA: Not by cutting 
the Plan. They might do it by cutting the staff 
also. I do not know what they will do. They 
may do it by carrying out various rationalisa- 
tion meansures in the name of economy. 
Has this been discussed in the Ministries 

and Departments and have any clear guide
lines been given to them about what they 
should do and what they should not do while 
providing money from their own budgets for 

the purpose of addittonal dearness allow
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ance in the coming year? it is not clear to me 

at all.

i would say that there was a lot of talk 
about widening the tax base. It is going on 
every year. I rise this point every year which 

is a very unpopular thing. Now also it will be 
unpopular. That is, whether at any stage at 
least some section, the affluent section of 
the agricultural community, those who are 
by no means poor or needy, those who have 
profited a lot from the subsidised supply of 
fertilizers and pesticides and new varieties 
of seeds'we do not grudge that-are going to 

be taxed. A good agricultural production has 
been there and their earnings have gone up. 
At some stage at least are they not going to 
contribute anything to the revenues of the 
country? Always are they to be let out from 
the net of the income tax'̂ What is your idea‘s 
You fix up some category, some gradation or 
some ceiling above which only some people 
will have to pay something. Ifyoudc not want 
them to pay much, let them begin to pay very 
little. Whenever I used to raise this-every 

year m the Budget, I used to raise thiS'the 
former speaker, I regret to say, used to get 
very angry with me and used to say you know 
nothing about agriculture; how can any- 
body, who is not a farmer, say anything. It is 
not possible. He cannot afford it, this and 
that. But, I think the country at last has now 

reached a stage after so many years of 
Independence and we are so proud of our 
progress in the field of agriculture. We have 
become self-sufficient. In the earlier years 

we were importing so much food from abroad 
which we do not have to do now. But why the 

prosperous section of the farmers, who have 
certainly got surplus in their hands should 
not be asked to contribute something so that 
the tax  base got broadened? We have 
a very narrow tax base at the moment which 
impels the Government to go on imposing 
indirect taxes.

About black*money, concealed income 
and all that, I do not say anything. He is 
thinking of some schemes and plans. I do not 
know how they will be operated and how 
they will fructify. In the past, they have failed. 
But this black-money, of course, has be

come a very dangerous parallel economy 
whbh ends up by confronting every Govern

ment wKh practically insoluble problems. So, 
I hope the Government will take steels they 
will get the full support, I know, of this coun
try, If they take effective measures really to 
combat this menace of l̂lackmoney. That is 

all I want to say.

There are huge expenditures on De
fence. Of course, nobody at the moment is 
able to say, “it is not necessary”, because of 
what is going on our borders. So, I believe, 
there is room within the Defence Budget for 
quite a lot of saving and pruning and wasteful 
expenditure being out out-that is there Rs. 
15,750 crores. There are the interest pay
ments of Rs. 29,850 crores. I hope the 

Government will not go in for further borrow
ing, at least, external borrowings. Even if 

they do not borrow from the IMF, which has 
conditions attached to it, they should not also 
borrow from foreign commercial banks-pri- 
vate commercial banks-which may not have 
conditions attached, but they will charge us 
an exorbitant rates of interest. We are not 
able to service our existing debts and I do not 
know what will happen if we get further into 
this threatening debt trap. Then, of course, 
there are the major subsidies of Rs. 8,516 
crores.

PROF. MADHU DANDAVATE: The 
interest on IMF loan is higher. It is 9.5%, 
whereas the interest on commercial loan is 
between 8 and 9%

SHRIINDRAJITGUPTA: Ithinkthe rate 
of interest of the foreign commercial banks 
is much more than that.

Anyway, the point is that, now. Sir, this 
Budget is being opposed on the ground that 
it is going to push up prices. There is no 
doubt of the inflationary impact of any Budget 
which imposes indirect taxes on goods and 
then on the freight rates. It is not a part of your 
Budget, I agree. But, the railway freight rates 
plus the other things are certainly going to 
have an inflationary spiral effect on the 
economy. Therefore ordinary people are very 
much distressed. But I do not know whether
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there are any alternatives which can be 
suggested. We can always suggest that the 

taxation can be removed. But we should 
always suggest as to how resources are 
going to be raised and when you come to 
that part of it, our friends here would not like 

W...{Interruptions) They have already tested 
and tried. All these years, they have tried. 
Anyway, money which should be available 
for developmental purposes, should not be 

smuggled out of this country and put in 
banks in Switzerland and Sweden and all 
these places. They may be brought back 
also and used for developmental 

purposes...{Interruptions) I would broadly 
agree with what Mr. Palkiwalla has said 
though he is no great ideal of mine; I am no 
fan of Mr. Palkiwalla, nor of you, I hope—He 

has summed it up in his speech in Calcutta 
by saying,"this is not a Budget to make you 
deliriously happy nor a Budget to drive you to 
the verge of suicidal despair.” It is a kind of 
Budget which has its positive and negative 
features and it is a very difficult situation in 
which he has framed this Budget. I wish 
them well in the  coming days. But they 
must keep an eye on the people who have 
put them in power and we are with them on 
that. Therefore, I would support the Budget, 
despite my reservations.

[ Translation]

SHRI MOHAN LAL JHIKRAM (Mandia): 
Mr. Deputy-Speaker, Sir, I rise to oppose the 
budget presented by the National Front 
Government. Sir, a discussion on the gen
eral budget has been going on since yester
day. The Opposition does criticise the budget 
but it has been seen that hon. Members of 
the ruling party as well as those belonging to 
parties supporting this Government are also 

criticising this budget. This is because this 
budget is not public-oriented. Our views and 
comments on the budget hardly make a true 
assessment of the budget, the real evalu
ation is done by the general public, in the 
villages and markets. An ideal in the country 

budget is one which provides relief to the 
commonman. The proposed hike in the prices
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of petrol, diesel, railway fares and freight 
charges is bound to affect the common man 
as it will directly push the prices of essential 
items of dally use like cbth, foodgrains and 
grocery which are transported from one part 
of the country to other parts of the country. 
That is why the common man dkJ not wel
come this budget. The public had a high 
hope of the Natk>nal Front Government that 
it wouki present a budget that would provide 
them with some relief in deference to the 
assurances given by them to the public but 

this budget has belied all their expectations. 
Everywhere in the country, in shops offices 
and streets people are saying that this budget 
is not in favour of the common man. This is 
the reason why I am opposing this budget. 
As was said by hon. Members who ex
pressed their views of it prior to me, this 
budget was prepared by a person who has 

been well-known for his socialistic bent of 
mind all over the country. I am also among 
one of these who think that the hon. Minister 
is a thoughtful person who would rever think 

of burdening the common man. Perhaps it is 
the pressure of responsibility that has made 
him do so and I am sure he is not  very 
happy in taxing the people. Sir, tax hike on 
certain commodities has imbalanced the 
country's economy. Attention should be paid 
in this direction and the prices of diesel and 
petrol in particular should not be increased. 

As there is a lot of wasteful expenditure in 
the Government offices on non-productive 
items. According to one estimate two-third of 

the budget amount is spent on un-productive 

items and in maintaining the Government 

machinery. Only one-third of the budget 
amount is spent on developmental activities. 
This also has an adverse effect on the 
country’s progress. Last year the amount of 
unproductive expenditure was Rs. 7337 

crores and this year the figure has jumped to 
Rs. 11780 crores. Today a large number of 

people are migrating from villages to cities. 
This Government had announced that it 
would try to stop this tendency by setting up 
agro-based cottage industry in villages so 
that people living there will not feel the need 
to migrate to cities as they will get plenty of 

job opportunities these itself. But the budget 
does not mention how this will be achieved.
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This should be clarified. The masses will 
have to bear an additional tax burden of Rs. 
4325 crores. The budget allocates 49% of 
the total funds to rural development but 
nothing has been mentioned about how and 
on which item the amount will be spent. And, 

can the Government expect the required 
support from the officials who have to imple
ment these schemes? tt remains to be seen 
how far the Government succeeds in its 
objective. Inflation will affect not only the 
common man but also Government employ

ees to whom the Government will have to 
pay a higher rate of D.A. There could well be 
an agitation for this and Government should 
be prepared for it. It was mentioned that 
loans  upto Rs. 10,000 taken by small 
farmers would be waived. But it is not clear 
as to the category of farmers who would be 
covc red and the type of loans that would be 

written off.

MR. DEPUTY-SPEAKER: Many hon. 
Members have already raised this point.

SHRI MOHAN LAL JHIKRAM: I appre
hend that unscrupulous elements will take 
advantage of this scheme. Such elements 
will get their loans waived in connivance with 
Government officials depriving the people 
who really need the benefit of a loan waiver. 
This could also bried corruption. So the 
Government should proceed with caution in 
this direction. Through I have a lot more to 
say I shall wind up here as there is a shortage 

of time.

SHRI YAMUNA PRASAD SHASTRI 
(Rewa); Hon. Mr. Deputy-Speaker. Sir. the 
budget for the year 1990-91 presented by 
the hon. Finance Minister in very difficult 
circumstances is praiseworthy indeed while 
discharging his responsibility the hon. Fi
nance Minister has had to work under severe 

constraints considering the country’s inter
nal debt Of 2,00,000 crores and external debt 
of 90,000 crores. Of all the countries in the 
world which are under debt, our country’s 

position is the worst. The previous Govern
ment put us into this debt trap and we are 

finding it very diffksult to come out of it. The 
total debt burden is Rs. 2,90,000 crores. If

someone sits down to count this amount and 
takes one minute to count Rs. 100/- then the 
total time taken to count the entire amount 
will come to 55175 years 13days 21 hours 
and 20 minutes. Sir, the previous Govern
ment put the country in debt and now this 

Government talks of inflation. The currency 
of a country is bound to get devalued if its 
foreign debt burden is very high. Yesterday 
I was listening to hon. Shri Faleiro’s speech. 
He said that the Rashtriya Morcha Govern
ment had promised to reduce the budget 

deficit. Then he. called it a fraud on the part 
of the Government as there is no reduction in 
the budget deficit this time. Similarly on 
another occasion when a discussion was 

held on the inclusion of the 'right to work’ in 
the Constitution he had used the word fraud’. 
He does not even know that such words 
should be used here or not. Elected repre

sentatives of the people are serving the 
ration. The previous Government had left a 
deficit of 1,37,90 crores which we reduced 
by half to Rs. 7206 crores. This is no ordinary 
achievement. This is a courageous step. 
Higher the level of deficit financing lower 
would be the value of the rupee leading to a 
rise in prices. This budget deficit has been 
reduced to control prices but they say that 
the defrcit will increase in course of time. Sir, 
one who doubts brings his own doom. 
'Sanshayatmo Vinashyati’ So you should 

not have doubts. This Government is deter
mined to restrict this deficit to this limit only. 
Sir, expenditure on unproductive work in the 

past has led to this situation wherein 18% of 

the budget has been albcated towards 

payment of interest alone. Due to the sins of 
the previous Government we are forced to 
pay 2850 crores as interest on foreign debt. 
If all this money had been spent on produc
tive work we could have done something for 
the welfare of the masses also. These are 
reasons for the sorry state of affairs in the 

country with debt-burden, budget deficit and 
depletion in foreign exchange reserves due 
to trade imbalances.

MR. DEPUTY-SPEAKER: Many hon. 
Members are waiting to speak. You can 

speak on an issue on whrch nobody else has 
spoken.
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SHRI YAMUNA PRASAD SHASTRI: I 
was submitting that at present our country’s 
foreign exchange reserve is Rs. 5000 crore 
only which is not sufficient to nneet even two 
months’ import bill of our country. When we 
fail to gear up our economy, the real value of 
our currency falls. As per my estimate, the 
value of one rupee has now come down to 8 
paisa only. The hon. Finance Minister has 
laid special stress in the Budget on increas
ing the production so that inflation can be 
kept under control and the value of our 
currency could be raised. In order to step
ping up production, a number of measures 
have been taken up by the hon. Finance 
Minister. These include concession to small 
scale industries, grant of subsidy for setting 
up industries in villages, concession in ex

cise duty on the raw materials such as thread 
for the weavers, etc. used by small scale 
industries, all such measures will help in 
stepping of production. Apart from this, 49% 
if total budget outlay have been allocated for 
the agricultural sector. This has been done 
first time as previously not more than 15% of 
the budget outlay was allocated for agricul

ture sector. Can they not see the difference? 
This is certainly going to bring drastic changes 
in the living conditions of the small and 
marginal farmers. The Government has not 
only raised the budget allocation for rural 
sector, it is also going to implement waiver of 
loans upto Rs. 10,000 for the farmers. This is 
not a small achievement. When we included 
this in our election manifesto, persons be
longing to Congress party ridiculed us as to 
how we would do that. But when the Janata 
Dal Government was formed in Haryana, it 
announced waiver of loans of upto 10,000 
for farmers. Then not a word of praise was 
said by the Congress Party. Nor did they 
consider it a scheme to be worth adopting by 
them.

in fact, this scheme of waiver of loans is 
limited to the loans given by the Public Sector 
Banks and Regional Rural Banks only. Loans 
given by the co-operative banks do not come 
under this scheme as they some under the 
domain of the state Governments. But our 
hon. Finance Minister has stated in clear 
terms that the loans of Co-operative Banks 

will also be waived and in this connection he

will hoki consultations with the State Gov
ernments and, it need be, also provide finan
cial assistance for this purpose to them,. 
With the waiver of bans pertaining to Public 
Sector Banks, Regional Rural Banks and 
Co-operative Banks, the farmers will feel 
liberated and work with a new found zeal to 
produce more and more.

Mr. Deputy Speaker, Sir, I would like to 
submit through you that the previous Con
gress Government did not provide any in
centives to the farmers last year, as a result 
of which our agricultural production last year 
witnessed only a marginal increase of 1% 
only. Just now a member belonging to the 
Congress Party was saying that they made 
a record production of foodgrains. Sir, how 
can a marginal increase of mere one per 
cent in production of foodgrains be termed a 
record production? As against 1% increase 
in foodgrains, growth of population is 2.2%. 
In such circumstances, people are found to 
starve. They believe in talking big but in 
reality they did nothing for the farmers. Now 
the new Government is providing a lot of 
facilities to the farmers and I am sure agricul
tural production will certainly register a sub
stantial increase over the last year.

Mr. Deputy Speaker, Sir, our hon. Fi
nance Minister has made a mention of imple

menting employment guarantee scheme. 
This is not a small thing. Till now this scheme 
has been implemented only in Maharashtra 
in our country. But now in this budget it has 
been proposed to extend this scheme to ail 
those areas whk:h are drought or flood prone. 
Now these areas will be covered by the 
employment guarantee scheme and this is 
the first step in the direction of providing 
employment to the people. We made a prom
ise in our election manifesto that we would 
make 'Right to Work’ a Fundamental right so 

that every young man could get work. In 
order achieve this and, we will have to create 
employment opportunities. This is a wel> 
come step towards that direction. Another 
important indication that has been given by 
the hon. Minister in the current budget is this 

that the Government propose to reserve 
certain Items to be produced exclusively by 

the small scale and village Industries, or
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cottagd industries and the big industries will
debarred from producing such items. 

This is a very important step in the direction 
of providing help to small scale units. This 
would also result in increased employment 
opportunities for the farmers, artisans and 
youth living in rural area and will help in 
reducing the economic disparities in our 

country. The previous Government also used 
to talk about such measures but it never put 
them Into practice. In the current budget. 
40%tas has been impoMdonthe corporate 
sector. It will yield a revenue of Rs. 800 
crores for the Government.

MR. DEPUTY SPEAKER: Shastriji, now 
you please conclude your speech.

SHRI YAMUNA PRASAD SHASTRI: 
Earlier there was no income from the Corpo
rate Sector and still it is being said by the 
members if opposition that the Budget has 
put burden on the poor only. The previous 
Government has lighten the tax burden of 
the rich in the name of providing investment 
rebate on the fictitions investment. With the 
Imposition of tax on the corporate sector, out 
of a total resource mobilisation of Rs. 1900 
crores, as much as Rs. 800 crore will be 
mobilised from corporate sector alone

That would be drawn from Corporate 
sector. Therefore, if on one hand it would 
keep the level of capaitalists lower, on the 

other hand the rural people would get work 
and their income would be supplemented 

due to the reservation in industry. Thus it is 
a step in the direction of socialism.

Lastly, I would like to add something 
more. A large part of country suffers severely 
from acute shortage of drinking water. In 
Rewa it is being soU at Rs.2 per bucket and 

the animals have to be taken to 50-60 miles 
for water and fodder. You must attend to the 
problems.of drinking water on war footing.

The projects which had been started 10 
to 20 years ago e.g. Bana Sagar project, are 
yet incomplete. This project should have 
been k?ompleted in 6 years but It is still 

incomplete. In 1978 when the then Prime

Minister. Mr. Morarji Desai had inaugurated 
it. he had sakl that the project would be 
complete within six years. Twelve years have 
elapsed and it is yet incomplete. If the prof 
ects are not completed in time, they cost 
much more due to inflatk>n and in turn in
crease the inflation itself. Therefor#. I would 
suggest that you must get all tbmm pioiects 
completed as soon as possible.

You must renrtove regk>nal imbalances 
othenA/ise natbn’s unily and integrity wouU 
be serbusly jeopardise, with these words. 
I heartily welcome the present budget and 
the entire nation is wekx>ming it. With this. I 
conclude my speech. Thank you.

MR. SULTAN SALAUDDIN OWAISI: 
Mr. Deputy Speaker, Sir, I rise to speak on 
the budget for 1990-91. It is admitted that 
you have raised the income tax exemptbn 
limit form Rs. 18 thousand to Rs. 22 thou
sand but it would benefit only those who are 
near that limit. If you had increased it to Rs. 
30 thousand it wouki have benefited many 
more persons.

You have increased the prices of diesel 
and petrol.This has resulted in price hike of 
many things including railway fare. I wonder 
how woukJ you control the prices of com
modities of daily-need. I think it would be 
impossible.The increased price of diesel and 
petrol wouM lead to increase in the bus fare, 
while the taxi and auto>rickshaws fares have 

already increased. You have enhanced tele
phone charges also. All these have increased 
the hardship of the people a great deal.

When you wish to end black money you 
could have demonetized the currency notes 
of Rs. 500 and Rs. 1000. This would have 
had the needed effect on the persons who 
are having black money. It seems that you 
are helping those who have black money 
and, therefore, the poor and the helpless 
people are facing hardship.

Just as you have fixed the rural land 
holding. You must fix the urban land ceiling 
too. The present fixatton of their property is 
not adequate. You have provMed just one
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thousand crores for the waiving of loans upto 
Rs. 10000, in rural sector; how would you 
manage it? You give facilities to rural poor. 
but what has prevented you from extending 
the same facilities to an urban poor who gets 
a loan of Rs. ten thousand from a bank and 
becomes a footpath vendor, runs a small tea 
shop or drives a hand-cart? You should 
provide some facilities for the urban poor 
also. Why should ail facilities go to the rural 
poor alone and not to the urban poor? You 
have a proposal about land holding limit, but 
I think you must have a provision for land tax 
also which should be realised from the big 
landlords. Now -a- days we find a great deal 
of discontentment among unemployed 
people. Government should make neces
sary provision in the budget so that their 
discontentment is removed. If you had an
nounced an unemployment allowance at 
least for those who have been unemployed 
and registered as such with employment 
exchanges for the last 10 years, this would 
have created more confidence among the 
masses. But we find no such thing in the 
budget.

Mr. Deputy Speaker, Sir, if you allow me 
two more minutes, I would be grateful. You 
said that I would be given about 5 or 7 
minutes. Please give me some more time so 
that I may put before you the points which, 
according to me, need your immediate at
tention.

When our Finance Minister was*in the 
Opposition, he with his smiling face, used to 
criticise most poignatly. I request him not to 
do the same with the poor. However, the 
budget presented here needs a lot of modi
fications so as to make it people-oriented in 
the real sense of the term and the poor 
people may get some relief. The people had 
great expectations from you. I hope you 
wouki fulfil the hopes and aspirations of 
people. As for deficK financing, you said that 

you would not let the defk:it increase, but our 
experience of past 30 to 40 year&ehows that 
whenever we tried to contain deficit, it has 
increased.At the time of Budget, when there
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is a good productk>n, if the defk:it is evalu

ated it can be checked tp some extent butthe 
position today is not so and this would go on 
increasing. On the other hand. I would also 
like to submit that you may be observing the 
international situatbn. Today whether it is 
USA or USSR they are constantly reducing 
their defence expenditure and we are con
stantly increasing it. Tell us, how long can it 
continue and what would be the results?

With these words, I express may grate
fulness for having provided me on opportu
nity to make my Submission.

[English]

SHRI VASANT SATHE (Wardha): Mr. 
Deputy Speaker, Sir, I would like to say at the 
outset that the hon. Finance Minister, Prof. 
Madhu Dandavate, has tried to do the best of 
the very bad bargain. This is not his fault. The 
situation was such that within a short time of 
just three months he could not have done a 
miracle; and he tried his best to balance the 
budget, make it at least appear that it is not 
going to harsh on the common man; and the 
first impact of the Budget pudding with jam 
and pickle and making it more palatable has 
been not so shocking.

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): Mr. Sathe has 
appreciated it.

SHRI VASANT SATHE: She has actu
ally sent to Mrs. Dandavate a whole bottle of 
pickle made at home.

PROF. MADHU DANDAVATE: Thank
you.

SHRI VASANT SATHE: Today normal 
budgetary things have been discussed. I 
want to take this opportunity to raise certain 
more fundamental issues of resource mobi- 
lisatk>n. I have notk:ed, whether it is our 
Government or whether it is this Govern
ment, that the questton of fiscal exercise is 
not so easy. You can find enough jargons for 
suggesting ways and means within the exist> 
ing limits of Budget to find resources; that
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does not help. What we have seen during 
this perbd of 40 years since independence 
is this; what we have seen is that inspite of 
our best effort to have an egalitarian society, 
a democratic, socialist State, as we en
shrined in the Constitution the richer are 
becoming richer and the poor, if not becom
ing poorer are remaining poor. This distor
tion has grown in spite of all t|iat. I still 
remember Dr. Lohia’s 4 annas speech in this 
very House. Panditji took a strong note of 
that and said, “ I would like this to be exam
ined.'* Malanobis Committees were appointed 
to go into this question. The phenomenon of 
un-accounted money growing and escaping 
the net of accounting and taxation, A com
mittee after committee was appointed. Dr. 
Kaldor was called. So many other people 
were there. We found that this phenomenon 
had grown to such an extent that the very 
magnitude of it seemed to flabbergast the 
corridors not only in the Planning Commis
sion but also in the Ministry of Finance. I 
have never seen uptill- now that any serious 
exercise has been made either in the plan
ning process or in the budgetary process 
which could really attack this phenomenon 
and come to grip with this phenomenon.

Kindly see. The Government’s own 
committees that were appointed the latest 
being of the Institute of Public Finance. A 
committee appointed under the Chairman
ship of Dr. Raja Chellaiah on the entire 
assessment made till 1983-84 gave its re

port in 1985, Their estimate was- and al
though people keep on constantly saying 
"Oh, well what to do? This is a guesstimate”- 
call it by whatever a name, guesstimate, 
estimate, but all those who have made this 
exercise have come to the conclusion-World 
Bank , the International people, our won 
people have come to the conclusion- that the 
amount estimated on the figures of assess

ment for 1983-84 was Rs. 37,000 crores per 
year, that is annually.

PROF. MADHU DANDAVATE: Exclude 
ing smuggling.

SHRIVASANT SATHE: That is exclud
ing smuggling. Smuggling is also an outgo

which comes to the tune of about five to ten 
thousand crores. That is different. Today If 
you make that just mathematrcal progres- 
sbn, and nothing more, in 1990 that amount 
of unaccounted money would come easily to 
Rs. 60,000 crores. Sixty thousand crores is 
a very big ocean of resource generated in an 
area, if you take today the assessed in

comes of those whose income assessed to 
income-tax is more than one lakh are less 
than 30,000.1 do not know if the figure has 
changed. It might about 40,000. That is, 
whose assessed income is more than Rs. 10 
lakhs in the entire population of 80 crores 
people the assessed income is more than 
ten lakhs are less than 50,000. What are we 
talking? Imagine this Source. These people, 
whether corporate or individual, it is they 
who control this fifty to sixty thousand crores 
generated annually. What exercise can you 

make, Mr. Finance Minister if you cannot 
take this resource and this money is not put 
in lockers? It is all in circulation. Either it is put 
outside India in Swiss banks or wherever it is 
or it is in circulation in this country. Whom 
can it not corrupt? If fifty thousand people 
can control Rs. 50,000 crores, Imagine the 
influence this whole resource will have in the 
economy. And, therefore, can we not tackle 
it? If you try by the methods that have been 
suggested up till now what have we seen? 
You do not touch even the fringe. If you try to 
raise through bonds, they are still suspi
cious. Nothing comes. They take the lx>nds 
and the bonds are later on sold. No real gain. 
If you try to get it by the form of raids you only 

succeed ultimately in making the capital in 
the market shy, and creating a scare and 

those very people who are trying to help the 
growth go against it. That also does not work 
well. How much have we got ultimately? 
From All these raids etc., I do not thin k it is 
even more than thousand crores.

So. let us quietly and boldly think of how 
to do it arKi is there any distinctbn between 
unaccounted or what is* called back money 
or white money? Is there any difference In 
the two hundred rupee notes? Is there a 
mark to distinguish the two. Therefore, how 
will this resojrce become available for 
growth? That Is the essence.
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My humble submission to you is that the 
major area where resource is to be gener
ated and mobilised will be where we have 
invested the maximum. Now, more thsm Rs.
80 thousand crores have been invested in 
the public sector alone in the country. What 
is the resource generated from there? Your 
own CAG’s report that was placed here 
today has said it, and with your permission. 
Sir, I would like to quote from it.

“ That its report on commercial compa
nies of 1989 laid in Parliament today, 
the CAG said that 90 companies In 
which capital employed was Rs. 
13,213.74 crore incurred losses of 
Rs. 1.524.09 crore.”

The cumulative loss - it is a strange 
thing. I quote:

'' The report said 56 companies had 
accumulated losses exceeding their 
paid-up capital. The cumulative losses 
is Rs. 6,712.98 crore of these 56 com
panies worked up to 219 per cent of 
their paid- up capital of Rs. 3,065.79 
crore.”

is it not strange?

We talk of profit. You also say that they 
are showing good things and profit is being 

generated, it is fine, Let us see this para. 
Again I quote:

1>«aling at length on the corporations of 
th« Government, the report observed 
thatoiltof 8 statutory corporations, seven 
corporations in which capital employed 
was Rs. 13,461.61 crore earned profit 
of Rs. 2,534.91 crore. Of this ONGC 
alone earned a profit of Rs. 2,294.30 
crore in which capital employed was Rs. 
5,782.65 crore. The remaining six cor
porations in which capital employed was 
Rs.7,678.96 crore earned profit of Rs. 
240.61 crore."

What are we talking Slr> always the admini

stered prices are deliberately increasad. 
Again you have increased it. This will show 
the profit. There is a profit of Rs.2000/ in 
petroleum alone. Are we not deceiving our
selves that pubik: sector is earning profit? 
Six companies have earned only Rs. 240 
crore. What I am trying to submit is that this 
is not a party matter. Some day, you and we, 
all of us. will have to serbusiy apply our mind 
on this. If this big resource of puMb money 
put in public sector is not going to efficient 
sector, then all these labelling public sector 
and private sector has lost its meaning. 
What is important today is efficient sector 
and inefficient sector. You must treat all 
economic activity as a national activity. And 
it must become effictent. It must generate 
resources. This must be our objective. For 
that, I will make some concrete suggestions. 
Criticism is all right. I am making bold sug
gestions. You restructure our economk; 
activity, mainly begin with public sector where 
investment is the highest and make it result- 
oriented and accountable. I would suggest a 
formula. 1 call it the ACA factor-authority, 
continuity, accountability. If you introduce 
this, you will find a revolutbnary change. 
Have a participatory work culture introduced. 
Consider it for developmental and growth 
oriented sectors. Please examine it. Unless 
you have have a participatory work culture 
with accountability and authority, you will not 
get results. We can begin with public sector. 
You will find a lot of changes. You have 
estimated in this Budget that you are going to 

generate 21,984 crore total internal and extra 
budgetary resources of public enterprises. 
Out of which, I believe, you are hoping to 
have Rs. 13,000 crore raised as internal 
resource from the public sector. Uptill now 
we have never achieved it. If you are not able 
to achieve it, then all this will add to your 
defbit. And this def bit of Rs. 7000 crores will 
automatically be more if you do not get 
resource. So it will only be illusory. My sub
mission is that some very strong, bokJ, cou
rageous and determined measures are 
necessary to revamp, re-orient our economic 
activity. 1 make another bold suggestion. If 
you want to remove the distinctbn of ac
counted and unaccounted money, then do 
away with income<tax. It might appear that I
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am suggesting som̂hing which is populist. 
You may say, hoŵ n you do this; this is 
paying a premium on default etc. I am simul
taneously suggesting to introduce expendi
ture tax on very high and ostentatious ex
penditure because expenditure is identifi
able whether it is five- star hotel, whether It is 
in the form of buying real estate or having 
marble tiles or whatever it is. I have a feeling 
that if the people in this country know that 
hereafter nobody is going to be treated as a 
thief, nobody has this odium on him of having 
deceived or having avoided income-tax or 

defaulted, you will get lot of money by way of 
investment in banks as fixed deposit, etc. 
Then you will also be able to suggest that it 
can be diverted to some constructive areas. 

You can then simultaneously say that if this 
money is used for building bridges, roads, 

railways, power houses, steel plants or if 
they invest in backward areas or whatever 
developmental works you name, you will 
give further concession. If you do this, I have 
a feeling that you will get Rs. 50,000 crores. 
Even if you get Rs. 25,000 crores, people 
might feel encouraged. Instead of keeping 
their money m Swiss banks and then get 
losing it when they die, they will bring it to 
India and you will be benefited by that. Let us 
think courageously on this. There is no 
populism about it. This is a realistic proposal 
how to divert this big ocean of resources for 
growth proposes, for development purposes. 
Development alone will generate empby- 
ment. Employment cannot be generaĉ  
merely by promising jobs because those 
jobs have to be productive jobs. In other 

fields jobs can be given but that will not help 
production. Increasing services does not 
help. Therefore. I beg of you to consider this. 
As a confirmed and well known socialist, 
please take the initiative of calling some 
people from all sides and even outsiders and 
seriously think of long-term and positive 
measures to generate resources because 

ultimately that is the real key. What is infla
tion? More money supply and no commen
surate goods. More goods must get pro
duced and partk:ularly of interest to common 
man. Unless that happens, all your hopes of 
containing inflation will be belied because 
you will be forced to pay D.A. That you

cannot stop. Organised sector will be pres
surising you. You wiH not be able to resist it. 
No Gk>vemment has been able to resist it. 
Money supply wMgrow if moregoods are not 
produced. Simultaneously inflatbn is bound 
to take place. Therefore, let us have agrowth 
orierrted approach, result orieted approach, 
My humble submission Is that there is no soft 
opton left but to re-structure your economy. 
Holistb re-structuring even of political arid 
other things may be essential. This is what 

Gorbachev is doing there. In our system, we 
need to do similar things because the need 
here is greater as our problems are greater. 
I hope, our progressive Finance Minister will 
take some initiative in this direction.

14.00 hrs.

[Translation]

SHRI CHAND RAM ( Hardoi) : Mr. 
Deputy Speaker, Sir, as regards what Shri 
Sathe has stated today, whbh is a fact, it 
would have been better if he couki have got 
it implemented when he was in power. I was 
paying attentbn to his submission very care
fully. I am not indulging in any criticism 
whatsoever. I am supporting him but I wouki 
like that these principles should find place in 
the Budget which is to be presented. On the 
one hand, whereas I would like to congratu
late our socialist Minister of Finance, I can
not resist submitting that he has not taken a 
good measure by enhancing the prices of 
petrol and diesel. If instead' restrictions had 
been imposed on vehicles of*high offkslals 

and Ministers, there could have been curtail
ment in the consumption of petrol and diesel 
to a large extent. But 1 cannot comprehend 
one point that when we were students at 

Lahore University, we were taught by our 
professors that the Budget is kind of medium 
through which redistributk>n of wealth and 
income is made possible and whereby im

balances are removed. But I cannot under
stand why these principles of economists 
such as Prof. Dyson and Dr. Marshall have 
not been realiseid so far in the worid and it is 
partteularly true in case of India. I can recall 
and it still rings in my ears what Dr. MarshaN 
had stated:-
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“Poverty is the greatest degradation of 

mankind.”

[Translation]

When we agree now that during the past 42 
years the rich have grown richer and the 
p or, poorer why these principles have not 
h <en kept In view while preparing the budget. 

It is true that some relief has been provided 
to the farmers but a beginning in this direc
tion was made by Ch. Devi Lai in Haryana. At 
that time we had a Congress Chief Minister, 

who used to say that had it been possible to 
write of loans worth Rs. 10,000, he would 
have not handed over this job. to Ch. Devi 
Lai. But this measure was taken in Haryana. 

BeskJes, the policy of granting old age pen
sion worth Rs. 100 was adopted and the old 
people are getting it today. This was in
cluded in the manifesto of the Janata Dal and 
it was adopted and I am happy that it is 
being implemented at the national level. But 
along with it, I would also like to submit that 
on the one hand where loans worth rupees 
ten thousand have been waived, on the 
other, by increasing the price of petrol and 
diesel a burden has been Imposed on the 
farmers. Farming is done with the help of 

engines and engines are run by diesel. I 
would like to point out to the hon. Dy. Prime 

Minister that whereas they have waived the 
loans on one hand, on the other they have 

put extra burden on them by increasing the 
prices of petrol. There has been a Increase 
in their diesel expenses by 54 paisa per litre. 
Was this the only available option before the 
hon. Finance Minister? I think that the hon. 
Minister of finance should travel in different 
part of the country and in different wholesale 
market of foodgrains and vegetables after 
the Budget has been laid to get the informa- 
tion aix>ut the prices today. If the hon. Minis
ter is unable to pay a visit, his wife should do 
this work so that the price situation become 
•vkient and as to how much increase there 
has been in the prk̂es. To expect that there 
is no need to pay attention to the rising prices

MARCH 28/1990

in spite of the Budget being the makJen 
Budget of the Janata Dal and which has 
given rise of inflatk>n, i think that it is not right. 
As such there has been different reactions in 
several newspapers about the Budget and 
there have been various suggestbns, but 
while preparing the Budget the Finance 
Ministry, the Finance Secretary and other 
top officers shouki have conskiered that 
instead of levying taxes on the aforemen
tioned items, more taxes should have been 
levied on the luxury goods. There wouki 
have been no difficulty if taxes were Imposed 

on shoes costing more than rupees two 
hundred, refrigerators cars and such other 
luxury items. If tax worth Rs. 4 thousand was 
imposed it would have fetched a revenue of 

Rs.4 thousand crores. I would not like to go 
into the figures because of my age. I have 
studied economics but my knowledge of the 
subject is limited. However, I have been born 

in a poor f am ily and the extent to which I have 
studied the subject is enough for me. Apart 
from this, there were many other luxury 
items the taxes on whk:h could have been 

enhanced. I am aware that the hon. Minister 
of Finance never usually retraces his step 
but if there is a viable alternative there 
should never have been any hesitatk>n in 
altering the stand. As such there are wel
come feature in the Budget for example. The 
policy of aik)cating 49 percent of the Budget 
for the devebpmentof rural areas. The credit 

in this regard goes to Shri Devi Lai. He 
constantly hammered the fact that maximum 

funds shouki be alk>tted for agrbuHure. Wil
49 per cent of the Budget allocatbn Mr- 

marked for agriculture suff be. Today we ask 
our farmers to inaease the production. But 

we shall have to k>ok at their income. Have 
we provided them with irrigation facilities. Is 

the Government not aware that only 28 to 30 
per cent of the agriculture area has been 

covered by irrigatbn so far.Is the Govern
ment not aware that our many rivers such as 
Ganges , Yamuna, Kaveri Narmada and 
rivulets tend to overfbw during the mon
soons and all that water get wasted. We am 
going to construct multi purpose Dam on the 
river Narmada. Similarly if water reservoirs 
were to be constructed near each river and 
rivutet and arrangements made to stora rain
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water at a distance of every 15 to 20 kms. 
water could be supplied for irrigation pur
poses wherever it was necessary. I can 

recall that at the time when demands were 
being made for a separate state of Haryana, 

rt used to be said that the state would not be 
viable but today it is the second in number. It 

is so because every village of the State has 
been provided with roads and 200 to 300 
tubewells have been installed in each village 
.The people themselves installed the tubew
ells first and thereafter tubewells were in
stalled by the Government after power 

reached the rural areas of the state. Today in 
Haryana power supply remains for 16 to 17 

hours daily. But today instead of looking at 
these points, the Meham case gets more 

publicity and similar examples of other places 
are cited but no one bothers to realise that 
the Opposition had a hand at Meham. Some 
leaders In the Opposition are not able to 
appreciate the achievement made in Har
yana. No one is impressed by the positive 
work undertaken in Haryana. A lot of work 
has been done for farmers, labourers, poor 
etc. I am not submitting these points be
cause of Shri Devi Lai’s presence but it is a 
fact that every scheduled caste woman is 
granted Rs. 300 by the Government at the 
time of childbirth so that she can eat ghee. 
When a small state can take such steps, why 
cannot Bihar, Uttar Pradesh or some other 
state do the same. In Haryana we have 
merely provided water, power, seeds and 
fertilizer to every field. Every village has 
been provided with roads, power and the 
farmers have been made to stand on their 

legs. I have been elected from Hardoi District 
in U.P. in that state about 3 lakh acres of land 

tying barren. Similarly crores of acres of land 
is tying barren in the country. Some provi
sion should be made in the Budget to make 
this land fertile. The only solution here is to 

put primary emphasis on agriculture. As 
such we advise the farmers to enhance the 
yiekJ. At the same time , our primary duty 
would be to ensure that every fiekjl gets 

adequate water supply and arrangements 
are made for supplyof power. I am able to 
recall that in 1922 or 1923 the great Lenin 
had raised the stogan ‘ Power-Power’ for the 
whole work! or in other words he wanted

electrificatbn to be undertaken. What per
centage of our country has ben electrified so 
far? Today the situatton is that it is necessary 
to pay bribe forgetting electricity connection. 
Mr. Deputy Speaker, Sir, I do not want to take 
much of yourtime and therefore. 1 would like 
to offer some suggestions to the Govern- 

mefit i do not want to blame anyone here. 
First I had said that taxes on all luxury items 
should be enhanced and from cars alone 
you can earn a revenue of Rs. 4 thousand 

crore. Similarly, taxes on cigarettes could be 
increased. As such it is written on the 

cigarette Packet tha» cigarette smoking is 
"injurious to helath”. When it is harmful, why 

do people some it. It would not matter if the 
price of a cigarette packet is increased by 

Rs. 2 or Rs.4. I know that I am a student of 
that Professor who used to teach that a 
Budget whrch proposes levy of direct taxes is 
a good one and a Budget which proposes 
levy of indirect taxes is not a good Budget. 
In this Budget, tax has been imposed on 
diesel of petrol and this Budget is faulty 
because it affects the people in the form of 
indirect taxes. Petrol and diesel are mostly 
spend by Government departments and 
when the Government expenditure in
creases. its will affect the citizens of the 
country.

Mr. Deputy Speaker, Sir. when I was the 
Transport Minister. We had formulated a 
plan to construct over-brkJges and under 
bridges above railway level crossing and 
road crossings because when gates are 
closed at railway crossings, the vehk̂les 

remain with their engines on as a result of 
which a bt of petrol is wasted. Similarly, 
when there is a red signal (stop signal) at the 
road crossings, the vehicles stand with there 
engines on, a result of which a lot of petrol is 

spent. We can reduce the consumptbn of 
this petrol, by constructing overbridges and 
underbridges. Due to the increase in the 
price of petrol, the fares of taxis and three 

wheelers have been hiked from today. Had 
the tax been imposed on the vehicles in
stead of on petrol, it woub not have made 
much difference. as it has made in the case 

of petrol. Similarly, taxes have been im
posed on V.C.R. , V.C.P. and other elec-
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tronic appliances. What was the harm in 
imposing fare on high class liquor? Similarly, 
there are many other items which need to be 
taxed.

Mr. Deputy Speaker. Sir. it is sad that 
the Pound which we got for Rs 13 in 1977 is 
today available for Rs. 27 and the Dollar, 
which we got for rupees 6-7 is today avail- ̂ 
able for rupees 17-18. You say that, there is 
a general rise in prices through out the world, 
but the increase in prices is a bit too high in 
our country.

Mr. Deputy Speaker, Sir, I would like to 

give some suggestions-there should not be 
any increase in the prices of diesel and 
petrol, on the country taxes on luxury items 
should be increased. As you have said 

unproductive expenditure has increased....

MR. DEPUTY SPEAKER: Shri Chand 
Ram, you please conclude your speech now.
I have got with me the names of many 
members. Everyone should be given the 
opportunity to speak. Therefore, you please 
conclude you speech now.

SHRI CHAND RAM: Mr. Deputy 
Speaker, I will take my seat, after giving 
some suggestions and I woukJ not give you 

another opportunity to ask me to sit down. I 
am talking about the need to develop barren 
lands (wastelands) and provide them with 
irrigatbn facilities. Barren lands on river banks 
should be provided with water by construct
ing small dams along the rivers. Water should 

be provided to  the land by constructing 
reservoirs and dams along the course of the 
rivers. Today, we are capable of exporting 
things to the world. Why is there an imbal* 
ance in our international trade balance? When 
will that imbalance be removed? This imbal
ance can be removed only when we start 
exporting agricultural commodities. We 
should export rice, grain and other agrk:ul- 
tural products. We are exporting tea and 
gamients. tf more cotton is produced, we 

wouki be able to increase the export of 
garments. Garment exports to U.S.S.R. atone

is worth 200 crore rupees.

Mr. Deputy Speaker, Sir, the third thing, 
I want to say is that we had great expecta
tions from the cottage industries, the hand- 
kx>m/ handcraft industry. Shri Yamuna 
Prasad Shastr! was right when he saM that 
we wouki made some reservatk>ns for such 
industries, but I fail to understand the harm in 

ck>sing down the Bata shoe factories. Why 
are you increasing the burden on the Gov
ernment treasury by declaring the big mills of 
the Birla Group as stok and by providing 
them with subskiy? Please tell me, what is 
the harm in closing down their ctoth mills or 
in giving them orders to make up for their 
losses through exports and by going to the 
internatbnal market. Today, the cobblers 
and the weavers, who are in a majority in the 
villages occupy a second position there and 
they have not been provided with any relief. 
No one cares for the pattern of living in the 
villages and nobody is aware of what is 
happening there. Slums are mushrooming in 
Delhi. Why are people forced to come to 
Delhi? There is no one to look into it and think 
about it. There was a demand for running 

special trains from Bihar for the movement of 
labour from Punjab and Haryana, t feel 
grieved. What a matter of shame it is ? It is a 
matter of great regret and shame that we are 

not able to provkie even digging work to 
people within their states and they have to 

migrate to other States in search of work. 
Labour comes to Delhi from Maharashtra, 
Rajasthan and Orissa, so it is not possible for 
us to make the same arrangement there? 

Then, what will happen to that planning?

h is a matter of regret that no person 
belonging to the Scheduled Caste and no 

person belonging to any backward commu
nity is there in the Planning Commissbn. 
Only those who suffer, can be aware of the 
actual State of things. In this regard , I have 
written a letter also to the Prime Minister 
yesterday. You please do some effort in this 

direction. Dr. Ambedkar even tendered this 
resignation, when he was not included once 
in some plan. He. wanted to present his point 
of view on the plan. I insist you to take some 
steps for the progress of the weaker sectbns
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of the society. I understand that they would 

not be able to move ahead with the 51 crore 
rupees provision. You have made for this 
purpose. 5000 crore rupees would be spent 
on the plan alone. A large section of the 
population is living in poverty. Under the 
Poona pact. Or. Ambedkar had reached an 
agreement with the people of India. He 
wanted to raise the living standards of the 
poor people, especially those belonging to 
weaker sections. I insist upon you to imme- 

diately get implemently the Mandal Commis- 
sk>n Report. We would not feel jealous, if 
reservations, like the one provided to Sched
uled castes are made available to the poor, 
whetherthey be Brahmins, Rajputs, Sikhs or 
Muslims. Rather, this would be a good step.

Though I have a lot of things to say, 
there is very little time. I am thankful to you 
for giving me time and I hope that you would 
reduce the prrces of petrol and Diesel. If, in 
order to compensate for it, you have to 
impose tax on luxury items, then you should 
certainly do it. With these words, I thank you.

MR. DEPUTY SPEAKER: Shri Santosh 
Kumar Gangwar. Only ten Minutes are left 
with the B.J.P. You please start your speech, 
keeping that in mind.

SHRI SANTOSH KUMAR GANGWAR 
(Bareilly): Mr. Deputy Speaker, Sir, I want to 
thank you providing me the opportunity to 
speak for the first time, in this Lok Sabha. A 
bt of discussion has taken place on the 
Budget. For this reason. I do not want to go 
into what has already been said. During 40 

years since independence, all the discus* 
sk>ns that has taken place on the Budget, 
has been centered on the farmers. The re
sult is that while the number of doctors 
attending, went on increasing, the condition 
of the patient also went on deteriorating and 
the situation has come to such a past that the 
patient is breathing his last.

There is a ray of hope in the Budget 
presented by the hon. Finance Minister. It 
would benefit the farmers. It is easy to say 
that a picture (painting) be kept on the road 
and let it be â ed that, what are the short*

comings in this pk:ture, but in the evening 
one would find the whole pksture (painting) 
spoiled. However, if people are asked to 
paint a better picture, rarely wouki people 
raise their hands. Without saying more, I 
wouki like to say only this much that we have 
to take bans even to pay back the interests 
of the loan, we had taken earlier. In such 

adverse circumstances, is it possible to run 
the affairs of this country, without imposing 
taxes or without bringing forward such pro* 
posals? We are living in a country where half 
of the population lives belowthe poverty line. 
Our country is included in the list of very poor 

natbns of the worW.

In such a situatbn our policies shoub 
be framed in accordance with the problems 

facing the country Dr. Lohia and Pandit Deen 
Dayal Upadhyay were people who did a bt of 

thinking on the country’s economic situatbn. 
Accordingly we shoub try to take concrete 
steps towards uplifting the poorest of the 
poor in the country. I woub like to give some 
suggestions regarding the country's rural 
areas.

The Jawahar Rozgar Yojana whbh was 
introduced by the previous Government has 
taken care of village Pradhans but has ne> 
glected the other villagers. The Government 
should take steps to see that the common 
man in our villages stands to gain in the 
complementation of this Yojana.

Apart from this, there are 5 crore unem- 
pbyed youth registered in the country*s 
employment exchanges and almost equal 

number of youth are such who are not even 
registered. If we do not generate job oppor* 

tunities for these unemployed youth, the 
country’s problems will keep multiplying.

A fertilizer plant costing Rs lOOOcrores 
has been set up in my home district. But 
employment opportunities have been gen
erated for barely 1000 people. The Govern
ment should consider this aspect if the coun
try’s problems are to be solved.

So far as education is concerned the 
present educatbn system In the country is
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such that at every level there are 4-5 varie
ties of syllabi for the same course. Families 
in villages cannot afford to spend even one 

rupee oh fees for the education of their 
children and there are parents spending as 
much as Rs. 1 lakh on the education of their 
children. I suggest that disparities in the 

syllabi be removed by malting a common 
syllabus that would be applicable ail over the 

country. There is an old proverb which says 
that true socialism is one in which ‘the chil
dren of the queen and the children of the 
sweepers sit together and study in the same 

classroom.” So we must take steps in this 
direction.

So far as health is concerned, it is our 
misfortune that even 40 years after Inde

pendence, we have to indirectly depend on 
foreign countries for the supply of drinking 
water in our country. Only when we get 

Financial aid from foreign countries are we 
able to install taps in rural areas for the 
supply of dnnking water. So, our efforts have 
been concentrating all these years on drink
ing water alone, leave apart facilities like, 
roads, schools and hospitals etc. I would 
also like to draw your attention towards In
dia’s pitiable position in the field of sports 
and games. Today India has 1/6 th of the 
world’s population, but barring a few excep

tions our performance in this field has been 
rather shameful. It seems that budget provi
sions in this field have been ruade keeping in 
mifKi the needs of cities like Delhi, Cak̂utta 
and Bombay only. It should be seen that 
budget provisions are made keeping in view 

the needs of rural areas in the matter of 
sports so that rural youth could be encour
aged to participate in sports and games.

I want to raise a point about Harijans. 
The previous Government may have done 
something tangible for Harijans like cous- 
tructing dwelling units for them but these 

houses were located very far away from 

villages. I suggest that the Government 
should take steps to bring Harijans closer to 
the people of other castes . A lot has been 
said about the Mandal Commission Report.
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I want that a decision shoukl be taken In this 

session itself as to when the recommenda
tions of the Mandal Co v>r,iissk>n are going to 
be implemented.

For the development of villages it is 
necessary that rural banks be set up in rural 

areas. As time is short I shall briefly touch 
upon 2-3 points related to my constituency. 

I want the Government to solve the problems 
being faced by the side industry in Uttar 

Pradesh.

MR. DEPUTY SPEAKER: This matter 
IS related to the State Government.

SHRI SANTOSH KUMAR GANGWAR: 

The problems of the rice industry are related 
to the Central Government since it is a ques* 
tion of disparity in the matter of levy on rice. 
Besides, priority shoukl be given for the 
Completion of the Tehri and Unpradhi Proj
ects. Bareilly is the centre of the catchu 
industry. The Government should safeguard 

the interests of this industry by stopping the 
import of ‘gambier’ which is an item used by 
the industry for the the past 10 years, my 
constituency was represented by the former 
first lady of India who tried to pay attention to 
these problems but no solution couki be 
found. Therefore I want that the Govemment 
should pay attention to these problems.

Since Bareilly has been declared a 
counter-magnet city, a provision of at least 
one thousand crores should be made tor this 
city Bareilly shouki be linked by Vayudoot 
servrce. In view of the demand Sugar mills 
should be set up in Mirganj and Nawabganj 

in Bareilly. The Central Government should 
announced 25% concession to industries in 
Bareilly

There should be more facilities for tour> 
ists who visit the fort of Pandavas in Bareilly 

and the famous Jain temple at Ramnagar. 
There is a Zari industry in Bareilly collegium 
produced here is exported to foreign coun

tries. Kite-flying material is also exported in 
large quantities to foreign countries. In the 
matter of export these industries should be 
accorded priority.

(Gen,h 1990-91 and 488
SuppI, Dem. for Grants

(Gen.), 1989-90



489 Gen. Budget 1990-91̂ CHAITRA 7,1912 (SAKA)
Gen. Discuss. Dem, for
Grants on Account

(Gen.), 1990-91 and 490
Suppl. Dem. for Grants

(Gen.), 1989-90

Sir, in the end I want to give an important 

suggestion. Currency notes of the denomi' 
nation of Re.1 Rs 2A, Rs. 5/- and Rsl 0/- are 
not accepted even by bankers if they hap< 
pen to get mutilated. This causes a lot of 
inconvenience to the public. The Govern- 
ment should do some thing in this direction 

like introducing coins of these denomina
tions, Now I shall list give things which should 
be the objectives of this Government

MR. DEPUTY SPEAKER: Not now 
please. I have allowed you to continue as 
you are speaking for the first time.

SHRISANTOSH KUMAR GANGWAR: 
Upliftment of Harijans, respect for 

women,debt-free farmers check on price 
use employment opportunities for the unem- 
pk>yed and Lord Rama’s temple in Ayodhya. 
These should be our objectives.

[English]

DR. DEBIPROSAD PAL (Calcutta North 
West ): Mr. Deputy Speaker, Sir, we were 
expecting that the present hon. Finance 
Minister, who is a confirmed socialist, would 
present a new direction and a new thrust to 
the present budget. A budget is not merely 
an income and expenditure account but it 
represents the economic programme and 
policy of the Government in power. From 
that angle, this budget has disappointed all 
classes of people. It has no direction. It has 
no thrust for the people although k)fty phrases 
and tall expressions appeared in the budget 

speech. There has been a total increase of 
revenue by more than Rs. 19,000/- crores. A 

sum of Rs. 800 crores is sought to be real
ised from the Corporate Sector. Rs. 839 
crores are sought to be realised from Cus
toms, of which the Increase In the duty on 
petroleum products accounts for Rs. 400 
crores. We have got the Excise duty of more 
than Rs. 390 crores. Out of the total revenue, 

Rs. 250 crores have been given by way of 
relief to the Commonman by way of income- 
tax rediction. But out of Rs. 250 crores, the 
States will lose a share of Rs. 170 crores. 

Out of the total revenue of Rs. 19000 crores, 
the States will get only Rs. 3 crores because

the increase in the revenue has been made 
from the Corporate sector, from the excise 
and customs duties where the States are not 
to share the fiscal realisations. In the earlier 
budget, Rs. 287 crores were the total reve
nue and the States were given Rs. 390 

crores. in spite of that, there was a big tumult, 
there was uproar saying that the States were 
being deprived of their share of the Central 
revenue. What is the position today? Today, 
out of the revenue of Rs. 19000 and odd 
crores, the States are to get only Rs. 3 

crores, thus the States have been depri- 
vated of Rs. 170 crores by way of giving 
income-tax reduction to the common man. 
The taxes which have been realised are not 
to be by the States. The present Govern
ment is very kind and generous towards the 
States. In particular, the Left Front Govern
ment in West Bengal is clamouring that their 

aim is to get Increased revenue from this 
sector. But now there is no feeble voice of 
protest even in spite of the fact that out of the 
Rs. 19000 crores only Rs. 3 crores are to be 

distributed among the States. The hon. Fi
nance Minister has raised revenue from 
Corporate Sector to the extent of Rs. 800 
crores. There is no impetus to the capital 
development, to the industrial growth of this 
country. They have emphasised very much 
that the rural sector of the population is to be 
given better attention. I will immediately show 
to this House that neither the rural sector nor 
the industrial sector has been benefited. We 
were toki that Sectk>n 115 (J) of the Income- 
Tax Act, which in the earlier years imposed 
rate of tax on 30 per cent of the book profits 
has been abolished. But that does not give 

any relief at all because the major relief 
whk:h Is provkied to the corporate sector is 
the investment allowance*. Big industries 
whk;h are capital-based are given 20 per 
cent or 25 per cent of the relief by the 
investment albwance on the programme of 
capital devek>pment and that will be carried 
forward for several years. Now this has been 

totally abolished. Relief of 20 per cent on 
capital investment account has been totally 
abolished. Once this relief has been abol
ished, Section 115(J) necessarily has to be 
abolished because the difference between 
the book profit and the taxable profit arises
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because of the relief which was allowed to 
capital-based industry and that relief has 
been taken away. Therefore, no benefit is 

sought to be given to the corporate sector. 
Otherwise, how could the Finance Minister 
expect to raise Rs. 800 crores from the 
corporate sector? The investment allowance 

has been granted for several years for capi
tal expansion, for modernisation of plant and 
machinery. As a result of withdrawal of this 
investment allowance, the big industries 
which are capital based, will be sharply af> 
fected; Take for example the Haldia Petro> 

chemicals, the industry which will be invest
ing Rs. 1500 crores for the expansion of 

capital growth, they would have got near> 
aboiA Rs. 500 crores by way of investment 
albwance. If that has been taken away, the 
internal generation of capital will be seri

ously affected. There will be a total disincen
tive to the growth of capital formation, mod- 
ernisatton of plant and machinery in this 
country.

Come to the rural sector. The rural sector 

has been given an allotment of Rs. 2.100 
crores. That is exactly the same regarding 
the rural development in the earlier years 
budget. So. how has the rural sector been 
more benefited by the present Budget"̂ This 
has been on the same footing as was al- 

towed in the earlier year. The common man 
has been given, we are told, some doles of 
relief from Rs. 18,000 to Rs. 22,000 at their 
marginal rate of exemption limit. But com

pared to the inflation rate at seven to eight 
per cent, the common man cannot get any 
relief excepting a satisfaction that the ex
emption limit has been raised from Rs. 18,000 

to Rs. 22,000. Compared to this high price, 
which will definitely to be further increased 
as a result of increase in the prices of petrol, 
as a result of increase in the price of alumin
ium, because aluminium is the major raw 
material on the basis of which all the capital- 
based industries have to grow. Compared to 
this, the railway freights and also the railway 

fares which have increased the prrces, are 
bcMjnd to have a cumulative effect upon the 

rise in prices. Even now when the Budget is
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being debated before the House, you will 

find in Delhi, how much taxi fares â  the 
scooter fares have been increased. It has 
been increased from Rs. 17 to Rs. 30. So, it 
will have a cumulative effect upon the total 

rise in prices and the little dose of relief which 
has been provkied to the common man will 
be completely eaten away, obliterated by the 
increase in the rise In prbes. Compared to 

this, the Finance Minister has observed In 
his preparatory speech in paragraph 13 that 

the fiscal imbalance are the major causes of 
inflation and the balance of payment. Little 

attempt has been made for curbing this 
inflation. We were told that as a result of this 
wrKe off of loans to the farmers up to Rs.
10.000, he has made a provision for only Rs.
1,000 crores. But even from the merest 
estimate, it will appear that if the debt relief is 
to be allowed to the extent of Rs. 10,000 for 
each farmer, they will require at least Rs. 

2,842 crores. If only Rs. 1000 crores have 
been provided for in the budget, the deficit of 
Rs. 7000 crores and odd which has been 
shown will be an illusory one. It does not 

disclose the real picture of deficit. Therefore 
we are apprehending that in the course of 
the year, in the supplementary budget more 
doses of deficit expenditure will have to be 
introduced if the scheme in which farmers 
are to be given debt relief, irrespective of 
their financial capacity, irrespective of the 
fact whether the farmers are big Jotdars or 
not, is to be implemented. Because if you 
give relief to the extent of Rs. 10000 to all the 
farmers whether they are in a position to pay 
off the loan or. not, that will also lead to 

evasion and complacency among the farm
ers. Which will breed inefficiency.

The Finance Minister has made a provi

sion of Rs. 100 crores for additional DA to the 
Central Government employees. The Addi
tional DA undoubtedly will be for further 
increase in the cost of living. Even on a 
modest estimate for such additk>nal DA the 
provision has to be not less than Rs. 400 

crores. Therefore this budget does not rep
resent the real deficit which will have to tie 

ultimately shown for the current year. We 
were toW that in the earlier year the budget 

defk̂it for the entire year was Rs. 13000
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crores. But here the beginning is only about 
Rs.7000 crores. in the earlier budget also 
the beginning was not nnore than that. Now 
if the real expenditures which will lead to 
further deficit have not been disclosed the 

picture of deficit will not be a real one.

The Finance Minister has said that the 
subsidies in this year are to be narrowed 
down and curtail̂. But if you bok at the 
figure of subsidies for this year compared to 

the earlier year, they are alnfiost the same. If 
you look at the Plan expenditure and the 
Non-Plan expenditure, the Plan expenditure 
has been reduced to a size of 18 5%; whereas 
the Non-Plan expenditure has been in
creased much more than what It was In the 

earlier year. The increase in the Non-Plan 
expenditure will lead to further inflation and 
the curtailment of Plan expenditure will re

sult in economic stagnation. There will be no 
growth In the capital formation and also for 
the modernisation of the industry.

You cannot give employment by giving 
only a tall expression that right to work will be 
enshrined in the chapter on fundamental 
rights. Right to work, even if it is to be 
incorporated in the chapter on fundamental 
rights, against whom It has to be enforced’̂ 
Either the State Government or the Central 
Government or the Public undertakings which 
are sometimes treated as States will have to 
bear it. Unless you increase the growth po
tential, unless you increase the develop

ment of Industries it will not lead to increase 

in employment in this country. For the rural 

employment scheme which has been re
ferred to in the budget, there is no provision. 
If real implementation of the rural employ
ment scheme is to be made, there has to be 
a further expenditure to the extent of several 

thousand crores of rupees. The budget does 
not disclose as to what will be the estimated 

expenditure on the rural development 
schemes. On the other hand Rs. 21 OOcrores 
have been provided-exactly the same figure 
whbh has been provided in the earlier year- 

for the rural employment schemes.

The Finance Minister has trodden the 
beaten track, that Is by increasing the def bit

he wants to meet the expenditure. But 
raising the revenue he has completeiy ig
nored the industrial growth and the expan* 
sbn of the country. The common man can
not profit unless the country is on the path of 
industrialisation. In this respect the budget
ary estimate for power and for telecommuni- 
catbn is really disappointing. The quantum 

of expenditure which is provbed for in the 
earlier year is the same that has been pro- 
vkied for in the earlier year also for power 
and tele-communicatk>n.

In the rate of inflation is taken at 7 to 8 
per cent, in that event, the allotment of ex
penditure for power and telecommunbation 
will be much less than the earlier year. In a 
country which has to make strides upon 
industrial expansion, the power problem has 
become an acute one. We had expected that 

larger amount of money would be provided 
for power and tele-communteation. The 
budgetary deficit, we are told, has been 
because of the balance of payments. I wouki 

invite the attention of the hon. Finance Min
ister to the fact that the external payments 

have no relation to the excess of import over 
the export. If you look at the f igures-although 
imports have exceeded the exports--4he 
external payment is much more than the 
excess of the imports over the exports. In 
that event, it clearly shows that the external 
payments have not been meant simply for 
the use of meeting the import defbits. It has 
been mis-utilised. Therefore one has got to 
take a serious view of how the balance of 

payments have to be met. In this regard* I 
would like to give one suggestion to the hon. 
Finance Minister.

MR. DEPUTY SPEAKER; You are 
making very good points. But, please wind 

up soon.

DR. DEBIPROSAD PAL: When there Is 
dearth of finances, when the country is 

passing through the economic and financial 
paucity, why should we not take a kx>ld 

decision, not merely following the beaten 
track? There are pubib sector undertakings; 

there are at least 30 companies which are 
showing huge profits. The Government, by
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retaining 51% control over them, can invite 
the contribution from the public at large and 
thereby fleet the shares in the public and in 
this way if the shares are floated on subscrip
tion from the public, it will raise, at least, an 
amount of more than Rs. 10 thousand crores. 
We shall be happy if we meet the financial 

problems by raising shares in this way, al
though the Government will be retaining the 
full control. In England, that has been done.

MR. DEPUTY SPEAKER; You shall 
have to wind up now.

DR. DEBI PROSAD PAL: Yes. I am 
winding up. I am giving a suggestion to the 
hon. Minister. I will try to be brief.

In England also, there has been an 
increase of revenue by floating the shares of 
the public sector undertaking in this fashion- 
the Government retaining the control over 

the companies.

Lastly, I would like to point out to the 
hon. Finance Minister that when we are 
making this sort of a Budget, we have to see 
whether we are really thinking of the com- 

monman or not. The commonman will be 
completely eclipsed by the rocket high infla

tion which is bound to rise because of the 
increase in the prices. It is here that we 
expected the Finance Minister to give a new 
direction and a new thrust. But, unfortu
nately we have been sadly disappointed.

SHRI INDER JIT (Darjeeling): Mr. 
Deputy Speaker, Sir, I have great pleasure in 

complimenting Prof. Madhu Dandavate for 
having come fon̂ ârd with a Budget in which 

he has taken some bold realistic steps. 
Nevertheless, I must also confess my great 

disappointment. Much of what was needed 
to be done has not been done. Prof. Madhu 
Dandavate gave us a very interesting picture 
of the economic health of our country. Yet, 

for someone like me, who is non-aligned 
between the Government and the Opposi

tion benches, I find myself in a rather difficult 
situation. The picture given by Prof. Madhu
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Dandavate has been strongly repudiated by 

Shri Poojary, a former Minister of state in this 
House.

PROF. MADHU DANDAVATE: There 
is also a third category. There are non- 
aligned, aligned and maligned.

SHRI INDER JIT: Well, I shall not ma
lign you.

We also face a situation in which the former 
Finance Minister, Mr. S.B. Chavan, has 
accused Prof. Madhu Dandavate of juggling 
with figures and has in fact, almost sug

gested as though a fraud has been perpe
trated on the people of this country by the 
kind of picture which Prof. Dandavate has 
put forward. In my opinion, this raises a basic 
question—the basic issue of the nght of our 
people to get reliable, credible information. 
However this problem has not arisen today. 
We had this problem in 1977 too when the 
Janata Government first came to power. 

They then accused the previous Govern
ment of having brought the country’s econ
omy to sack and ruin. When Mrs. Gandhi 
returned to power in 1980, she used exactly 
and precisely the same language. The Janata 
Government, she said had reduced the 
country’s economy to sack and ruin. We 
have now an identical situation. The previ

ous Government is stated to have played 
havoc with the economy with all huge deficit 
financing and so on. So, my basic appeal, at 

the moment, to the Finance Minister is that 
he should give this country an institution 

which can inform the people honestly, credi
bly and reliably. We should be able to know 

what is the truth and what is not, rather than 
leave it to successive Governments to put 
across claims, which may or may not be 
relied upon. This is my first point. In fact, I 
recall that on# or two years ago, t found in 
one meeting three Ministers of the previous 
Government giving us different figures in 
regard to the number of people t>elow the 
poverty line. Within one hour—I shall not 
mention the names—one Minister gave us 

the figure of 30 per cent, another 40 per cent 
and a third 55 percent. When I remonstrated 

with all the three, they separately turned
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around and said: “ Well, these are my fig
ures. Take them or leave them."

I think the time has come, Mr. Finance 
Minister, when there is a need to set up an 
institution which could be relied upon to give 
us facts and information which we all de
serve. At one stage, the Reserve Bank was 

rendering this service. But unfortunately, I 
am sorry to say its credibility has come to 
suffer somewhat over the years. Therefore, 
1 wbuld like the Finance Minister and other 

Members of the Government to devote time 
and attention to this basic issue the right to 
reliable public opinion which we face in our 

country.

As I said earlier, there was need for 

much to be done and this has not been done. 
My greatest disappointment on this score is 

the absence of any specific measure to fight 
corruption and the malady of black money. 
Nothing has been said about how we are 
going to tackle the scourge of black money 
and corruption which continues to play havoc 
with our country and its economy and moral

ity.

I regret to say that the Government of 
the day has not even carried out some of the 
solemn undertakings and commitments that 
it made prior to the election and on assuming 

office. Specifically, it had been announced 
that all Ministers would, on assumption of 
office, make a declaration of their assets and 
that these declarations would be made 
available to Parliament. To this day, there 

has not been a single such declaration.

Likewise it was stated by the Govern

ment leaders that they come fonward with 
legislation requiring all Members of Parlia

ment to make declarations of their assets.The 
basic philosophy behind this was, what our 

first President Dr. Rajendra Prasad advo
cated repeatedly. Yatha raja, tatha praja\ I 
made both these points in the course of the 
debate on the President's Address. I was 

glad to see the Prime Minister, in his reply, 
accept my suggestion that there was need 

for legislatbn regarding MPs and sakl, 
something wouki be done.'But he was totally

silent on the question of declaratk>n of as
sets by Ministers. I think we have to set the 
pace and do what needs to be done. We 
really have to go by what Rajen Babu em
phasised repeatedly.

The third thing I wouW like to draw the 
attention of the Finance Minister to the wholly 

inadequate reference in his budget to some 
aspects of resource mobilisation. I am glad 
that the Finance Minister has talked in terms 
of mobilising Rs. 21,000 crore from the pubik: 

sector. Mr. Chavan, in the other House, 
doubted whether it to possible. Well, I ear
nestly hope that the Finance Minister will be 
able to mobilise the resources from the public 
sector. The truth is that we have not done 
enough and we have not acted strongly 

enough to ensure that the public sector gives 
us the kind of return which it ought to give. In 

this context, 1 would like to draw the attention 
of this House to how some of the socialist 
countries like Yugoslavia and Tunisia have 
tackled the matter.

It was my privilege in 1968, I had ac

companied Dr. Zakir Hussain to Yugoslavia. 
I was present during one conversation be
tween our President and President Tito. Dr. 
Zakir Hussain then asked President Tito 

about the secret of the success of their public 
sector. President Tito replied that they re
garded their investment in the public sector 
as a trust on behalf of the people. They 
therefore insisted on a minimum return. If 
that return did not come, heads rolled. He 

also told us that on one occasion, in a par
ticular undertaking, the trade union had 
created a major problem. It Insisted on the 
employment of a certain number of people in 
not withstanding the resultant losses. Presi
dent Tito went on record to say that he then 
sent for the people in-charge and told them. 
“If the undertaking does not yiekl the mini

mum return, we shall be forced to close it." 
The same Trade union President Tito said 
soon proposed that they shed the surplus 
labour. Fordestred results. The surplus labour 

was shed and the undertakings became 
profitable.

In other words, Mr. Deputy Speaker Sir.
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what is needed is a demand from every 
public sector undertaking for a minimum 
return on investment, which has to be treated 

as a trust on behalf of the people. This 
money does not belong to the Government. 
It belongs to the people. When the Govern
ment invests it on their behalf, the people 

have a right to demand a minimum return. 
Let heads roll. In this computer age, it should 
not be difficult for various undertakings to tell 
us what exactly they need to make the 
undertakings profitable.

I have much else to say but will try to 
make a few points quickly. I do not think that 
enough attention has been given to another 
area of resource mobilisation, namely, tour
ism. This country, our great country, has 
almost everything to offer to the world at 
large. But at merely earns Rs. 2000 crores 
annually from tourism. Even small countries 
like Singapore and Thailand earn infinitely 
more. We can surely earn not merely double 
the present amount but many times more 
than those countries if we are prepared to 
make the kind of investment which is neces

sary, in terms of the infrastructure. Not long 
ago, the Government set up a Nattonal 
Tourism Committee. This Committee made 
several good suggestk>ns. The Committee’s 
Report was accepted. But it has not been 
implemented. Therefore, without going into 
the details. I would say that there is a need 
for much greater attention to tourism. As the 

representative of Darjeeling, I am tempted to 
say much that can be done in my constitu
ency. But I do not want to take the time of the 
House now in that regard.

I would like to make two or three more 

points. The First is in regard to the tax on 
petrol and diesel. I think the proposed tax is 

very unfair. I would therefore like to make a 
specific suggestion in this regard. My sug
gestion is beyond what was as hinted by the 
Prime Minister. There is need to take a good 

bok at the possibility of introducing rationing 
in fact I say we should go in for a twin system, 

i.e. both rationing and free sale namely a 
twin prk;ing system in which a certain amount
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of petrol and diesel shoukJ be available on 
ratk>n cards at a given price and we can atao 
have free sale of petrol at a much higher 
price. This morning, before coming to Parlla- 
ment« I talked to the man from where I take 
my petrol. I wan told that the hike in price of 
ordinary petrol had not made any difference 
in the last week. But it had made a difference 
in regard to the uptake of octane. In the case 

of octane, the white petrol, the prk:e had 
been pushed up from Rs. 8.56 to Rs. 11.98 

and the fall in consumptbn is almost 40 per 
cent. In this context, I would like to suggest 
to the Finance Minister that we should also 
go in for a twin pricing policy in regard to the 

sale of ordinary petrol. Rationed petrol could 
be sold at Rs. 8 per litre, a lesser price than 
that prevalent before the Budget. The free 
sale of petrol could be at the rate of Rs. 12 

per litre. But this by itself will not be enough. 
Much of the consumption is by the Govern
ment. I think it is time that the Government 
really moves towards some austerity meas
ures. Having lived in Delhi all along, I re
member the time when the Home Secretary 
of the Government of India would drive to his 
office in his own can and use the offbe can 
only for official purposes. Now, Ministers 
and each Ministry have fleets of Govern
ments cars. These are being used by Minis
ters and senior Government officers and are 
kept running virtually for twenty-four hours. 

There is no limit on consumption of petrol. 
Something has to be done.

Much has been proposed in regard to 

the fieM of agriculture. I am happy that the 

Government is going to come forward with a 
resolutk>n on agriculture polby. I am also 
glad that much greater attentbn is to be paid 
to the agricultural sector, but the decisbn 
taken by the Finance Minister to raise about 

Rs. 4 crores from the food processing Indus
try is likely to prove counter-—productive. 
Some time ago there was a report—Swami- 
nathan Committee Report-—which saki that 
the post harvest losses of vegetables and 
fruits so far as the fanners were concerned 

added up to something like Rs. 3000 crores. 
What are we trying to do about that? We are 
now taxing the food processing industry at 
every stage. The Industry has a total invest*
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ment of Rs. 250crores. We are going to earn 
only Rs. 4 crores from the taxes proposed. 

The net result would be that while, you would 
be helping the agriculturists in one sphere, in 
this particular sphere you would add to their 
woes and the tyranny from which the farmers 
are suffering.

Just one more concluding remark about 
the exemption limit on income. You are 
perpetrating a hoax on the people by merely 
raising the exemption unit for income tax 

from Rs. 18,000 to Rs. 22,000.1 do think that 
in real terms, it means nothing if you really go 

by the fact that, the value of one rupee today 
is not even ten paise by old standards. 
Therefore, I think the least the Finance 
Minister must do is to raise the exemption 
limit to Rs. 30,000, othenvise it would be a 
fraud and a hoax on the people.

I have much else to say. But because of 
the paucity of time, I now conclude. I am 
grateful to you Mr. Deputy Speaker for giving 
me, even this brief opportunity to partk:ipate 
in the discussion.

SHRI RAM DHAN (Lalganj): Hon. Mr. 
Deputy-Speaker Sir, I am on a point of order. 

This House has had a traditbn of calling 
independent Members and Members of small 
parties in the end. I am an oki Member of this 
House.  Today I see that independent 
Members and Members of smaller parties 
are being called first and being given more 
time to speak whereas this shouki have 

been the privilege of Members belonging to 
larger parties.

SHRI G. M. BANATWALLA; According 
to what he says, my name shouM have been 
first on the list.

AN HON. MEMBER: Are we untouch
ables?

MR. DEPUTY SPEAKER: Please sit 
down. In this House every Party Is allotted 
some time. Within that stipulated time limit, 

hon. Members of every party have been 
given an opportunity to speak. But Inde
pendent Members shouki also get an oppor*

tunity to speak. Who should be given and 
who should not be given this opportunity is 
something that the Preskiing Officer of this 
House has to decide. Every effort will be 
made to let as many hon. Members as pos

sible express their views. The same thing will 
apply to independent Members also.

15.00 hrs.

SHRI CHHAVIRAM ARGAL (Morena): 
Mr Deputy-Speaker, Sir several hon. Mem

bers wouki like to express their views on this 

matter (Interruptions)

MR. DEPUTY SPEAKER: So far as- 
time limit is concerned, yesterday also we 
sat upto 9.00 p.m. We could have done the 
same to day also. Time is posing a problem 
for us because the Appropriatbn Bill after 
being passed by this House has to go to the 

upper House. This is the reason why we 
ŵnt to give limited time to each Member. 
Otherwise we couki have sat upto 10.00 
p.m. or even beyond that.

[English]

SHRI G. M. BANATWALLA (Ponnani): 

Mr. Deputy Speaker. Sir, the Budget for 
1990-91 is indeed a harsh Budget. The 
Budget may. not be as harsh as it was gener
ally feared k>ecause of all the talk about 

empty coffers and so on and so forth. Never
theless, that does not detract from the harsh
ness and that too avokiable harshness of the 
Budget that we are discussing.

Sir, I need not reiterate and emphasise 

that this increase in the prices of petroleum 
products, rise in the railway freight and fares, 

rise in charges of postal articles and so on 
and so forth will have a chain effect and a 

devastating effect upon our economy. The 
common man will have to bearthe brunt of all 

these increases.

Sir. I must say that the Budget repre
sents a missed opportunity-an opportunity 

missed-for the purposes of restructuring of 
our finances. We find the same old tradttton 

continuing which we have be«n  to-
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both he. the Finance Minister and ourselves- 
In the earlier Lok Sabha. Sir. we find that the 
non>plan expenditure continues to rise. The 
non-plan expenditure as a percentage of 
total expenditure has been steadily rising 
every year. It was around 65 percent 2 years 

ago. It is now nearly 68% to 70% per cent. 

The Centre’s revenue expenditure was also 
72 per cent a few years back, just 2 years 
back, which has now been hiked to 75 per 

cent.

Sir, the same unhappy features con

tinue. The net increase in capital expendi
ture is merely Rs. 560 crorGS, i.e. from Rs. 
23006 crores to only Rs, 23565 crores. I 
must say that the Budget is an unimaginative 
Budget. For example much is being made 

about the Gift Tax. Now, it is the donee who 
comes Into the picture. But, Sir, this innova
tion also does not lead us anywhere be
cause while going through various figures I 
found that the receipts from the gift tax would 
remain almost the same instead of this inno
vation. On the contrary there would be sev
eral lacunae and opportunities for evasion. 
Now, a person instead of giving a gift to one 
person may give gifts to more than one 

person and has only to take care that this gift 
is restricted to Rs. 20,000 each in order that 

the gift tax does not come into play.

PROF. MADHU DANDAVATE: Only 
once a girl gets married.

SHRI G.M. BANATWALLA: It is not a 
question of mere marriage; I am talking of a 
Gift Tax, Sir.

The Budget has been launched with a 
great fanfare about the rural orientation. 1 

submit that this rural orientation is not to the 
extent to which it is being made out in the 
Budget. Things are not what they seem and 
the rural orientatk>n is more apparent than 
real. It is more illusory than being concrete in 
terms. In the limited time that I have I may 

only Illustrate this particular point with just a 
few examples.
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Take for example the allocation for rural 

development. The allocation for rural devel
opment is increased from Rs. 3083 crores to 
only Rs. 3115 crores. In other words, though 
much is being said about the pro-rural bias of 

our Budget, the allocatbn for rural devek>p- 
ment increased by only one percent. That is 
the situation. Take for example the question 

of rural employment. 1 must point out that for 
rural empbyment, the Budget provides for 
the next year, exactly the same amount as 
was the revised estimates of the current 

year, namely, Rs. 2100 crores. The revised 
Budget estimate for the current year for rural 
employment is Rs. 2100 crores. In the next 

Budget also the thing remains the same. Not 
only that. But with the inflation rate of 7 per 
cent to 8 per cent in real terms, the alloca
tions for rural employment is much less than 
what it was in the revised Budget estimates 

of the current year.

We talk about debt relief. But then the 
debt relief is hedged with several condition
alities which will make its management ex
tremely delicate, extremely difficult. More
over the amount is hardly Rs. 1000 crores 
and that too is brought about by the reduc
tion in food and fertilizer subsidies. So. I 
must say it is a jugglery.

The co-operative societies are also to 

be left to the various streets.

I must emphasise that in order to be pro- 
rural, you need not necessary be anti-ln- 
dustry. If industries suffer, where will our 
rural youth go for the purposes of empby

ment? The Budget has several anti-industry 
features which are regrettable. We are being 
told about the reduction in the Corporate 
Taxes. But despite the reductbn in the Cor

porate Taxes, the revenue from Corporation 
Taxes will be increased by 28 per cent In a 

year, because of abolition of investment 
albwances and investment deposit accounts. 
This will adversely affect new industries as 
also the modernisatbn of the existing indus

tries. Not only that. This reduction In the 
Corporatbn Tax will benefit the muHi-natbn- 

als more than our own domestic industries. 
The hon. Member Shrl Indrajit Gupta had
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dealt with only one aspect of it. In view of the 

constraint of time, t will not repeat that aS' 
pect, but please remember that when the 
Corporation Tax is reduced, then our multi
nationals, the foreign firms, have a new 

opportunity for repatriation of dividends. And 
there will be a greater outflow of foreign 
exchange; and the balance of payments 
position is difficult. With this reduction, those 

multi-nationals will be declaring more and 
more dividends, and repatriating that divi

dend, as a result of wiiich there will be a
greater outflow of foreign exchange.

Yes; there is one more point, viz. that 

this reduction in the corporation tax may lead 
to promotion of lalx)ur>intGnsive industries, 
as against capital-intensive industries. That 
may be a good orientation to the Budget. 

But, at the same time, one must remember 
the harsh realities of the situation, viz. That 
there are certain industries whîh, by their 
very nature,>are capital-intensive industries; 
and we cannot totally ignore that particular 
fact in our economy.

Look at the allocations; and we find that 
the allocation for Power and Telecommuni
cations which are a crucial infrastructure for 
our industries, have really been reduced. In 

the last five years, the allocation for Central 
Power sector had increased by 120%. The 
Budget cuts this allocation for Power by 
2.4%. The crucial infra-structure for our in
dustries will, therefore, suffer. The alloca

tions for Telecommunications in the last five 
years had increased by 23%; but in this 
Budget, the increase is nominal, viz. 4.3%.

To sum up, I must say that given the 
Inflation rate of 7% to 8%, the outlay in real 
terms is reduced  the case of the Power 
sector by about 10% and in the case of 
Telecommunications sector, by about 5%. 

This, as I was submitting, is a particular 
problem and will hit our industrial growth 
further.

Our Finance Minister has been very 
unkind to the States. When he was here with 
us in the Opposition benches, he was always 
forward; and several others who are today

sitting on the Treasury benches were very 

vocal to protect the interests of the States. 
But here, we find that in the mobilizatbn of 
additbnai revenues, such sources have been 
tackled where the share of the States does 

not come into the picture, orthe States do not 
get much. The nature of taxation proposals 
is such that the States’ share suffers very 

much. For example, there is this increase in 

the prrces of petroleum products. We have 
an increase in the prbes of petroleum prod

ucts, and not an increase in the Excise duty 
on petroleum products. Had there been an 
increase in the Excise duty on petroleum 
products,-I do not advocate that—had you 

taken that particular method instead of the 
increase in prices, then at least the States 
woukJ have come to share in the additk>nal 
mobilization of revenues.

The Centre is expected to mobilize an 
additional Rs. 1400 crores through increase 
in administered prices. If the same amount 
had been mobilized through increase in 
Excise duties, the States would have got a 
45% share, amounting to Rs. 630 crores.

Therefore, I am taking a serious objec
tion also to the method, to the various instru
ments for the mobilization of additional re
sources. The total additional tax revenue 
mobilised in 1990-91 would be Rs, 1790 

crore, but the States would receive only Rs. 
3 crore. Though the additional mobilisatbn 
will bring revenue to the extent of Rs. 1790 

crore, our States could get a share of only 

Rs. 3 crore. Compared this with the earlier 
Budget, in 1989-90 Budget, the States re
ceived 30 per cent receipts of new tax. At the 
same proportion today, from Rs. 1790 crore 
of additional mobilisation, the States ought 
to have received Rs. 540crore but the States 
are being robbed; they are being deprived; 
and instead, we find that such nature of 

taxes have been used whbh woukJ give to 
the States hardly Rs. 3 crore.

Now I will refer to the problem in Kerala. 

The central investment in Kerala is continu
ously failing. In 1974, it was 3.27 per cent of 

the total central investment in the country; 
now it Is even less than 1.56 per cent while
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the population there is 4 per cent; at least 
looking to ail India population level, more 
justice is wanted for Kerala. Therefore. I 
must emphasise upon the Government that 
greater Central investment he made in Ker
ala.

Take the question of foreign exchange 

tax. People going for haj have been ex
empted from the foreign exchange tax. Very 
good, but not thank you. I thank the earlier 
Government, but then an anomaly remains.

PROF. MADHU DANDAVATE: You 
thank for not having removed it.

SHRIG. M. BANATWALLA: The anom
aly remains in that particular tax structure; 
and that is that only those who go on the Haj 
permit, their foreign exchange tax is ex
empted. But there are others who go for the 
same haj and ziarah on the international 
passport, same purpose, same objective 
even if you look at the passport you will find 
that it is stamped only for haj and ziarah - but 
then they do not get that particular exemp
tion from foreign exchange. That lacuna 
should be removed. Similarly, in the case of 
Umrao, those going for umrao, on the same 
lines, there also foreign exchange tax was 
not applied.

With these words, I conclude by empha
sising upon the Government to raise exemp

tion limit for income tax to at least Rs. 30,000 
to withdraw postal hike and hike in the petro
leum products. Some attention is needed for 
the common man and the common man is 
looking upto Madhuji. His aspect of Dan- 
davate is over. But let that aspect of Madhu 
at least now flow. The greatest achievement 
of the Finance Minister Is that a Budget of a 
confirmed socialist has received an applause 
even from Mr. Palkhivala whbh even the 
earlier Government could not get. Thank 
you.

SHRI MAHENDRA StNGH MEWAR 
(Chittorgarh): Hon. Deputy-Speaker, Sir. I 
thank you forgiving me this first opportunity
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to make my first speech in my first term as a 
member of this august House.

First of all, we have to examine the 
influences that have gone into the formula* 
tion of the financial exercise. The efforts 

towards those below or cbse to the poverty 
line is the barometer. I am very happy that 
the hon'ble Prime Minister has made It clear 
that the social rights of the people are a 
matter of their right and not a questbn of 
charity. White this sets the goal for our finan
cial exercise, we are certain that we wilt 
achieve a growth that we have not seen so 

far despite the problems that might have 
been inherited by the present Finance Min

ister. There are many theories and theorists. 
Trickledown Benefits. New Classbal Eco- 
nomk:s, Supply Side Economics. Keynsian 
Multiplier and many others. But ultimately 
each exercise has brought in a small section 
of privileged people, leaving the vast major
ity of people helpless in the face of Govem- 
ment and its laws. I would perhaps describe 
it as a variation on the balloon scene. We can 
imagine the shape of a balloon. If we push 

one part of it, the entire shape changes. If we 
pull another part, the entire shape changes. 
The exercise here does not depend on one 
theory, but it will be a cumulative effect of 
every single item that we have under conski- 

eration. The past result show that the deficits 
have been higher than budgeted, the deficit 
in 1985-86 was Rs. 5315 crores and it rose 
upto Rs. 8,240 crores in 1989-90. the esti
mated def rcit in 1990-91 is Rs. 7.206 crores.

15.21 hrs.
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the Chaii]

I think we have all noted that there ĥ  
been a transfer of Rs. 5.826 crores from the 
capital account. The Seventh Plan period is 
virtually over and the Eight Plan perod i$ 
also in the stage of finalisatk>n. We are all 

aware that printing more notes or raising 
taxes has not been the answer and deficit 
financing can only be just so as tong as 
Inflation Is not aggravated.
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The Budget that has been presented, to 
nfie, reflects a confidence of the National 
Front Ministry after the Vidhan Sabha results 
in various States because of the fact that 
right policies and not populist policies have 
been followed, even to the extent that I have 

on my hand a postcard received from my 
constituency, which objects to the fact of 
raising of postal rates.

The major problems facing our nation 
might appear as a hydra headed monster, 
but they can be broken down into four impor
tant aspects.

The first aspect is this; are we a solvent 
nation? The revenue account deficit and the 
balance of payment position are rather acute. 
The NRI repartiable amount is a multiple of 

our foreign exchange reserve and one fifths 
of our national expenditure is for interest 
payments. Are we going to curb our non 
production expenditure?

The second aspect reflected in our 
Budget is our relations with our neighbouring 
countries and the possibility of a nuclear 
bomb, its delivery system, and insurgent 
activities have found its place in the Budget 

Defence Expenditure.

The third is our ability to cope with our 
internal problems at the earliest.

We are aware that the public confi> 
dence is in inverse ratio to the time taken to 

contain this. Abng with this is the fact of our 

electorate's confkience. The hon’ble Prime 
Minister desen̂es full compliments on the 
statement he had made that he shall con> 
sk̂er the poll situatk>n whether it is in Meham, 
Amethi or any where else in the same light.

Sir, the hon*ble Finance Minister de
serves congratulatk>ns for having shifted the 
emphasis to the rural sector. We presume 
that the effectivity in stopping leakages will 
become an actuality.

Just as it was categork̂ally admitted 
that the GoM Control Order was not suc> 

cessf ul and therefore it is being put an end to.

there might be other similar steps that need 

to be taken. We k>ok forward to them. The 
comer stone of our exercise here is the self- 
employed sector. The self-empbyment 
opportunities are in urban, rural, industrial 

and agricultural sectors. I have the com
ments from the apex body of the Govern
ment of India, Indian Council of Small Indus
tries, which feels that the Finance Ministry 

has been hypnotised by the targe scale 
sector and has ignored small scale industrial 
productbn whk:h is one-fourth of the total 
production. The jobs in that sector are far 

more numerous and the export potential is 
enormous. But the fact is that it is keeping the 
small sector back is the non-availalDillty of 
finance and it must be rectified in order to 
increase its capacity utilisation.

In the present situation 1 draw your 
attention to some specific points in the 
Budget. For example, in para 83 of the hon. 
Finance Minister's speech it has been pointed 
out that a person with a salary income of Rs.
42.000 per year who saves Rs. 8000 per 
year in provident fund, etc. Will not have to 
pay any tax at all. As opposed to that, let us 
consider the case of a self-empk>yed person 
who has the same income and puts the 

same amount into savings, he will have tg 
pay ataxof Rs. 3600. If he wants to reach the 
no-tax position, he shall have to invest Rs.

18.000 plus Rs. 8000. He will have a sum of 

Rs. 16,000 left to kx>k after himself and his 
family. This would certainly put him to a great 
disadvantage. This needs rectifbatton.

There are a few more examples. Status 
quo has been maintained in the matter of 
inclusk>n of agrbutlural Income for rate pur
poses only under the Income Tax Act. Simi
larly, in the wealth tax. In case the wealth has 
gone t>eyond a level, a similar has not been 
considered.

There are more points to be raised. But 
since you have rung the bell, I shall raise 
them as and when opportunity comes.

I would request that all the matters be 
thought of collectively on a natk>nal basis for 

we have the blessings of nature’s bourvty by
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way of natural resources, our man power 
and we have the collective brain power. I 
hope, that the Budget Is going to give us an 
accelerated growth for the economy.

ITrans/athn]

SHRI SARJU PRASAD SAROJ (Mo- 
hanlalganj): Mr. Chairman, Sir, first of all I 
would tike to thank you for giving me an 

opportunity to speak. I would like to con* 
gratulate hon. Minister of Finance on pre

senting a balanced budget. He deserves 
felicitations for this.

Mr. Chairman, Sir, m a democratic sys* 

tem Government should be changed in a 

democratic manner. This is very important. It 

IS very significant to bring about a change in 

the entire system after the GovGrnment has 

changed. And the most important thing is to 

make the policies reach the common man 

once the system has changed. The budget 

for 1990-91 has a proposal to waive the 
loans upto Rs. 10,000/> and hon. Minister of 

Finance has made a provision of rupees ten 

thousand crores for this purpose, and has 

directed the State Government to waive such 
loans and relieve the farmers from their 

burden and the State Governments have to 

arrange for a sum of rupees one thousand 

eight hundred crores. Neaily 70'"̂- of poor 

farmers, artisans and weavers who had taken 

loans upto rupees ten thousand will be 

benefited from this scheme I would like to 

request hon. Minister that our election mani

festo has raised high hopes among the 

people. We had promised to change the 

entire system as soon as the Government is 

changed. There has, of course, been certain 

anomalies in the schemes of the previous 

Government. The previous Government had 

formulated some policies and also arranged 

funds for the weaker sections. We have 

some knowledge about the economic, social 

and geographical conditions of ruial areas 

Since we belong to villages only. Previous 
Government did provkie some funds to vil- 

lages but did not pay proper attention to it. 

They drew up some policies also but their
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intentk>ns were not good. The administrative 
system of prevk>us Government was ru>t 

oriented towards devek>pment of the ex* 
pblted class, t rememt>ertwo Itnes "Moojhko 
Kya Dariya, Agar Labraij Maikhane mai hai, 
Mai to itna Janata hoon jitana paimana Mai 

hai, Gar Koi poochhega jannat ka rasta 
humse to raheghar harijan k>ataige hame 
ahie-vatan, ahle-vatan, ahle-vatan. The hon. 
Minister Is a known socialist and has de> 
voted whole life to the nation. As a common 
citizen, I would say that we are familiar with 

the problems prevailent in rural areas. When
we listen to the members of ruling as well as 

Opposition parties here in this House we find 
that every Member speaks for the poor 

classes. But why is it that the poor people of 
villages do not get any benefit of our devel' 
opmental schemes. Our Constitution is 
socialist, economic polrcies capitalist and 

social system feudalist. When such a sys> 
tem IS prevailing, then no economic and 
social differences can ever be ironed out. 
And as a consequence, we are facing prob
lems in Punjab and Kashmir. If the problem 
of inequality is not dealt with soon, then it can 
give rise to question of national identity in our 
nation. The draft of Eighth Five Year Plan is 
before you. I would like to state that water 
level is very low in our country. We are 
receiving complaints from varfous villages 
the wells are drying up. My constituency is 

Mohanlalganj which is in the country>side of 
Lucknow. We are receiving complaints from 
three legislative Assembly constituencies- 
Mohanlalganj, Sarojini Nagar and Malihabad 

in Lucknow and two legislative constituen
cies Hasanganj and Ppoorave in Unnao 

district that the level of water Is going down 
in the wells very fast. I would like to suggest 
that a proposal of constructing tanks in the 

fallow land of villages should be included In 
the draft of eighth five year plan. In one acre 
of land, if we have pond in half acre and start 
pisciculture in the remaining half we can 

earn approximately rupees one and a half 
crore every year and the income will be as 
high as rupees seven and a half crore if we 
do It on five acres of land. It will provkie 

employment to fifteen harijan families and 
improve their standard of living, tn this way 
our promise of providing empk>yment by
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changing the system will bef ulf illed. Lucknow 

district is an undeveloped area in terms of 
industries. Even today there are no indus
tries or any other means of providing em- 
pbymentto its inhabitants. Therefore, a sugar 

mill should t>e established there. There are a 
large number of unskilled labour and retired 
defence personnel who flee to places such 
as Bombay and Calcutta to earn their bread 

due to scarcity of resources in the district. I 
wish that a sugar mill shoukj be established 
there and tubewells shouki t>e set up. Weaker 
sections Housing scheme and Harijan 

Component Scheme were drawn up by the 
previous Government but it did not intend to 
implement them. The shops constructed by 
previous Government were not utilised. Poor 
people did not receive any benefits from 
various housing schemes. Therefore, a 
scheme that does not prove useful should 
not be formulated. Schemes should be drawn 
up with honest Intentions. The grants pro
vided by the Government should be utilised 
properly and a strk:t watch should be kept on 
Its expenditure. Policies should be formu

lated to help the farmers and harijans of 
villages to rise above the poverty line and 
pin the national mainstream. With these 
words, I support the budget.

[English]

DR. BIPLAB DASGUPTA (Calcutta 

South): Mr. Chairman, Sir, at the very outset, 
let me dissociate myself from those sitting on 

my right side, who have been criticism the 
budget from their own standpoint. I find their 

speeches confusing, self-contradictory and 
adopting 'holier than thou attitude' which is 

totally unwarranted by their own past rec
ords. t will give you a few examples. Shri Ajit 

Kumar Panja who spoke first on the Con
gress side, said that the debt relief scheme 

was meant for the 'kulaks’. But. then, he 
himself argued for more money to the 'kulaks’ 

and was unhappy that only one thousand 
crore rupees have been albcated to them 

and no more. The rest of his speech was 
meant for the West Bengal State Assembly. 

Then, we heard the speech of Shri Eduardo 
Falelro. He started by saying that If the 

Government fail to maintain the deficit at the

estimated level mentioned in the budget, 

that woukJ amount to a breach of trust. Then 
he saki in the same breath that all the forroer 

Finance Ministers, in the past, had done 
exactly the same thing, that is, committed 

the same breach of trust.

MR. CHAIRMAN: Mr. Dasgupta, I have 
no objectbn to your answering all those 

critcisms. But your time is restricted. Please 
make your points.

' DR. BIPLAB DASGUPTA: Sir. when I 

speak on the budget, I would like to bring to 
the notbe of the hon. Finance Minister a few 
points. While on the one hand I support the 
budget, on the other I have some serious 

reservations about some of the proposals 
made in the budget I would like the Finance 
Minister to consider the budget once again in 
the light of these comments. Some hon. 

Members have mentioned in this House 
about the mobilisation of resources. I feel 

that not enough has been done, for example, 
in the case of Corporation Tax. It is true that 

Rs. 800 crores of additional Corporation tax 
have been proposed. But if you take its 
contribution as percentage of total tax reve
nue, there has been no increase. In fact, 
yield from Corporation tax as percentage of 
the total revenue, has remained the same. K 
you look at some of the other taxes which 
should have been imposed like wealth-tax 

on agrk:ulture, I would like to ask the hon. 
Finance Minister why this wealth-tax has not 

been reimposed, although this tax was with
drawn in 1982 by the prevbus Government. 

Or, for example, the agricultural income -tax 
whbh has been discussed for such a tong 

time, why this was not imposed? Or, for 
example, the Estate Duty whbh was abol

ished in 1985. The question is, why this Duty 
was not-re-introduced. Or, for example the 

point that has been mentbned about Expen
diture Tax by our hon. Member from the 

Other side, Mr. Sathe. The Expenditure Tax 
was introduced in the Fifties in response to 

the recommendations made by Nicholas 
Kaldor. Unfortunately that expenditure tax 

was withdrawn later on, the ground that it 
was not effective. I wouki like to know why 

more thought has not been given to the
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expenditure tax.

Taking all this into account we find that 
the direct taxes have been increased only by 

one per cent. That is not sufficient. On the 
other hand, even in the Western developed 
capitalist countries for instance in U K we 
find that the direct taxes, taxes on profit, 
taxes on income and assets, account for 
more than 40 per cent of the total tax reve

nue. in the United States even, these taxes 
account for more than 50 per cent of the 
revenue. I would lil̂e to know what stops this 
Government from Imposing these taxes in 

order to increase the share of the direct 
taxes. I would very much like the Finance 
Minister to listen to me. Dandavateji. I would 
very much like you to listen to me, not to talk 

to him. You don’t mind. I have some impor
tant things to say.

So, the direct taxes could have been 
increased and it was not done.

I have af eeling that no structural change 
has been brought about. Even now this 
heavy dependence on indirect taxes leads to 

two types of problems. First of all, inflation
ary pressure about which we have all talked, 
but it is also inequitable because indirect 
taxes are more burdensome on the poor. It Is 

also necessary to make the budget more 
equitable and to make it clear that the Gov
ernment is committed to fighting Inequality 

both in the rural and the urban areas.

I find from the Economic Survey that 
industries have expanded by something like 
8 per oent or so over the past few years, but 

the single biggest (growth among the) Items, 
covered by industry of 22% has been in the 
case of consumer durable- items which are 
mainly consumed by the urban rich. What is 

going to be done to bring down urban ine
quality by taxing those people? Similarly, 
coming to the rural areas, there has been a 
tremendous Increase in rural Inequality. For 
example, the agricultural census for 1980-
81 has mentbned that something like 11.5 
per cent of those operational hokllngs hav

ing more than 10 acres of land account for
52.5 per cent of the land. On the other hand

74.5 per cent wKh less than five acres of land 
operate only 26.3 per cent of the land. This 
is the measure rural of Inequality, on the one 
hand more and more land accumulating in 

the hands of some people and on the other 
hand some other people becoming landless 
and bsing their land. In that situatk>n, what 
would this ban concession do? The ques< 
tion has been raised by others and in the 
report also I find that Dandavateji said that 

wilful defaulters will not be albwed to get the 
advantage of this concessbn. Let us find out 
who is the wilful defaulter, if somebody t>aying 
20 acres of land has not repaid the loan, 
should we not assume that he is a wilfui 
defaulter? If we linked it with agricultural 
holdings in some ways, that would have 
taken care of the problem of wilful defaulters. 

Unfortunately that has not been done. As a 
consequence, there is a possibility that a 
good part of the benefit woub go not to the 
poorer rural masses, but to the richer section 
of the rural society. In fact, what t find is this, 
because the link with hobings has not been 
established, in the case of Punjab for ex
ample, we find that about four-fifths of the 
total loan given by the banks goes to the 

farmers with more than 10 acres of land who 
account for something like 13 per cent of the 
total hobings. The questbn is: Are we going 

to benefit those people or should we not 

impose certain restrictions to ensure that 
this concessbn is not taken advantage of by 
the the rbher sectbn of the rural society? I 

find that apart from the ban concessbn 
which could have been given to the people 
who are affected by the fbods, affected by 

the drought, to the very poor who are not in 
a positbn to repay the debt, the agricultural 

labourers, the landless farmers, if we make 
it general for everybody, there is a risk that 
those who will be getting the benefits would 
be the ones who should not have been given 

the benefit.

MR. CHAIRMAN: Mr Dasgupta. the 
time written against your name here in the 
list is over now. but I do agree that your Party 

has got more time. So, if you want to help the 
Finance Minister to answer to the debate in
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time, you please conclude quickly.

DR. BIPUB DASGUPTA: Sir. I will 
conclude in just five minutes. I would have 
suggested to extend the banking system to 
the poor whk:h has not been done. For 
example, the Debt and investment Survey 
conducted by the Natbnal Sample Survey 
shows that those having more than Rs. One 

lakh of assets account for 7.95 percent of the 
househokJs and 36.2 per cent of the loans 
disbursed. We find that a large number of 
people depend upon the non-banking 
sources for funding despite everything which 
has been done for improving the banking 
system. In six States, i.e. Bihar, Rajasthan, 

Tamil Nadu, Andhra Pra.desh, Jammu and 
Kashmir and Assam, more than halt of the 

total debt is accounted for, not by the bank
ing sources but by other sources. I find in 
three "Other States, i.e. Haryana, Uttar 
Pradesh and Punjab more than half of the 
household people depend more on non* 
banking sources than the banking sources 
and only in six States i.e. Kerala, Maharash
tra. Gujarat, Onssa, Madhya Pradesh and 
Himachal Pradesh, banks account for both 
more than half of the debts and more than 
half of the households. This is the problem 
which should also have been taken into 
account in the Budget, but It has not been 
done. I wouki also like to raise the question 
of foreign̂ssistance and trade deficits. A 

few days back, when Mr. Arun Nehru was 
here, I asked him this question. Why the 
share of India in the world trade is declining? 
Why the share of world trade in India today 
is half per cent? In a country like Singapore 

which is no more jhan a dot on the world 

map, the export is double the size of India's 
export and in countries like Hong Kong and 

South Korea, it is four times than that of 
India. Why is it that India’s export is not 
expanding? Mr. Arun Nehru gave me the 
answer that the percentage is not 0.5, but it 

is 0.6. For a country of India’s size, this is no 
good. He appears to be happy with India’s 

progress in the field of exports. I don’t know 
why. Apart from that, we have a trade deficit 

which is enormous. Almost 40 per cent of it 
is covered by invisible Income, i.e. the in
come of the Indians who are in Gulf coun

tries. That accounts for Rs. 3,000 crores 
which compehsate partly for the deficit. But, 
this is an unstable source of foreign income. 
Tomorrow, if we demolish the mosque and 
bulk! the temple whk:h we are talking about, 
that mpney will disappear In thin air. What 
will happen then? So, this is an unstable 
source of income from foreign sources which 
has to be taken into account. Then, I feel that 

there is a serk)us questbn, i.e. about oil 
whk:h has not been handled property in the 
budget document. According to predtotkms. 
in the next few years, the oil priges wouki 
increase very steeply. Further, the oil pro* 
duction is declining in our country: In Bom
bay, High offshore oil productbn is going 
down. This is a serbus problem, whbh I 
would like the Finance Minister to conskler 

carefully. I would like to discuss one more 
point and that is atx)ut the balance (between 
the Plan and the Non-Plan expenditure which 

has been raised by some of the Members. 
The balance between the Plan and the Non- 
Plan expenditure was about 40 per cent to 
60 per cent in 1982-83 and today it is 31.88 

per cent to 68.12 per cent. That means there 
is a steep decline in the share of Plan expen
diture. There are commitments like commit
ment for subsklies, commitment for defence 
etc. These are all very important non-plan 
expenditures. The question is how to solve 

this problem? Most of the money which is 
spent by the Government is not going for the 

development of the people. So. something 
has to be done in this regard. I do rK3ft see any 
plan In the Budget to handle this situatbn 

about restoring the balance. This has to be 
done either by cutting down the wasteful 

expenditure or by increasing in the income in 
vark)us ways. Something has got to be done. 
Prevbusly, we did not do anything. Some

thing has got to be done now. Unfortunately 
that has not been done.

Sir, I come from Cak:utta. Now we have 

a complaint, not only on behalf of Calcutta 
but also on behalf of other metropolitan cities 

like Bombay and Madras. The Natk>nal 
Commission on Urbanisatbn in their Interim 

report produced four chapters and one of the 
chapters was on natlonai cities. They made 
the point that these natbnal cities play a very
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important rolo in our Indian socio-economic 

life. H the national cities collapse, than the 
whole economy of India would collapse and 

there is a vital need to protect these national 
cHies. They also made the point that the 
national cities cannot be protected>their 
needs cannot be satisfied by the State budg

ets atone. The State Budget is Insufficient for 
this purpose because you are dealing with 
thousands of crores of rupees which the 
state budget does not have. So, they made 

three specific recommendations. They said, 
these cfties<not only Delhi, as Delhi gets a lot 

of money in varbus ways-but also Calcutta, 
Bombay and Madras should also be ac

corded recognition as national cities.

Number two, the financial responsibility 
for these major cities should be taken up by 

the Centre, not by the States. It is because, 
it is not possible for the State Budget to 
satisfy their need. Thirdly, they suggested 
that the Central Government should set up a 
fund of something like Rs. One thousand 
crores out of which the needs of the cities 

should be satisfied. That was there In their 
interim report. Unfortunately after 14 months, 
when the final report came up, none of these 
recommendations appeared in the final 
report. Some political manipulations took 
place for that side and ail the Interim recom
mendations were not accepted In the final 
report. My point is, what the Government is 
going to do about this.

In the same report of the National 
Commission on Urbanisation, there is a 

recommendation that the proportion of ex
penditure spent on urban areas should be 
increased. It is now a little less than about 

1 %. It should be increased to 2% to 4%. Now 
my question is, some people try to argue as 
if there is dichotomy between urban and 
rural areas, as if there is a fight between the 
“India** and the “Bharat”. I think, that is a false 

dichotomy, Even for the development of 
rural areas, development of the towns is 
important. Rural prosperity is correlated with 
the development of towns. So, you cannot 
have this false dichotomy. You need to have

certain amount of funding for the urban 

development, too without that you cannot 
have the rural development, because for the 

development of rural areas, you require 
urbanisation pattern which conforms to the 

need of the rural society and which Is hierar
chically, properly organised and uniformly 
distributed throughout the country.

Thank you, very much, Mr. Chairman, 
for giving me this opportunity.

[Translatior)]

SHRI CHIRANJI LAL SHARMA (Kar- 
nal): Mr. Chairman, Sir. in those days when 
Madhuji used to be in the opposition, if any 

executive order or any other order of that 
kind was issued by the Government just 

before the budget, then Madhuji atongwith 
his party colleagues and entire oppositton 

used to oppose it vehemently in the words 
that the Democracy was being throttled; but 
Mr. Chairman Sir, now you might have no
ticed that just only three or four days before 

the budget, the Ministry of Communication 
has increased telephone and postal rates. 

The entire House is seized of it.

Dear Sir, the House is discussing the 
increase in the prbes of petrol, diesel and 
mobile oil. The railway fare and postal rates 
have also been enhanced. No doubt we are 

opposing this increase, but all those parties 
who have been supporting this Government, 
I means the parties like B.J.P. C.P.I. and 
C.P.M. have also opposed this move. I think 

that an increase in the prices of the aforesaid 
items would hit the common man. In this 

sense this budget is nothing but a force, in 
fact the price of Petrol has gone up by Rs.
1.25 per litre. It will also make its impact on 
the common man.

When you increase the rate of D.A. to 
Government employees, it has its impact on 
the entire Country as it creates a feeling that 

such an increase in fact reflects the increase 
in prices. Therefore the allocation made for 
that purpose in the Budget should be with
drawn by the Finance Minister. Just as the 
Railway Minister has brought down the price
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of platform ticket from the proposed Rs. 2 to 

Rs. 1.50 and also the rate of passenger fare 
in certain cases. You may also follow suit In 
this regard and reduce the prices likewise.

The Minister of Finance have raised tĥ 
income tax exemption limit from Rs. 18 thou

sand to Rs. 22 thousand. It may be raised 
further upto Rs. 25 thousand. I was listening 

quite attentively to the honourable Member 
Mr. Chand Ram who also referred to the 
Mahem elections. Mr. Chairman, Sir, I know 
what has happened in Meham as it falls in my 

distrtel. There they had throttled democracy. 
The Meham election is an ugly blot on the 

denrK>cracy itself. At least 22 police person- 
nel have been killed, there.

{interruptions)

Please maintain decorum m the House and 

listen to me attentively. Just now when I was 
coming from my constituency Karnal, on my 
way to Delhi I saw near H.A.P. complex a 
crowd of 300-400 people consisting of men 

and women who were asking about the fate 
of their bread winners who had been re
cruited as the police personnel after a pay
ment of Rs. 30 thousand for the same.

SHRILAXMINARAYAN PANDEYA. Mr. 
Chairman, Sir, I am on a point of order. 
Presently we are having a discussion on the 
Budget. Hence no other point should be 
allowed to be raised dunng the discussion.

[English]

MR. CHAIRMAN: There is no point of 

order. You kindly read the rules when you 
can/raise thêpoint of order This has no 
releîance to jDOint of order Theie is abso
lutely no point.'

[Translation]

SHRI CHIRANJi LAL SHARMA: Hon

ourable Mr. Chand Ram had referred to the 
elections and in case 1 keep silent on that 
point, it wouki not let me feel contented. Mr. 
Chairman, Sir, I know what had happened 
there in Meham. A lot of hue and cry is being

raised on this issue in the entire country and 

they are demanding the dismissal of the 
present Government. It is there that police 
personnel have been recruited after a pay
ment of Rs. 30 thousand for the same. I have 

beefi saying these things with a responsibil
ity. ̂Tljere was a Police revolt in Rohtak. 
Eiihlthoij is§nd policemen shouted slogans 

against the'\Chief Minister ̂ nd the D.I.G., 

and it led to a situatbn where control of the 
law and order in ten areas had to be handed 
over to the 6.S.F. & the C.R.P.Î. and'frobps 
had to be called in from Hissar. This l§ 

Democracy! 1 wouki like to let you know 
about my own constituency. I fought the 

election. {Intenruptions)

[English]

Election comes ̂ nder it. Don’t try to inter
rupt. Try to learn t̂e Parliamentary etiquette.

[Translation]  t

They are new to the House and do hot know 
how to speak in tHe House !

I

16.00 hrs.

I know it fully well that at the time of 
elections in my constituency when the work 
of counting was almost over and the return
ing officer was under the sword of Democles 
as the then Chief Minister Honourable Mr. 
Chaudhary Devi Lai who is now the Deputy 
Prime Minister of the country had ordered 
him to hold a fresh counting in any case, to 

whk:h I had objected and asked under what 
rules he was doing it. So, the Hon’ble Chair

man. Sir, it Wĉs on that account that the 
result of election was not announced till 5.30 
in the morning The then Chief Minister saki 
that I had got the result declared at gun point. 
This makes me recall a couplet:

(Gen.), 1990*91 and 522
StV3|p/« Dem. ter Grants

(Gen.). 1969*90

*'Ya Rab Nigahe Naz par licence kyon 
nahin,

Yah bhi to katl karte hain, talwar ke 
tarah.**

At this the Khuda (Allah) relied:



[Sh. Chiranji Lai Sharma]

523 Gen. Budget, 1990-91-
Gen. Discuss. Dem. lor
Grants on Account

**Ae ashiq nigahe naz par licence yonz 
nahin,

katl to karte hain, magar zahira nahin.

So quite contrary to Mr. Devi Lai said 
that Chiranji Lai has got the result declared 
in his favour at gun point. But 1 wielded no 

pestol. Instead my words did that work for 
me. So this was a matter of shame for the 
Government which was represented thereby 
Its Deputy Commissioner, Superintendent 
of Polk̂e and Executive magistrate who couM 
withhold the result for four and a half hours at 
the behest of the Chief Minister and Chautala 
Sahib; it shouki die of shame. It was only an 
account of my boldness that I could get the 
result declared. It was the tenth elections I 
had confested in my life.

The foundation stoneof refinery in Karnai 
was iaki by the then Prime Minister, Mr. Rajiv 
Gandhi. This project has been set up m 
Russian collaboration at the cost of Rs. 1500 
crore... {Interruptions)

[Engiisi)]

MR. CHAIRMAN: This is quite unfair. 
Everybody will get the turn to speak. Then 
you can speak. Please don't interrupt. Please 
order. (Interruptions)

[Translation]

SHRI CHIRANJI LAL SHARMA: They 
will be given an opportunity to reply. This 

interruptbn is not going to distract me. What 
I want to say is that it is being unnecessarily 

delayed. And I woukJ like to request the 
Government, through you, to commence the 
work on that project as soon as possible. 
After a k>ng struggle, the work of four-lanning 

of road on Shershah Suri Marg, National 
Highway No. 1, was initiated. Initially, the 

work was done upto fifty kilometres only. A 
ban of Rs. 53 crores, was received from the 
World Bank for this purpose. No sooner had 
the work begun than the contractors were at 
bggerheads as a result of whbh the work

MARCH 28,1990

was left incomplete. That work shouki have 
been completed by the end of the cunrent 
year. I woukJ like to draw the attentbn of the 
Government, through you. to the fact that the 
difficulties of the people have Increased on 
this account. What to talk of converting It into 
four lanning, the existing double lanning 
poses great traffb impediments because of 
the heaps of sand etc. lying at places.

Chowdhary Chand Ram sakJ that Rs. 
300 each were pakJ to Harijan women during 
post delivery confinement to take ghee for 
nourishment, this was what he saki while 
speaking on the Budget. But this is as un
truthful and unfounded asthe claim of writing 
off loans upto Rs 10,000. I bebng to Har
yana. With great regard, I woub, like to 
cautbn the hon. Finance Minister no to fol
low the footsteps of the former Chief Minister 
of Haryana, and presently the Deputy Prime 
Minister in giving assurances to the people. 
He says that 49 per cent is being spent on 
agriculture. 44 per cent has been spejrt%i, 
1989-90 on agricutture and I am glad tĥ an 

increase of 5 per cent has been made In the 
budget by the hon. Finance Minister. Buttt)e 
question is that there is a provision of Rs. 
1000 crore. Now take the provisbns of debt- 

relief on writing off bans. Ample scope has 
been left in the exercise of discretion. A 
person may be exempted from It on the 
grounds that he was not in aposHbnto repay 

and another person may be deprived of the 
exemption saying that he did so deliberately. 
Who will decbe it? With whom does the 
discretion rest? It is the Banking authorities 

abne. There is a proposal to give relief to 
peasants, but it is not being implemented in 

the real sense. I do not think the provision of 
Rs. 1000 crore is enough. The hon. Finance 

Minister might have made an assessment as 
to how many people in the cou/ltry have 

taken bans of Rs. 1P,000 or leels. Has the 
provisbn in the budget kwentnade keet>ln0 

in view that assessment? Secondly, wfien 
the relief is being given to poor peasants, the 

poor labourerŝ harokers, cobblers and the 
down trodden In the urban areas shouki also 
be given the same relief so that they coub 
earn a living. With these words, I support the 
Budget and conclude.
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[English]

SHRIR. MUTHIAH (Periyakulam): Mr. 
Chairman, Sir, thank you very much for 
providing me an opportunity to speal̂ on this 
General Budget.

Sir, this Gk)V6rnment has a penchant for 
the Word “Change." Even our hon. Prime 
Minister, in his address to the nation, soon 
after he assumed office, has categorically 
told that his Government is for a change. 
Now to my dismay, I find only the change of 
the budgetary year and the name of the 

Minister who has presented the Budget to 
the House. The speech of our hon. Finance 
Minister is packed with words and tack con

crete commitment to the natk>n. Since this 
being a maiden Budget of this National Front 
Government, people have naturally expected 
some agenda for the implementation of their 
manifesto in the last elections. In the last 
elections, in their manifesto, they have cate
gorically told the poor farmers that̂ loans up 
to Rs 10,000 for small, marginal and lan
dless cultivators and artisans, as on 2nd 
October, 1989 will be written off. That is all. 
they have plainly tokJ like this. To fulfil this 
assurance, our Finance Minister Prof. Madhu 

Dandavate has saki in his speech that we 

are now ready with the scheme for imple- 
mentatk>ns of debt relief to fulfil the promise 
and redeem the pledge given to the kisans 
and artisans. Then it can be saM in a single 

sentence that as on 2nd October, 1989, all 
the k̂ans will be written off. Is it like that? In 

their manifesto, it is very dear. But when it 
comes for action, it is painful to note that 

dven in single sentence or in a single word 
we can tell the people that their promises will 

be fulfilled. For that, he has taken some four 
paragraphs In his speech. That is the trouble.

Another promise in the manifesto is that 

not tees than fifty per cent of the investible 
resources will be depbyed for the develop

ment of rural economy. To implement this 
promise, our Finance Minister In his budget 
speech, in paragraph 27 says:

"We are committed to ensuring that 
fifty per cent of the investible resources 
are depk>yed for the devek)pment of 
agriculture and rural deveb|::̂ent.''

In their manifesto they are straightaway 
saying that 50% of the resources wilt be 

made available for the devek>pment of rural 
economy. But in the budget they are telling 
that for the devetopment of agrk̂uHure and 
rural development they are allotting 50% of 
their investible resources. The Finance 
Minister in his budget speech says that 50% 

of the investible resources are deployed for 
the devebpment of agrteulture and rural 

development. However, the figures are 
mystifying.

Nowhere in the speech he has made a 

ciear*cut demarcatbn of a1kx:atk)n of re
sources between the agrk:ulture and rural 
devek>pment and other sen/ices. For all these 
only 49% budgetary support in the Central 
Plan has been albcated. Out of 49% alkx:a- 
tion also, that is, out of Rs. 17344 crores 
provkled as budgetary support, Rs. 905 
crores is proposed for the agricultural de
partment and cooperatbn. That is okay. 
Then again Rs. 155 crores for agrk̂ultural 
research and education has been provided 

under this head. I wish to request our hon. 

Finance Minister to enlighten me whether 
this Rs. 155 crores is meant for ttie rural 

upliftment as mentbned in their manifesto. 
Will any portion of this amount be utilised for 

the development of the rural economy? 
Almost all this Rs. 155 crores will go for your 

seminars, meetings workshops and giving 
stipend to the research scholars and so on. 

Not a single paisa from this Rs. 155 crores 
will be utilised for the upliftment of the poor 

agriculturists.

In your speech you are stating that In all 
tĥ programmes of the health and family 

welfare services special attentbn will be 
paid to the needs of the rural people. I am
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doubtful about this. A msyor portion of Rs. 

950crores which is proposed for the Ministry 
of Health and Family Welfare will directly 
benefit the urban masses and not the rural 

people.

To unearth the black money you have 
so categorically stated in your rWanifesto that 
effective administrative and economic meas
ures will be taken to curb tax evasbn etc. But 
here in your budget speech instead of un
earthing the black money you are going to 
give some social status for the black money. 
What is your proposal to unearth the black 
money?

Instead of punishing the black-money hold
ers. they are going to be provkied with a 
packet of relief. Hon. Minister has suggested 
in his Budget that the money of the black- 
money holders will be used for slum clear
ance. for buildings and for small scale indus
tries. This woukl definitely encourage black- 
money. This will encourage the generation 
of black-money and therefore you regularise 
it by contribution, in any way in which the 
Government wants. If your proposal is to 
unearth the black-money, please adopt some 
stringent measures to curb the black-money 
from the country. ^

Then, I will come to the areas which you 
have referred to in your Budget speech. In 

your Budget speech, In some two or three 
pages, you have dealt with the problems 
faced by the textile industries. In Tamilnadu, 
we have got some 15 sk;k textile industries 
whk:h have been cbsed for the last two or 
three years. The State Government has 
promised, as soon as they assumed Office in 
our State, that within three months we will 
reopen those sick mills, ̂ ut now they are 
saying that they are approaching the Centre 
to take up the case d those mills, through 
NDC. Here, 1 regret to point out that there is 
no mention, in your Budget speech, about 

the sk̂ mills. Like this, if you go through the 
speech point by point you will find t̂hat you 
are just going away from the manifesto. I 
want to tell that this Budget is not only a
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betrayal of the people, but a betrayal of your 
own manifesto. Thank you.

MR. CHAIRMAN: You should be brief. 
There are three more speakers, before the 
hon. Finance Minister replies.

SHRI A.K. ROY (Dhanbad): Mr. Chair
man. Sir. you are very kind enough to natk>n 
my time. It is, in a way, helping me also, 
because everything has been saki by many 
hon. Members about the Budget. I would 
only make some comments. I am here, nei
ther to support the Budget nor to oppose the 
Budget, but to expose the Budget.

When I read Prof. Dandavate’s docu
ment, I am reminded of one observation of 
late Shri Ashok Mehta, which he made in his 
book. 'Democratic Socialism’. He described 
Socialism, in this way:

“We come by the turn of the century to 
the Fabians, all very gentlemanly, all 
dressed in top hats, frock coats, striped 
trousers, grey hairs very respectable 
old moderates, modest. Why did this 
transformation come about? Partly 
because most of the protagonist had 
grown old. Febian tortoise believes 
that by its slow, yet persistent move
ment, it wouki win against the marx- 

ist-here."

When you read this Budget, it does not 

contain a single word like socialism. There is 
no mention against multi-natiohals. There is 
no mentton also, regarding how to tackle the 
rural rich and how to tackle the monopolists 

in the country. It is this budget which we are 
discussing. Many Members complain that 
this budget is very harsh. But my complaint 
is that the budget is selectively soft to certain 
sectk>ns and otherwise harsh to other sec- 

Irons. It has been saki that this budget wilt 
help in restructuring our industrial scene. But 
there is no word about the wind of change 
with which the budget has started In the 

beginnirig. Untenrupthns) There are certain 
drainingpointinthe Indian economy, namely, 
subsidy, defence, interest paynoents ibd 
imbalance in our trade. We can understand

fGeaJ, 1990-91 and 528
Suppl. De/n. tor Grants

(Gen.), 1989-90



529 Gen, Budget, 199(h91- CHAITRA 7,1912 (SAKA)  (Gen.), 1990-91 end 530
Gen, Discuss. Dem. for SuppL Oem. forOrmUs
Grants on Account (Gen.), 1989-90

the necessity about defence because of our 
poKticat compulsions. Regarding the inter
est payments, I ̂ uid like to propose that 
there should be strict adherence to self- 
reliance. I would like to suggest to the Fi> 
nance Minister that he shouki call a meeting 
of all the scientists and technobgists of this 
country and discuss whether this country 

can be industrialised with the help of our own 
know-how and talent.

Regarding our subsidy, we must in
crease effk:iency. It̂s no g  ̂giving sub- 
skiy on the things whrch are having k>w 

productivity and are only aiming at easy 
profit-making.

So  far as balance of trade is concerned, 
we must follow austerity. This is a harsh 
option which should be pronounced in the 

House itself that we must go in for austerity.

Lastly, I must say that we should hav̂ a 
model regarding economk: development 
before us. I propose that model shouki be 
announced in the House. All these things 
should have been Indicated in the speech of 
the Presklent. We must resurrect and foltow 
very scrupulously the Mahaianobis model. 
That is the only model by which industry and 
agriculture can have a balanced growth and 
we can usher in a new society.

MR. CHAIRMAN: Now. Mr. Piyare Lai 
Handoo. Please be very brief.

SHRI  PIYARE  LAL  HANDOO 
(Anantnag): Mr. Chairman, at the very out

set. I must thank you for having noticed this 
small group of three Members. We have 
been waiting anxbusly for the last two days 
to make some submissions about the budget 
during the general discussk>n. Somehowthe 
procedure is such that we have to keep 

waiting and ultimately are called at a point d 
time when we are told that we should be brief 
as possible. I would try to take as short a time 
as possible.

I have a slight difference with my friend 

who spoke before me and saki that The 
Word socialism does not exist in the budget.

Prof. Dandavate has been fair to himself by 
having used the word of non-doctrinaire 

socialist with his perceptk>ns to grapple with 
the economic diffk:ulties faced by the coun
try.

Fortunately enough, we are so placed In 
the House as to find that the non-doctrinaire 

socialists have got the maximum support for 
whatever is in the Budget even is from dog- 
matk: socialists as well. J want to make one 
or two submissbns about the Budget. Two 
very important sectors need a re-kx)k at 
Prof. Madhu Dandavate. I would not have 
made this appeal if he would not have been 
the Finance Minister. In a single sentence, 

he has dealt with a very important problem, 
that is, land relatbns in the country and said 
they should be subject to discussbn in this 
House. This is one important problem which 
he has not disposed off. The Second impor
tant problem in whbh he has postponed the 
decision is regarding the dealing with the 
parallel economy run by blackmoney hold
ers. Prof. Dandavate says that there shouki 
be a debate about this matter in the Parlia
ment and later on, we wouM find ways and 
means to deal with such an important sub
ject, particularly, with the kind of resources 
constraint that we have. I wouki appeal to 
Prof. Madhu Dandavate to give greater 
thought to these two matters, namely, land 
relatbns in the country whk:h he disposed of 
in a single sentence in his Budget speech 
and how to deal with the current problem of 

blacknfK>ney devebpment in the country. 

These two things, if well done, will certainly 
see us taking steps towards an alternative 

model of Government whksh formed, not 
only the manifesto, but the Prime Minister's 
first policy speech In the country. But these 
things remain unattended to. Whichever 
words you may use. you will be walking on 
the beaten track, the track that has been 

followed for the last forty years. In additbn to 
this, I want to make a mention about the 
State of Jammu and Kashmir. Prof. Madhu 
Dandavate knows that the State of Jammu 

and Kashmir is under the Governor’s Rule. 
He also knows that underthe kind of 
satbn of the Constitutbn of the country or 
the Constitutbn of the State, there is no
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forum during Governor’s Rule which can 
consider the Budgetary proposals of the 
State of Jammu and Kashmir. All that is 
required to be done for the Gk)vernor is to sit 
in his office and conduct the bureaucratic 
exercise and frame the Budget proposals. 
He has not to come before the Parliament as 
in the case of the rest of the country. I would 

make an appeal to him to constitute a com
mittee of Memt>ers of Parliament from the 
State of Jammu and Kashmir, and bring the 
Budget proposals made by the Government 
before that committee and then take a deci’ 
Sion which needs to be taken. This is neces> 
sary to be done in the absence of a provision 
for Budget proposals if the State of Jammu 
and Kashmir which is under the Governor’s 
Rule do not come before Parliament. My 

second submissk>n about Jammu and Ka
shmir is that there should be a tittle bit of re
thinking about Kashmir as a special cate
gory State. Dunng the course of the Second 

Five Year Plan, you have rightly placed 
some States as a special category States. 
Somehow, Kashmir has been neglected in 
this regard. The method of dispensation of 
Central finance has been 70 per cent as loan 
and 30 per cent as grant. In the case of other 

States which belong to special category 
States, the case is the reverse. It is 30 per 
cent loan and 70 per cent grant. The ratio of
90 and 10 is also available in certain cases.

I request the Finance Minister to have 

this aspect reconsidered in the light of what 
the Finance Commission has said about 
this. Two more matters require the attention 
of the Minister. One is about the lack of public 
in vestment in the State of Jammu and 
Kashmir. Our friend from Kerala has com
plained that it was below four per cent. I have 
not come to complain. But t want to bring an 
important fact to your notice and considera
tion. In case of Kashmir it was less than 0.5 

per cent. It was 0.6 per cent some time back 
but now it has gone down to less than 0.4 per 

cent.

Another important factor which shouki 
have been taken care of and dealt with
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greater emphasis is about the problem of 
unempk>yed youth in the country particularly 
the unempbyed youth in the Stateof Jammu 
and Kashmir. We that making an experiment 
and testing the results thereof will show the 
relevance of economic perception. I fully 
agree with you. But what needs to be done is 
that beskies setting up vocational centres, 

kindly extend the empbyment guarantee 
scheme, which you have suggested for the 
drought-prone areas, to the State of Jammu 
and Kashmir. We have only one distrtot 
whrch is characterised as drought-prone. 
X)an we extend this scheme to desert devel

opment areas also? Two very important 
districts of Jammu and Kashmir, that is, 
Ladakh and Kargil require much devebp- 
ment. If you can assure full employment or 

nearly full employment in these districts, 
many problems of Jammu and Kashmir can 
be solved. I would again request you to 
constitute a committee of MPs from Jammu 
and Kashmir and bring the Budget proposals 
before it. The method that the Governor, Shri 

Jagmohan, folbws at the time of passing of 
the Budget is to go to All India Radio and 
speak from there. This time perhaps he may 
not be able to do it from Srinagar. If today’s 
developments do not stop him, I am told, he 
is coming to Delhi to record his speech at the 
All India Radio and relay it from the Srinagar 
station and say that the Budget is thus being 
passed. That very kindly may not be fol- 
bwed.

[Translation]

SHRI RAM DHAN (Lalganj): Mr. Chair< 

man, Sir. I thank you for giving me an oppor
tunity to speak, though quite late. I had 
thought that the Budget, as presented by the 
socialist Minister, would reflect his political 
thought and phibsophy; but it seems thatthe 
traditional bureaucracy of the Ministry of 
Finance has formulated the Budget on the 
lines of the prevbus year’s Budget. There 
can be no two opinbns about the proposals 
incorporated in the budget leading to bfla- 
tbn. I would like to say that we have suc
ceeded in bringing about a change of Gov* 
emment and on that basis we have made our 
entry into the House. Atthe time of elections,
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wo had promised the people of this country 
that we would eradicate corruption. For 
eradication of corruption from our society, 

the transfer of power took place and we 
promised to the people that we would not 
only change the persons in power but would 

bring about a transformation of the whole 
system. But, today, we are limiting ourselves 
merely to a change of person in power. 
Therefore, we have to think what steps we 
are taking for the basic issue for which we 

brought about this change. But, to my dis
may, corruption Is continuously increasing in 

our country today. We swear by the name of 
Dr. Lohia who had resolved to eradicate 
corruptton from this country. While forming 
Jan Morcha with Shri V.P.Singh, we had 

declared in our policy statement that we 
wouki come fonward to eradicate corruption. 
We had started our mass movement specific 
caliy for this purpose, but, today, we see that 
no steps, to remove corruption, have been 
proposed in this Budget. How do we evalu* 
ate this budget? We boast of spending so 

many crores of *'upees but where are they 
spent? Nothing has been said about the 

commission being pocketed by the middle
men and the measures proposed for check
ing this practice. The country is embroiled in 
corruptbn but nothing is being done to check 
it. I am toid that 2/3 of the total Govemment 
expenditure is non-plan expenditure and only 

1/3 is spent of developmental works. There 
is a k)t of corruption in these devetopment 
works, especially in Banks, whether it is in 
the pubik: sector or in the private sector. 
Nobody can get loan without greezing the 
palms of officials. Corruption is there In every 
constructbn work. The former Prime Minis
ter had said that only 15 paisa, that is, 15 per 

cent was being spent on developmental 
works in the country and 85 per cent is going 

into the pockets of middlemen, contractors 
and politicians. Until this continues, there is 

no hope for the upllftment of the poor people 
and the workers in our country. Another 
disease is the increasing crlminatisatk>n of 
pofittes. Some days back we had organised 
a conference in the PaHiament House against 
the crlmtnalleatlon of politics but Irontoatly as 

we are trying to cure our politics of this 
disease, It is aggravating. More and more

criminals are entering polittes today and are 
hokilng poslttons of powers. Some leaders 

say *Xaarva Se Kaho Hum Hindu Hain (Say 
proudly, we are Hindus) but there are many 
leaders who proclaim **Garva Se Kaho, Hum 
Criminals Hain” (Say proudly we are crimi

nals). Therefore until this tendency is not 
curbed, criminallsatlon of politics cannot be 

stopped and welfare of the poor cannot be 
undertaken. Crores of rupees are being spent 
on welfare programmes like sodal forestry 
etc. but In vain. Saplings, trees and jungles 
exist only on papers and the entire money is 
swallowed. There is no body to check it or 

keep an eye over it. Under the Family Plan
ning programmes even the old people are 
being sterilized. On the one hand the family 

planning programmes has been turned into 

a farce whereas on the other hand fictitbus 
data is being presented before the natbn, 
with no tangible results coming fon̂vard. On 
the face of it 25% provisbn has been made 
for literacy; in fact all literacy programmes 
whether it Is aduH literacy, informatk>n edu- 

catbn, primary educatton. Secondary edu
cation or university education are in disar
ray. Many of our hon. friends lament that 
even after 42-43 years of Independence the 
rate of literacy Is still low. I would like to 
remind them that this period includes those 
two and a half years of Janata rule also. Why 
do they forget that? What is needed Is Intro- 
spectbn. We have been allocating 25 to 30 
per cent funds for literacy in every Budget 
but this has not helped much. The entire 
funds have been wasted and gone into the 

pockets of few individuals. Shri Rajiv Gandhi 
had launched the Jawahar Bojgar Yojana In 

a bki to win over the Pradhans of villages 
who wouki ultimately ensure his vkstory In 
the elections. But what happened Is not 
secret. The Gram Pradhans unsealed Shri 
Rajiv Gandhi. He was planning to win the 
election but instead he had to savour defeat 
I wouki like to subm It that here was no control 
on the Jawahar Rozgar Yojana either of the 
Central Govemment or the State Govern
ment or the state machinery ever. The money 
wasdirectly being sentto the Gram Pradhans 
with no monitoring whatsoever. The same 
situatbn Is continuing In our country even 
toady. And this is true for all empk̂ ment



(Sh. Ram Dhan]

535 Gen. Budget, 1990-91’
Gm . Discuss, Dam, for
Grants on Account

oriented programmes also. Today all the 
funds that are being spent on developmental 
activities are being drained by corruption 
and there is no mechanism to control this 
corruption. It has been said in the House that 
49 per cent of the Budgetary resources have 
been allocated for rural devebpment; but is 
the development taking place in the villages 

in the real sense or are the agricultural 
labourers and the Harijans and the Adivasis 
benefiting, from the schemes? Who after ail 
is benefiting? The big and mighty rich farm
ers and the Kulai<s. It has been said that the 
bank k>ans of the poor farmers will be waive 
off ; but has anything being done in respect of 
the money lenders. Even today a villager is 
born as a debtor, he remains adebtorthrough- 
out his life and dies as a debtor. His chiklren 
and other members of his family are forced 
to become bonded labourers for generatbns 
to come; but no system is being evolved to 
put an end to this evil practk:e. Even today 
the Harijans and the Adivasis take loans 
from the money lenders. But no effort is 
being made to waive off such loans. Some* 
thing shoukl be done in this direction so that 
people are relieved of the burden. The 
Government announced that agriculture 
based cottage and small scale industries will 
be established, but no actk>n has been taken 
in this connection. Regarding agriculture it 
was announced that there will be no in
crease in the prices of the tyre tubes for 

tractors and traitors. But how many Harijans, 
Adivasis orthe poor people own tractors and 
traitors? Alright the prtoes of these items will 
not be increased; but what about the exploi* 
tation of the poor? Who will see to it? The 
exploitation of the poor by way of indirect 
taxes is going to increase. There will be no 
relief forthem. Rs. 14 thousand crores should 
have been arranged for waiving off all the 
k>an of thefarmers; but only Rs. 1,000crores 
have been provkled for it, whereas even the 

minimum requirement is of Rs. 2842 crores. 
What will happen to the loans pertaining to 
the cooperative banks and the rural banks. 
Loans have been taken in the name of Har
ijans. Even then Hariians and Adivasis are 
forced to repay it. What steps have been
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taken to put an end to such practice? Was 

this what we aspiredforouroountry, was this 
for what we had bargained? Bogus k>aning 
was done in the name of Harijans and Adiva
sis and now these people are being made to 
repay the bans tĥ never took and no one 
is paying attention to their misery. Our young 

colleagues who represent Madhepura etc. 
have been elected to this House due to our 
patronage and now these very people are 
passing remarks on us. There is popular 
saying **Rome Pope Ka Aur Saharsa Gape 
Ka.” (Intarrupiions)

SHRI RAMENDRA KUMAR RAVI 
YADAV (Madhepura); Mr. Chairman, Sir, I 
am on a point of order. Shri Ram Dhan is a 
responsible person and he shouki not say 
such things. I represent Madhepura con
stituency. He shouki know that the slogan 
'Rome Pope ka aur Saharsa Gope ka’ was 
not raised by the people in Madhepura but it 
was raised to nullify the election in which Shri 
Lalit Narayan Mishra was defeated and Shri 
Bhupendra Narayan Mandal was elected... 
We have been elected not because of you, 
we have came here on our own strength 
...{Interruptions)

SHRI RAM DHAN: Sir. I have not saki 
about Madhepura but about Saharsa... (Inter- 
ruptions)

[English]

MR. CHAIRMAN: No. no.

[Translation]

SHRI RAM DHAN: Mr. Chairman, Sir, I 
was saying that waiving of loan is merely an 
eye wash because the poor and the labour
ers will not be benefited by it. It was promised 
in the electbn manifesto that reservation 

polk;y for the Scheduled Castes and Sched
uled Tribes would be implemented effec
tively. What is being done in this regard? Is 
it being implemented effectively?ji|fto, it is 

not. h was saki that statutory power wouki be 
given to SC and ST Commissk>n. We do not\ 

know as to whal is being done in thid regard.̂ 
It was also saki that epicial courts would be
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set up to hear the cases of atrocities commit
ted against Harijans, Adivasis and down 
trodden. What has happened to that pro
posal? Untouchability is the greatest sin but 
not eve a single word has been said about ft 
in the Budget. We raise finger at other coun
tries of the world but here in our own country, 
we are not able to take steps to abolish 
untouchability. We talk a k>t about human 
rights and also give away Mehru Award. A 
delegatk>n was also sent to Namibia for this 
purpose, but in our own country, we do not 
make any efforts to Improve the conditbn of 
the weaker sectk>n. I wouM like to know 
whether such thing happen in any other 
country of the world. In our country, night soil 
is still carried on the head by the sweepers. 
The House shouki think over it. No preven

tive measures have been taken In this re
gard. This malpractice shouki be abolished. 
It was saki that special arrangement woukj 
be made for the sweepers, but nothing has 
been said about them in the Budget. The 
practice of carrying night soil on the head 

should be declared an offence. Rs. 269 
crores and 320 crores have been earmarked 
for Special Component Plan and Tribal Sub- 
Plan respectively. The Government might 
be well aware that the Adivasis who used to 
collect fk)wers, leaves and firewood from the 
jungles, have been deprived of this right after 
independence. Atrocities are still committed 
on them. Their women are criminally as
saulted through the contractors. The Forest 
contractors, empbyees of the Capitalists 

and leaders are responsible for this.

Many thing are saki here about the 
welfare of the Scheduled Castes and Sched
uled Tribes» but it is amatterof regretthat not 
even a single member bebnging to Sched

uled Castes or Scheduled Tribe has been 
nominated to the Rajya Sabha during the 
last few years. 1 would say thatthe Govern
ment siKHikt abolish Bajya Sabha and Vklhan 
Parishads. Anti-reservatbn movement was 
launched in the country. Have the reserved 

posts been fHied? I am the Natk)nal Con
vener of the Jan Morcha. We got a Schedule 

Caste member elected to the Rajya Sabha 
Wiethe help of BJP.

The Times of India’ and the Indian 
Express’ are called 'Pravada’ of the Natk>nal 
Front Government. Today an editorial has 
appeared under the captk>n 'Defeat Him*. 
We have heaid such a thing for the first time 
in the history of Parliament. Such vk:k>us 
propaganda is being made today. Even 
during the partitk>n such news dkl not appear 
in the press. It is also being sakf that if they 
go to High Court or Supreme Court they 
shouki be beaten up. We must think in whbh 
directk>n we are heading towards.

I wouki like to thank the hon. Finance 
Minister for giving the concessbns available 
to Scheduled Castes and Scheduled Tribes 
to the Neo-6udhists. But one thing I wouki 

like to say is that no one seems to be con
cerned about the temple and mosque dis
pute and the growing trend of conversbns in 
the country. People are quarreling over petty 
things. Sant Kabir sakJ to the Muslims:

**Kankar pathar jod kar masjtd layee 
banaye,
Ta chadh mullah bang de, kya bahra 

hua khudaye”.

To the Hindus, he saki:

"Pathar pooje hari mile to mein poojun 
pahad,
Tase to chakki bhali, jaka peesa khaye 
sansar"

Today, conversions are taking place but 

In spite of that the feeling of casteism has not 
ended. 1 would like to dte two instances. A 

Brahmin young man embraced Christianity 
but he remained bachelor for quite some
time. When his friend asked the reason, he 
toki him that he wouki marry only when he 
comes across convert Christian girt of Brah
man descent. At the time of ticket distribu- 

tk>n, we were tok) that if a Muslim TyagI was 
given aticket, both Hindu Tyagis and Muslim 

Tyagis woukI support him if a tbket was 
gWen to a Muslim Rajput, Hindu Rajputs 

¥fOuld also support him and if Sikh Jat was 
given a ticket, all Muslim Jaks and Hindu Jats 

woukI support him. What is happening in this 
country. In Kerala, the Scheduled Caste
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converts have their separate church ar̂d 
they cannot go to other churches. When I 
was the Chairman of the Scheduled Castes 
and Scheduled Tribes Parliamentary Com
mittee. I went to Kerala. During my stay, 
some church priests came to me and de
manded that they should also be given ait 
facilities which were available to the Sched
uled Castes and Scheduled Tribes. In La- 

kshdweep, all Muslim avail of facilities which 

are available to Scheduled Castes and 
Scheduled Tribes. Therefore, the problem is 
that doors of all religions are open for con
versions and nobody is thinking to check this 
trend. There is a need to think over it seri

ously.

There is problem of black-money. Politi

cal Workers. Political leaders and Political 
parties are generating blackmoney. Earlier, 
there was a provision for the companies to 
donate to the political parties and accounts 
were maintained there of but today most of 
the blackmoney is used in the elections. All 
the elected members come her due to this 

blackmoney. How then its use can be 
checked? it is a big problem. I wouki like to 
tell Shri Madan Lai Khurana that-’Kadua 
Kadua thoo. mitha, mitha gap*. (You accept 
what is convenient to you are reject the rest). 
Therefore, I would like to say that... {Inter- 
ruptbns) Naikji, please sit down. With whom 
are you wrangling?

I would like to say that if we sincerely 
want to eliminate this menace of blackmoney. 
we have to bring about some radical changes 
in the electoral system. The Government 
shouki bearthe electbn expenses and proper 
account shouki be maintained for that. There 
should be a list system for the parties. So 

k)ng as we do not bring about electoral 
reforms, it will be ridicubus to think of elimi
nating the blackmoney. The previous Gov
ernment had given full freedom to the big 

Industrial houses. Any Government may 
come to power, the capitalists wiH have full 
freedom.

No efforts are being made by the Gov-
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emment to check extravagance. Recruit
ments of Scheduled Castes and Scheduled 

Tribes or the recruitment of the people of 
other higher castes are being banned but no 
actk)n is being taken to control the extrava
gance in the Government expenditure. I am 
myself a freedom fighter and therefore, I 

would like to say that as per the existing 
practice if a Harijan is killed Rs. 10.000 is 
paid as compensatk>n to the next of kin by 
the State Government, whereas if a person 
otherthan Harijan is killed, Rs. 50,000 is paid 
as compensatbn to the next of kin. If they are 
killed in riots, the compensation amount is 
increased to Rs. 1 lakh. My submissk>n is 
that a uniform polrcy shouki be formulated in 
the country. Same principle shouki be 
adopted in case of harijans on whom atroci
ties are committed or who are killed. A uni
form poik̂y shouki be formulated and all the 

State Governments shouki be directed to 
pay same amount of compensatbn. A sum 
of Rs. 1000/- per month has been granted for 
the dependents of those killed in the Delhi 
rk)ts whereasthe freedom fighters who fought 
for the independence of the country and who 
actually deserve the credit to liberate the 
country, get a nominal amount of Rs. 750 per 
month. I wouki like to tell that a number of 
freedom fighters are on the verge of death. 
The number of such persons has been 
decreasing day by day. In view of the prevail
ing circumstances, I would like to urge the 
Minister of Finance to sanctton Rs. 1000/- 
per month as minimum pension to these 
freedom fighters.

With these words, I conclude.

[English]

MR. CHAIRMAN: Already we have 
decided that the Minister will reply at 4.30 

PM. Now it is 4.55 PM. Shall I call the 
Minister to reply?

(Gen.), 1990-91 and 540
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{Intenvptbns)

[Translation]

SHRI SURYA N̂ WAYAN YADAV 

(Saharsa): Mr.Chalm)an,Sir,ShrtRamdhan
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has st̂od that i have won the elections on 
his strength. My submission Is that I bave 
been a Member of 9ihar ̂.eglsiatlve Assem
bly from the year 1977to 1980,1980to 1985 
and 1985 to 1990. My submission is that my 
politicdl achievements are not based on his 
strength. Instead his politics is based on 
other people's strength. He has only 8 years 

experience of politics. Thus my political life 
in the Legislative Assembly and in the Parlia
ment is more than that of him... (intenvptions)

SHRIRAMDHAN: \ know ...(Interrup
tions)

[English]

MR. CHAIRMAN: Some groups have 
been left out. Now. I call Shri Vamanrao 
Mahadik to speak.

[ Translation]

SHRI VAMANRAO MAHADIK (Bom
bay South Central): Mr. Chairman, Sir, I am 
grateful to you for giving me time to make my 
submission. I have been sitting here for the 
last 5 hours. My feet has also swollen up.

I have realised that the hon. Minister of 
Finance has presented a very good Budget. 
When I was coming here from the aerodrome,
I had to pay Rs. 94 for the card which one 
could buy for Rs. 65.1 enquired as to why this 
was so? He said that the price of petrol has 
gone up. It seems that this Budget will result 
in prk̂e rise. If prices of luxury items in

crease, it will not matter. Delhi is the capital 

of India but Bombay is the heart of India

17.00 hrs.

In the Budget, proposals no such provision 
has been made for Bombay which is the 

heart of the country by which some meas
ures my be taken for the welfare of the 
common man of the city, Last Time, the Hon. 
Prime Minister granted Rs. 100 crore which 
provided some relief. One tenth of the total 
revenue from income-tax is received from 
Bombay only and at least some share of it 
should be spent on thp oity .The total popula

tion of Bombay is 1 crore, out of which 50 
lakhs are poor and live in the 'jhuggĤonprr. 
This Government is committed to the wel- 
f&re of the poor and number of poor people 
living in Bombay is quite high. The housing 
problem is very acute. The Gk)vernment 
should provkJe them with built-up houses 
free of cost. No provision has been made in 
this Budget in this regard.

17.07 hrs.

[MR. DEPUTY SPEAKER in the Chait]

Not only this, the Railways, Bombay 
Port Trust, Life Insurance Corporation, Tele
phone Department are under the Central 
Government and in areas altotted to these 
organizations *jhoppar-pattis,* have been 
set up there. The Government of Maharash

tra and the Municipality of Bombay have 
provkied them with water, electrrcity, toilet 
facilities. Similarly, the Central Government 
should also provide them with some assis
tance but no such provisbn has been made 
in the Budget.

Mr. Deputy Speaker, Sir, the Municipal
ity of Bombay allots Rs. 3 lakhs to each of its 
members and the State Government of 

Maharashtra provkles a sum of Rs. 20 lakhs 
to each legislator every year so that they 

could spend it at their discretion on welfare 
activities. Similarly, for every Member of 
Parliament, a sum of Rs. 2 crores shouM be 
allocated so that he couki spend it at his 
discretion on welfare, activities.

The hon. Minister of Finance has raised 
the exemption limit of income tax to Rs.

22,000 and for whk:h we congratulate him. 
But even several sweepers of the Bombay 
city earn Rs. 2500 per month. With a view to 
provkje relief to the law paki emptoyees, the 

exemption limit from income tax sshould be 
raised to at least 30,000 and for which we 
shall all be grateful to him.

On one hand, there is an acute shortage 
of coal, firewood and kerosene in the Konkan 
region of Bombay whereas on the other 
hand,gas is produced in Bombay High In
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such large quantities which could fill up 21/
2 lakhs of gas cylinders and all this gas Is 

t>elng burnt out everyday. Some arrange
ments shouki be made In this regard so that 
this gas could be utilised and which may 
benefit the people.

Previously, the Central Government 
provkied 50 percent amount as subsidy and 
remaining 50 per cent as a loan on a conces- 
sbnal rate of 4 per cent interest for slum 
clearance activities. This process should be 
started and Rs.1.000 crores should be alb- 
cated for this purpose in the Budget. There 
are lakhs of such poor people in Bombay 
who do not have any shelter and it is neces
sary to provide them with some or the other 
kind of assistance.

We ail welcome the announcements 
made for the waiving of loans of the farmers. 
But it is necessary to take some other meas
ures also for this purpose. For example, in 
the case of industrial sector, if a factory 
remains cbsed for 4 months, the workers 
demand remunerations of these 4 months 
when the factory re-opens. Similarly, in case 
there is no rain for 4 months and the crops 
wither away and for which the farmer is not 
at fault in any way because they depend on 
rains for agrbultural production, some ar
rangements shouki be made and relief pro
vided to them by way of insurance and other 
methods so that he may be able to look after 
his family. Old age pension is provided in 

other countries but it is not so in our country. 
Apart from that, ok:! homes are also not 
there. The Government does not provide 

any kind of protection to the destitutes and 
helpless widows. We say that 50 per cent of 
the voters consist of women but we refuse to 
look after their welfare. Old age Is neglected 
completely. The voting age has been low
ered from 21 years to 18 years. However, the 
practise of giving unemptoyment dole to the 
unempbyed existing in other countries Is not 
in existence in our country. They are ne
glected. The Budget should carry some re
lief for every sectors of society. This is a 
popular Budget. Measures should be taken
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forthe welfare of the masses. The basic pay 
of the salaried class has been eroded In 
value. When there is an Increase in the price- 
level, dearness attowance is paid by the 

Government. But when the bask: pay dimin
ishes In value, no compensatk>n Is granted. 
His purchasing power declines and he Is 
dissatisfied. It is all right that the rate of D.A. 

is enhanced but compensatk>n shouki be 
granted at the level of basic pay. That is why 
today the corrupt people indulge In black 
marketing. If Government promises not to 
take any actbn against those who invest 
black money In Government activities, people 
will invest their black money openly. You 
should ask for black money investments 
without any hesitation. The N.R.I. are pre

pared to invest in India. When you take 
money from your own citizens, some interest 
can be paki. People keep their agrbultural 
income in I.D.B.I. at 9 per cent interest and 
no income tax Is levied for it. On the subject 
of participation of latx>ur, I want to say that 
the owners are afraid of making the workers 
partners In their business, So the owners 
resort to lock-outs and cbsures. They ck>se 
down their units and give work on contract 
basis. Thus the worker does not get any 
work. This has been started by the new 
Government. Therefore, if the workers do 
not get work, they go on strike. We shoub 
find out a way to solve this problem. No one 
should be allowed to declare a k)ck-out with
out the permissbn of the Government. If the 
k>ck-out is declared according to the law, 
than it is all right, but nobody should be 

permitted to declare a k>ck-out, in an arbi

trary manner. Therefore, orders shouki be 
Issued not to declare a lock-out, without the 
permission of the Govemment.

fOen̂Ĵ 1990-91 end 544
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SHRIRAMESHWAR PRASAO (Arrah); 
Mr. Deputy Speaker, Sir, by departing from 
the unhealthy traditbn of hiking prbes be
fore the Budget, the new Government has 
done a commendable job. Last year, some 
amount was transfen̂ed from the Oil Pool 
Account to the Revenue Account, in an 
improper manner. This time, the methods 

was changed by effecting the transfer into 
the capital Account. I welcome this steo also.
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The Finance Minister has said that 
additional rasouroes to the tune of Rs. 1790 
crore would be mobilised through taxes. For 
this, he proposes to mot)iiise Rs. 800 crore 
by withdrawing major incentives like invest

ment allowance and investment deposits, 
but studies reveal thatthe Government would 

not bB able to mobilise more than Rs. 300 

crore. Then, the withdrawal of Section 115 
(J) of the Income-Tax Act would render many 
companies zero-tax companies and thus it is 
doubtful whether the (Government would be 
able to mobilise additional resources amount
ing to Rs. 50 crore through direct taxes, 
leave abne the estimated Rs. 500 crore. As 
far as the increase in the exemption limit of 
personal income-tax is concerned, it is to 
protect that income, to provide relief to that 
Income which has risen due to inflation and 
not because of any increase in efficiency or 

productivity. This cannot be termed as an 
achievement of the Government.

It has been said that there would be 

increase in taxes on items used by affluent 
sections of the society. The Finance Minister 
has proposed to realise a sum of Rs. 20 crore 
through taxes on 10 luxury items. Excellent! 
There is a meagre increase of Rs. 35 to Rs.
125 in the prices of Refrigerators. Similar is 
the case with V.C.Rs and Air-conditioners. 
The back of the affluent people is indeed 
stooping with the heavy burden of taxes 
imposed by the socialist Finance Minister.

In the Budget speech, the Finance 

Minister has expressed his confidence in 

providing the right to productive and profit
able empk>yment. Interestingly, last year the 
revised outlay for rural employment was Rs. 
2100 crore and this time It has inaeased by 
Rs. 16 lakhs. That is to say, there is an 

increase of a meagre 0.9 per cent. This 
illustrates their socialistic considerateness 

towards the rural poor and commitment' 
towards their manifesto. What does Shri 
Madhu Dandavate propose to do by putting 
just a drop of Madhu (honey) into the bottom
less ocean of poverty?

A massive increase of Rs. 1500 crore 
has been effected in the Defence Budget

without indicating any reason therefor, h is 
not acceptable to us. In 1965, the defence 
expenditure was merely 4 per cent of our 
total national Income and In 1971, when we 

had successfully foughta war, H was only 3.9 
per cent. Last year, our expenditure on de« 
fence was as high as 4.4 per cent of the total 

nattonal income. So, after all,what is the 

reason that we are so nervous that despite 
there being no apprehension of a war, we 
are unable to get a guarantee of security 
even with our defence expenditure being as 
high as 4.4 per cent of our total natk>nal 

income?

If the transfer from the oil pool is sepa
rated, then the deficit would be at last year’s 
level. Definitely, the most important reason 
for this huge deficits is the deficiency in tax 
collection. For this, the need of the hour is to 

take stringent action against tax evasbn. 
Real estate business has become the hot
bed of tax evasbn. The Government will 
have to launch a drive against it and circula
tion of black money woub have to l:>e 
checked.

With regard to the decisbn to waive the 
bans upto Rs. 10,000 taken by the farmers, 
it is essential to determine the maximum limit 
of land holdings otherwise all the conces
sions woub be usurped by the Kulaks and 

the big farmers. The basis for providing any 
kind of relief shoub be conditional and noth
ings else and for this, the maximum limit of 
land holdings—should be determined. In the 

agricultural sector, persons with taxable 

income, especially the big farmers, should 
be taxed.

MR. DEPUTY SPEAKER: Whatever 
you have in written form, you may send the 
same to the hon. Minister.

[English]

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE):  Mr. Deputy
Speaker. Sir, at the very outset, let me ex
press my gratitude to all Members of this 

House from both the sides who pellicipated 
in th'e'debate and I must say that even when
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they criticise certain aspect of the budget, 
there was no acrimony at all in the entire 
debate. Sir, the spirit of Pariianf>entary prac
tice and debate demands that the Minister 
must be arfienabie to the constructive sug> 
gestions and criticisms and I can assure the 

House that after the Finance Bill, 1 will be 
able to take note of various suggestions 
made by the Members, And I will take due 
note, of course, according to my under

standing. {Interruptions) Sir, I plead igno> 
ranee.

Sir, I stated at the very commencement 

of my budget speech and that again without 
illwill towards none that there are certain 

ground realities on the basis of which I have 
to formulate my budget. There were certain 

constraints and one of the constraints arose 
out of the securrty environment. If you look at 
various figures of the Defence Budget you 
will find that the Defence Budget allocations 
have gone up from Rs. 15,750 crores-l 
mean, Rs. 13000 crores budget estimate, 
then the revised estimate Rs. 14,500 crores, 
and it want up to Rs. 15,750 crores. Sir, I was 
happy to note that no matter to which side of 
the House we belonged, all noted the fact 
that when we have certain security environ
ment and there are certain border problems, 
we cannot tinker with our security, we cannot 

tinker with our security, we can not tinker 
with our Defence, and this is one of the 
constraints we had to face. If I was able to 
bring down about Rs. 2000 crores from the 

Defence expenditure itself, I am sure I woutol 
have been able to cut down the deficit con- 
sklerably. But that would have been done at 
the cost of the security and no nation consid

ers the security of the country less than any 
other problem and there are people who 
have sometimes sacrificed bread in order to 
defend our freedom and defend the country, 
and that was the constraint that we had to 
face. I am glad that on that there was no 
difference. As rightly saki by many Members 
here, on the background of the situatbn 
which existed at the time of the framing of the 
budget containing the inflationary pressure 
of the economy was the priority of the coun
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try and there have been some differences of 
opinbn, and understandably so. So, the 
inflationary pressure goes up and the prices 
go up and there is an overall inflatk>n in the 
country and in the economy due to two 
factors. One is, when we try to increase the 
prices of certain sensitive commodities, then 
the cumulative effect of this rise in prices 
also leads to the overall pr»e behavbus in a 
particular manner In the upper direction. But 
, Sir, you will agree whh me that just as rise 
in the prices of certain sensitive commodi

ties contributes to the inflation in the county, 
similarly, if we albw the defbit to be wklened 
to a very great extent and if the trend that is 
there continued unabatedly, all students of 

Economics and Finance accept the fact that 
all deficit finances do not necessarily result 

into rise In prk:es, but there is a limit to that. 
Sometimes if the deficits are created and 
build up. then the augmentation of produc
tion sometimes neutralises the inflationary 
effect of deficit financing, but there is also a 
limit to that and therefore, when deficits go 
on increasing, the problem becomes ex
traordinarily difficult and therefore, I think 
even my critbs will give me this much benefit 
without indulging in any exercise of window 
dressing, I can assure you that, f have been 

able to bring down the entire-if you have 
seen in the budget all the three comparative 
figures, you will find that originally it was Rs. 
7,337 crores, In the revised estimate it has 

gone to Rs. 12,436 crores. I am referring to 
the revenue deficit and it is Rs. 13000crores; 
over all defbit, of course is Rs. 7,337 crores, 
that has gone in the revised estimate to Rs.

11,750 acres and I have been able to settle 

it down to Rs. 7,206 crores.

Some critics have rightly pointed out, 

and they were rightly disturbed about the 
trend of the revenue deficit and our former 
Finance Minister, Shri Poojaryji, rightly 
pointed out that even here the revenue defi
cit, leave aside the overall deficit of Rs. 7,206 
crores, is Rs. 13,032 crores. It is alarming. It 

was pointed out that even the Revised Esti
mates was Rs. 12,436 cores and it has gone 

up. Sir, with due humility let me point out to 
the House and particularly to the new 
Members of this House by hon. Shri Chavan,

(Gen.). 199(h91 end 548
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I raised a very signtficam iesue through Privi
lege Motion. I have raised the question that 

fromihe Public Oil Fund, a surplus of Rs. 
2300 crores which was Icept in the Capital 
Account was transfen̂ed to the Revenue 
Account and as a result of that, the Revenue 
deficit came down from its original value by 
Rs. 2300 crores.

SHRI K.S.RAO : What are you doing 
now?

PROF. MADHU DANDAVATE: I wilt tell 
you; you asked a very good question and 
that gave me an opportunity to give good 
explanation.

Sir, Rs. 2300 crores was shifted and as 
a resuK of that apparently the Revenue defi
cit was decreased by Rs. 2300 crores on 

paper. I called it as an optical illusion, to use 
our physics terminology. What was the re
sponse the Presiding Officer? I am very 
proud that the Speaker then gave the ruling 
that I do not think the Finance Minister delib
erately tried to transfer it form the Capital 
Account to the Revenue Account. But, obvi
ously because of the transfer, it appeared as 
if the Revenue performance was better. He 

gave a warning to the entire House; he gave 
a warning to the then Finance Minister and 
he also gave a warning to all the prospective 
Finance Minister. He said that such a trans

fer from the Capital Account to the Revenue 
Account shouki not be undertaken, only to 
show that the Revenue defrcit decreases. 
So, when I became the Finance Minister, I 

made up my mind that I should be bound by 

the decisions given by the Speaker on the 
Privilege issue raised by me and I shall not 
indulge in this type of exercise. Therefore, I 

have told my friends very categorically that 
we are not going to show this Rs. 2300 
crores or anything else which was trans
ferred last time. So, it was bound to be there 

in the Revised Estimates. I dkJ not want to 
undermine; it was shown. But, as far as my 
Budget projections are concerned, I dki not 
indulge in that exercise.

SHRI JANARDHANA POOJARY: Sir, 
even then the Revised deficit is Rs. 9312

crores. Even after transferring that, It 
\s.„{tnt0mjpthna)

PROF. MADHU DANDAVATE: Hon. 
Member, without any insult to you I may say, 
you are good in economics, but you are bad 
in mathematics, tf Rs. 2300 crores also is 
taken into account, then the Revised Esti
mates win not t>eRs. 12̂436crores,butltwiU 
t>e Rs. 14,736 crores. 1 do not want to score 
over you in debate, but that is the reality.

SHRI NIRMAL KANT! CHATTERJEE 
(Dumdum): He is wrong in economics also.

PROF. MADHU DANDAVATE: I may 
say, it is a questbn of common sense. (Intar- 
ruptions) In fact, I pointed out the difference 
in my Budget proposals itself. {Inten̂upthns)

SHRI JANARDHANA POOJARY: Sir, 

the hon. Finance Minister has given the 
Budget Estimates of 1989-90. Even after 
inclusion of Rs. 2300 Crores from the Oil 
Coordinatbn Committee, it comes to Rs. 

9312crores, whereas in the 1990-91 Budget 
Estimates- I am referring to the Budget 

Estimate of 1990-91-it is Rs. 13,000 crores 
and odd. Please do not compare with the 

Revised Estimates, but compare with the 
Budget Estimates of 1990-91. Please do not 
mislead the Ho\isa,{lntarruptions)

PROF. MADHU DANDAVATE: Sir, I 
have clarified the point. I have clarified the 
point.

Against this background, my emphasis 
was, in our entire exercise in checking the 
inflation of the country, I have wanted to see 

that we try to restrain the deficit. Of course, 
there are various factors. No.1, we have to 
restrain the deficit. No.2, we have to mop up 
the excess liquidity. No.3, we have to bring 

out as much btackmoney as possible. We 
will have to avoid or minimise the 

non-deveiopmental expenditure of the 
Government. These are the various ways by 

which we can try to reduce the inflationary 
pressure in our economy. I assure this House 
that we will continue this exercise.
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There is one more assurance, which I 
am modifying now. If you look at my original 
speech on 19th March» I have said, the 
question is raised that every time the deficits 
as surpluses are projected. But the perform
ance always gets worsened by the end of the 

year. Permit me, let me modestly point out 
that when I happened to be the Railway 
Minister in the country. I had introduced an 
exercise, which I would like to try in the 

Finance Ministry. In the first year of my 
Railway Budget. I had projected, after a long 
time, a surplus of Rs. 80 crores. We pro- 
jected that at the end of the financial year, the 

difference between the total receipts and the 
total expenditure will be surplus. I tried an 
experiment inthe very first year of my Budget. 
That I made the revenue projection as well 

as the expenditure projection month by 
month, when I framed the Railway Budget, 
because some months are lean month, some 
are prosperous months. For instance, when 
the sugar is already manufactured, then the 
movement of sugar is more. When the crops 
are cut, the movement of foodgrains is more. 
Taking into account all these aspects, I was 
able to project the revenue as well as the 
expenditure month by month. Every month, 
I used to go around the country in alt the 
concerned Railway Zones, meet the offi
cers, sit with them for five hours and tned to 

get the accountability for the foodgrains 
movement. For example, this was the target 
for the month and the achievement is this. 
When we started the monitoring, the officers 

themselves told: :Here is a Minister who 
wants monthly account”. The net result at the 
end of the financial year was, whereas I 
projected a surplus of Rs. 80 crores, the 

actuals over the year were the surplus of Rs.
126 crores. That was the achievement, as a 
result of the monitonng month by month.

Therefore, Sir, 1 announced in my Budget 
proposals that there wouki îe half-yearly 
appraisal of the progress of our exercise to 
contain the deficit. My Prime Minister sug

gested to me, I should undertake a 4 monthly 
exercise and if possible, I should come be
fore Parliament after every 4 months and try

MARCH 28.1990

to explain to them, what are the stepsthat we 
have taken and what are the resutta we have 
acNaved. That will be an indirect pressure 
on the administrative machinery and officers 
will realise that after every four months, we 
have to give a report to Parliament and as a 
result of that, probably there will be restrain
ing effect. That is the exercise, we will try to 
undertake.

The next important aspect is. we have < 
tried to make modest beginning about the 

fulfilment of the promises. Sir, our election 
Manifesto contains a number of assurances.
I am sure, even our bitterest critk:s do not 
take it for granted that if he has jotted down 

hundred items of our programme in the 
Electk>n Manifesto, nobody in his wildest 
dream expects that all the 100 items will be 
completed within two weeks or seven weeks.

I was surprised that eight Chief Ministers of 
eight States came out with a statement from 
Kashmir to Kanya Kumar’i-you try to com
plete this process of debt relief within seven 
days. They did not do it in 40 years but they 
wanted us to complete it in seven 
days... (Interruptions)

I have received the letter and I have sent 
them the replies also.

SHRI KOTLA VIJAYA BHASKARA 
REDDY (Kurnool): They have not told that 

they are going to wipe out. But it is your 
commitment.

PROF. MADHU DANDAVATE: Hon. 

Member, when you spoke, including your 
former Minister spoke, I patiently listened to 
them and I never interrupted when they were 
speaking.

I beg of you to give me a patient hearing 
and reject me totally when you find that you 
have misunderstood what I am saying! But 
the onus will be on you.

Therefore, you gave certain promises 
and we try to implement them. 1 am ex

tremely thankful for a balanced contribution 
to this debate by Shri Indrajit Gupta. He did 
strike a critical note also. But, at the same
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timd, he was one of the spesd̂ers who took 
note of the fact that we are trying to give 
some new thrust and new direction and we 
are trying to bring in certain structural changes 
in the entire tax structure. In some matters, 
we have succeeded, tn some matters, we 
have not adequately succeeded. In some 
matters, we might have failed. But that is our 

honest effort. We want to give a rural orien
tation. It is a fact. Even in the figures that 
have been given in the budget estimates, 
you will find even the Congressmen admK* 

ted that we have increased the Budget allo
cation for rural development from 44% to 
49%. I would like all our hon. Members to 
realise that this excludes even Rs. 1,000 
crores for debt relief and even Rs. 4,000 
crores for fertilisers and if you take that into 

account,-of course, it is not there in the 
Budget, it is no-plan expenditure, but the 

contribution to the rural development is quite 
high. I do not think it is a unique contribution. 
But at least concede to us, our will, the 
desire, (Interruptions)

SHRIJANARDHANA POOJARY: We 
have done it. You are pointing out the figure. 
I have given the figure. We have given 55 %. 
I stand by Interruptions)

PROF. MADHU DANDAVATE: Mr. 
Poojary, you need not shout. My hearing 
capacity is perfectly normal. Even If you get 

up and say it Is 50%, I shall accept 
\[.{lntenuptions)

MR. DEPUTY SPEAKER: I wouW re

quest the hon. Members please not to inter- 

rupt. you have made your points. The hon. 
Minister is replying. Please hear him pa
tiently, this side also. If any hon. Member 

gets up and if the hon. Minister yiekfs, will let 
him have his say. The hon. Minister is quite 
capable of replying to the points made by the 
Members.

{Interrupttons)

[Translation]

PROF. MADHU DANDAVATE: You

leave it. I will manage it. I do not need your 
help.

[English]

You know it very well that In the debate 
I never get rattled by interruptions. In fact, I 
thrive on interruptk>ns very often. So, I am 

not worried about it.

MR. DEPUTY SPEAKER: But not in 
this debate.

PROF. MADHU DANDAVATE: It has 
been the conventbn of the House that when 
the Minister replies afterwards you can say 
anything. That is the convention. {Interrup
tions) I never did it.

When Prime minister was replying or 
Minister for Finance was replying, after the 
debate was over, I might have sought clari* 
fication. But 1 never disturbed the 
rep\y.{\nterruptions).

PROF. MADHU DANDAVATE: In case 
1 had done it, do not follow me. Folbw you 
leader. That is what I would like to tell you.

In fact, if you go through the records of 
the Debate, there are many Members on the 
Congress side who themselves took note of 
this fact and they said we do take note of the 

fact that in our case it was 44%. You have 
taken it to 49%. After all, 5% increase is not 
much. You cannot argue both ways. You 
cannot argue that 5% is not much and you 

cannot argue thatthe figures are not correct. 

Therefore, truth can be on either skie. What 
1 would like to point out is this is our prbrity 
and we have done \i.{int9nruptbns)

MR. DEPUTY SPEAKER: Mr. Jan- 
ardhana Poojary, please.

SHRI INDRAJIT GUPTA: He cannot 

reconcile himself to it.

PROF. MADHU DANDAVATE: 1 want 
to hear him. Whatever he wants to say, he 
can say.
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SHRIINDRAJIT GUPTA: Why should 

you y»td to every interruption?

PROF. MADHU DANDAVATE: I wanted 
to yield once and for all.( fnterruptions) Then 
there is the question of right to work and our 
hon. friend who initiated the discussion, at a 
very highly dignified level pointed out that 
this right to work is a fraud. I am sure on both 
skies people will realise that when we say 
that right to work shouki be introduced as 
Fundamental Right in Part III of the Consti* 
tutk)n, it Is a justiciable right. That means 
once you amend the Constitution, next day if 
any youngster does not get work, he can go 
to the Supreme Court and the Supreme 
Court can direct now that right to work has 
become a Fundamental Right In Part III of 
the Constitution, it is justiciable, then they 
can immediately direct even the next day 

and tell the Government to give them either 
work or give them unemployment allow
ance. Therefore, this demand bout Right to 
Work came from all sides. Those of us who 
come from the working class movement and 
the kisan movement, who demanded and 

who demonstrated for that, even while 
demanding that we made it clear that if you 
amend the Constitution on Monday, all over 
the country that right can be implemented 

from Tuesday onward. We have never told 
our supporters and followers in the mass 
rallies of workers and kisans. All that we 

have said is that in order that this right should 
be implementable, the prbrity is to create a 
greater work potential starting with the vil

lages. Why should we start with the villages? 

Our former Finance Minister Shri C.D. 
Deshmukh had rightly said that the unem- 
pbyment figures which were revealed by the 

empbyment exchanges in the cities were 
not the correct picture because it is only the 

educated in the urban areas who go and 
record their names. But as far as our rural 
populatk>n is concerned, sometime they 
become so cynical of our empbyment ex
changes, They ask: “What is the use in 
recording our names? We are only hiding the 
stigma that we are unemployed. Therefortr 
so many of them do not record their name<̂ 

Therefore, Shri C.D.Deshmukh once said i 
this very House-* he was the former Finan̂

Minister- *'The figures of my empbyment 
exchange do not reveal the real unempby- 
ment, The concealed unemployment In the 
villages is not at all revealed because It Is not 
recorded In the empbyment exchange of
fices at all. Therefore, there is more unem- 
pbyment in the villages.” Therefore, I would 
like to say that we must make a beginning 
from somewhere. So. in Maharashtra-of 
course it is under the Congress regime~-the 
Empbyment Guarantee Scheme was very 
effectively implemented. We are the sup
porters. Even while sitting on the Opposition 
benches, my colleagues in the Maharashtra 
Assembly always supported the Empby
ment Guarantee Scheme and congratulated 
the Government for that scheme not forget
ting that it was a Congress Government’s 
scheme. We insisted and we suggested 
some modifications. They were accepted. 

That ideal scheme was implemented in 
Maharashtra. Therefore, we have decbed, 
in our manifesto, that it shoub be extended 
throughout the country. While extending 
throughout the country a beginning has to be 
made from somewhere. Therefore, we have 

given priority to those village and rural areas 
whbh are drought-prone, famine-prone. We 
shall take them up and try to see that the 
employment potential is increased. For that 

very reason, one of our radical friends asked: 
"What is your model?. Ours is the model 
whbh will suK the genius of India. We will not 
borrow the models from highly developed 
countries. We have the model that suits 
India. 70 per cent of the populatbn stays in 
the villages. Major chunk of unempbyment 

comes from the rural areas. There is highly 
centralised planning and top-heavy plan
ning. Its impiementatbn is not going to de- 
vebpment will be not development for the 
affluent people at the top and trbkling down 

of the gains of development so that those 
who stand with the bowls of begging at the 
lowest grass-root get only the devebpment 
gains by trbkling. We have to reject that. 
Therefore, we are suggesting a modes in 
which the large-scale industries, small-scale 
industries and the cottage industries will co
exist without co-destruction. Sometimes we 

have favoured the co-existence of the three 
‘ ̂rtors. But it is not fruitful because there is
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co-exi8tence and co-destruction. If the large- 

scale factories manufacture the same com
modity which which is allowed to be manu
factured by the small*sca)e sector, in that 
case there is competition and the small- 

scale sector just dies. If you allow the cottage 
industry to produce the same product which 
is being produced in the small-scale sector, 
in the competition the cottage industry will 

just get destroyed. Therefore we will try to 
have gradually, in a phased manner, some 
sort of a phased programme for reservation 
of commodities for all the three sectors. We 

will take the big industries-cement, iron, 
electricity, power all these are to be manu

factured in the large-scale sector. I am one 
among those and when I was speaking Prof. 

Ranga pleasantly interrupted. I said that the 
infrastructure of this country has to be built 
up. He said: “Thank Pandit Jawaharlal 
Nehru." I said: “I join you.” Because what

ever we have differences with Pandit 
Jawaharlal Nehru, one has to be accepted 
that giving the stress on infrastructure for 
planning in this country, he gave the basis for 
the planning in the country. And that was one 
contribution only where, Pandit Nehru ought 
to have combined with Gandhiji to go a step 
further and tried to bring about the centrali
sation of industries-* technique as well as 

poet. That was missing. And, therefore, 
Nehru’s initial work did tiot fructify as a result 
of complementality that ought to have been 
there between Mr. Gandhi and Pandit Nehru.
I am referring to the old Gandhi. Please note 

this. Therefore, these are the aspects that 
are to be notrced. We would like that model 

of development and the model of Industry to 
be developed. And if that is done, therefore, 
you will see that it is not an accident. So 
many organisations bebnging to the sn̂all 
scale sector came to me. They saki: ”We are 

not hundred per cent satisfied. But the proc

ess has begun, you have started giving more 
facilites. You are re-defining the excise duty 
for the small scale sector. You are albwing 
them expansbn. You are giving them better 
relief. You are giving them subsidy in the 
rural areas. Where there are backward ar
eas, fifteen per cent subsidy was already 
cancelled. You have restored that subskly. 
Not that, hundred per cent ealisfaotlon is

there. But we wartt to encourage and that 

also we are trying to do.”

And the third was about the debt relief. 
It is very good that some of the friends from 

the oppositbn and some of our friends who 
support us, they have, in a precise manner, 
raised certain issues. Sir, I will not hkle the 
facts. I will like to take this House into confi

dence and tell them why did different types of 
estimates have come forward before you. 
And ultimately because of the particular 
parameter that we have suggested, why did 

that ultimate incidence has come to Rs. 
2,800 crores? Let me tell you that there can 

be various variables in the debt relief. One 
attitude can be and that may be advanta

geous to Kulaks-no matter, whatever be the 
loan taken. A small peasant may take it for 

the seeds and the big Kulak may take for 
huge tractors, not only one but more than 

that. Therefore, they take the loans which 
are of Rs. 50,000, Rs. 60,000. We have gone 

through the loan structure. We have got the 
record. Kulaks do not take loan of Rs. 1,000 
Rs. 2,000 or Rs. 3,000. Invariably, they take 
Rs. 50,000 or Rs. 60,000 or Rs. 1,00,000. 
And they say that we have the assets against 
which you can give us the loan. Kulaks do not 
worry about Rs. 2000 or Rs. 3000. There
fore, we are not extending this facility of 

granting loan on loans taken upto Rs. 10,000 
irrespective of the size of the bah. If some 
rich peasant has taken a loan of Rs. 1,00,000, 
he would not be told that out of that, He would 

be relieved on Rs. 10,000. Only the size 
must be restricted up to Rs. 10,000. There 

can be two parameters.

Secondly, the bans when they are to be 
takenf the benefbiaries are to be identified. 
Suppose, I have taken a loan of Rs. 9,000 

from one bank. Rs. 8,000 from the second 

bank and Rs. 10,000 from the third bank. 
They are already recorded in varbus banks. 

Therefore, the ̂ neficiaries will have to be 
bentified. They cannot manipulate. They 
cannot show only the ban taken from one 
bank and try to hide the loans taken from five* 
to six banks. Therefore, It muet be a ban 
from one partbular aigency. This is the sec
ond parameter.
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The third parameter is, we have said in 

our election manifesto, that loans up to 2nd 
October. Even if it is up to 2nd October, there 

can be two interpretations. The overdues 
which accumulate up to that date and the 
current dues which spilt over. We have made 
it very dear that it is only the overdues up to 
2nd October, 1989.

The next point is, there can be short
term loans and long-term loans. We have 
included them by putting other restrictions. 
And one more parameter is there. I must tell 
you. from the present moment I have ac
cepted that. This particular concession and 

reform which you want for the poor people, 
we would not allow the richer sections to 
exploit them. Our record shows that as far as 
poor people are concerned, at least they 

make partly payment as far as loans are 
concerned. And friends, you will be shocked 
to know that our records of the Reserve Bank 
and many other banks include that as far as 
rich people are concerned those who have 
the capacity to pay, would have made it a 
professional habit not to pay.You asked me 
the question as to who is a willful defaulter. 
Shall I tell you? A wilful defaulter is one who 
has the capacity to pay but deliberately does 
not pay.' He goes with the feeling that he has 
many assets, worse comes to worst and 
punitive action is taken he shall sell his 

assets; but as far as possible he will try to 
make his debt as bad debts. There are such 
elements. Therefore even those who have 

worked in the movement of kisans also do 
not want the wilful defaulters to take advan

tage of this reform whk:h is bask̂ally meant 
for the poor people. Therefore we excluded 
them.

If you exclude all that, the total amount 
oomes to Rs. 2800 crores. How does Rs. 

14000 crores came first? That amount came 
with no restrictbns; no size of holdings; Rs. 

10000 or Rs. 50000 no size of the loan and 
the first Rs. 10000 will be waived; no worry 

about current dues and overdues; and no 
wlHul defaulters, if you take that entire spec

trum into account it can go beyond Rs.

MARCH 28.1990

10000 crores or Rs. 11000 crores. That is 

why different estimates have come.

The Finance Minister has played no 
trk:k on you. if one tries to play the trk̂k, he 

can do it in one speech. But somewhere it will 
be exposed. Therefore I do not want to 
indulge in that. I am one among those who 
believe that if I tell untruth to the House and 
that too in a budget speech I indulge in telling 
a deliberate untruth the House, it wouW be a 
breach of privilege. Rest assured, I will not 
submit myself to the breach of privilege at all 

and that is why I have not resorted to that. 
That is why Rs. 2800 crores came.

SHRIK. S. RAO: What is your intention 

in telling, Irrespective of land holdings?

PROF. MADHU DANDAVATE : On my 
bended knees I appeal to you young man, 
please listen to me first and then make up 
your mind afterwards if you have one.

Let me tell you further Sir. Shri Indrajit 
Gupta had raised that question in the Ques
tion Hour one day. As far as Rs. 2800 are 

concerned, that is the total liability of loans of 
Rs. 10000 subject to other parameters, of 
bans taken from banks in the Central sector- 
that is public sector banks, regbnal rural 
banks as well as cooperative banks in dis
tricts which are in the jurisdictk>n of the State. 
As a first step we have made it clear that we 

take a hundred percent responslbiiity of 
writing off the bans subject to these parame
ters in all the banks, public sector as well as 

regional rural banks, whbh is the Centre’s 
responsibility.

We have said that straightaway In one 
stroke we will do it. Why will not do it In a 
phased way? Because the Reserve Bank Is 

right In telling us that if you drag the process 
for a long time the recovery process of the 

banks will suffer. When they become insol
vent and deposits do not come to the banks, 
the depositors may start saying that the 
credibility of your bank is destroyed, nobody 
is returning the bans, the whole process is 
getting dragged, your credibiHty is getting 
destroyed and we will r)ot put our deposits,
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on the contraiy we would like to withdraw our 
deposits. Therefore, In order not to destroy 
the credibiiity of the banking system, we 
wouki tike to do it in one stroke and whatever 
be our responsibility, we will do it one the 

basis of the budgetary provision.

One more aspect . What happened 

about bans taken from the cooperative banks 
whk;h are in the jurisdictbn of State Govern- 
ments? t have written to all the Chief Minis* 
ters and assured them. Some of the State 
Governments told us-particularly the 

non-Congress Governments-that they wiii 
take the responsibility. But as far as those, 
who say that there are constraints in their 
resources, are concerned I shall sit with 
those Chief Ministers-1 will not distinguish 
between the Congress Chief Ministers and 
non-Congress Chief Ministers because I am 
not the Finance Minister of the National 
Front, 1 am the Finance Minister of India and 
I must take care of the finances of all the 
States, no matter whether they are ruled by 
the Congress or non-Congress party-and if 
they have any financial diffbulty I have tob 
them that let us sort them out. if they want a 
certain percentage to be borne by the Centre, 
we will try to made necessary arrangements 
and we will do that. That is how we are trying 
to solve this problem.

SHRIJANARDHANAPOOJARY: Sir, I 
am on a point of order under Rule 355. We 

are here as responsible persons. Sir, it is the 
duty of the Oppositbn Members also, to 

seek the clarificatbns and the natbn should 
know what the Government is doing. Sir. at 
certain point of time, even interruption is 
tolerated and the treasury including the 
Minister shoukl yield

Now, the hon. Minster has stated that he 
is going to write off the k>ans-4hat is 

over-dues-as on 2nd October 1989. I will 
give an example. (Intenuptions) It is a point 
of order. {Intenuptions)

MR DEPUTY SPEAKER: Youcometo 
the point, Shri Poojary.

{Interruption̂
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PROF.MADHUOANDAVATE: I would 
like to know whk̂h Rule has been violated.

SHRIJANARDHANAPOOJARY: Rule 
355. (interruptions)

MR. DEPUTY SPEAKER: You will 
please not try to interrupt. You leave it to me 
to control the House. Shri Poojary, you will 
please come to the point of order.

SHRI JANARDHANA POOJARY:
Rule 355 says,

* When, for the purposes of explanation 

during discussbn or for any other 
sufficient reason, any Member has 
occasion to ask question of another 
Member.......’

MR. DEPUTY SPEAKER: It is about 
'another Member*.

SHRI JANARDHANA POOJARY: The 
Minister is also a Member.

MR. DEPUTY SPEAKER: You please 
take your seat. This is a rule which enables 
you to ask a question not from the Minister, 
but from another Member and this Rule, you 

will not be entitled to interrupt the debate. 
You understand the difference. You are 
entitled to ask questions from the Ministers, 

but at the same time on occasions if you want 
to ask a question from another Member, you 

are allowed to do so under this Rule. So, this 
Rule does not enable you to ask questbns in 
this fashbn.

interruptions)

MR. DEPUTY SPEAKER: I wouW re
quest Members not to interrupt.

SHRIJANARDHANAPOOJARY: ffhe 
yiekis? (intenuptions)

PROF.MADHUDANDAVATE: I do not 

yiekl. I cannot go on yiekling after every five 
minutes. There is a IlmM for yiekling. (kfter- 
njiptions} lam notyi#ldinKK» Sk,(lnt0nvption̂
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MR. DEPUTY SPEAKER: Shrl Poojary, 

if yields, you can, otherwise, not.

(interruptions)

PROF. MADHU DANDAVATE: He Is a 
former Minister. (Interruptions)

MR. DEPUTY SPEAKER: If you are 
having a genuine doubt. I think, Shri Dan> 
davate will be very happy to discuss it with 
you. But why are you disturbing like this?

SHRIJANARDHANAPOOJARY: lhave 
got a genuine doubt. Sir, in the interest of the 
public. I have been a Minister also. (Interrup- 
tions)

PROF. MADHU DANDAVATE: The 

pubik: will take care of us: d© not worry about 
it. {Interruptions)

MR. DEPUTY SPEAKER: I would re

quest the Members to allow me to conduct 
the business of the House.

(Interruptions)

PROF. MADHU DANDAVATE; Slr.with 

your permtssion. let me point out one think. 
You have been In this House for a long time 
and I have been here for 20 years. No matter 
whoever is the Finance Minister in the past, 

whenever the presentation of the Budget 
takes place, at the time In the last several 

years. I have never seen even the Budget 
being disturbed. He is not only interrupting 
now. But even on the 19th, our former Min
ister was getting up and interrupting. I told 

him that this not the convention of the 
House. (Interruptions)

MR. DEPUTY SPEAKER: Mr. Poojary. 
the hon. Minister will be happy to discuss It 
with you later on .

(Interruptions)

PROF. MADHU DANDAVATE: Ask Prof 

Ranga. I have never done that, (/nferriipf/ons)

SHRI JANARDHANA POOJARY: We

are not here as spectators. We can seek 
clarlfk:ation$. (̂Interruptions)

MR. DEPUTY SPEAKER: You are not 
here to interrupt; you are here to put forward 

your arguments.

(Interruptions)

PROF. MADHU DANDAVATE: I may 
announce prospectively that I am not going 
to yield till the end of my speech. He need not 
take the trouble of getting up.

Sir, allied with that is the question of 

small scale units. (Interruptions)

PROF. MADHU DANDAVATE: As far 
as small -scale industries are concerned, I 

cursorily refer to that. 15 per cent central 
Investment subsidy has been revived for 
small-scale units. Exemption limit for excise 
raised from Rs. 15 lakhs to Rs. 20 lakhs and 
assessment procedure has been simplified. 
I don’t want to go into the details. Limits for 

composite loans have been raised and the 
tax rates on partnership firms have been 
reduced. So, in the course of the debate, 
some Members had referred to that. As far 

as partnerships are concerned-whether they 
will suffer-we want to make it clear that the 
tax rates for partnership firms have also 
been reduced.

Now, let me come to the general postu

lation. On that basis, I would like to spell out 
the details.Throughout our budgetary proc

ess, you will find that our cardinal principle Is. 
“Burdens on the affluents to be increased 

and burdens on the other sections to be 
commensurate with their capacity to bear 
the burdens”.

Income-tax relief for lower income-tax 
payers has been compensated, particularly 
by restructuring of exemption to increase the 
tax burden on the rich. If you see that, 
comparatively it is difficult for the rich to get 
those benefits and it is easier for the low 

income groups. There is a higher tax reve
nue from the corporate sector. I will spell it 
out: additional taxation on Items of
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565 G0n.Bî,199O-9U CHAtTRAT, 1912 (SM>()
Qen, Discusa. Oem. for
Grants on Account

(Gmk), 1990-91 and 566
SuppL Dem. for Grants

(Gen.), 1999̂90

non-essentiai  consumption,  tik« 

air*-conditioners« refrigerators, washing 
machines. VCRs. etc. t was surprised to find 

some critics saying; “Why have you in
creased the prices of ice-cream? Why do 

you unnecessarily touch air-conditioners?” I 
said, “We are more concerned with the people 
living below the poverty line." The Finance 
Minister is more worried to see how a poor 
man gets two meals a day, not how he gets 
two ice-creams a day. That is not my choice 

at all. We are trying to put more duties on 
luxury goods. The increase in cigarettes is 

only 15 paise for cheaper varieties and 75 
paise for costlier cigarettes, (interruptions) 

There is no taxation on b/of/s because drivers 
use it more. The excise duty on textiles 
restructured to low incidence on duty on 
cheaper fabrics; prices not increased on 

naphtha which is used for fertilisers. House
wives use kerosene in rural and urban areas. 
They have not been taxed. We have seen to 
it that low speed diesel has not been taxed. 
We has seen that furnace oil has not been 
touched. We are trying to avoid this . It was 

a painful duty to see that the petroleum 
prices had to be increased. But at a slightly 
later stage, I will come to the point how the 
consumption in increasing and how we are 
required to depend more on imports {Inter

ruptions) You may shout to your hearts 
content. I am not going to be cowed down. 
Even if 200 of you shout, my voice will not be 
cowed down. I have demonstrated it. {Inter- 
ruptions) For twenty years, I have demon
strated it, (Intenuptions) I don’t want the the 
background music. I was pointing out to you 

that some Members raised the question: 
When drinks are an evil, why is it that on the 

manufacture of liquor, there has been no 
tax? 1 tell our friends who may made this 
suggestion that the manufacture of liquor 

being a State subject, we cannot go ahead 
as far as the Centre Is concerned. It is left to 
the States.

SHRISOMNATH CHATTERJEE; They 
only drink.

PROF. MADHU DANDAVATE: Some 
people get drunk without drinks. I will oome 
to the question of direct and indirect taxes.

When we change the structure, gradually 

the ratio between direct taxes and indirect 
taxes has to be changed. Now. those who 

allege that we have made more concessions 
to rich and we have thrown bums to the poor, 

as far as direct taxes are concerned, Sir« I 
wouki like this IHouse to take note of the fact 
that in the last year’s budgetary proposals, 
what were the additional taxes which were 

actually imposed on the rich corporate sec
tor? Big ‘zero’. It was not a mathematk̂al 
error. I checked again and again whether 
through mistake some digit is missing, h was 
‘zero’ additional taxation. This time, how 
much have we taxed? We are going to have 

Rs. 800 crores towards corporate tax. Here.
I will try to explain the paradox.

18.00 hrs.

Apparently, it appears-if you do not go 
into the details-that 50 percent taxation rate 
has been reduced to 40 per cent for the 
corporate sector. I will now tell you the fact. 
Sir, you know it well. Leave aside that addi
tional minimum taxation which was intro
duced some years back. Otherwise, when it 
was not there, what was the state of affairs of 
high profit-making companies? I need not 
name them. They are identified. They got 

investment albwances rebate. They got 
investment accounts deposits and on their 
used investment they again got a big rebate 
and the rebate was almost equivalertt to the 
tax that they would have been required to 
pay. They cancelled each other. And the 
paradox at that situation in the corporate 

sector was that high profit making compa
nies in the country were paying zero tax. Sir. 

you will be surprised to know that they are 
paying zero tax. The first thing that I dki-some 
are disturbed that development will suffer--at 

one stroke was I have removed the invest
ment allowance. I removed the investment 

account deposits. Why did i remove them? It 
is because of the rebate that the big and rich 
were escaping from the tax net and paying 
zero tax. When these rebates were taken 
away, they came into the tax netltoWthem 
that their contentk>n for years has been that 
the tax rate be reduced and complianoe will * 
be possible. I saki that I woukJ like to test
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them by first taking them out of the tax net. 
Therefore, by cancelling these two incen
tives and investment allowances and invest* 

ment account deposits, I first brought them 
into the tax net and then said that now 40 per 
cent is to be paid. Formerly, they were pay- 
ing zero tax. They will now pay 40 per cent 
and as a result of that, I will be mopping up 
Rs. 800 crores from the corporate tax when 
the previous Government did not get a single 
additional pie from the corporate sector and 
rich sector. This is how we are managing. 
Sir, the corporation tax restricted to bring the 
capital intensive companies into the tax net. 
Some friends here said that probably by 
removal of investment albwances and other 

facilities, the big companies will have noth> 
ing to loss. They will have to bse because 
they will be inferred. But the trading and 
investment companies will suffer. Even for 
them, there is another provision. Everything 
including their expenditure is actually de* 
ducted and then the taxes are Imposed. So, 
their case is different. They will not suffer. On 
the contrary, many company owners and 

even smaller company proprietors told me 
that for years together— have raised this 

from the Opposition side in this House—̂the 

monopolists and big fishes are swallowing 
others and they are honest tax payers and 
big fish is escaping. It is this section which 
has been brought into the tax net and there* 
fore, this is not pro-rich policy at all. Sir, the 
corporation tax during the year 1985-86 was 
Rs. 251 crores and for 1990-91, the amount 

is Rs. 800 crores, the income-tax figure for 
1985-86 was Rs. 197 crores, for 1989-90 It 
was Rs. 245 crores and for 1990-91 it is Rs 
250 crores. The excise duties for 1985-86 
was Rs. 259 crores, and for 1989-90 it was 

Rs. 792 crores. The total picture is that as far 
as total accruers or additional measures of 
resource mobilization are concerned, in 1985- 
86, ft was Rs. 430 crores, in 1986-87, it was 
Rs. 488 crores, in 1987-88 it was Rs. 514 
crores, In 1988-89 it was Rs. 615 crores, in 
1989-90 It was Rs. 1287 crores and in 1990-
91 H is Rs. 1790 crores. Mr. Banatwalla 
raised a very relevant question. I will tell the 
fad. Last year, they did not collect anything
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from the corporate sector and now, we are 
collecting Rs. 800 crores. It is a fact that no 
portion of the corporate tax goes to the State. 
But I have already announced in my Budget 
proposals that we fully endorse the Finance 
Commission’s recommendations, thanks to 
Mr. Salve, he has come to the help of the 
Centre as well as the States. We accepted 
that 85 per cent of the personal income tax 
will go to the States and similarly 45 per cent 
of the excise duty will go to the States. We 
had increased all these accounts and thus 
we will be able to give the corresponding 

help to the States. Of course, it is a fact that 
instead of increasing the corporate tax, if we 
increased the personal income tax, in that 
case. States would have more but the people 
wouki have shouted. And, therefore, we 
folbwed this.

There is one more aspect on which 
there is a k)t of confusion and I would tell you 
my interesting experience by quoting the 

anecdotes. The moment I presented my 
Budget, some friends issued a statement 

that we have let them down, the limit of 
exemption for income tax is only Rs. 22000; 
it ought to have been Rs. 30000 and if it was 
more, they would not mind It. Some mem

bers of the Delhi Action Committee-Shri 
Khurana will be aware of that, because they 
art hit Iritnds-came to me and institutbn- 

with garlands and they saki: 
Wt heSFdyour speech on the televisk>n, but 
wt MI0 I lA night and then we came to 
rtalittttllltvtry Provident Fund payer, that 
is tvtry talaried employee wouki have zero 
income tax up to Rs. 35000 and more.” 
Then, I will give you another instance. This is 
the classical expression, I had saki it. Sup
pose my monthly income is Rs. 3500, my 
annual income will be Rs. 42000. There is a 

standard deductk>n of Rs. 12000. From Rs. 
42000, Rs. 12000 go, and then Rs. 30000 
remain. Out of that, there is no income tax on 
Rt. 22000.RS. 30000 minus Rs. 22000, that 
fiitâ Wt. 8000 balance remains. On that 
Ri.iOOQ, I have to pay 20 per cent tax, 
fhentam. my tax i will be Rs. 1600. But if t 
hawt gel an annual saving of Rs. 8000 in the 
form of PiDvklent Fund, |.IC, Natk>nal Sav- 
ingf Ctrtfficates etc. On that there is a tax
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rebate of 20 per cent and that comes to Rs. 
1600. Therefore my tax will be Rs. ISOOand 

my rebate will be Rs. 1600; both cancel each 
other and my income tax would be zero. 
Everyone of you. who has got a salary in
come of Rs. 42000 and saves annually Rs. 
8000. his income tax will be zero.

[Translation]

SHRI MADAN LAL KHURANA (South 
Delhi): You are talking about Government 
employees. What about others, who too 
have fixed incomes?

[English]

PROF. MADHU DANDAVATE: He has 
raised a very good question.... (Interrup
tions) Because he was the first to intervene. 
I would clarify it.

h is a good question; this question was 
also asked by so many people. As far as the 
non-<30vernment emptoyees and others are 
concerned, there is the ProvkJent Fund 
Scheme; ten per cent contributksn is compul
sory; it is not left to your choice. As far as the 
self-employed persons are concerned, 
though this may not be there, there are other 
benefit accruing to them A number of expen
ditures are deducted from their total income 
before they arrive at the taxable income. As 
regards big magnates, they are not much 
worried, whether you raise it to Rs. 25000 or 
Rs. 30000. It Is basically for the mkidle 

classes. Therefore, as far as the salaried 

empbyees are concerned, this type of re
structuring has  done.

I wouki clarify one point. Many col
leagues have been asking why we raised the 
limit up to Rs. 22000 only and why we did not 
raise it directly to Rs. 25000 or Rs. 30000. 

Let me humbly tell this House that when you 
increase the tax exemption limit from Rs. 
18000 to Rs. 19000. only by Rs. 1000. the 
net toss of revenue is Rs. 105 crores. If you 
raise it to Rs. 20000. It is Rs. 105 crores 
muttlplied by two. If you raise it from Rs. 
18000to Rs. 25000. by Rs. 7000. you toseas 
much as Rs. 105 crores multiplied by seven.

I have restructured It in such a way that up to 
Rs. 22000.1 give you the full exemptbn. and 
then I have tried to give tax rebate on 
savings by which 1 wouM avok) the bss of 
revenue and at the same time I give the 
necessary benefit to those who are salaried 
emptoyees and they are tax payers. If I have 
used my ingenuity to restructure the tax. lam 
sonry for It. but it is to your benefit. That is 
what I would like to say.

[Translation]

SHRI MADAN LAL KHURANA: You 
please increase it a little more.

PROF. MADHU DANDAVATE: It has 
been increased. Go and tell them that it has 
been in creased.

[English]

Then, the petroleum consumption proi>- 
lem is a very big problem. Do think that it is 
a pleasure to us? You are aware of the huge 
deftoits. Everyone who comes to me. says; 
**Give us this facility, benefits and toans. and 
that you must give us right to work.” They 
want everything on the revenue skie. But 
when huge deficits are mounting up. they do 
not want us to resort to resource mobiliza
tion. I have taken an unpopular stand;jt is not 
a poputous stand Certain products have 
been kept out. But I would like my hon. 
friends and my supporters to realise that the 
petroleum consumptton has been growing 

very rapidly and import dependence is in

creasing.

The growth rate of consumption in the 
year 1987-88 was 6.3 per cent in 1988-89 it 
was 7.2 per cent and in 1989-90 it is 7.8 per 
cent. The growth rate of domestto crude oil 
productton is 4%. 5.5% and 6.9% respec
tively. Therefore, import has been going up 
vulnerably. The import has been increasing. 

Therefore. It is not a pleasant duty but, we 
have to take up this task. Tĥ e are the wkle 
programmes that we have undertaken.

As far as transfer of resouroŝ to the 
States Is concerned. I have already loki to
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you we are implemerrting in to to Mr. Salve’s 
Report of the Finance Commission- the 
second Report as well as the original report. 
The Central assistance for states and U.T. 
plans will be increased to 16 per cent relative 
for 1909-90.

As far as defence is concerned, I have 
already referred to that point. But in this 
context i would like the House to take note of 
one aspect especially the trading institu
tions. Many friends, not only the critics but 
those who are supporting the Budget, say 
that we have shown only Rs. 100 crores as 

the budgeted amount for the payment of 
Dearness Allowance and their contention is 
that this amount is insufficient. They should 
remember that this Rs. 100 crores does not 

include big amount to be paid as Dearness 
Allowance to the defence workers. We have 

made a separate provision for them. By 
discussing the matter with other ministries 
we have found out the way and means by 
which certain expenditure will be curtailed 

which will raise the funds and money from 
their respective departments and ministries. 
As far as defence is concerned separate 
provision is made and apparently it may 

appear that Rs. 100 crores dearness allow
ance is less but it is not so.

Now, I will very briefly come to the 

problem of black money. I fully agree with my 
friend. Shri Ramdhan. We have have known 

each other from years together. An all party 

Committee has been set up and we have 
deckled which are the electoral reforms to be 
taken up first. I must tell thjs House that one 
of the factors that is responsible formal prac
tice and amassment of black money, be- 

skies ail other factors, is the present elec
toral machinery and the election system. 
Therefore, personally I am of the opinion, I 
would like the House to express its opinion. 
In West Germany, probably after some time 
there will be nothing like West and East, 
there is an electoral system which is a 
combinatk>n of our system and the List 

System which eliminates the defects of both 
systems. Sir. if it is merely a list system then
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the human element will disapf̂ar. Nope of 
us gets elected will nurse our constituency. 
Even if Dandavate gets elected in the List 
system in Parliament and does not go to the 
electorate, does not attend to their griev

ances. nobody can do anything because 1 
have got elected on an impersonal basis; on 
a List system. So, the List em is non-human 
though there are human elements. If you 
take only the present system, as it exists, we 
will have a paradox

SHRI RAMDHAN: I don’t agree.

PROF. MADHU DANDAVATE: I will 
come to that. There is a way out. There is a 

combination of Ramdhan and Madhu Dan
davate. I will come to that .If it is only a 

personalised election, as it happens today in 
the present single member constituency- 

right from 1952-89-you see the paradox. 
The paradox is when political consolidation 
takes place one party gets 40 to 45 per cent 
votes; Opposition gets 55 to 60 per cent 
votes. The party with 40 to 45 per cent votes 
comes to power because the vote splits 
away.

In West Germany the system of State 
funding of elections has achieved two things. 
They have linked up the State funding of 
elections to a minimum percentage of votes. 
Suppose they have fixed 6 per cent, then the 

party which gets less then 6 per cent vote in 
the previous electbns will get State funding 
of election for their candidates. What will be 
the effect? All splinter groups start feeling 

what is the sense in retaining only a small 

splinter group in the lanes and by-lanes of 
some cities. Let us try to merge with the 
mainstream party with which we are nearer. 
So, consolidatk>n takes place. Divisbn of 

votes is avoided and at the same time we find 
that in this system.....

MR, DEPUTY SPEAKER: Dandavateji. 
this is a very complicated issue.

PROF. MADHU DANDAVATE: I will 
finish it. I don’t want to complicate your mind.
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people have their own views on this point.

PROF. MADHU DANDAVATErSir, lam 
not imposing.

MR. DEPUTY-SPEAKER: What you 
are saying is acceptable to many of them.

PROF. MADHU DANDAVATE: That is 
all right. Generally what I say is acceptable to 
a very few. I realise that.

MR. DEPUTY SPEAKER: You are 
discussing election reforms....

PROF. MADHU DANDAVATE: I take a 
hint from you. I will restrain myself within one 
minute.

So, what I say is that firstly consolidation 
takes place. State funding is linked up with 
the votes. So, state funding of election takes 
place. There some people say that Birla may 
take Rs. 10 lakhs many and Dandavato may 
get from the state only Rs. 5 lakhs. But really 
speaking many of us are of the opinion that 
minimum infrastructural expenditure that is 
available to us is sufficient for us. Our oppo> 
nents may spend even Rupees One crore. If 
the minimum that is required for us is avail* 

able we can ensure our victory .Therefore, 
this is one thing.

MR. DEPUTY SPEAKER: What is the 
guarantee the candidates will not spend?

PROF. MADHU DANDAVATE: I said 
that. You did not listen to my last sentence. 
I said some others may get Rupees One 
crore- State grant plus their own grant but my 
position is that one who does not get even 
the minimum to get victory at least that is 
available with us. That is what I am saying. 

That is the advantage. {Interruptbns) I will 
close on the question of black money.

MR. DEPUTY SPEAKER: Not on black 
money. You carvgo on, on black money but 
not on election reforms.

PROF. MADHU DANDAVATE: That is 
all right

MR. DEPUTY SPEAKER: About black 
money,you are well within your jurisdrction.

PROF. MADHU DANDAVATE: I will 
take black money outside the foki of the 
elections. I will only deal with the financial 
aspects.

Sir ,we have tried various experiments 
and I don’t blame. For instance when Ve- 
nkataramanji was the Finance Minister, he 
had introduced the system of bearer bounds, 
through which the black money couki be 
given. No name will be which the bond. No 

question will be asked. After some years, 
you will gefit back with fnore interest. But I 
myself had said atthattime-Mr. Poojary will 
remember - to Mr. Venkataraman that we 

are such a genius in complicating issues that 
some people will purchase the bearer bonds 
and they will use them as an alternate 
currency and sell it off. That is what is hap
pening , inside the country and outside the 
country. So, the black becomes white and 
the white becomes block. Therefore that 
won’t serve. Demonetisation did not pro
duce much results. It was tried three times. 
Therefore one of the methods which many 
Members from both sides have suggested 
for the development rural industries is this. I 
may differ with Mr. Vamanrao Mahadik on a 
number of issues but one very good sugges* 
tion he had made was that if large amount of 
money is coming for the devetopment of 
small industries, for housing the poor, the 

lower class and the slums, in that case, that 

can utilised for devetopmental activities. I 
think that can be waived. This is one of the 
methods.

Some people have suggested that even 
the gold should be allowed to be imported 
with some sort of a duty that is to be paid in 
foreign exchange. These are various afear- 
natives whk:h we can discuss. I uvUI oolect 
the opinion of the house and we will try to go 
ahead. So, these are the various aspects 
which are connected with it. Some people 
have felt that there are no structural changes; 
there are no thrust and directbns; planning 
has not been given enough direcfon after 
100 days of the Government. One hundred
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days cannot shake the world. Sometimes, 
ten days shook the world. But 1 cannot do 
that in one hundred days. There are llmlta- 

ttons. There are constraints. There are 
Constitutional hurdles. But I can assure this 
House at least one thing. I am proud to be a 
democratic socialist that is gaining ground 

all over the worki. I must say with that com
mitment to pragmatism as well as socialism 
that my effort will be to give a thrust not in the 
directton of status quoism but more in the 
directk)n of social mobility, economic equal
ity and try to to see that largest rural sector 
gains maximum by our economic policies. 1 
do not want to add anything more.

In conclusion, I can assure the House 
that every suggestion and every criticism 
that have been made in this House is not 
mala fide criticism, it is a criticism and a 
suggestion to improve matters. As Mr. Sathe 
has saki that in the worst of times, 1 have 
produced the best of results out of the bad 
bargain.That is what he had said. These are 
the constraints. 1 had tried my best and again 
and again you are referring that the bureau
crats have prepared this Budget. Let me tell 
you that in my forty years of political life, I 
have never been guided only  what advice 
the bureaucrats give. It is not that the Fi
nance Minister works under the bureaucrat. 
The bureaucrats work under the Finance 
Minister. That is the equatk>n.

I want to compliment him say: I am not 
one among those who take the attitude, that 
if blunders are committed, I throw the re
sponsibility on my bureaucrats; and if some 
laurels are coming, I say it is to my credit. I 
am not for one of the philosophies of Heads 

I win, tails you k>se\ That is not what Itell my 
bureaucrats. If they t)ureaucrats commit a 
mistake, I shall hold the responsibility on my 
own shouMers and I will be accountable to 

this House, because they are not answer- 
able to this House. I shall take that responsi
bility.

Friends, once again I thank all of you 
who have given constructive proposals, and
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I express a desire that the vote on Account 
for the next three months shouki be voted 
unanimously.

SHRI K. S. RAO : Mr. Finance. I have 
heard your giving details of the waiver of Rs. 
10,000/-. May I know your intentk>n in using 
the words 'irrespective of the l̂ d hokiings'. 
You yourself have saki this in the House.

PROF. MADHU DANDAVATE:  My
friend, you did not listen to it. I have my 
knowledge about the kulaks . 1 know them 
very well, because I have fought against 
them. My understanding of kulaks . and 
others, after seeing their credit pattern from 
the banks—I am not saying it theoretically— 

is the kulaks do not get a ban of Rs. 2,000 
or Rs. 3,000. The moment you say that the 
bigger size of ban will not be permissible, 
but only Rs. 10,000 and less, automatbally 

you say it is the middle and the poor kisan 
that is brought into the picture. This is how 
we have put it. (Interrupthns)

SHRI SONTOSH MOHAN DEV (Tripura 
West): Mr Dandavate has very frankly and 
very nicely piDjected his Budget; but 1 woukJ 
like to request him, if he can kindly share the 
information. I am one of his neighbours. 
What was the reaction of Mrs Madhu Dan
davate that day when he went back home?

PROF MADHU DANDAVATE:  Wife
only saki: M might not be fully satisfî; Ixit 

compared to Congressmen, I am more sat
isfied with you*.

MR. DEPUTY SPEAKER: It involves a 
confession.

SHRIJANARDHANAPOOJARY: The 
hon. Rnance Minister was pleased to speak 
about the writing off of loans upto Rs. 10,000/ 
-.He referred to current dues. Now I want a 
clarificatbn. If a poor agriculturist, not a 
marginal or a small agriculturist, had taken a 
ban of Rs. 10,000 in the year 1985 and he 
has to pay a small instalment every month or 
every year, and if the iT)staknents are so 
spread that they has to k>e paki throughout 
the perbd of ten years I.e. from 1985to 1995
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and upto 2nd October 1989 if he has not paid 
the amount of Rs. 3,000 out of Rs. 10,000, 
is the Minister going to write off only Rs.
3,000, or Rs. 10,000—which is going be
yond 2nd October 1989 ? That is my point.

PROF MADHU DANDAVATE; In fact, 
the clarrficatbn I gave, makes it very clear. 
He was a Finance Minister. The current dues 
and overdues are very clear. He might have 
taken the loan at any time. A part of it he will 

go on repaying; so, ultimately it goes on 
reducing. So. whatever does not spill over 
beyond 2nd October 1989,all of them will be 
completely ixBe6,{lnterruptions) If he had 
alrê y paid the loan, even then it is to 
waived . It is the same logic. {Interruptions)

DR. THAMBI DURAI (Karur) : The Fi

nance Minister spoke about petroleum prod
ucts. Can he not at least consider reducing 
the price do diesel which will affect the 
common man? He can forget about petrol. 

What about diesel? Can he consWer reduc
ing its price?

PROF MADHU DANDAVATE: I cannot 
leak out whatever I am likely to say. It will be 
a breach of privilege, with prospective effect.

SHRIBHOGENDRAJHA (Madhubani): 
I want one clarification with regard to wilful 
defaulters. I have heard him . I am just 

coming from the rural areas. I am very much 
apprehensive, not only apprehensive but I 

am almost sure, that this will open the gate 
for corruption. I want to know whether any 

method Is being evolved to take care of this. 
(Interruptions)

PROF. MADHU DANDAVATE: I have 
fully understood your mind because I was 
with you for a nurhber of years.

SHRIBHOGENDRAJHA; The drought 
prone areas have been given some relief.

But what crime have the fkx)d prone areas 
committed ? They are the worst affected 
area; they are the loser. So, can you not give 
them some relief ?

PROF. MADHU DANDAVATE: As far 

as fkx>d affected areas are concerned, their 
conditions are different.

We will take them into account.

[Translation]

SHRI MADAN LAL KHURANA: Mr. 
Deputy Speaker, Sir the hon. Finance Minis- 
ter has given clarificatk>n8on everything, but 
he has saki just a sentence about petrol and 
diesel. That means that he himself is con
vinced that the hike in the prices of petrol and 

diesel, has been too much.

[English]

MR. DEPURY-SPEAKER: This will 
continue. Let us stop it here.

18.26 hrs.

MR. DEPUTY-SPEAKER: I shall now 
put the Demands for Grants on Account 
(General) for 1990-91 to vote. The question
is:

” That the respective sums not exceed

ing the amounts on Revenue Account 
and Capital Account shown in the fifth 

column of the order paper be granted 
to the Preskient out of the Consoli

dated Fund of India, on account, for or 
towards defraying the charges during 

the year ending the 31 st day of March, 
1991 in respect of the heads of de
mands entered in the fourth column 
thereof against Demand Nos. I to 

27,29,30,32 to 86.88,90 to 95".

The Motion was adopted
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MR. DEPUTY-̂SPEAKER: I shall now 
put the Supplementary Demands for Grants 
(General) for 1989-90 to vote.

The question is:

* That the respective supplementary 

sums not exceeding the amounts on 
Revenue Account and Capitat Account 
shown In the third column of the order 
paper be granted to the President out 

of the Consolidated Fund of India to 
defray the charges that will come in 

course of payment during the year

ending 31st day of March, 1990 in 
respect of the following demands en
tered In the second column thereof-

(Gen,), f̂90-91 and 620
SuppL Dem. for Grants

(Gen.), 1989-90

Demand nos. 1,2,3.5.7.8,9.10.11. 
12, 13, 14, 15, 16,18, 
19, 21,25, 27,31,34, 
36, 38, 41. 45, 47, 48, 

50. 51, 52. 54, 55. 56. 
57, 59, 61. 63, 64. 67, 
69. 70. 71. 72 73, 74, 

75, 76, 77, 82, 84, 88, 
90. 91,93, 94, 95."

The motion was adopted
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|î

UJ
cc

I
O
UJ

s;

s
(d

8
S
of
(O

I

I

s  s



643 Gen. Budget, 1990-91-
Gen. Discuss. Dfem. for
Grants on Account

MARCH 28.1990 (Gen.), 1990̂91 end M
SujppL Dem. fdrGrents

(Gen.), 1989-90

■g
TO

o

o»

1 .
2 (g CO

CM

o
8

o>
CO

I

(D

O)

1
<Q
-C
O

00
o>

*o

s
E

s[
Si

s

R
CO



645 AppfOfnisOian (Vote on 

lâ hrs.

CHAITRA 7.1d12(S4K4) Acct)m, 1990 646

APPROPRIATION (VOTE ON 
ACCOUNT) BILL,* 1990

lEngHsh]

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE); 1 beg to move for 
leave to introduce a Bill to provide for the 
withdrawal of certain sums from and out of 
the Consolidated Fund of India for the serv
ices of a part of the financial year 1990-91.

MR. DEPUTY-SPEAKER: The ques
tion Is:

'That leave be granted to introduce a 
Bill to provide for the withdrawal of 
certain sums from and out of the Con> 

solidated Fund of India for the services 
of a part of the financial year 1990-91

The motion was adopted

PROF. MADHU DANDAVATE: I intro
duce** the Bill.

PROF. MADHU DANDAVATE: I beg ro
move.

“That the Bill to provide for the with
drawal of certain sums from and out of 
th|» Consolidated Fund of India for the 
sĵrvices of a part of the financial year 
1990-91, be taken into consideration."

MR.
moved:

DEPUTY-SPEAKER: Motion

'That the Bill to provide for the with
drawal of certain sums from and out of 

the Consolidated Fund of India for the 
services of a part of the financial year 
1990-̂1, betaken intoconskjeratton."

Before the hon. members make their 
points on the Appropriation Bill, for the (bene

fit of the hon. members and becausethe time 
at our disposal short, I would like (o bring to 

your notice what can be discussed and what 
cannot be discussed.

The debate on an Appropriatbn Bill 

shall be restricted to matters of publk: impor
tance or administrative polk:y Implied in the 
Grants covered by the Bill, whbh have not 
already been raised while the relevant 
Demands for Grants were under oonsklera* 
tk>n.

It is only those points which have not 

been raised in the House can be raised atthe 
time of Appropriation Bill. Please bear this In 
mind.

PROF. MADHU DANDAVATE: 1 may 
tell the hon. Member that he will get an 

opportunity to discuss all the other points at 
the time of discussion on grants.

[Trans/at/dn]

SHRI RAM NAIK (Bombay North): Hon. 
Mr. Deputy Speaker Sir, 1 want to give a 
small suggestion with regard to the Appro
priation Bill which I hope will be supported by 
the entire House. This system is practised in 
Maharashtra A provision of Rs. 21.5 lakhs is 
made in the budget in respect of every As

sembly constituency. This amount is spent 
on vark)us schemes within a constituency 
keeping in view the suggestk>ns given by the 
Member representing that constituency. This 
system is folbwed in the Bombay Munclpal 
Corporatbn also. These every Municipal 
ward is alkitted Rs. 10 lakhs. I suggest that 
a similar system be folk>wed in case of Lok 
Sabha constituencies also by setting askle 
Rs. 1.5 crores for each constituency. This 

system has been folbwed ia Maharashtra 
for the last 5-6 years. Sir, yourself and the 
hon. Finance Minister must be aware of this. 
This system will help in constructing lavato

ries and bathrooms in urban areas and roads 
and schools in rural areas...

*Publlshed in Gazette of India Extraordinary, Part II, Section 2, dated 28.3.1990.
**lntroduced/moved with the recommendation of the President.
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MR. DEPUTY-SPEAKER.Thispointhas 

already been raised by Shri MahadiK.

[Translation]

SHRI RAM NAIK; I will take just two 

minutes. If such a system Is followed the total 

amount would come to about Rs. 800 crores 

per annum. The total budget outlay is 

2,85,153 crores. So it comes to less that 

0.3% of the total budget outlay. We can get 

alt the necessary work done if each of the 

Lok Sabha constituencies gets even 0.3% of 

the total budget outlay. This will also help in 

people’s participation in the work. I think the 

entire House agrees with my suggestk>n. 

This is being implemented in Maharashtra. I 

hope the entire House will extend its support.

SHRI HUKUMDEO NARAYAN YADAV 

(Sitamarhi): Mr. Deputy>Speaker Sir. we 

heard the reply of the hon. Minister. The 

Government has taken into account the 

expenditure for three months while the ex> 

pendlture for nine months is yet to be conskJ- 

ered. Nothing worthwhile will be achieved 

unless there is a ceiling on expenditure. 1 

heard that all sections wouki be given con> 

cessbn, be they the salaried class or the 

upper dass on incomes of Rs. 30,000, Rs.

35,000 and Rs. 42,000. But what is the 

concessbn for those who have no income at 

aH? To what extent will the Government fix a 

ceiKng on expenditure. If expenditure ex* 

ceeds this limit then tax shouki be charged 

not at the rate of 1% or 2% but at the rate of 

500%. When a company directk>n gets 

married he goes abroad for his honeymoon. 

On the other hand there are people who 

marry and spend their nights on footpaths of 
Delhi. So the matter of ceiling on expenditure 

has to be discussed in depth.

Secondly, minimum and maximum wage 

limit and the income of the bwest common 

denominator has to be fixed. There should

not be a aituatk)n wherein one man has a 

daily income of 0.50p and another has a 

dally income of Rs. 5»000. So the minimum 

and maximum wage*limlt shouM be fixed in 

the Budget.

Thirdly about prices. There is no mecha

nism to find out the cost of productk>n of 

goods produced in Industries. The selling 

prk» of a commodity cannot be fixed without 

knowing its cost of productbn artd margin of 

profit. Hence, a commission shouk) be set up 

to fix the cost prk:e of vark)us commodities. 

Once the cost of production is known the 

ceiling price can also be fixed. During the 

time of Dr. Lohia we used to raise the sbgan 

of **Anndaam ka ghatna barhna aana sarke 

landarho Dedgunaki laagatparkarkhaniyar 

maalbikri /?o*This is the pricing polrcy which 

the Government should keep in mind. Other

wise budgets will come and go but the bwest 

common denominator of society will not 

benefit at all.

[English]

SHRI K.S. RAO: Sir. I also want to 

speak on this.

MR. DEPUTY-SPEAKER: There is one 

more provision reganfing Appropriatbn Bill.

The Speaker may, in order to avob 

repetitkHi of debale, require members 

desiring to take part in discussbn on 

an Appropriatbn BiR to give advance 

intimatbn of the specifk; points they 

intend to raise, and he may withhoki 

permission for raising such of the points 

as in his opinbn appear to be repeti- 

tbns of the matters discussed on a 

demand for grant or as may not be of 

sufficient pubib importance/

SHRIP.R.KUMARAMANGAUM: Here 

there is an optbn.

MR. DEPUTY-SPEAKER: Tĥ rule is
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that you havQ to.

[TranslBthn]

PROF. MADHU DANDAVATE: Mr. 

Deputy Spoaker, Sir. in principlethe sugges* 

tion given by Shri Hukumdeo Narayan is 

quite valkl. We have nrtade a beginning 

through this Budget. The hon. Member 

wanted to Know how a newly-wed couple 

could manage to go abroad for their honey

moon. People give large amounts of money 

and gifts to their daughters at the time of their 

marriage and they use this money to go 

abroad for their honeymoon. Till now tax was 

levied on the donor but now tax will be levied 

on the lenee.

It has been observed that after marnage 

Reception is organised. This is the occasion 

when there is display of black money. The 

one who receives the money says that 200 

people have given the gifts. Now a beginning 

has been made by levying a tax on such gifts 

also. I can assure the hon. Member that 

ultimately the effort of the Government will 

be to go further in the light of the suggestion 

made by the hon. Member.

As regards the question raised by hon. 

Shri Ram Naik the grant which has been 

demanded by him for Members of Parlia

ment on the pattern of Maharashtra cannot 

be metal present. Right now we no not have 

adequate funds. If such a demand is made 

now then I will not have the courage to face 

you next time. The hon. Member will have to 

wait for some time. The Government may 

cortslder It later.

[English]

MR. DEPUTY-SPEAKER: The ques
tion is:

'That the Bill to provide for the with

drawal of certain sums from and out of the 

Consolidate Fund of India for the services of

a part of the financial year 1990-91, be taken 

into conskJeratk>n.”

The motion was adopted

MR. DEPUTY-SPEAKER: Now. wetake 

up clause by clause discussion. The ques

tion is:

‘That Clauses 2 to 4 stand part of the 

Biir

The motion was adqyted 

Clauses 2 to 4 were added to the

MR. DEPUTY-SPEAKER: The ques

tion is:

That Schedule stands part of the Bilt.”

The motion was ado/yted

The Schedule was added to the BUI

MR. DEPUTY-SPEAKER: The ques

tion is:

That clause 1, Enacting Formula and 

the k>ng Title stand part of the Bir

The motion was adopted

Clause t the Enacting Formula and the 

Long Title were added to the BiH

MR. DEPUTY-SPEAKER: The Minister 

may you move that the Bill be passed.

PROF. MADHU DANDAVATE: t beg to 

move:

That the Bill be passed.”

is:

MR. DEPUTY SPEAKER: The questton 

That the Bill be passed.”

The motion was adopted
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18.41 hrs.

APPROPRIATION BILL.* 1990 

[English]

MR. DEPUTY-SPEAKER: The Minister 
may move for leave to Introduce the Appro- 

priatlon Bill, 1990.

THE MINISTER OF FINANCE (PROF. 
MAOHU OANDAVATE): Sir, I beg to move 
for leave to introduce a Bill to authorise 
payment and appropriation of certain further 
sums from and out of the Consolidated Fund 
of India for the sevices of the financial year 
1989-90.

MR. DEPUTY-SPEAKER: The ques
tion is:

*That leave be granted to introduce a 
Bill to authorise payment and appro
priation of certain further sums from 
and out of the Consolidated Fund of 
India for the services of the financial 

year 1989-90.”

The motion was adopted

MR. DEPUTY-SPEAKER: The Minister 
may now introduce the Bill.

PROF. MADHU DANDAVATE: Sir, I 
introduce** the Bill.

MR. DEPUTY-SPEAKER: The Minister 
may now move that the Bill be taken into 

consideration.

Prof. madhu dandavate: Sir, I beg to 
move**:

from and out of the Consolidated Fund 
of India for the services of the financial 

year 1989-90,betaken into considera
tion."

MR. DEPUTY-SPEAKER: The ques
tion is:

That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolklated Fund 
of India for the servk:es of the financial 
year 1989-90, be taken into considera
tion."

The motion was adopted

MR. DEPUTY-SPEAKER: The House 
will now take up clause-by-dause conski- 
eratbn of the Bill. The question is:

*That clauses 2 and 3 and the Sched
ule stand part of the Bill."

The motion was adopted

Clauses 2 and 3 and the Schedule were 
added to the Bill

MR. DEPUTY-SPEAKER: The ques- 
tion is:

*That clause 1, Enacting Formula and 
the Long Title stand part of the Bill.”

The motion was adopted

Clause 1, the Enacting Formula and the 

Long Title were added to the BiU

MR. DEPUTY-SPEAKER: The Minister 
may now move that the Bill be passed.

PROF. MADHU DANDAVATE: Sir. I 
beg to move:

That the Bill to authorise payment and 
appropriation of certain further sums That the Bill be passed.”

*Published In Gazette of India Extraordinary. Part II, Section 2. dated 28.3.1990.
**lntroduced/moved with the recommendatbn of the Presiderrt.
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MR. DEPUTY-SPEAKER: The ques

tion is;

*That the Bill be passed.”

The motion was adopted

18.43 hrs.

[Engiish]

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I have to 

report the following messages received from 

the Secretary-General of Rajya Sabha:—

**ln accordance with the provisions of 

rule 111 of the Rules of Procedure and 

Conduct of Business in the Rajya 

Sabha, I am directed to enclose a copy 

of the  Constitution (Sixty-fourth 

Amendment) Bill, 1990, which has been 

passed by the Rajya Sabha in accor

dance with the processions of article 

368 on the Constitution of India, at its 

sitting held on the 28th March,1990."

CONSTITUTION (SIXTY-FOURTH AMEND

MENT) BILL. 1990 AS PASSED BY RAJYA 

SABHA

SECRETARY-GENERAL: Sir, I lay on 

the Table the Constitution (Sixty-fourth 

Amendment) Bill* 1990, as passed by Rajya 

Sabha

re. Law A order situation in Kashmir

18.44 hrs.

DISCUSSION UNDER RULE 193

Law and order Situation In Kashmir— 
Contd.

[English]

MR. DEPUTY-SPEAKER: Now we shaH 

take updiscussion under rule 193. Dr. Sudhir 

Ray was on his legs. He may continue please.

DR. SUDHIR RAY (Burdwan): Sir, I said 

on the other day that the situation in Kashmir 

is very dismal. Now thousands of families 

have migrated to Jammu and Delhi. But it is 

the people of Kashmir who, with arms in 

hands, fought against the Pakistani raKlers 

in 1947. Though the majority of the people 

there is that of Muslims, yet they linked their 

faith with India. Kashmirwasthe proud banner 

of our secular democracy but due to various 

lapses, the situation in Kashmir has come to 

such a passe Pakistan and other agencies 

are taking advantage of the situatk>n day-in 

and day-out. The miscreants, separatists 

and terrorists are raising anti-Indian sbgans 

from house-tops. Politk̂al leaders and activ- 

istis have been gunned down. Mr. Mir Mus

tafa was hanged; Mr. Lasha Kaul was gunned 

down. What is the way out? I must say that 

the Governor, Shri Jag Mohan committed a 

grave blunder by dissolving the Assembly 

because we cannot forget the role the Na

tional Conference played under the inspiring 

leadership of Sheikh Mohammad Abdullah 

and Mr. Gulam Mohd. Sadk}. We know that 

it is under the National Conference land 

reforms were first undertaken in Kashmir 

and there was no compensatk?n paid to the 

landlords. In Kashmir education became free 

up to Post-Graduate level. But we find also 

that this Natbnal conference fought against 

the Dogra Raj, against the British Imperial

ists. But the Governor, Shri Jag Mohan, by 

dissolving the Assembly has destroyed the
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buffer between the people and the separa

tist. Therefor, now, in order to solve the crisis 

what is required is political initiative and all 

the Nationalist forces must make a common 

call so that peace and normalcy is restored 

in the Valley. I do not assume a ‘‘holier than 

thou attitude”. All the Nationalist forces, 

Congress-1, the Communist parties and 

other political parties should strive together 

so that dialogues are opened. I do not want 

that the dialogues should be opened with the 

separatists because they will not listen to 

any reason, because they are aided and 

abetted by Pakistan which suffers from inter

nal contradictions. But anyway, the political 

party must be allowed to operated freely and 

they must be taken into confidence. There 

must be a joint effort so that normalcy is 

restored in the Valley.

Then, Sir, there must be economk; 
measures. We all know that because of the 
agitatbn, tourism has collapsed in Kashmir 
and tourism has come to a stand-still. The 
food venders the shawl weavers and other 
people are suffering and therefore they should 
be given economic relief. Not only that. There 
are hundreds of educated youngmen in 

Kashmir who remain unemptoyed—doctors 
and post-graduate students are unempk>yed. 

Therefore these people shouki be given 
employment. If necessary, they shouki be 

inducted in the All-India servk̂es. If neces
sary, the C.R.P. and the B.S F. should raise 

more units in the State. Anyway, the eco
nomic problems of the Valley must be solved.

Then, Sir, there must also be firm 
administration because there cannot be any 
*dove queen’ to the separatists. Everyday 

Pakistan is crying from house-tops that they 
wilt go to Kashmir and we know Mrs. Benazir 
Bhutto, the Prime Minister of Pakistan, prom
ised Rs. 10 crores to the separatists while 
her rival Mr. Nawaz Sheriff Promised Rs. 15 
crores. Therefore, what is required is alert
ness. The Government must deal strongly 
with the separatists. There shouM be poltee

patrolling in the rural areas of the Valley 
because the Assembly has been dissolved, 
because the National Conference cannot 
operate peacefully, and because one after 
another political leaders and activists are 
being gunned down, the separatists, the 
terrorists, have spread out to the rural areas. 
Therefore, there should be police patrolling 

even in rural areas.

In this connectk>n I wouki also like to say 
that some people are trying to oommunalise 

the issue over the exodus. My suggestion is 
that the refugees should be better settled in 
the Batote area. That is between Srinagar 
and Jammu. They should not be encour
aged to come to Jammu or to Delhi. They 
should better be asked to remain at Batote.

Then what is required is diplomatic of

fensive. I must praise the Government that 
because of the diplomatic offensive, even 
many Islamic countries have not agreed to 
skle with Pakistan. Egypt or Iraq or even 
Bangladesh have not supported Pakistan's 
stand on Kashmir. We should tell that we 
want this problem solved in a bilateral way in 
the light of the Simla Agreement. And we 
should also tell the non-aligned countries 
that this is purely a bilateral issue between 
Pakistan and India.

Sir, Kashmir is an integral part of India. 
We cannot compromise with our natbnal 
integrity or sovereignty; Kashmir shall re
main an integral part of India because India 

is the third biggest Musliîi State as regards 
populatbn, even Pakistan has less Muslim 
populatk>n compared to India. Therefore, we 
must make a dipbmatk; offensive.

With these words. Sir, I conclude.

MR. DEPUTY-SPEAKER: Well, under 
Rule 193 we can discuss this matter for two 
hours. Already we have consumed one hour 
and 33 minutes plus the time taken by the 
hon. Member now. So, very little time is now 
available for us. I wouM like to find out from 

the Members for how much time we should 
discuss this matter. May be...
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AN HON. MEMBER: Two hours, (hter̂ 
mptions)

MR. DEPUTY SPEAKER: t think for 
one more hour we can go on with this. I would 
like the hon. Member to restrict their obser> 

vations to the issue before the House. The 
issue before the House is Ihe grave law and 

order situatbn in Kashmir resulting in kid> 
napping and killing of offtciais as well as 
politk:at workers including an ex~M.L.A. by 
the terrorists.** The ambit of discussion should 

not go beyond that. You can refer to certain 
points because the issue is very big and you 
are going to discuss the Home Minister also, 
you wouki have occasion to express your 
views on that also. So. I would request the 
Members now to please restrk:t their obser- 

vattons to the points which are relevant to the 
subject.

SHRI K.S.RAO(Machilipatnam): Put a 
time limit, Sir-6 or 10 minutes.

MR. DEPUTY SPEAKER: May be 5 to 
7 minutes should be there. Now, Shri Janak 
Raj Gupta may speak.

[Translation]

SHRI JANAK RAJ GUPTA (Jammu): 
Mr. Deputy Speaker. Sir, the issue of Jammu 
and Kashmir is a very serious one. The 
circumstances have never been so grave in 
the past as they are today. I thmk the circum
stances have worsened because of the wrong 

polk:ies of the present Government and 
Administratk>n. There is no (aw and order in 
the State. Law and order machinery has 
broken down completely there. This is the 
reason why people are being killed there in 
the broad day light and so many people are 
fleeing their homes in desperation. Not only 
this, a deliberate attempt was made to throw 
out the people in power, and relevant politi* 

cal parties in Kashmir were weakened. The 
Natbnal Ck>nference and the Congress party 
have their own place in the history of Ka
shmir as they have boen the only relevant 

political parties throughout there. The Gov- 
emment creatê such feelings in the hearts 
of the people of Kashmir that the coalitbn

Govemment of National Conference and 
Congress was compelled to resign. The 
dissolution of the Assembly by the Ck̂vemor 
was another bk>w. Earlier there was link 
between the people and the Govemment as 
the legislators used to meet the people and 
sympathised with them. But after the disso
lution of the Assembly, the ten̂orists took the 

complete control of the situation there. I 
woukl say that the dissolutions of Assembly 
is an illegal step. The hon. Home Minister 
saki in the Rajya Sabha yesterday that this 

issue has been referred to the Ministry of 
Law and Justice. 1 wouki appeal that the 
Assembly should be revived, if the Govem
ment wants to start political process there, it 
should be initiated through legislators.There 
was time when the Congressmen used to 

face the bullets chanting 'Hindustan Zind- 
abad' but now the situatk>n has gone out of 

control. Law and order situation has deterb- 
rated to such an extent that the people are 
migrating from there in thousand and the 
administration is blind fokied. Hindus, Sikhs 
and even some Muslim families have been 
compelled to migrate from there. Day before 
yesterday my name was also there in the list 
for calling attentk>n. There was some confu
sion. I was under the impression that it wouki 
be taken up after 6 p.m. and after that the 
hon. Minister wouki reply so I was not pres
ent. 1 would urge my friends bek>nging to the
B.J.P. that they should treat it as a human 
problem and not try to gain political mileage 
out of K. 1 would appeal to the Govemment 
that special steps shouki be taken to provide 

shelter, food and other such facilities to the 
migrants who have arrived here. The hon. 
Home Minister has stated in his reply that 
each family will be provkled Rs. 415 for 
ratk)n and Rs. 1000 for purchasing beddings 
and utensils. What will a family do with Rs. 
415 or for that matter Rs. 1000. This provi- 
sksn is very meagre, and it will not be able to 
meet the requirements of a family. If one 
goes to the market with this much money, 
leave aside bedding one will not get even 2-
3 utensils. Therefore proper attentk>n should 
be paid to this aspect. The first mistake was 

that these people were albwed to leave the 
place. The Governor and his advisers shoukl 
have stopped them, by provkfing proper
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security arrangements to them. But now that 
these people have arrived as refugees from 
there, we should provided them full security 
and comfort here until it becomes possible to 
send them back. They should not be unduly 
troubled and should be persuaded to go 
back. Law and order situation was discussed 
in detail here and a special Ministry has also 
been constituted to solve this problem. But 
instead of showing any signs of improve
ment, the situation is deteriorating further 
and the incidents of violence which were so 
far limited to Kashmir Valley only have spread 
to Jammu also which is under curfew for the 

last three days now. At the moment there is 
bt of tension in the State, but not a single 
meeting of the Special Ministry for Kashmir 
Affairs has taken place so far.

19.00 hre.

In my view the newly constituted Minis
try is totally irrelevant as the Minister incharge 
during his visit to the State was more busy in 
politicking and strengthening Janata Dal 
there. He neither tried to solve this problem 
nor paid any attentbn to the task of starting 
politk;al process there. Jammu is under 
curfew for the last three days but the con
cerned Minister is no where in sight, to take 
care of the situation. I had urged in the 

morning also that he should make a state
ment on the situation prevailing there but so 
far we have received no information about 
the situation there. I would urge upon the 
hon. Home Minister to apprise the House of 

the situation in Kashmir and also what steps 
the Government is going to take to diffuse 
the situation.

Mr. Deputy Speaker, Sir, so far as start
ing politbal process is concerned, the Gov
ernment should try to take m confidence the 
National Conference and the Congress Party 
also. There are some people even among 
the terrorists who are not the hard core ones. 
A dialogue should be opened with them. The 
people of the State should be involved to 
start the politrcal process there so that law 
and order srtuatbn can be improved. Apart

from this proper arrangements shouM be 
made to persuade the migrants from Ka

shmir to go back. I would urge upon the hon. 
Minister to tell the House as to what Is his 
actbn plan to tackle the situation. WKh this, 
I conclude and thank the Chair for providing 
me a chance to express my views.

[English]

SHRI  SAMARENDRA  KUNDU 
(Balasore): Mr. Deputy Speaker, Sir, Ka
shmir is not only part of India but tt is the most 
important part of India. Kashmir it is like a 
shining pearl on the turban of India. On 
Kashmir, many poets including Tagore and 
Goethe have said: Where heaven and earth 
combine in one name it is Kashmir.

This Kashmir is in distress and in agony. 

It is not true to say that Kashmir is only in
distress or Kashmir is in agony, I feel, all of 
us are in distress, all of us are in agony. Now, 
the way Mr Mustafa was hanged, other offi
cials and political workers were killed, is one 
of the most inhuman and brutal acts whk:h 
can happen in a civilised society. It was a 
dastardly behavbur of some mad, insane 
people which we must strongly condemn. 
The entire House should condemn this. As it 
was suggested, we must send our condo
lences to the bereaved family.

That apart, since this situatbn is very 
grim-there is no question of hiding it-we 
must serbusly think what woub be our per
ception to tackle the present situatbn in 
Kashmir. A new method has been evolved 

by this Government to arrive at a consensus. 
On such natbnal issue, all-party committee 
has been formed and the deliberations are 
going 'on. Some ways are being found. I 

should say, this is a new approach of the 
National Front Government to solve major 
issues. We must give full support to the 

all-party committee and its functbning, we 
should try to make It very active.

Having said that, I wouki like to draw 

your attention and the attention of the hon. 
Members of this House that the Prime Min
ister of Pakistan openly says that she will be
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aiding the terrorists with Rs. 10 crores.

The other communal organisation lead
ers occupied Kashmir leaders are saying 
that they will donate Rs. 5 crores to the 
militants, i see some trouble again. I see 
some blacicclouds hovering around Kashmir. 
Wheri the snow will melt, I jean there may be 
a bitter time for us for which we as a nation 
must be prepared to meet the situation. I do 
not want to go into the past. The past is very 
bad. We have erred. We have blundered in 
Kashmir. I do not want to spoil the atmos- 

phere today by recounting all the ugly past 
because at times they have been told and re> 
told here also. I would only like to point 
out~my friend Shri Kumaramangalam who 
tabled the Resolutbn is not here-that he 
pointed out that as soon as Shri Jagmohan 
was appointed as a Governor, there has 
been a sea-̂hange in Kashmir. This is 
absolutely a distorted version. It has been 
repeatedly said in this House how the situ> 
ation was bad in Kashmir before Shri Jagmo> 
han was appointed. I do not hold any brief for 
Shri Jagmohan or anybody who does not act 
according to the dictates and wishes of the 
Parliament and the Government. There has 
also been a demand that Shri Jagmohan 
should be removed Immediately. Well, the 
l4ome Minister will reply on this point. But I 
would like to ask, whether we diagnose the 
disease and try to find out a solution and offer 
it to the hon. Minister and to the All-Party 
Committee on Kashmir or go on harping on 

a point whteh is not very relevant today. The 
need of the hour is to isolate the terrorists, to 

start a political process and to rush civil 
amenities, basic needs, to the people of 
Kashmir, it wast  tne other day that even
medicines are not avr 'able there. People 
are crying and dykig in the hospitals, if that 
is the situatbn, has Shri Jagmohan stopped 
them? Because the poiittoal climate is such, 
perhaps these things cannot reach to the 
people. AH the politicat parties must act on 
this. Therefore, my submissbn wouki be 
that we must have a national approach to the 
problem. We must rise above the party. We 
must give up the partisan attitude to Kashmir 

problem and we must have a natbnal ap
proach to the whole problem and strengthen

the hands of the Government, the l̂ me 
Ministry, the Minister in-charge of Kashmir. 
Howsoever you may belittle saying that by 
only appointing a Minister of Kashmir noth
ing has been done, the fact remains that two 
persons are not prepared to come to the 
streets in Srinagar and meet the people. The 
Minister in charge of Kashmir Shri George 
Fernandes pulied courage and met some 
people there. This is no mean achievement. 
I wouki like to see the Government shouki 
pursue the policy of Isolating the terrorists 
and rushing relief materials to the people 

and start politbal process.

One big achievement has been that in 
the internatbnal arena Pakistan has been 
isolated. This a very big achievement for our 
Government. I guess Pakistan, perhaps, will 
take up this inthe United Natbns in abig way 
and we must also prepare from now to see 

that our point of view is also forthrightly put 
us in the United Nations.

There cannot be any deviation from the 
Simla agreement. Repeatedly, the Simla 
Agreement is being violated. It is said that 
there is a dispute between us and Pakistan 
which does not cover Simla Agreement. I 
think Simla Agreement does admit all dis
pute. It admits all conceming Kashmir shouW 
be settled bilaterally. So, to this propositk>n, 
some months earlier I think the Pakistan 

Government had agreed. But I find there has 
t>een a change. I do not know whether the 

hawks, the military bosses and the politbal 
situatk>n compelled the present Prime Minis

ter Ms. Benazir Bhutto to adopt this line. This 
is a very dangerous line. Our Prime Minister 
has very correctly, very boldly pointed out on 
a number of occasions that Government of 

India wouki never yield to any sort of threats 
and we can go to any length to defend our 
territory. I hope Pakistan will listen to this 
voice of our Prime Minister.

Two years back, I had gone to Pakistan 
and to some other nelght)ouringcountnes-6ri 

Lanka and also to Maklives-as Leader of the 
delegatbn of an organisatbn Iriends of 
Neighbours* I found that the people in Paki
stan ar very much eager to have our friend*
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ship. They embarrassed me by requesting 
that they should get more facility to come 
here to meet their old friends. We started the 
period of liberation in 1977-79 and they felt 
that it was closed during the last 10 years. I 
think we must address ourselves to the people 

of Pakistan. We must not only address to the 
people of Pakistan, but also to the people of 
other neighbouring countries also and in 
partteular the SAARC countries. I wouW 
suggest that apart from what the Govern
ment does, as citizen of our country who are 
very much concerned with the deteriorating 
scene in Kashmir, must go and talk to the 

people of our neighbouring countries and 
tell them; and convince them that if peace 
and stability is disturbed by some hawks in 
Pakistan, by some military junta which wants 
to come back to power, then the future of this 
region will be shattered and future of peace 
and stability will be destroyed.

With these words I would give full sup
port and beseech the Members’ full support 
to the Government to see that the problem is 
solved. I cannot imagine that it can be done 
in a day or two. But lam sure, as time comes, 
we will overcome it.

[Translation]

SHRI RESHAM LAL JANGDE (Bi- 
laspur); Mr. Deputy Speaker, Sir, till now it 

has been argued that problem of Kashmir 

can be solved with the removed of Governor 
Shri Jagmohan and revival of the legislative 
Assembly in that state. I know that Shri 
Shaikh Abdullah was arrested for his in

volvement is such activities in 19b0 and 
1956 at the instance of late Shri Raf i Ahmed 
Kidwai. We also know that flag of Pakistan 
was hoisted there on 14th August, but we dki 

not take any actk>n against those persons 
because of our leniency gentleness and 
forbearance. Pakistan has always been 
encouraging militant forces in our country 
This is not a matter of today or past three 
months but It was initiated almost 
fifteen-twenty years back. We had been 
giving them undue liberty and lakhs of in

habitants have been paying the price. After 
all, what is the reason that we have not been 
able to control these militant forces? The 
answer is that we had been indulging in 
politrcs of vote and the then government did 
not ray any attentk)n to It. We have deptoyed 
allour C.I.D., Intelligence and HouseGuards 
forces and thousands of our defence troops. 
Inspite of all that, what is the reason that we 
have not been able to combat these militant 
forces and gangs who are creating distur
bances and raising Pro-Pakistan slogans 

openly in the streets and mosques and bring
ing, women in the fore front? Are we deliber
ating avoiding these elements? Are we 
hesitant conducting investigation as to who 
these gangs are, with whom are all these 
people associated and what are their mo

tives, only for the reason that if we take strict 
measures against them, then it will definitely 
displease people belonging to the minori
ties, who are quite large in number, or that 
will create labour or mutual disharmony in 

the country. It is for this reason that the 
Government is not prepared to take any 
actbn against them. Are you apprehensive 
of it that political activities going on there 
have taken such a turn that our poiiticai 
influence in Kashmir will completely diminish 
if we take some strict actk>n against them. 
The local politk̂al parties of Kashmir will also 
grow more powerful and then it will become 
very difficult to put them under, control. It is 
also feared that too much of action on our 
part will lower our prestige in these areas. In 

my opinion, these are the reasons why you 

are not taking any strong actbn in Kashmir.

I wouki like to know the exact figure of 
populatbn of minority communities in Ka
shmir Valley as in 1971, 1981 and as at 
present respectively? What are the factors 
responsible for the continuous decline in 
their population. Woukl you like to make 

efforts to know as to how many temples have 
been demolished there recently? Dki you 
ever try to collect these figures? Instead the 
Government is deliberately hkiing the actual 

facts. We can not expect the situation to 
improve merely by provkiing them with facili* 

ties of rehabitltatbn or some concessibns to 
the students or increasing the quantity of



6B5 Diss. under
Ruh193

CHAITRA 7.1912 (SAKA) re. Laws onier 666
situation in Kashmir

ration. These steps will not be able tocreaAe 
harmony and peace in Kashmir Valley. II is 
entirely a different issue as to whether relig
ious harmony will be restored once again or 
not. However we would like the Government 
to deal with the terrorist groups ruthlessly 
and strictly. Today Pakistan is trying very 
hand to create such a situatbn in Kashmir 
whk:h will lead to internationalisation of this 
problem and bring disgrace to our country. 
Pakistan wants to put the Simla Agreement 
to a naught. We will have to meet this chal> 
ienge.

Removal of Shri Jagmohan or homing 
of elections legislative Assembly will not 
solve the problem. To reach a solution the 
Government will have to adopt a hard time 
attitude even if it invites displeasure or wrath 
of a few people. We should care a fig for it. 

Instead it should be dealt with strictly. We 
have been able to contain the telangana, 
Naxalities and Goa movements success- 
fully in the past then what is the reason that 

we have failed in controlling the situation in 
Kashmir. The fault lies within us only. We 
could not move ahead due to politician of 
votes. I would request the Government to 
take any notice of annoyance of a handful of 
people. To maintain the unity and integrity of 
this country the Government sKoukI 
Stern steps to combat the situation  Ka

shmir it is not an issue caste and oomfi)Ufiiy 
or the issue of Hindu and Muslims. PMtlan 
supporters and people belonging to the 

majority community in Pakistan have been 

instigating the people of Kashmir. We have 
to settle the accounts with them. We all know 
it very well that we enjoy the support of 
Muslim brothers as well as Hindu brothers 
also butthey become helpless when it comes 
to fighting with the militant gangs. I would like 

to visit upon you to curb the terrorism prevail
ing in Kashmir valley. What is need̂ most 

is to deal with the militant groups with a 

heavy hand. However we feel that Govern
ment is showing laxity in dealing with them. 
Ultimately it will lead to an expbsive situatk>n 
in Kashmir whk:h will be a very difficult situ- 
atk>n to handle. All these milftant activities 
arecontrolied fmm Muzaffarabad and Mfapur 
whk̂ are the night boring border distrk» and

quite close to these areas. For their opera
tion they receive instructk>ns and ammuni- 
tksns from Pakistan and other neighbouring 
countries. We shall have to put a check on 
these linkages. That is all I want to say.

SHRI OHARAM  PAL SHARMA 
(Udhampur): Mr. Deputy Speaker, Sir. while 
sitting here or through reading newspapers 
we can understand the grovity of situation in 
Kashmir. We have contacted such people 
who are still residing there and also those 
who have migrated from Kashmir. From these 
people, we cameto know that the situation in 
Kashmir has taken very serious turn. Certain 
news do not appear even in the press. A very 
large number of people including intellectu
als have been killed there. May be that some 
mistakes might have been committed by the 
coalition Government of National Confer

ence and Congress. But that Government 
had very good control over the administra
tion. During its regime, nearly 70 to 80 
terrorists had been nabbed by them and 
arms and ammunition had also been raised 
from them. But now the situation is deterb- 
rating very fast and it was started with the 
release of five terrorists in the month of 
December.

Ever since the Governor rule has been 
imposed and Assembly dissolved, the situ
ation has deteriorated fast and now gradu
ally it is going out of control. Five LB. Officers 
Director of Doordarshan, Lassa Kaul, Assis

tant Director of Informatton, Shri P.N. Han- 

doo, Deputy Director of Food Supply Shri 
A.K. Raina have been killed. Recently Dep
uty Superintendent of Home Guards, Gulam 
Hassan also met the samotalo. Mk Mustafa 
a top leader of the CongiiiewB kidnapped 
and hanged. Similaity-a Jwief Engineer of 
Tetecommunbationa. SM ttan|M loo was 
killed by the terrorist II Miinl|f ftaterday 
tĥ a revolver was snmohadfiom m A.S.I. 
and Shri Inaitullah, a constable wea injured 
who is now in the hospital. Dead body of a 
man from Kupwara was also found yester
day in Srinagar. The Chief Secretary Shri 
HamkJuliah Khan who Is in-̂harge of Law 
and Order reskies in circuit House near the 

bungatow of the former minister Shn Han-
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doo and that entire areas has been con' 
verted into Mini-Secretariat and no one can 
go there. The situation has worsened to such 

an extent that even Governor has to go to the 
airport by a helicopter from Raj Bhavan if he 
has to go to Jammu. No one can move there 
freely. Amidst all this, where is your intelli' 

gence agency? Flags of J.K.L.F. and Paki
stan hoist on every roof top. The sons of 
topmost police officials and bureaucrats are 
involved in terrorist activities. Alt this has 
been going on there for a long time. You do 
not know the things which we know. The 
houses of the people who have migrated 
from there are marked with a big red circle. 

Only recently, 30 people were suspended 
for having links with terrorists. A junior Engi
neer who was suspended used to recruit the 
youths for sending them to Pakistan for 

training. Everyone knows about that sur
geon of Sher-e-Kashmir Medical Institute 
and his links with terrorists and also that he 
gives medical aid to them at their homes. I 
\nou\6 like to say that at least 7 lecturers and 
Assistant Professors of Sher-e-Kashmir 
medical Institute and some bank managers 
and engineers have been trained in Paki
stan. They have such a network that they 
spot out any top journalist who goes there. I 
would like to mention that when a lady jour
nalist of Indian Express went there, she was 
taken by terrorists to their camp. She later 
said that they were very hospitable and well 

educated youths. They showed her their 
weapons and communtcation network 
through which they could contact the B.B.C. 
We may not know, the intelligence agencies 
may not know, but Pakistan Radio and T.V. 

know all about it. The news of Mir Mustafa’s 
kkinapping was first of all broadcast by Radio 
Pakistan. The hon. Home Minister is from my 
own state. Does he know about the activities 
of Javed Nalka or Hamir Sheikh, the so 
called area commander? The I.S.I. people 
are present there and every thing In Kashmir 
is happening under the directton of FJ.U. 

and Pakistani intelligence.

I woukj like to raise a few more points 
and the hon. Home Minister shouk) correct

me if I am wrong. Hamir Sheikh wlio was 

released alongwith five other terrorists was 
injured in the premises of Sher-e-Kashmir 
Medk̂al Institute in the firing by security 
forces. What made it possible for him to 

manageto goto Jask)k Hospital, Bombay for 
treatment and then to slip away just as the 
1.6. men came to know about it?

A big processbn was taken out in Sri
nagar whk:h ended at Chirar-«-Sharief. The 
estimates of partrcipatbn in the procession 
very from 5 lakhs to 15 lakhs people. But this 
is true that 2000 Government buses were 
there which were carried by the drivers and 
conductors of the Government. The proces
sion was not a sort of pilgrimage but the fact 

was that Afghan Mujahiddin hadarrtved there 
through the pass of Yusemarg. A large 
numk>er of them were staying there. I can 
give their number also but I am afraid I may 
be incorrect. The hon. Home Minister might 
be knowing that even in 1965 thare was 
infiltration through this very Yusemaigapass. 
So, that procession went to PakiMan. Since 
there was picketing upto Srinagar ft was not 
possible for the Afghan Mujahkldin to cross 
over. Therefore, in the third week of Febru
ary the procession went there to escort the 
Afghan Mujahiddin with them.

There is a top police official whom i 

would not name. He issues curfew passes 
marked ‘official’ to the militants. What wouki 
you do? It is correct that the Muslim Offtoers 

have also been killed, particularly from the 
C.I.D. So there is no communal isisue over 

there. They spot out the patriots and Hindus
tanis and kill them, be they Sikhs or Muslims. 
There is no question of communalism to say 
the least. This is the posrtbn there. I know a 
top police official, though 1 woukI not dis- 
cbse his name, who hosted a feast in which 
local terrorists were also present. I wouki not 
say anything beyond that. This is the situ
ation there. Many people have been killed 
there and many more are being killed. The 
dead body whbh was recovered yesterday 

was of a Muslim. So the situation Is very 
aerkMis. it is not your orders that are ok>eyed 
thara. You have simply sun̂endered k>efore 
the tanrorists. Doordarshan and Radio in
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Srinagar broadcast new from Delhi. Your 
authority seems to be absent there. The 
news should have been coming from Ka
shmir to Delhi but it is the other way round. 
This is where we stand there, you say that 
the previous Government was very weak. At 
thsrt time, there was a coalition Government 

but the authorities used to visit every where 
and apprehend the terrorists. The Govern

ment had an authority on the administration. 
Now that authority is seen nowhere. Per
haps the Governor too has become disap
pointed. He has been in Jammu and fte- 
shmir for a long time. I do not know what 
difference did it make following Shri George 
Fernandes' deputation? You have appointed 
him Minister of Kashmir Affairs and formed 

an advisory committee as well. Your Deputy 
Prime Minister has also been there.

AN HON. MEMBER; But you have 
walked out of the advisory committee.

SHRI DHARAM PAL SHARMA: When 
the Committee reached there, we made an 
offer. The country is more important then the 
party. What I am saying here is not as a 
partyman but as an Indian citizen and a 
resident of Jammu and Kashmir. The situ
ation is deteriorating in the valley. Pakistan's 
involvement in these subversive activities is 
open for quite a long time. Nawaz Sharief 
has allocated Rs. 5 crores as assistance to 
the terrorists whereas the Prime Minister of 
Pakistan, Shrimati Benazir Bhutto is allocat
ing Rs. 10 crores as assistance to the Pak 
Occupied Kashmir. There is a competltbn 
between Islami Jamhuri Ittahad and Bena
zir’s Pakistan people’s Party in the matter of 

assistance to the terrorists. We know that in 
the Azad Kashmir’s Budget an amount of Rs. 
one crore is allocated every year for subver
sive activities and Rs. 50 lakh are provided to 
the Jammu-Kashmir Liberation Front. What 

I mean to say is that there is a competition 
between Jammu Kashmir Liberation Front 
and Hizbul Mujhaideens. They all belong to 
Jamai-e-lslami. They are kidnapping the 
people, interrogating them and hanging them 
to death. These people are responsible for 

the killings of S*6 prominent persons includ
ing Mir Mustafa In the valley. They talk of

mujhaideens and JKLF also talk of inde
pendent Kashmir but the goal of both of them 
is the same. The hon. Home Minister might 
be aware of the fact that the moet dangerous 
thing which is happening in Kashmir is that 

Hizbut Mujhakieens are recruiting the youths 
in the rural areas for imparting local training 
to them. The youths are being recruKed in 
Anantnag and Baramulla. IB cannot do any 

thing against them because they are taking 
shelter in mosques. I would, therefore, like to 
say that the provisions of prevention of Mis
use of Religk>us Places Act, as passed by 

the Parliament, should be extended in Jammu 
and Kashmir. Now there is no hurdle in 
implementing it because the Government 
can ask the Governor to recommend the 

same. As at present, the minarets of the 
mosques have been fitted with loudspeak

ers on which they make announcements to 
give a call to the people to come forward to 

struggle, to ask them come out on the roads 
to stand in revolt and appeal to the ladies to 
open fire on the forces. Pakistani cassettes 
are k>eing played there all the twenty-four 
hours and people are being asked to come 
out for' Jehad*. That is the situation in the 
valley. My party and ail of us are prepared to 
extend our cooperation in the interest of the 
country. What is this committee? what Is its 
use, because on one occasbn Shri George 
Fernandes, who was entrusted with the 
charge of Kashmir Affair, had to go to Jammu 
but due to the resignation of the Deputy 
Prime Minister, he rushed to Delhi to persue 
him to withdraw the resignation. Once again 
when he had to go to Jammu, he reached 

Goa to topple the State Government. What is 
a happening in Kashmir today? 1 would like 

to say to Shri Mufti Mohammad Sayeed that 
so many extremists and terrorists have been 
arrested while cessing over the line of 
demarcation in snowbound area of 

Rajouri-Poonch sector in Jammu region. As 
per my information, youths are being re

cruited at several places and a sum of Rs.
10,000 is being give to each family of the 

youth and it is being assured that if they 
become martyr for the cause of independ
ence, their family will be given life long pen- 
sbn. The Governor, Shri Jagmohan has 

announced that 3000 teachers will be re
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cruited and five new B.S.F. bus will be raised. 
The Jammu Kashmir Liberation Front has 
said that in B.S.F., the Government would 
pay each of its jawans an amount of Rs. 1500 
per month, whereas they would pay each of 
them Rs. 5000 per month. The situation in 
Kashmir has become so serious, in such a 
si' jation all have to work unitedly leavtng 
p' ide their own political interests and con
siderations. Now-a-days the Bharatiya 
Janata Party has become the champbn ol 
the cause of the Kashmiri Pandits. {Interrupt 
tions)

I would like to say that we all are Indian 
and they are our brothers and we have full 
sympathy for them. Shri Handoo is sitting 
here, he is himself a Kashmiri Pandit and is 
also their representative. Therefore, political 
colour should not be given to it. The act of 
registering names and distributing ration by 

the party itself, is not a good thing. We all 
have sympathy for them. We agree that 
adequate relief is not being provided to the 
migrants. Only a suf. of Rs. 500 and 11 Kg. 
of ration is being '■’iver. to them and the 
Government e'̂vMoyees are not being given 
anything. Shri Mufti Mohammad Sayeed 
knows that every Kashmiri Pandit family has 
atleast one Government employee, there- 
fore, bogus registration has been done, as 
you have also said to go in for verificatk)n. 
■therefore, the migrants living in Jammu, 

ueihi or in any other state should be given full 
assistance. The Maharashtra Government 
have said that it would extend full assistance 
to the migrants. Similarly, the migrants living 
in Delhi or in any other place should be given 
full assistance. It is the duty of the whole 
country to come forward to help the people 
who are in trouble, tt would have been much 
better if the conditions were made conducive 
by the Administration for their comfortable 
living in Baramulla, Kutwala, Anantnag or 
the places to which they originally bebng. 

They could be provided tented accommoda
tion and Dara<military forces could be de- 

eir safety and from there they 
iook after their property also. Even 

now such conditions can be created so that

Mahatma Gandhiji had also seen a ray 
of hope in Jammu and Kashmir. We cannot 
forget Shri Sheikh Abdullah. At the time of 
Kashmir invasion, he gave a slogan.

MR. DEPUTY SPEAKER: You shoukJ 
have spoken briefly.

{Interruptions)

SHRI DHARAM PAL SHARMA: I am 
just concluding within two minutes. At that 

time he gave a slogan that 'Hamlawar 
hoshiyar, har Kashmiri Taiyar’ In 1947, the 
slogan was >’Shere Kashmir Ka Kiya Irshad, 
Hindu-Muslim-̂ikh etihad’. That is how he 
saved the Sikhs at that time. There are 
several such instances. (Interruptions)

I would like to say that today the situ
ation in Jammu and Kashmir has become 
serious. While replying in Rajya Sabha, the 
day before yesterday, the Prime Minister 
gave a strong warning to the Pakistan, even 
then arms were seized yesterday in R.S. 
Pura sector and day before yesterday, some 
more incidents took place in Jammu. There
fore, the situation in Jammu and Kashmir is 
very serious. We know as to what is happen
ing in Rajouri-Poonch areas and also at the 
international border Kathua. The situation in 
Jammu is also deterbrating. Anti-natk>nal 
elements and terrorists are living in Jammu 
also. One such person, who was also a 
harbourer was arrested there. There are 

also several others with whom we have to 

deal. Therefore, I would like to say that if 
Pakistan does not respond favourable to our 
appeals, statements and to the worid opin
ion and continues to interfere in our internal 
matters, we shall have to snip off our dipto- 
matic relatk>ns with Pakistan and call back 
our Ambassador from Islamabad. We have 

to take such steps. The Kashmir has always 
been and will remain in integral part of our 
country and whatever sacrifices we need to 
make for it, we are ready to do that as we 
have also laid it down in our constftutk>n. 
Thousands of our sokilars have been guard* 
ing the border and have k>st their lives there
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since 1947. Our sole aim was the liberation 
of Pak Occupied Kashmir and to get it settled 
under Simla Agreement and to achieve that 
end, we had decided not to resort to military 
action against that country. Kashmir is an 
integral part of our country. {Intemptbns)

Under such circumstances we shall have 
to make concerted efforts with strictness and 

with the cooperation of all the concerned 
leaving far behind ail our political conskiera> 
tions because country is greater than any 
thing else. Some Sikhs and Muslim facilHies 

have also migrated to Delhi and about 400 
Sikh families have migrated to Jammu. 
Therefore, facilities should be provided to ail 
the migrants. Our full cooperation is always 

with you for improving the situation. Six MPs 
from Kashmir are sitting here, they shoukJ 
have been called. The I.G. has ruined us, he 
may not do the same with you. You can call 
us at any time. The Minister incharge of 
Kashmir Affair is also not available. He does 
not find time to call the memfc>ers of the 
committee, it shouki be viewed quite seri
ously and politbat colour shouki not be given 
to it. Members of all political parties such as 
the Janata Dal. the Congress, the National 
Conference and the BJP are sitting here. 
Politrcal parties in Kashmir should be pro* 
vkied protection, because no political party 
is prepared to work there. People in Janata 
Dal are my friends but they have not uttered 
even a single word against terrorism. With 
these words I conclude.

SHRI YUVRAJ (Katihar): Mr. Deputy 

Speaker, Sir. the burning problem of Ka- 
shmirwhrch has been raised by Kumaraman- 

galam is of much signlfk̂ance I have been 
listening careful to the views of the hon. 
Members, partk:ulariy from Kashmir who 
have been participating in the discussion on 
the General Budget, during the last two 
days. I feh that the Jammu and Kashmir 
prt̂ m is a natbnal problem. Unless we 
conskier this issue rising above narrow party 
politics and win the hearts of the Kashmiries, 
we shall not be able to create an atmosphere 
of peace and harmony in the State. Mere 
aNe9îk>ns and counter-̂ltegatk>ns cannot 
help in solving the problem.

The Hon. Prime Minister had convened 
an all party meeting and the hon. Members 
of all the major politk̂al parties partbipated In 
It. Efforts have been made to create an 
natbnal consensus in this directbn. I agree 
thatthe terrorists are indulging in large-scale 
terrorist activities in the Kashmir valley. This 
is not a problem which was created one or 
two days back. This problem is not a creatk>n̂ 
of last three-four months as well, h was 
already there. The situatton deterbrated 
because the Pak supporter terrorists of Azad 
Kashmir have been indulging in terrorist 
activrties by infiltrating into our borders. This 
is why Srinagar city has been deserted and 
about 30,000 families have migrated from 
there and taken shelter in Delhi, Jammu and 
at other places. We should create such 
condittons so that the migrants can go back. 
But in order to ensure their return, the terror* 
ists have to be dealt with an iron hand and 

steps shoukJ be taken to solve the Kashmir 
problem by consulting all the natbnal par
ties.

Efforts shouki be made to solve this 
problem rising above party politics as it is not 
a problem of the Congress Party or the 
Janata Dal or the Natk>nal Front. Unless we 

all discuss this issue and find a solutk>n 
together, we shall have to face diffbulties. 
This wouki mean a threat to our sovereign 
existence. With these words, I conclude.

SHRI YADVENDRA DUTT (Jaunpur): 
Mr. Deputy Speaker, Sir, I was listening to 
the speeches very carefully. I rise to speak 
not for an intentk>n to deliver a speech but to 

offer some suggestbns as desired by You. 
My first suggestk>n is that the way the hon. 
Member liave made their submissbrts in fuH 
throated voice in the House about whbh it 
can also be saki that

lEngiish]

they have carried their conscience on 
their shirts sleeves

[Translation]

It shoukt have been done in Jammu and
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[Tfanslation]

Kashmir. What happened when Shri Handoo 
wentthere? Why has there been adeteriora- 
tion in the situation? The entire administra
tion has collapsed. The reason behind the 
non-functioning of the administration is that 
the people of Ladakh and Jammu are not 
represented in it. All such persons have 
b̂ n selected who are traitors. Just now an 
ex-44.L.A. was hanged. The Home Minister 
will state whether I am submitting a fact or 
not. Didn’t Shri George Femandes have a 
telephonic conversation with him? It was 

only thereafter that he was hanged. Right 
from bottom level officials such as telephone 

operator, etc. to the top level officers, ail are 
in collusion with terrorists. There is hardly 

any administration worth the name there. I 
would suggest that all officers of IAS and IPS 
cadres should be called bacl< and new offi
cers should be posted there. There has been 
much uproar about the fact of their being 
Kashmiri Pandits. Whether they are Hindus 

or not why are they being driven out? in view 
of their being Hindus would the Government 
of Kashmir accept them in their fold in due 
course of time? Why have they deserted 
their land? My suggestion would be that the 
Govemment should get them rehabilitated in 
Rajouri, Dada and Poonch areas and they 
should be given arms to protect themselves. 
People migrate when they feel helpless. 
Why are they not given weapons? Are you 
afraid of them? They are patriotic people. 
What arrangements have been made for 
their security? You provide them with 
foodgrains worth Rs. 450. Are they animals 
that they will sun/ive on grass alone? First of 
all, arrangements should be made for their 
security. You should rehabilitate them. The 
entire administration from top to the lowest 

level IS involved in spying. And here we have 
been crying over shortage of medicines there. 
Who are suffering from the shortage of 
medicines? It was the kith and kin of those 

traitors who are suffering from it.

[English]

'Do not call him a terrorist, he is a traitor.’

If the traitor could not get medical aid it 
should not be a matter of concern. When the 
civil war between the North and the South 
Amerk̂a broke out, did Presklent Lincotn 
initiate any political process? This sugges- 
tk)n about holding talks is meaningless. Can 
there be any negotiation with a traitor?

[Enĝsh]

First treachery must be crushed and 
crushed ruthlessly.

[Translation]

Can there be any negotiatbn? Their 

nH>rale gets a tx>ost while the questk>n of 
polltk̂l process Is raised. They want that 
they should form a parallel govemment. 
Therefore, for God’s sake, this talk about 
starting a political process shouki step and 
treason should be crushed.

[English]

Crush brutally and ruthlessly.

[Translation]

I would like to submit one point more. 
The hon. Home Minister’s residence is at 
Anantnag. Is it not true that six training 
camps have been set up there. There are 
also forests nearby. Women are also being 
given training. I wouki like to know as to what 
steps have been taken to prevent it? My 

suggestion is that steps should be taken to 
bomb these camps with the help of Air Force.

[English]

Bomb the camps, Sir, it does not matter 
if hundred thousand people were killed. The 
integrity of the natbn must be maintained at 
any cost.

[Translation]

PROF. SAIF UD DIN SOZ (Baramulla): 
The Minister of Home Affairs must reply to
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SHRIYADVENDRA DUTT: What should

said

[Englisli]

I am confused. So, what to tatl< with a 
confused man.'

[Translation]

PROF. SAIF UD DIN SOZ: "You do not 
understand English.” I did not say so.

SHRI YADVENDRA DUTT: You said 
so. My second suggestion is that we have 
fed Kashmir and today

[Engtish]

those persons are biting the hands that 
have fed tiiem.

[Translation]

Therefore the subsidies should be with
drawn and then let us watch the reaction.

PROF. SAIF UD DIN 802: Who are 
you to feed them?

[English]

you withdraw this word.

[Translation]

SHRI YADVENDRA DUTT: The Gov
ernment is ours. Are you getting subsidies or 
not. {Interruptions)

[English]

PROF. SAIF UD DIN SOZ: Mr. Deputy 

Speaker, Sir. I object to this. He must with
draw his words. I am prepared to listen to him 
but... {Interruptions)

SHRI YADVENDRA DATT: Sir, is it not 
a fact... {Intenruptions)

MR. DEPUTY SPEAKER: No. please.

SHRI A. CHARLES (Trivandrum): Sir, 
we are living in ademocratic country. We are 
not having a military rule. {Intenruptions)

MR. DEPUTY SPEAKER: You please 
take your seats. When I am standing you 
have to sit down. When i am on my legs, you 
have to sit down please.

I would request the hon. Member to pick 
and choose his words. Every word you utter 
here, has its implications. So. please be 
careful.

SHRI YADVENDRA DATT: Sir, if my 
friend is so annoyed, shall I say that all 
subsidy granted to Kashmir should be with
drawn? Will that satisfy him?

MR. DEPUTY SPEAKER: No. please.

{Interrupthns)

PROF. SAIF UD DIN SOZ: Whatistllis 

subsidy?Sir, here in the House people should 
speak with responsibility. What is this eub- 
sidy? He is not an educated man as to what 
is the situation.

MR. DEPUTY SPEAKER: Mr. Soz. you 
please take your seat. You please allow me 
to control the House. If you shout like this 
then it is very difficult to control the House. I 
have heard what you have to say. I am 
conducting the House. You please take your 

seat first.

PROF. SAIF UD DIN SOZ: Sir, I will take 
the seat but he will have to withdraw his 
expressK>n.

MR. DEPUTY SPEAKER: You don’t 
understand, Mr. Soz. What you want, you 
will get it but why do you shout like this. I have 

understood it. Please sit down. You have 
made a very good point. I agree with you. 
You please alksw me to control the House.

Dattaji, I wouki request you to withdraw 
what you have sakJ.
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SHRI YADVENDRA DATT: All right, 
Sir. If you say so. I withdraw my words.

MR. DEPUTY SPEAKER: You are a 
responsible Member of the House. Please 
see that the feelings of others are not hurt, 

you are dealing with a very delicate issue.

SHRI YADVENDRA DATT. Finally, Sir,
I would say that all the trouble started when 
the Government started releasing the so 
called terrorists. It was wrong on the part of 
the Government of India to have released 
them but it was equally wrong on the part of 

the Jammu and Kashmir Government to 
have released from July 1989 to December, 
1989,70 terrorists. Sir, they were those who 
were trained to make bombs and other armed 

equipments. You should also remember that 
one of the Ministers in Jammu and Kashmir, 
Shri Shaffi Jaffrl-I may not be knowing his 
name rightly-released about 45 terrorists. I 

would like to know why ail this upmenship. It 
was wrong. We must stop it.

If necessary, if this revolt goes on. I 

would appeal to the Government to hand 
over Jammu and Kashmir straightaway to 
the Army for maintaining the integrity of the 
natbn.

[Translation]

SHRI HARISH RAWAT (Almora). Mr. 
Deputy Speaker, Sir, the terrorist are hokiing 
the reins of the a administratbn in Kashmir. 
This fact has been revealed by hon. Shri 
George Fernandes himself. The people 
belonging to J.K.L.F. broke the jail and flew 
away. The way vultures collect around a 
crops, these people are similarly active in 
Kashmir to take advantage of the condltbn 

of Jammu and Kashmir. This can be illus
trated by the Jammu incident. Sir, I had 
made three points that t̂e situation is seri
ous, delicate and we can observe It in this 
light. When an ail party meeting had taken 
place at the behest of the Congress party we 

had been struck with a ray of hope. Thrê 
points emerged out of the meeting. Firstly, a 

separate Ministry shall be formed for the 
Kashmir affairs. The Government will come

out with an action plan in the all party meet
ing and by taking it as a natbnal problem it 
woukj be discussed together and concerted 
efforts woukJ be made to find a solution. A 
Minister was appointed and a committee 
was set up to assist him. Before the Commit
tee could pick up politrcal threads, some 
members resigned on the plea that they 
were being neglected. Today a report has 
appeared in the Press that the Minister of 
Home Affairs and the Minister for Jammu 
and Kashmir have some differences over 
the Kashmir issue. The Governor is trying to 
advance his own political interest by creating 
a rift between them. So far as the action plan 
is concerned, nobody knows what has hap
pened to that plan. We are repeating it time 
and again that some action plan shoukl be 
brought immediately in this regard.

We do not say that you inform the 
Members of Parliament whether the Gov
ernment has drawn up the action plan and 
whether he is working on it. What we are 
saying is that we should start working on 
some action plan immediately, so that the 

situatbn is brought under control.

Mr. Deputy Speaker, Sir, as far as the 
questk>n of taking a national initiative on 
Jammu and Kashmir, based on consensus, 
is concerned, today I have to say painfully 
that our whole natk>nal leadership, including 
of course those from our skie dki not say that 
they are aware of the problems, difficulties 
or hardships faced by the people of Jammu 
and Kashmir and that they would endeavour 
to solve those problems. We had hoped that 
the challenge that we faced in Kashmir wouM 
be grasped fully and that the Government 
wouki  competent enough to solve the 
problem in alt seriousness. It is not just a 

problem of Jammu and Kashmir, but the 
values and standards charished by India are 
in questk>n here. We cannot take it lightly. 
Sir, I want to tell those people who do not 
agree with our views on many issues, that 
the people of Kashmir and other hilt areas 
like the people of other far-flung areas in
cluding the North-East, have always been 

vigilant in presen/ing their special identity 
and they have been more explicit atx>ut ft but
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when a new Government at the Centre came 
to power and certain qualitative changes 
came alx>ut in its train a douiM was created 
in the minds of the people of Kashmir due to 
the fact that the new Government has come 
to power with the support of such a political 
section, which has its own predilectbns about 
the special identity of Kashmir. I would like to 
ask those friends of mine, who have a com
mitment to scrap Article 370 and which they 
have been demanding for years. There may 
perhaps be some logic or reasoning in what 
they have been saying ail these years. I do 
not want to go into it, but I would like to say 
that we should all think deeply about it whether 
by constantly repeating the demand for scrap* 
ping Arttele 370, are we not helping, know
ingly or unknowingly, those forces which are 
bent upon separating Kashmir from India? It 
may be that, today those people who are 
talking about scrapping Article 370 are get
ting widespread support in other parts of the 
country on that account. I am not saying that 
they are demanding it deliberately, but it may 
be that indirectly they are cultivating their 
Hindu Constituency. Today, it is necessary 
to think seriously whether this demand is 
having any negative impact because they 
will have to rethink about it and those who 
have made a resolve to scrap Article 370 and 

are repeating that demand over and over 
again, should tell this House to whom they 
want to give a message through that de
mand? I have no ot̂ection, if they want to 

give this message to any other part of the 
country, be it Delhi, Uttar Pradesh or Madhya 
Pradesh. They may give these politrcal 
message to them, but if they want to give this 

message to the people of Kashmir, then by 

repeatedly demanding the abrogation of 
Article 370, are they not weakening those 
nationalistk: forces whk:h include our hon. 

Home Minister, Shri Mufti Mohammad Say- 
eed as well, who are ready to assert with 
determination that Kashmir is an inalienable 
part of India? Do you want to weaken those 

forces? Do you want to enfeeble those 
voces? Today, in Kashmir, it is only National 
Conference and Farooq Abdullah who can 
put across their points forcefully. Therefore, 
our endeavour shoukl be to see that the 
National Conference or Farooq Abdullah do 
notf eel isolated, or alienated from the p

of Kashmir. I have great personal regard for 
the hon. Home Minister. I have seen him 
working thero as the P.C.C. (Pradesh Con
gress Committee) Preskient. I still praise the 
work he has done in strengthening the na
tionalist forces there, but since he took over 
as the Home Minister, it appears that he is 
being guided by some of his predilectbns. 
So I am not demanding here any dartfication 
from him. I only want him to do some intro- 
spectbn and find out whether he has any 
predilectbn in his mind and whether the 
same predilectbn had inspired him and his 
Government at the time of Jagmohan*s 
appointment also. It he had any predilectk>n, 

he is now getting the opportunity to shed it. 
I will conclude my speech within two three 

minutes. Today many forces are projecting 
the Governor as the protector of Hinduism.

SHRI GULAB CHAND KATARIA 
(Udaipur): Mr. Deputy Speaker. Sir, my 
humble submissbn is that we have been 
listening to the same thing for the past eight 
days. Almost everyday, the same thing is 
being repeated. I wish that instead of repeat

ing the same things, if the hon. Member 
gives some suggestk>ns to solve the Ka
shmir problem, it would be better.

MR. DEPUTY SPEAKER: You please 
take your seat. Let him speak in his own way.

SHRI GULAB CHAND KATARIA: Mr, 
Deputy Speaker. Sir, you please look into his 
earlier speech. The same things have been 
said again and again.

SHRI HARISH RAWAT: I did not name 

any party specifically.

SHRI GULAB CHAND KATARIA: But. 
you have repeated those things again and 
again.

MR. DEPUTY SPEAKER: He wouW not 
speak the way you want him to speak. You 
please sit down.

20.00 hre.

SHRI HARISH RAWAT: Mr. Deputy 
Speaker, Sir, in ca egorbal terms I want to
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tell all those who are taking recourse to 
politics in the name of Articie 370, those who 
are doing politics by demanding more pow> 
ers for the Governor and those who instead 
of asking the Hindu migrants to go to Ka
shmir and telling them that any sacrifice 
done for the country, if necessary, wouW be 
less, those who instead of doing this, ar 

Inciting the Hindu psyche, I want to tell them 
that they are helping all those who have 
been waiting for an opportunity, since 1971 < 
72, when we created a new nation namely. 
Bangladesh, on the map of the workl, under 
the leadership of Shrimati Indira Gandhi... 

(inten̂uptions)

Mr. Deputy Speaker, Sir. since that day 
they have been on the bok--out for an oppor

tunity to weaken India and behind ail this, 
there Is a big power, whom we challenged in 
the Bangladesh war. I urge upon the hon. 
Home Minister to kindly look into this aspect. 
I feel that knowingly or unknowingly and 
perhaps under oompuision, your Govern
ment Is tilting towards that big world power. 
I am not talking about any Fairfax or Hersh> 
man connection. I am referring to the political 
tHt. That power which is helping the 
mujahkieen in Afghanistan and the terrorists 
in Punjab through Pakistan and today that 
power is helping the extremist forces in 
Kashmir. Need of the hour is to recognise 
that power and stand up against that power 
with firmness and raise voice against it.

Mr. Deputy Speaker, Sir. i know that 
our Government has some compulsions, but 
you will have to tell Pakistan in categork;al 
terms that the people of India have not for
gotten the occupied Kashmir. Therefore, if 
Pakistan tries to provoke us in any way, then 
the actual line of control would not be where 

It Is today and it would be somewhere else. 
Merely repeating these things in Parliament 
would not do, but with national prepared
ness, the Government should be courageous 
enough to convey this to Pakistan, through 
dipbmatic channels and at whatever levels, 
we can speak to them, in clear cut-terms.

Sir, I krK>w that the tJnk>n Government 

has some weakness. It is standing with the 
support of two crutches. In this way, some 
handicap has naturally come to 
‘̂(..{Interruptions)..,.

I have fK>t sab anything unparliamen
tary in this and Sir, the designs of one of the 
crutches are very clear and if it had its way, 
it woub not miss any opportunity to bring 
about the fall of the Government even by leg- 
pulling. The Home Minister shoub compre
hend it. This Government may be weak, but 

India is not weak and on the issue of Ka
shmir, we are neither the Congress, nor the 
Janata Dai nor anything elŝ. We are all In
dians and if you work for solving the Kashmir 

problem with firmness, the whole nation will 
stand by you. This is what I wish to say here. 

Thank you.

[English]

SHRI NIRMAL KANTI CHATTEf̂EE 
(Dumdum): How long will the House con
tinue to sit?

MR. DEPUTY SPEAKER: There are 
some members who want to speak. So, the 
House will continue to sit upto 8.30 p.m.

[Translation]

KUMARIUMA BHARATI: (Khajuraho): 
Mr. Deputy Speaker, Sir, I am grateful to you 
for giving me an opportunity to speak. Âu- 

ally 1 rise to speak not for the sake of saying 

something but to join my other colleagues in 
expressing concern and anguish over the 
crisis in Kashmir.

The Kashmir problem Is not so compli
cated and there should not be any hesltatbn 
on the part of the Government in solving It. 

Just now we were listening to our hon. col
league Shrl Harish Rawat who sab some
thing about our demand of scrapping Article 
370of the ConstHutbn in respect of Kashmir. 
Whenever we express our intentk>ns In this 
regard...
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SHRi HARISH RAWAT; I have not men
tioned the name of your party.

KUMARI UMA BHARATI: I have not 
said anything that is beyond the hon. Mem
ber’s level of understanding. People like me 
have not yet learnt the art of beating about 
the bush. Gradually I may also leam to do so 

like you. But I very well make out the mean
ing inherent in his submission.

MR. DEPUTY SPEAKER: The subject 
under dtocussbn today gives little scope for 
beating about the bush.

KUMARI UMA BHARATI: I really don’t 
want to waste the time of the house. I just 
want to make 2-3 points. But if someone 
interrupts while I am speaking, I shall not 
count the period of interruption as part of the 

time allotted to me.

Sir, on my visit to Tanzania I met some 
Kashmiri families settled there. At that time I 
dki not know much about this matter. They 
told me that the Kashmiri families whk:h 
were uprooted from Pak*occupied Kashmir 
have settled in Himachal Pardesh and other 
parts of the country. Even these people do 
not have the right to buy land In Kashmir. I 
do not understand why they have been de
prived of this right. I suggest that Kashmiris 
who have been uprooted from their homes- 
tate should be given the right to return to Ka
shmir, buy land over there and settle down. 

What I cannot understand is why Shri Jagmo- 
han is being blamed for the Kashmir crisis. In 
fact, the speech of hon. Shri Soz on virtually 
every other speakers for that matter seems 
to indicate that the crisis in Kashmir started 
with the appointment of Shri Jagmohan as 
Governor of the State and with his removal 
as Governor of J&K the crisis will come to an 
end. Didn't the Kashmir problem exist ear

lier? Before blaming Shri Jagmohan it must 
be kept in mind that the Kashmir problem 
was already existing at the time of the ap
pointment as Governor. The solution to the 

Kashmir problem lies in dealing a heavy 
blow to the secessk>nist forces which are 

active In the State. The Government should 
keep these secessionists under pressure ti’

they come into the natk>nai mainstream. 
Locking for any other way to solve the Ka
shmir problem will result in k>s8 of predoue 
time leading to a further deterbratton in the 
sltuatk>n.

The Pak<occupied Kashmir radk> is 
indulging in poisonous propaganda whch is 
influencing the minds of the people in Jammu 
and Kashmir. Government shouki in Its own 
way, jam this broadcast. I don*t want to say 
much. To the hon. Home Minister I wouki say 
that the Kashmir problem and the Punjab 

problem are totally different in nature. The 
Kashmir problem is quite clear. The Govern
ment should not hesitate in taking adecisbn. 
The secessionist forces in Kashmir shouki 
be sternly dealt with.

As fas as Artble 370 is concerned, we 

feel that the Kashmir problem cannot be 
solved without abrogating this Article. Only a 
person wKh a strong conviction like Shri 
Shyama Prasad Mukherjee could make a 
suggestion like this. And we are not saying 
this with an eye on catching Votes.

With these words. I conclude and once 
again thank you for giving me ao opportunity 
to speak.

[English]

SHRI DINESH SINGH (Pratapgarh): It 
is not my intentbn at this late stage of the 

debate to repeat any of the points that have 
been made earlier by my friends and col
leagues. My colleague, Shri Rawat, has al
ready put forward very forcefully the point 
that we all have.

Kashmir Issue is not a party issue today; 

it is a national issue. And what gives me pain 
is that despite the fact that we are wiling to ■ 

offer every possible cooperation to the 
Govemment to find a solutbn to the diffbult 
situatbn that has arisen in Kashmir, the 
Govemment has not come fonward with any 
concrete proposals in which it needs our 
support. And this is the real problem in 
Kashmir that the Govemment has not been 
able to formulate any policy by which It can
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tell this country and people abroad that we 
mean business. There is no point at this 

stage in apportioning blame. I can under* 
stand rf my friends in the opposite say that it 
is not a problem they have created: it is a 
continuing problem. Then I can also say that 

they were part of all the policies that were 
made in Kashmir when they were with us. 
Therefore, that does not take us anywhere; 
that does not lead to a solution. The solution 
can emerge only if the Government comes 
forward with a positive programme of how it 

is going to solve this difficult situation. If they 
wish us to be participative in the evolution of 

that programme, we are quite wiling to work 
with them. But they have to take the initiative. 

They have to prepare a programme. My 
friend, the Home Minister, knows the situ
ation in Kashmir much better than I know. 
Therefore, we expect from him a programme 

in which he himself believes that he can find 
a solution to the State from where he comes. 
In the absence of that programme, we are 
sending wrong messages to people in this 

country, to people living in the State of Jammu
& Kashmir and to those who are supporting 
terrorism from outside, that the government 
does not have a programme, that the Gov
ernment IS not determined to meet this situ
ation and therefore, they can continue to 
take liberty. And this is what is happening 
everyday. Day by day, the situation is dete
riorating: is not improving. Does not matter 
who was there before and who is there now. 

I am not even entering into that dispute. All 
that I am saying is, we will be quite happy if 
the Government either comes forward with a 
programme in which we all believe that it will 
lead to a solution today, tomorrow, a little 
later or that the Government is able to control 
the situation on its own. There is no desire on 
our part to force ourselves on the Govern

ment to give our advice or give our views. We 
leave it entirely to the Government. But they 

must have a view. The real difficulty that is 
coming before us is that we are giving an

impression of a Government totally halpless 
in dealing with this situation and this will have 

far reaching effect. It is not going to limit to 
the State of Jammu & Kashmir, It is not even

going to be limited to Punjab or any olhtr|iirt 
of the country where there may ba aoma 
fissiparous tendencies. It is going to affaet 
the very bask; polity of this country. We hava 
never accepted the two-natk>n theory and 
we have in this country a large number of 
people professing different religions who 
wish to live peacefully and work together, in 
the whole of South Asia this is the most 
progressive country, this is the most liberal 
country with a democracy which is firmly 
established. We cannot give an Impression 
that by inaction of the Government in the 
State of Jammu & Kashmir we are going to 
lose all this This is the real dilemma: this is 
the real fear. I hope, when the Home Minister 
speaks, he wilt come forward with a pro
gramme which will convince us, convince 
this country and convince others that this 
Government means business; it can handle 
the situation and that it will find the solution.

SHRI LOKANATH CHOUDHARY 
(Jagatsinghpur): Mr. Deputy Speaker, Sir, 
fifteen days back when the house first met, 
we. In this house, unanimously resolved that 
Kashmir should be brought back to normalcy 
and the terrorists should be isolated. There 
was a unanimous opinion that in Kashmir 
there is no communalism, there is still com- 
munal harmony. But during these fifteen 
days, the things have gone from bad to 

worse. Not only the exodus has grown in 
numbers but also the forces whrch are work
ing there Congress, CPI and CPI(M) people- 

are being gunned down. The terrorists are 
now trying to spread their activities to Jammu, 
where there is no communalism. and yester
day's incident is the testimony of it. What I 
want to say is that before we are starting the 
democrats process of involvement of people, 
the terrorist on one side and the Pakistanis 
on the other, have started the offansiva. So, 
the House has a right to knowfrom the Home 

Minister what concrete plans, concrete ac
tions that were unanimously proposed by 
this House, have been taken to make an 
advance In Kashmir and Isolate the militants. 

There is an opinion that the Congress has. 
no doubt, committed mistakes in Jammu & 

Kashmir State but Jagmohan's appointment 
as Governor and the subsequent events that
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have taken place in Kashmir have, no doubt, 
compounded the things. Specially the disso- 
lutbn of the Assembly has alienated the 
whole of Kashmir people from the main
stream. ft is also said I do not know how far 
it is true; the Home Minister must review the 
whole situation- that there is a communal 
udertow in the whole administration- in the 
transfers and other things that are taking 
place. Here, I want to make one point and 
that is that when the Government is adopting 
a strategy or the House is adopting a strat
egy, is it true that the main emphasis is being 
given on winning over some militants? This 
is supposed to have been on winning over 
some militants? This is supposed to have 
been said by Jagmohan in a press confer
ence. I want to warn the Government that 

this is a very dangerous position. This will 
take the country in another direction. While 
having talks with the country in another di
rection. While having talks with the militants, 
we must not leave aside those people who 
are linked with Kashmir and with whose help 

Kashmir can be brought back to the national 
mainstream. So, Sir, the situation is now 
drifting. I want to say that when the situation 
is drifting, a doubt will come to the mind of 
everybody that this will virtually take us to a 
position where article 370 will be abrogated. 
Do you want such a position where the 
country should drip Kashmir should drip? 

We know that many people have raised the 
question of article 370.1 want to say that the 
history shows that before the Indian army 

reached Kashmir, it is the Kashmiri people 

who defended themselves against the Paki
stani invasion before the instrument was 
signed was singed. So, Kashmir has been 
given a different status and that is justified 

also.ln the Constitution also, we have said 
that nothing can be done without their con
sent. So these are the provisions of the 
Constitution. It was historically evolved. So, 

if somebody without by-passing the history 
of the National Movement, wants to take the 
country in opposite direction, it will be very 
diffk̂ult. Moreover, I would like to submit that 

the Government must draw up a concrete 
plan of action, as has been suggested by 

ShH Oinesh Singh that there should be a 
concrete actton for Kashmir. Secondly, Sir,

the whole situation including all the actk>ns 

Of Governor, Mr. Jag Mohan, since he joined 
there, shouki be reviewed by the Govern
ment very serbusly. There shouki not be any 
partisam outlook on this, if there is a partisan 
outlook, it will harm the unity and integrity of 
the country. I agree with what Mr. Samaren- 
dra Kundu has saki-” shining pearl of the 
turban of India”, that is, Kashmir. I think the 
Government has taken diplomatic offensive. 
But 1 want to say that in Kashmir there shouki 

also be good officers who should be drawn 
from different parts of the country including 
the Kashmiris, having non-communal cre
dentials because Kashmir administration has 

collapsed. It has gone to such a worse con
dition. All the nation political party leaders 
should frequently go to Kashmir. Locally 

also it has been suggested that the National 
Conference, the Congress and other politi
cal parties should meet and a committee 
should be formed and the Governor, in 
consultation with that Committee, shouki 
also work and many economic measures 

should be taken to mitigate the sufferings of 
the people there. Along with it, when we 
know that Pakistan has started offensive 
propaganda In fomenting communal hatred, 
the Government should take stringent meas
ures in preventing communal incitement not 
only in Kashmir but elsewhere also. Along 
with these measures, this House must re
solve to the effect that serious effort should 
be taken in dealing with Kashmir situation. If 
they do not take serious step in tackling the 

situation in Kashmir, I would say that they 

are side-tracking the reality and help the 
process of drifting from the real issue. Thank 
you.

SHRI UDAYSINGRAO NANASAHEB 
GAIKWAD ( Kolhapur): Sir, many things 
have been said in this august House regard
ing the situatk>n in Jammu and Kashmir, i 

wouki like to say a few words in this regard. 
Sir. the situatk)n in Kashmir is deterk)rating 
day-in and day-out and everybody will agree 
that Kashmir is a part and parcel of India. But 
even then practk̂ally every year this demand 
has been raised and the discussion Is taking 
place here in this august House. But today's 
discussion is of a paramount importance
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because the situation in Kashmir is going 
from bad to worse. 30 Persons were killed in 

polk:e action and they are from all walks of 
life. 25 thousand families, that means to the 
tune of one lakh people, have moved out of 
Kashmir and that too, they are Pundits. Junior 

officers were killed, DSP was shot dead, 
former MLA has been kidnapped and hanged 
to death. Women were molested and raped. 
Govemment knows all this, but it is doing 

anything. That is why I am telling all these 
things.

Sir, yesterday when I was watching TV, 

to my surprise Doordarshan was showing 
what all is happening in Pakistan. What I 
have seen on the TV is the popularity of the 
Prime Minister of Pakistan, Benazir Bhutto 

and the developments in Pakistan in the 
edcational field, industrial fieki and other 
fiekis and Benazir Bhutto’s going to foreign 
countries, meeting the dignKaries and all 
these things we were seeing on TV for about 
half>an-hour. So, I would like to say that 
when we are discussing a serious situatbn 
here in this august House, at the same time 
on the TV, that too on our Indian TV, they are 
showing Pakistan and their devetopments 
as if we have to learn something from them, 
t realty feel, Sir, that there must be someone 
sitting in Doordarshan like Sukracharya and 
doing all these things, but Government is not 

taking-any cognizance of these things.

Secondly, many organisations are work* 
ing against Kashmir and Pakistan is giving 

crores of rupees to these organisations to 
train the terrorists. So, the first thing is that if 
we want to stop all these things, then we 
have to ban these organisations. One of our 
hon. Members, Shri Kumaramangalam, has 
rightly pointed out that this is the hour of the 
day when our Government shoukl̂ me out 
and ban these organisatbns whk̂h are doing 
nuisance in Kashmir.) do not know what the 
Govemment is doing because if Pakistan is 
spending crores of rupees for these 
organisations,then we must take notice of it 
because they are training the terrorists, they 
are spending money on terrorists and In 
Kashmir they are adding fuel to the fire by

bringing about this situation.

Sir, I would like to add one more point. 
Three years back I was in the United states 
top attend the United Natbns General As
sembly sessbn. 1 was one of the delegates 
from India. There, all the dignitaries were 
delivering their speeches and saying about 
their foreign policies, and when the Pakistan 
Foreign Minister Sahabazada Yaqub Khan 
got up and started saying about his country's 
foreign polk:ies, he had a mention about 

Kashmir. In fact,' the Kashmir problem has 
nothing to do in the United Nations even 
though he had mentbned about Kashmir. 
Then we asked for the right of reply there and 
our Ambassador to the United Natk>ns had 
saki that this problem has nothing to do in the 
United Nations.. This problem comes within 
the framework of only the Simla Agreement 

which was signed on 2nd July 1972 by our 
late Prime Minister Indiraji and the then 
Pakistan president Mr. Bhutto. So, when
ever there is any questbn about Kashmir, 
then we have to sit and solve this bilaterally 
rather than taking it to the United Nations. I 
am telling all  you because every year 
practically in tffir General Assembly of the 
U.N. this question is coming up and their 
purpose is to keep alive this situatk>n and we 
know that we have to solve this questbn 
within the framework of Simla Agreement. 

But most of the countries in the world are 
also of this opink>n that this questk>n is to be 
solved within the framewotit of the Simla 

Agreement. Even day before yesterday, hon. 
Shri Arafat also said that this question shoukl 
be discussed within the framework of the 

Shimla Agreement and even then the ques
tion is coming again and again. Now, the 
situatbn in Kashmir, looking into all these 
things, is going from bad to worse and the 
Government must take some firm steps 
against those who are doing all these things. 

I wish, while answering to today's debate our 
Home Minister will come out with a concrete 
proposal to $olve this problem.

[Translation]

PROF. PREM KUMAR DHUMAL: Mr. 
Deputy Speaker. Sir. we are not discussing 

Artbia 370.1 was the first to speak on bahatf
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of my party and I did hot mention Article 370 
in my speech. The hon. Prime Minister said 
in this House the he stands by Article 370. 
Our leader, hon. Shri Advani, has made it 
dear that his stand on Article 370 is unten
able but at present we are not pressing tor it. 
We are with the House in this matter. Article 
370 is not relevant to the problem and the 

entire House should sit together to resolve 
this crisis.

[English]

SHRI  PIYARE  LAL  HANDOO 

(Ananatnag); Hon. Deputy Speaker, Sir. I 
thank you for having been called upon to 

make some submissions though I have no 
mtentbn to participate in the debate today, 
as I did not give myself the right to participate 
earlier also when the Calling Attention Mo> 

tion came up for discussion. That is for one 
simple reason and the reason was that we 
have perhaps become too much used to use 
of words, words and words; words seemed 
to have bst meaning in respect of a State 
where the Government's view is that the 
situation is very grim and in respect of a State 
over which the neighbouring country lays its 
claim.

MR. DEPUTY-SPEAKER: Ithink we will 
continue to sit until the hon. Home Minister's 
reply to the debate is over.

SEVERAL HON. MEMBERS: Yes. yes.

SHRI PIYARE LAL HANDOO: The 
distinction between Punjab and Kashmir is 

that Pakistan has not yet laid its claim over 
Punjab. Here in Kashmir, Pakistan is sepa
rated from you because of the line of actual 
control which is i.ot ..le international border; 
it is accepted by the Government of India 
also, though it is not the ceasefire line. But. 
even so despite the Prime Minister’s efforts 
to evolve a national consensus, despite the 
fact that two meetings were hekJ for more 
than 10 hours on 7th and 8th of March and 

despite a pubik: announcement about the 
f *\'bnal consensus arrived at, I do not think 

any Party is ready to go by the nattonal
consensus and each Party has its own view

to propagate at every point of time whk:h 
really enhances my agony, In which I am 
these days. It also gives a feeling of shock; 
In our total eagerness seems to be to pro- 
pogate the Party line as much as we can. 
What tempted me to seek today is an obser- 
vatk>n made by the esteemed friend Mr. 
Datta that subskiy to Kashmir shouki be 
stopped. I can assure him as a Member of 
this House and as one who has been a 
Minister in the State of Jammu and Kashmir 
that there is no special subsidy at any point 

of time which has been granted to Jammu 
and Kashmir State. All that they have been 
getting is what every other Indian State gets, 
perhaps much less than that, but there was 
a subsidy which was known as food subsidy 
that was given in 1953 when Shri Sheikh 
Mohammad Abdullah was arrested and that 
the record be straightened, it was Shri Sheikh 

Mohammad Abdullah who stopped that 
subsidy in 1975. There was no other subskiy 
given to the Jammu and Kashmir State at 
any point of time except for a perbd and then 

reasons which you can yourself imagine and 
the man to kill whom politically, the subsidy 
was given, ended the subsidy.

MR. DEPUTY- SPEAKER: Mr. Han- 
doo, you please skip that point; you need not 
have to stress that point.

My humble suggestion is, what is the 
national consensus arrived at in the two 
meetings presided over by the Prime Minis
ter on the 7th and 8th of March. How far has 

Govt, gone in implementing the natbnal 

consensus. Why is it that the things have 

gone bad after the metings of 7th or 8th of 
March, despite national consensus?

My only request to the hon. Home Min
ister woukJ be, he has witnessed very re
cently the death of three of his best friends, 

the death of three of my best friends, the 
death of politicai activists and we must find 
time to visit the mothers of those political 
activists. He is not finding time; I am not 

finding time to visit. What is it that has made 
the gunmen to go and enter the house of 

Abdul Sattar Ranjoor, Secretary of the 
Communist Party of India In Kashmir, agec
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73 years and to kill him in his own house? 
How had it become possible for th~ gunmen 
to go into the house of Ghulam Nabi; Kuller 
and to kill him?You can imagine these things 
in Srinagar and Baramulla. But this hap-
pened in the rural areas. This only shows 
that the situation is worseniAg because the 
national consensus has not been imple-
mented. 

I said, last time, in the course of the 
debate, nobody thought of revival of the 
Assembly, nobody thought of getting back or 
keeping th·e Governor, Jagmohan. I only 
suggested and wanted the hon. Home Min-
ister to let the nation know, before the time is 
too late, what is the perception of the Gov-
ernment of India. Does it share the percep-
tion of Shri Jagmohan? Mr. Jagmohan has 
not kept his perception concealed. He has 
held three or four Press conferences and he 
has made his perception known. I want the 
hon. Home Minister to tell the House whether 
he shares the perception of the Governor, 
Jagmohan. 

A reference was made today by my 
friend, about the release of 70 terrorists by 
the then Government headed by Dr. Farooq 
Abdullah. I am sure, this is based on a 
news-item that appeared in the columns 0f 
the Indian Express . I think, the House should 
recapitulate that last time also I said that 
similar notes from.the official files were found 
published in the newspapers. How is it that 
the official notes, official letters written by Mr. 
G. Jagmohan to the then Government of 
India in July, 1987 and July, 1989 get pub-
lished in the Indian Express? I will again ask 
the hon. Home Minister to kindly read to~y's 
Indian Express about this headline which 
has appeared ln the first column. I request 
him to tell us who had disclosed what was-
written on the official notings about the re-
le.ase of 70 terrorists, in July and December, 
1989. Which is the line of communication for 
publication of these official, confidential 
notes? You will be surprised to note that the 

' recordings of the chief of the Advisory Board, 

situation in Kashmir 

the Chief Justice of Jammu and Kashmir 
State are found published in the columns of 
the Indian Express. I understand, what Mr. 
Jagmohan is doing. He wants to isolate the 
National Conference and the Congress. He 
can have the joy of his conception. We will sit 
aside and we yvill sit on the fence. Let him try 
Janata Dal and BJP to initiate the political 
process and let Jagmohan communicate 
with the people through them. It is not neces-
sary that the National Conference should to 
us, if Janta Dal and BJP can do it. If he is 
hostile to us, if he is ready to physically · 
liquidate us, we are ready to sit on the fence. 
We take responsibility for the release of 
those persons. I take the responsibility. But 
let the whole file be placed on the Table of 
the House, to see who rE1commended their 
release what were the directions of the High 
Court Even if we have gone wrong on the 
29th of December, 1989 or 11th .July, 1989, 
is it necE1ssary for him to go wrong again? If 
he has studied tl)at file only now after 4 
months of becoming the Governor, is it 
necessary to send the official notes to the 
Indian Express and get it published? 

What I said iast time was. Mr. Jagmo-
han has his own perception about Kashmir 
based on his work in 1985-86, when he led 
the formation of Muslim United Front. I beg of 
the hon. Hom_e Minister only to share with us, 
whether his perception is the same as that of 
Mr. Jagmohan. 

The hon. Prime Minister has told the 
House that they did not know about the 
dissolution of the Kashmir Assembly. There-
fore, this was the perception of Shri Jagmo-
han to dissolve the Assembly and not of the 
Government. If today Shri Famoq Abdullah 
were to be in office, the whole nation should 
have raised a hue and cry and called for 
dissolution of the Government.... For whose 
dissolution can we cry today when the con-
ditions are deteriorating day by day? This is 
what the Home Minister must reply . There-
fore, there is some vital difference between 
the perception of Shri Jagmohan and the 
Government of India. The two cannot go 
together. This is my submission. 
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KUMARt MAYAWATI (Bijnor): Sir. I 
wouldn't like to comment on the Kashmir 
problem and the possible solutions to it 
because a lot has been said on it in this 
House. The law and order situation in Ka
shmir is going from bad to worse. The Gov
ernment should give this problem serious 
thought. The reason for the deterioration of 
the law and order situation in Kashmir must 
be found out. We must try to understand 
what has emboldened the spirit of terrorists 

in Kashmir.

MR. DEPUTY-SPEAKER: Don’t raise 
that point. Please confine yourself to the 
issue under discussion as time is very lim> 
ited.

KUMARI MAYAWATI: What has em

boldened the spirit of terrorists in Kashmir 
and why is Pakistan actively helping them 
are some of the questions to which the 
Government must find answers. Immedi> 
ately after the formation of the National Front 
Government the daughter of the hon. Home 
Minister was kidnapped and some terrorists 
who were in jails were released in exchange 
for her. I think that the norale of terrorists 
would not have been boosted if the hon. 

Home Minister had managed to disregard 
family conskieratbns to safeguard national 

interests. We cannot also discount the pos
sibility of Pakistan overtly helping the terror
ists or any politk:ai party having a hand in 
provkJing assistance to terrorists.

We will have to give a serk>us thought to 
such factors â ta what is our attitude to
wards our Hindu—Muslim brethren in Ka

shmir. We repeat it again and again that the 
Hindu familiejĵ livi.ig In Kashmir are migrat

ing to other places in the country in very large 
nunfU>ers. tf in this House we will go on 

repeating our concern for the security and 
safety of the Hindu families living in Kashmir, 

t may happen that tomorrow such a thing 
:an give rise to the feeling of insecurity In the 

Binds of the people bebnging to to the 
\4uslim community of Kashmir. In my view 

>ther countries can take advantage out of

that situation. So we should give a serk>us 
thought to it and try to improve the increas
ingly deterk>rating situatbn of law and order 
In Kashmir by going into the very roots of the 
problem. It is my appeal to the hon. Minister 
of Home Affairs that he will give a serious 
thought to this problem and find out a solu
tion for it. Only then the situation of law and 
order can improve in Kahsmir. As I have 
been albtted a little time, I would be brief and 
conclude with a hope that the hon. Minister 
for Home Affairs will take suitable steps to 
solve the problem by taking stock of the 
whole situation.

MINISTER OF HOME AFFAIRS (SHRI 

MUFTI MOHAMMAD SAYEED): Mr. Deputy 
Speaker, Sir, the situatbn in Kashmir which 
is being debated today in the House was 
debated for for about nine hours on the very 
first day of this session and as many other 
hon. Members have also pointed out that on 
that day the House has unanimously passed 
a resolutbn after a detailed discussion on 
the problem of Kashmir and situatbn pre
vailing in the State. After that the day before 
yesterday also the issue of the migrants from 
Kashmir was discussed in the House. In my 
view the change that has taken place in the 
situatbn in Kashmir in the part 10-12 days is 
that the militant organisations aided by 
Pakistan and the Jamiyate Islamia, which 
are the very backbone of this movement, 
have now made such secular figures like Mir 
Gulam Mustafa. Abdu Sattar Ranjoor and 
Gulam Nabi Coller as their targets in the 
absence of any active natbnalist party in 
Kashmir. So it means now the purpose of 

such forces in Kashmir is to finish such 
people whose thinking is secular and pro
gressive and who are rKit In line with the 

Jamayate islamia kJeobgy. This is an indi- 

catbn for all those political figures who be
long to different politbal parties in Kashmir 
as to what has been the fate of these can be 

their also. Despite all this, some people who 
were elected as independents and who have 

worked among the people also brought out a 
procession in Chandura, the home town of 
Mir Mustafa to protest against the terronet 
activities If the J.K.LF. and other such mill- / 
tant organisatbns in Kashmir. But the reac-
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tion was not strong enough though it has 
proved at the same time that people dislike 
such things. So it is the very aim of the 
terrorists to create fear among the people . 
Shri Handoo and Shri Dinesh Singhji have 
also said that the all party meeting which was 
called by the Prime Minister had made some 
recommendations after visiting Kashmir 
which have been implemented by the Gov-
ernment. A committee was constituted ... 
(1 1terruptions) I am referring to the same 
u1ing. A Minister of Kashmir Affai~s was 
appointed and a member of each party was 
included in the Committee. I am referring to 
the five-member committee of all parties in 
Jammu and Kashmir which as Shri Handoo 
said, had a meeting with hon. Minister of 
Kahsmir Affairs that lasted for ten hours, five 
hours on first day and five hours on the 
second day. This committee decided to goto 
Jammu to meet the refugees there. All the 
five members went to Jammu and held a 
meeting there. I told Shri Dinesh Singh that 
Congress is a very big party and since last 
forty years it is the only party which had 
played a significant role all over the country 
and understood the national issues. Then 
how did it all happen? A representative of 
their party in this committee has gone to the 
press saying that he has nothing to do with 
this committee any more. You can not ex-
pect the problem of Kashmir to be solved in 
matter of four-five days. It requires time and 
we are not capable of doing any miracles. In 
fact, no one is capable of it. How can a 
member of the Committee give such a state-
ment in the newspapers that no solution has 
been reached in the meeting or that he was 
not even consulted. How irresponsible! What 
impression would it have on the people of 
Kashmir and what will they think about it? I 
feel that it is not good to play politics at this 
crucial stage. I know that the person con-
cerned cannot be cowed down but why did it 
happen? The solution to the problem call not 
be reached in such a short span five or of 
seven days. You have suggested an action 
plan . We think that it is a capsule of what the 
committee thinks. Some say that political 
activities should be initiated, others say the 

administration needs to be geared up, still 
others say that efforts be made to heal their 
wounds. If the All Party Committee arrives at 
a decision and the Government delays its 
implementation, it would be appropriate to 
go to the press and issue a statement but 
prior to that it is not fair. The Committee had 
a meeting for ten hours over 4 days in 
Jammu but I wouid like to ask whether any 
problems can be solved within ten hours or 
four days for that matter. It was a decision 
taken unanimously at a high level by all the 
parties in both the Houses. We have proved 
to the entire world that we are united. We 
have made the world understand that when 
it is question of integrity and unity of ~ur 
nation and in face of any challenge, we all 
stand together but then why this resignation 
was tendered all of a sudden? It is not right 
to ask for explanation from any one individ-
ual in particular. We would have waited till 
the next meeting and see what happens. If 
nothing concrete would have come out in 
that meeting, the step taken by him would 
have been justified. But the problem is that 
people of Kashmir are afraid of coming to the 
meeting. A meeting of members of all parties 
could have been held in Kashmir and it could 
have discussed the atrocities that were 
committed in Kashmir ... (lnterruptions) 

[English] 

MR. DEPUTY-SPEAKER: You allowthe 
Minister. Please keep quiet. The Minister is 
quite capable of handling the situation. 

[ Translation} 

SHRI MUFTI MOHD. SAYEED: I want 
to say that we are making efforts to maintain 
peace in Kashmir valley according to the 
Action plan. I have discussed the matter with 
hon. Minister-in-charge also. We must ask 
Shri Kar as to why he did that? He should not 
have done it because it can have adverse 
effect on the situation. 

I am pained at the incidents that took 
place in Jam mu. It is our bad luck. Earlier the 
atmosphere in Jammu was not at all commu-
nal. The incidents that occured in Jammu 
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twôthrae days back was mere pretext. The 
situation was brought under oontrot before it 
could worsen. We will be cautious In future 
so that such incidents do not recur.

Hon. Shri Soz said many things about 
Shri Jagmohan yesterday. I fall to under
stand how a person who was in his good 
books till recently has now become target of 

critknsm. It was saki that he had forced the 
Kashmiri Pandits to flee Kashmir against 
their will. I am not all ready to accept this 
charge. On the contrary, the Governor pro- 

vkied them with Government accommoda- 
tion in Baramulia and Anantnag and told 
them that there is no need for them to run 
away. He appointed a special commissioner 

to bok into the matter. It would be unjustified 
to say that the Governor hatched a conspir
acy or spoiled the atmosphere further in 
Kashmir. Kashmiri Pandrts have not fled 

Kashmir to take shelter in Jammu or Delhi.

One of our hon. friends saki some thing 
about the temples. I woukl like to tell him that 
not a single communal incident has taken 
place there. I admit that terrorists have shot 
dead Mir Mustafa and Gulam Hassan. These 
terrorists have fixed targets. We have re
ceived no such reports that they had entered 
somebody's house forcibly and looted people. 
No such incident has been reported from any 
part of the State. Our Hindu brethren and 

workers of National Conference are fully 
secure there.

We are aware of the intentions of Paki
stan. Pakistan's motive is no secret any 
more. Prime Minister of Pakistan has said in 

Pak—occupied—Kashmir that Jagmohan 
should be thrown out of Kashmir. The Gov

ernment of Pak occupied Kashmir has raised 
special Kashmir Fund and sanctioned Rs. 
ten crores for this purpose. Chief Minister of 
Punjab in Pakistan Shri Nawaz Sharif is 
publicly supporting the rebels. There is no 
need to try to produce concrete evidence. 
Their intention in this regards is crystal clear. 
They intend to spoill the atmosphere. Since 

1947 itself, they have been trying to create 
tension in Kashmir and spoil the atmos

phere. As far as the borders are concerned

they are underthe control of army. The Army 

Is meant for foreign enemy and to protect the 
line of actual control. We know that with the 
melting of snow the passes open and there
fore we have taken all steps to check Inf lltra* 

tion from either side. But I wouki not go Into 
the details. State security forces have also 
made some headway in this respect. They 
have an̂ested some 26 subversives who 
were attemptkig to cross the border and 
elicited valuable informatk>n from them. 
Secondly, there Is a separate security force 
named I.T.D. for banking institutions arKJ 

Telegraph offices Among the paramilitary 
forces we want the C.R.P.F. to deal with 
processk>ns etc. because B.S.F., is not used 
to such things. In case of stone pelting 

C.R.P.F. has shown tot of restraint. There
fore, in the case of public undertakings we 
have set up a separate security force. Apart 
from this there are some people whose life is 

in danger. Some of them say they do not 
want security. We have provided security to 

129 publicmen. We provide security wher
ever we have information that security is 
needed. The murder of Ranjoor and Mir 
Mustafa has generated a kind of fear psy

chosis among the people. One of my hon. 
friends stated that there is no special alloca
tion for Kashmir. When the prevtous Prime 
Minister Shri Rajiv Gandhi paid a visit to the 
State in 1986-87 during the chief minister
ship of Farooq Abdullah, one of the griev
ances of Kashmir Government was that the 
10% of the plan allocation was grant and 
90% was loan, whereas in the case of Hima
chal Pradesh it was the reverse, viz 90% 
grant and 10% loan. So they have to repay 
the interest.

[English]

That was one of the major issues. 

[Transiation]

The entire cabinet requested the Prime 
Minister to have special proviston for Kahsmir 
and bring it at par with Himachal Pradesh 

and North East. Kashmir has progressed a 
tot. Education is free from the primary to the 

post graduation level. No fee is taken in
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technical institution be it a medical college or 
an engineering coltege or a polytechnic. So 

there has been a distinct progress. But still 
some feel that there has been discrimination 
and there is need to set it right.

The other problem is regarding local 
officers. The officers of the Kashmir Admin

istrative Service are selected in the IAS and 
this is done by every State. Sometimes the 
local officer becomes a Deputy Commis
sioner whereas an I.A.S. officer who is allo
cated Kashmir cadre becomes subordinate 
T(T( him. Sometimes the Deputy Commis-. 
sioner is from K.A.S. whereas the Divisional 
Commissioner is an I.A.S. During the time of 
Sheikh Sahib and Bakshi Sahib 50% posts 
were reserved for Kashmir Administrative 
servk:e and 50% were given to outsiders. 
The similar was the case with I.P.S. officers 

that is 50% posts were reserved for bcal 
officers and the rest got the other half. Now 
this quota has been revised and slashed 
down to 30%. I have instructed the Depart- 
ment of Personnel that if this continues there 
will be no Kashmiri offrcer in the next 2 or 3 
years. We are trying to revive the local 
administration at the Patwari level and at 
Tehsildar’s level so that the involvement of 
local officer is possible. Local officers have 
to be involved in the administration and 
police. They can help a \oX in searches and in 

arresting people. Sometimes it did happen 
that a local police man who did his job well, 
was punished by the terrorists. I would not 
say the entire administration has turned 
against us. People complain against the 
local police just as it happened in Punjab in 
the beginning. Even now they demand for
C.R.P.F. C.R.P.F. and B.S.F. work with 

determination. The action has been taken 
against all thirty muslim officers against whom 
there were substantial evidence. The action 
is being taken as per report. But attempt has 
been to involve the entire administration. 
The Kashmir armed police numbering about 

30 thousand is on duty everywhere and has 
been entrusted with the job of gearing up the 

administration. Shri Handoo has inquired 
about the Gk>vernor’s perspective and mine

too. Our perspective cannot be same. The 
Governor has been sent there on̂a special 
mission and \ do not think that the situation 
wouki worsen further Simply there Is lack of 
administrative control. Some people thought 
that the situatk)n wouki turn into something 
like that of Romania. They thought that they 
would get freedom within a few days. I have 
an anecdote. When someone asked the 
people coming from Kuthsiang, >hen are 
you getting freedom.” They replied after two 
months.” At this the person replied 
nonesense. *'We would get freedom within a 
matter of five days.” This was the situatbn 
there. It seemed as if it wouki be all over 
within a few days.

All this has ruined Kashmir’s economy. 
A lot of people in Kashmir depend on tourism 
viz. the boatmen hotel owners, taxi drivers, 
and many more. Similarly, workers come 
there in the morning from villages toil for the 
day to earn their livelihood. During the last 3>
4 months the workers have been rendered 
jobless. I hope things wouki be alrightthough 
it may take some time. Things will become 
normal once again. There will be no curfew. 
Buses and trucks would ply normally. In 
Punjab things are different. For the last six- 
seven years the terrorists have gone on 
shooting spree killing people at random 
whether in Abohar or elsewhere. Thousands 
of people have been kilted in such incidents. 

Shooting of bus passengers and killing of 
labour are everyday occurrences. I would 
like to say that this is not a problem that couki 
be solved overnight, but I am confident that 

with every one’s cooperation normak;y would 
return to Kashmir very soon.

21.00 hrs.

There are right-minded people as well 
but a favourable atmosphere needs to be 
created to initiate diabgue. Not to talk of the 
National Conference which has a large fol- 
bwers, even at the call of a person like me, 
though I do not consider myself to be of that 
stature, the people, howsoever few, will come 
forth for co-operation with the administra

tion. Everywhere and almost in all villages 
you will find people who think that happen
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ings taking place in thd city of Srinagar are 
not in the Interests of Kashmir. There are the 

old party workers whose thinking remains 
unchanged and uninfluenced with what is 
happening there. But a congenial atmos< 
phere has to be created for them to work for 
strengthening natbnalistk: forces and this 
can be achieved by the administration alone.

I  am not in favour of taking stringent 
measures only but wherever it is necessary, 
it should be taken. Stringent measures are 
taken at times when it is learnt that a person 
has been killed and the assailant has taken 
refuge in a particular locality. Search opera

tions need to be conducted to spot the culprit 
and a little high handedness become indis
pensable in the course. But it has been 
endeavour on our part and in fact 1 have also 
issued orders to this effect to the C.R.P.F. 
etc. that firing is resorted to by them only 
when it is absolutely necessary and in order 
to control the processions led by women, two 
or more companies of ladies C.R.P.F. have 
been deployed.

What I am trying to emphasise is that it 
will take time in yielding result. Therefore, in 
the wake of any untoward incident, asking 
for a debate on Kashmir every other day will 
have a counter productive effect. I would, 
therefore, request the hon. members that 
treating this problem as a problem of Ka
shmir alone may destablise the whole demo
cratic system of India and create a situation 
even worse than that of 1947. This is the 

problem of all of us, as I have talked to Sh. 
Dinesh Singh in this regard, in 1947, people 

like Gandhiji and Nehruji were committed to 
the cause of India and took a stand on it; but, 
today, you can’t save the situation if anything 
untoward happens in Kashmir. Hence, if 

Kashmir is to be saved if India’s secularism 
and integrity are to be saved, the conspiracy 
of weakening our country will have to be 
busted. We can*t allow Kashmir, which is a 
part and parcel of our country, to be sepa
rated from India at any cost.

Dear friends, whosoever work there in 
whatsoever capacity, whether in Polk:e or

any other dvil service, they work at our 
backing in the absence of which. Theirthink- 

Ing and determination to work may vacillate. 
This type of wrong message from our part 
should not get conveyed to them. Whether it 
is Shri Jagmohan or any other responstole 
officers. I would stress “either to take It or 
leave it.” The wrong massage, that Kashmir 
can be separated from India, shall be pre
vented not only to fk>w to Kashmiries.atone 
but the whole work! ground. We can't afford 
to leave Kashmir.

I  submit that we have had enough of 
debate and my friends have expressed their 
ideas on K. Something was toki about the 
Assembly yesterday and I said I was firm on 
my decision.

[English]

SHRI P.R. KUMARAMANGALAM (Sa
lem): Sir, 1 would like to have half a minute 
before the hon. Minister finishes his reply.

[Translation]

SHRI MUFTI MOHAMMAD SAYEED: I 
have told that the Assembly existed and it is 
still there. We have to set the Kashmir situ
ation right and we believe in politk:al proc
ess. And as I said: I may be wrong in my 
assessment as I am not fully acquaninted 

with the matters of law—As regards the 
dissolution of the Assembly by the Gover
nor, when the Council of Ministers recom

mends its dissolution, he can't taken a deci
sion on his own account he fon̂ards the 
recommendation to the President for his 
concurrence. I remember, when Shri Sheikh 

Abdullah was the Chief Minister in 1947, the 
then Governor, Shri LK. Jha, recommended 

foi the dissolution of Assembly to the Presi
dent of India on the advice of the Council of 
Ministers, Of course the Governor is the 
executive head and he is empowered to 

dissolve the Assembly under the constitu
tion; still I think that he should do so only on 

the recommendation of the Council of Mittis- 
ter. This seems to be more logical, we have
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also referred the matter to the Law Ministry 
for their comments. Thereafter a decision 
can be taken in this regard.

[English]

SHRI PIYARE LAL HANDCX): If the 

Governor taîes a decision without consult

ing the Government, then the matter be

comes really very serious.

[Translation]

SHRI MUFTI MOHAMMAD SAYEED: 

Basically, its moral authority can’t be derived 

from the fact that the Governor sends the 

recommendations of the Chief Minister or 

the Council of Ministers to the President for 

his concurrence. But when there is no repre- 

sentative body, no council of Ministers to 

recommend the dissolution except the Gov

ernor himself, what can be said?

[English]

The Chief Minister means the represen

tative of the Assembly, the representative of 

the people abngwith his council of Ministers.

[Translation]

We can think of a political decision only 

after we get to know the opinbn of the Law 

Ministry whether the Governor is empow

ered to take a decision on his own in the 

absence of a representative body or not.

SHRI G.M. BANATWALU (Ponnani): 

Cautious steps need to be taken for reviving 

Assembly as it involves not only a legal 

question but also a political one.

SHRI MUFTI MOHAMMAD SAYEED: I 

musteay that legal aspect of the point needs 

to be examined first, before we go in for a 

potltteal decision.

SHRI DHARM PAL SHARMA (Udham- 

pur): It is true that a note recommending the 

dissolutbn of Assembly was sent to the 

Home Ministry on 30th January and on 19th 

Feb. the Assembly stood dissolved? I would 

like the facts to be confirmed.

SHRI MUFTI MOHAMMAD SAYEED: 

The Governor, in his monthly reports, elabo* 

rated the measures taken by him. Regarding 

dissolutbn, he said that it woub be a step in 

the right directbn and he would discuss it 

when he would come to Delhi. There was a 

recommendation as such it was only an 

information.

[English]

SHRI P.R. KUMARAMANGALAM: I 

would like to assure you on behalf of the 

Congress Party that as soon a your Commit

tee starts functioning or you bring out your 

proposed programme of actbn and start 

taking steps, we will fully partbipate and we 

also guarantee our cooperatbn. We will 

always stand by you. There is no question 

otherwise. Shri Kar’s resignatbn was a reac

tion to inactbn. It was not meant to do 

anything more than to provoke some action 

at least from this Committee so that the 

problem can be solved. There was no other 

reason. I wouk) assure the hon. Home Min

ister for that. We are only feeling sorry, 

because we had expected some sort of 

assurance that there would be an announce

ment for some programme or a plan today, 

because there was a discussbn on this for 

three days. However, no plan or programme 

has been forthcoming... (Intanruptions)

SHRI K.S. RAO: My only request to the 

hon. Minister is to speak some words to 

infuse confidence in the natbnalists, who 

are making sacrifbes there and not to create 

any confbence in the terrorists to continue ( 

their actions.
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[ Translation] [English]

SHRI MUFTI MOHAMMAD SAYEED:  MR. DEPUTY-SPEAKER: I think, the

We have decided to go there to express  explanatory statements given by BJP and

solidarity with those who died. I have been m  the Congress Party are quite encouraging,

politics since 1959 and they are my col

leagues and my brothers. As many as 2000 

persons participated in the funeral proces* 21.19 hrs.

sion of Shri Abdul Sattar Ranpor. This speaks 

of love & brotherhood among its people.

Therefore, if I don‘t go there and meet people The Lok Sabha then adjourned till Eleven

who else will‘d But every political activity of the Clock on Thursday. March 29, 1990/ 

takes time. Chaitra 8, 1912 (Saka).
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